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LOK SABRA D,EBATES 

LOK SABHA 

, W edne~da)'t April /6, 19~6/ 
Chaitra 26, 1908 (Saka) 

The Lok Sabha met at 
Eleven of the Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

{En,Ush] 

Ato.l.e Reactor in Kerals 

·701. PROF. K.V~ THOMAS: Will 
the ,PRIME MINISTER be pleased to 
state : 

(a) whether there is any proposal to 
establish an Atomic Reactor in Kerala; 
and 

(b) if so, when it is likely to be 
started? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH­
NOLQ,QY & IN ,THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, A'TOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIV,RAJ V. PATIL): (a) Sites 
in,Ke,ral

l
a wbi(:h forms part of the Southern 

Electricity Region have been assessed by 
the Site Selection Committee for setting 
up Qf ,nuclear power stations. Its report 
is under considerati,on of the Government. 

(b) Does not arise. 

PROF. K.V. THOMAS : Sir, the 
Ileectricity produc~d in Kerala is solely 

• based C?n hydro-eJec(ric projects. As we 
, have s~eD,' with a severe ~rought in 1984-

8S" t,~e .eJ~ctricity produ,ctioD in Kerala will 
be h~avi1y ,affectod. ' 'S~c~n~lf br' tbo end 

of tbe Seventh Plan Kerala wiU have to 
face electricity sh ortage even if aU our ,: 
hydro-electric projects are commissioned 
in· . time. Thirdly any thermal plant in 
Kerala will Dot be viable. So my question 
to the bon. Minister is whether an 'atomic 
plant w ill be started in KeraJa wi tbin the 
time target ? 

SHRI SHIVRAJ V. PATIL: The 
electricity generated by using nuclear 
technology is fed ioto the srid. So 
wherever the plant is, the electrtcity will 
be available to aU tbe States in the area 
for which the grid is created. 

As far as setting up a plant in KeraJ. 
is concerned the Committe bas looked into 
the matter of setting up the plant in 
Kerala and the report is under considera­
tion of the Government. Before a decision 
is taken it will be difficult to say anything 
s~eci6c on this point. 

PROF. K.V. THOMAS: Mr. Speaker. 
I need your protection because very often 
Kerala is offered major projects but they 
arc never implemented and they so to 
other States. The answer is given tbat' 

I the Selection Committee has looked into 
the sites and no decision has been taken. 
In that case it may take ten to fift~n 
years. So I would like to know whether 
Government c.an put a time target for 
starting this plant ? 

SHRI SHIVRAJ V. PATIL: As rar 
as this question is concerned it depends ,on 
the availability of funds. If we select a 
site and the funds are not available, tben 
it is not going to be possible to set up tbe 
power, plant. As far as Kerala is concer­
ned, many public seelor undertakings lIIe ' 
there in Kerala. Most of the Space 
Te~hnology projects are situated. in Kcu-aJa • 
So,. . it is not that we are ncslectil)g·ILDY 
part of. the co~ntry. A's Jar ,as ,this ques.tiOl1 ' 
is concCloo4 it ,depe.nds Oll tbe a ~ailaWJU1 
(If fund$, 
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SHRl T. BASHEER: As tbo hone 
Minister bas stated. a committee has 

. visited Kerala and tbey in their report, to 
my kDowlodp. have said that Kerala' is a 
luitable place for locatina an atomic 
plant. The name of the place Is Bhootha­
thankettt. So I would like to know when 
• decision in this regard is going to be 
taken? 

SHRI SHIVRAJ V. PATIL: I have 
already said that taleing the decision 
depends on the availability of funds also. 
Simply saying that we are going to have a 
nuclear power plant at a particular pJace 
is not aOinl to help un1ess we have the 
funds to have the power-p1ant there. So, 
Sit, it is not proper for 'me to give any 
time-limit or time frame within which the 
decision .,ill be taken and we would have 
this plant there. 

Forest land in Kerala 

*702. SHRI VAKKOM PURU SH 0-
THAMAN : Win the PRIME MINISTER 
be pleased to state : 

(a) the total area of forest left in 
K:erala without clear felling; and 

(b) the area of forest land which is 
now in the adverse possessi 00 of farmers 
in Kerala ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH­
NOLOGY AND IN THE DEPART­
MENTS OF OCEAN DEVELOPMENT. 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL); (a) The total area of forests 
left in Kerala without being clear-felled is 
'870 square ki1ometres. 

(b) An estimated area of 20805 
hectares of Reserve Forest land is in the 
adverse possession of farmers in Kerala. 

, 
SHRI VAKKOM PURUSHOTHA­

MAN: Sir, I understand that the Kerala 
Go,ernment have taken a policy decision 
that the forest lands in the adverse 
possession of the encroachers before 
1-1·1977 will be assigned to them. I WQuld 
liko to know whether tbe Government of 
Kerala bave appn)"cbod tb, QQV,nlmo"t 

or India for permissioD (or the same and 
if so whether permission bas been given. 

SHRI SHIV RAJ V. PATIL: In fac~~ 
the joint inspection has to be done by tho 
Revenue Department and the Forest 
Department. They have already inspected 
the Jand and they are assessill8 as to how 
much Jand is adversely possessed by the 
private persons. I think about 16,000 
hectares of land are already admeasured 
and assessed 8S to find out whether it is 
adversely possessed or it is in the 
possession of the Governnlent. 

SHRJ VAKKOM PURUSHOTHA. 
MAN: I am extremely sorry to say that 
the answer to part (b) of my question, that 
is, only 20,805 hectares of Reserve Forest 
land is in the adverse possession of far· 
mers in Kerala is not satisfactory. I none 
taluq, that is, in Udumbaochola taluk 
alone, in Idukki, more than one lakh 
acres of forest land is in adverse posses­
sion of agriculturists for a long time and 
since the Government of Kerala has taken 
a decision to assign the land to the enero .. 
achers before 1- J -1977, I would like to 
know from the hon. Minister the area 
encroached upon by the people before 
1-1-1977 and the area under encroachment 
after 1 .. 1·]977 and whGther the Government 
has taken any steps to vocate those 
encroachers 1 that is, the latter category of 
people, who have occupied the land after 
1-1-1977. 

SHRI SHI VRAJ V. P A TIL: The 
area which has been allowed to be culti­
vated by tbe private persons is jn the 
vicinity or 8,oon hectares and the remain .. 
ing ar('a i~ not gJven to the privatt' 
persons. The report which we got from 
the Kerala Government is the basis for 
the answer given to your question. 

PROF. P.J. KURIEN : Sir, protection 
of forest is very important but the answer 
liven by the hon. Minister is not in 
conformity with the facts because more 
than 20,00i hectares of land are under the 
possession of the farming. Sir, when I 
visited Idukki district, I went to one ot 
the towns and I saw the buildings constru­
cted there were more than 20 or 2S years 
old and those people told me that that 
town itself WAS. forest area as per your 



record.. I have found that a number of 
such areas where people are inhabited for 
tho last 20 or 2S years are recorded as 
forests. It is these forests you are to 
protect. How can we protect these 
forests? .. Therefore, what is most impor. 
tant is the actual demarcation of forests 
land actually occupied. This ~as not been 
done. It is not correct that only 20000 
bectares of forest land is under occupation 
of farmers; it is much more than that. I 
would like to know from the Minister 
whether be would initiate steps to demar. 
cate the real forest land and also assess 
the extent of acreage under the possession 
of the farmers for a long time, and to 
assign them to the farmers 

SlIRI SHIVRAJ V. PATIL The 
problems relating to the demarcation, 
preservatioll and conservation are generally 
looked after by the State Governments. 
We give them the help and technical 
assistance as also guidance. The laws 
which are in existence have to be imple­
mented by them. The information which 
I am giving to this august House is based 
on the information which has been provi. 
ded to us by the State Government. 
Whether much more land than what is 
stated in the reply is adversely possessed 
or Dot, we have to verify it, but the basis 
is information given by the State 
Government. 

We are trying to find out as to bow 
we can conserve the forests and at the 
same time, we arc also trying to see that 
those who are having land in their 

I. possession and are dependent entirely on 
that land are not disturbed. These are 
the two things which have to be balanced. 
That is why a date has been fixed; before 
1-1-.1977 if anybody was in possession of 
the land, he would be allowed to continue 
in the possession of the land, but after 
that date, if he was not in possession of 
the land on 1-1-1971, then that land will 
be taken out of his possession and it will 
be liven to the Forest Department. 

SHRI SURESH KURUP: I hope 
the Minister would take note of the infor­
mation we members give. In spite of the 
Forest Conservation Act. systematic 
encroachment bas been .takinl.'" place in 
~er.l.. · 

MR. SPEAJ.(ER Is it ·their 
IpeciaUty ? 

SHRI SURESH KURUP: YO't 
encroachment still takes place and it il a 
continuous process ...• 

( /lue,rllption,) 

At the initiative of the Prime Minist.r, 
the Silent Valley was declared as a 
national park.. But at the time of 
construction of the hydro-electric project, 
approacb roads were built to tbat lorcst. 
Even after this Silent VaHey bas been 
declared as a national park, approach 
road from Agali to project site is still 
open. Encroachers get into tbe forest 
areas and cut the good old trees and &0 
away. That is what is happening in 
Kerala. I would like to know wbebter it 
has come to the notice of the Minister 
and what action the Government propose 
to take regarding the encroachment of the 
forest land. 

SHRI SflIVRAJ V. PATIL : Th: impor-
tance of preservation and protectios 
tbe forests is very clearly under-
stood at the national Iev ... J. The hone 
Prime Minister has written to aU the Chiet 
Ministers saying that (hey shouJd take 
steps to see that the forests are preserved 
and no encrca,;--hment is allowed on any 
land. The forest land becoming deforested 
has actually come down. There was a 
time when 1.5 lakh hectares of Jand was 
used for non forest purposes; now it has 
come down to 60 to 65 thousand hectares 
of land. Because of the persuasion of the 
Central Govern~ent, the State Govern­
ments are taking some steps anel they are 
trying to preserve the land. 

As rar as KeraJa State is concerned, 
the rate of turning the forests land ioto 
non-forest land is little less than in other 
States. 

SHRI CHANDRA PRATAP NA. 
RAIN SINGH: SIR ••• 

MR. SPEAKER: Does your question 
happen to rela.te to KeraJa ? 

SHRI CHANDRA PRATAP NA .. 
RAIN SINGH VeSt it is an aU· 
Indi. and al80 a Keral. que.ti.lt 



1tle hone Minister hal ... te4, tbat 
8;000' heelares are in tho" adverse posses­
lion of the farmers. According to th~" iti~ 
fo~atioD supplied ,?y, the National .. 
It'mQ~o,, Sensins Aioncy, which baa' been 
forWarded) to' ali' lb~' Members' or Paiiia';' 
Anent on 28 August 1985 by tbe' hon. 
Minister himself, at the behest of the hone 
Prime Minister, it is to be noted that of 
th~'reabetions, 1180 sq. Km. of closed 
fdrest ha~e been completely de'forested. 
rile Total fetreat area has been reduced by 
18.74 Per cent in the seven year period. 
I.'e: doling 1915·'S2. This inrqrmation' per­
tal~s' to all India. New, will tbe Minister 
l.~' us know wliat th~ perceniage in Kerala 
is''? Secon41~, does he 80 by the figures 
lu~plied by the State Government or the 
tlbres 'or his own 'Department'? 

Mit~ SPEAKBR : Whichever suits ! 

SllRI SHIVRAJ V. PATIL : In 1972-
75~ the' forest Jabd in Kerala was 0.86 
million hectares. In 1980·82, the forest 
land was reduced to 0.74 million hectares. 
Now the estiinatea reduction is 0.12 million 
1{.~tares~ These are the figures relating 
to' Kerala, As rar as the ngures relating to 
oUl~~ area;s are concerned, in 1972.75, tbe 
forest area was 55.52 million hectares. In 
1~8o:.82, it was reduced' to 46~3S million 
hectare;s. The estimated reduction was 
9.17 million hectares. Thb reduction is 
about 10 per cent of the' forest in ten 
years 'time. 

SHRI CHANDRA PRATAP NARA­
IN"SINGH': Then'the iriforma'tion supp­
Ii~ 'to us 'is wrO'ng. III this, it is about 
17.4 per cent. Just now' you have said 10 
pel" cent. ' 

SHRI SHIVRAJ V. PATIL: I am 
alvina'the illformation about J(erala. You 
art ask'lng about the information as far as 
tlie entire country is concerned. Also, I 
did not say that only 8000 hectares of land 
is "in adverse possession. I said 20,000 
beetares. 

SHRl CHANDRA PRATAP NARA· 
IN StNOH ; I would like to know whe­
ther the inrormation tharis supplied just 
now is correct or the one .that was supp-
1" ~ in 198~ was correct. Or are both 

eOrt.ct'" 

':'II ," 0,.1 "f",._ , I' 
~, 

SHRI,SHIV1t.AJ V. PATIL: I,ould 
n'ot~ Uke to,I1ut ffthal 'way; The lnfo.· 
dOD which'is 8tv~n'bY t1ie"FotCst D~pltl~ 
me1lt 'is"'a'1ittJeL different" frbln' the~ inf.s~!.; 
mation t~at illt~ by' the Remote Sen .. 
iltl'Depattment. there is a dlltcrenc'c'lof 
o1)'I'nioo. Accordin, to' the information; 
colJected by usina remote sensin." tecni1o':': 
logy, the forest covet is a Udlt J~s tab' 
the forest cover which is' said' to be, tii~ti 
according to·the FO'rest' Departme'Dt~'W1i~D 
the imagery is taken from' 'above~ only 
the green areas are covered. There are 'so 
many difficulties. To taJJy the' figures' or 
the Remote Sensbig Department WIth the 
figures or the Forests Departments' we 
shan have to understand the difflc'ulties in 
between. If you have aoy difficurty~ I ca'n' 
explain to you outside the House. 

SHR'l CHANDRA PRAT AP NARA~ 
IN SINOH : That is what exactly' I' alri 
saying. Intorm'atio'n which is given by 
your Scientific Department and· the infor: 
mutlon collected through old methods~ i.e. 
with the help of old revenue records' 
between these two, which is correct ? ' 

New technology for dental health 
care 

·704. SHRIMA TI MADHUREE 
SINGH: Will the Minister of DE:FENCE 
be pleased to state: 

(a) whether technological advances in 
dental health care, equipment' and 
materials, metal den'tal plates. makina 
loose teeth firm and healthy' have be~n 
developed by the Army Dental Co'rps; 

(b) if so. the details thereot; and 

(c) how common man will derive beno­
fits in' hospitals from the new technolop 
and materials ? 

THE MINISTER OF STAtE IN: 
THE DEPARTMENT OF D~FENC~ 
ReSE!ARCH AND DEVELOpMttNT 
(SHRI AtlUN SINO H):' (a) I to' (c) 
Materials for casting metal crowns. .. and 
bridges, for providing support' to teeihlL 'and 
dentures' and for':, tbe regtowth' ot', bon~ 'x 
around loose teeth bate been', dev.,lopitf J 

iocfigenotlsly by the Army J)b)1taJ Cb'i'f1~! 
The' ,Products arc", und'er' triat ' Pu'ttWB:! 

• ,1''',1, \ 



t~~.'IC.1" .kn~ow:how.~ (pi;' ~\~tnl, bpn, plates 
Jli$~ i/'1)e -1~lafvcY9t~~' ',I • 

,~",' ~''':' ,',~" ,';" "r, 

'wh.u tb~ iridfienobs1y dovel")pe4 
, .'tidiatts ad. techob10lY r~atb' Ule' &(ppJi­

call'*' eta." tb&y call b~' used' ,for ,~putill~~ 
bebtfil 'bg' the' State/Cehtr.1 Governmeo't 
Jrol~itals~ 

[~~~~~il~~)' 

i '" SM~!~f.\l'I ,~~~~~~E SIN~~: 
Mr. Speaker, Sir,.I. WO,uld hke to ,c~p~r~~ 
tulate the Governme;nt' and the scientists 
tbllt they have deve]op~d the most" advan-
c~d ,t~c~hiq~e irl th~~ ,~e~'4' of ,denia~;::, c.a~~ 
irlCii' ~DOltsty., I would lilce to know ~h~ 
tjli1e~ bY' which I the benefit ,o( tbi~, indj.~no. 
usly developed advance tecbniqiie" wou ~d 
start reachins tbe common men. Ilas any 
special pibvisiort be'en:nia~e ,(Qi-: the' dev­
eto;prn~nt a'nd extension' of' this' tec'hriique 
in the Seventh' Five Ye'ar rlan I? 

SHltl ARUN SINOH : The products 
developed are import substitution and 
are yoder trial at present. I am not in a 
p()sftiQil right n'ow to cor:nini~' about tbe 
tlbJe :by wh'ich' these will flnal'y be develo~ 
~d"'But this much I can ce,rtainJy. c0l!l~ 
mit' that they would be' infroduc'ed as soon' 
a~'the t~iaJs are'completed sU'cc'esstuUY. 

SHRIMATI MADHUREE SINGH: 
May I know w~ether Af1~Y per:ata1 Corps 
are also conducting research on some 
preventive techniques for k'eeping the 

" ~. '.. \ ~ J 

teeth disease-free? 

SHRI ARUN SINGH ~ Yes~ Sir. 
They are doing it. ' 

SHR.IMATI KRISHNA SAHI: I 
waht t41' ktiow what ty~:'ot research ibey 
are'" ~arrYirii" out'? 

SHkI: ARUN SINGH: Their work is 
dttldctt into three' caieg\)rlts. Firstly, they 
&eft101': 'tHe process fbr', tbese( prQdacts,' 
8k'''lidtt~' th~Y siti4y tlie:" 'eptdeiltiioloa,' in 
r~;lo'f" tc,' cf~btal .,' siirfac'e" and, thirdly, 
J)r~'f~Dtitih antI' c'ofttrol of d~ntal 
di~lliej.iJ ' 

, Re: Q.e~SftoD~Nb. 701 

/&1111""" 

THE" M_'Nl$.TE~ OF ,~TATB IN 

1;,AJa \,,~E,f;~~TM.J;1~T . O,f', "DJm~C.B 
~~~.~~H;,~ A!jq: D~v'ELOPMB;NT; 
(S,81\1 ABQN SINGH): Sir" b.fore".1 
answer the qile~tiont t' would litt, tv, mdt 
a point here that there is 00 such thiq 
a~ ,~p,utbers;t, H~adqJJarters of, Air'l Com­
m.,nd.!O: I ~m as~pm'l2g that the, Me~b~r 
me.n~ H,adquar~ers, of SO\ltb~rD Nr 
Conl'mand an~ I am 8nsweriq, the qu .... 
tion' a(;:cor~ingly. 

iand for S~~thern' He~~'qu ,rter. Of! 

Air Command 

*707. SHRl T., BASHBBR. : W~Jl ' the 
Minister or' DEFENCE be pleased to 
state : 

(a) how much' land was neede~,l for 
Southern Headquarters of Air Commaiid; 

" ,(~)i ~h~:t~e~ ~the Jan~ a~quif~d' by. the 
Kerala Government was banded over to 
the' Ah· Force authorities; if so~ when 
arid' , I. ' 

(~) if n~t" t~~ reasons th~re(9r, a!!~ 
when it is expected to be made available 
to' Air Force authorities? 

THE MINISTER OF STATE IN' 
THE DEPARTMENT OF DEFBNCE 
~" " . 
RES~ARCH AND DEVELOPMENT 
(SaitI ARUN SINGH): <a> Abou't' 96 

, Ij 

acres. 

(b) and (c) Abo~t 82 acres o( la,~d ~. 
been handed over to the Air For~c;-62.9 
acres in 1984; 13)5 acres in D~~m~f; 
1985 and 5.41 acres in March. 1986. Tho 
refll"i~jn8 l.and ~iU, b~ handed over soon 
after its resumption/aeq uisi tion. 

SHRI'T. BASHEER: Sir, I stand 
corrected. Thank you for that. Sir. the 
development of the Air Comman4-
Soutbern Headquarters, I think" I atD 
corre.ct, is very important especia'J'ly'ln tb" 
context of tbe militarisation of the Indian 
Ocean and the developments in. Sri LUke. 
., J", I.. I, . • " ~ ~. ~;'" '. ,~, 

Th''; earll'er proposal was to exp~.!l~, the 
Tri vandrum Airport tor the purposo. I, 
thi~k, ro~ .h~~ p~po&e( ~~ "sepa~,te, ~ir. 
pol1, is beuer;D~t : ;better-blJ. ,j it r ':. ts 
r~,9~i~'~ .• :, ~9'".r I" woU~~ ,J~k~ ~D' k,QQW fr~i 
tbO,fi. ~9P., .Miql~~r, ,if ,t~"m~~PI·~~'\FI\!~. 
ai,port for der~ce, ,pur:p~ .IS Dot ~4., 



it 

. 1 ·suppose and whether there is any 
proposal to construct a separate Airport 

. for the use of this Air Command's Southern 
Headquarter. ? 

SHRI ARUN SINGH: Sir, there is 
a considerable distinction to be drawn 
between tbe Headquarters of the Southern 
Air Command which is a major regional 
and territorial command of the Indian 
Air Force and the Atr Force base which' 
the bon. Member is referring to. 

As rar as tbe Headquarters of the 
Southern Air Command is concerned, the 
progress is good. There is a remaining 
14 i and odd acres of land left to be 
acquired and we are expectina to acquire 
it very soon. 

As far as the using of Trivandrum 
Airport is concerned, we have not got any 
J)roblem whatsoever ;or we can see that 
the Airport can be used both by tbe civil 
and military authorities when it is 
required. This is a common practice with 
many other Airports in the country. There 
is no proposal to build a separate air 
base in terms of an Airport and base 
facilities for Sourthern Air Command. 

SHRI T. BASHEER: Sir. still in the 
Jona run, I believe that a separate Ajrport 
is 10od. Anyhow, there was a proposal 
to set up a Radar Station as part of the 
Headquarters of Southern Air Command. 
Has the Government taken any decision 
in this regard? If so, what are the details 
thereof? 

SHRI ARUN SINGH: A P .. 30 Radar 
Unit is being installed in that area. 

SHRI A. CHARLES : The head­
quarters of the Southern Air Command is 
proposed to be installed in my 
constituency. From the answer of the 
hon. Minister. I •• 

MR.. SPEAKER: Have you got any 
,objection? 

SHRI A. CHARLES: From the ans­
""r of the hon. Minister, it is seen that 
"bout 14 acres of land is still required for 
':~. expansioll of the Civil Airport; and 
.1.lal1)', tbere was a lot of objection 

because about· hundred huts were there. 
But bee a use of tbe importance of tbe 
project, we n,egotiated ,with them, and I 
am happy .to inlorm the hon. Minister 
that the initial objection is no more there. 
But tbe real confusion is tbat tbese poor 
people are not able to do anythinl, 
because of the dolay in acquirins the Jand. 
So, may I know from the hon. Minister 
whether urgent steps will be taken to 
acquire the remaining land also -adjacent 
to the Trivandrum airport? 

SHRI ARUN SINGH: I assure tbe 
Member that the remaining 14.4 acres of 
land, left to be acquired, will be acquired -
at an early date. 

Mr. SPEAKER: Next question No. 701 
-Mr. KUDwar is not here. Now Question 
No. 709-Mr. Jai Prakash Agarwal. 

Pakistani pilgrims for AJmer annual 
UrI 

*709. SHRI JAI PRAKASH AGAR­
WAL: Will the Minister of EXTER­
NAL AFFAIRS be pleased to state the 
number of pilgrims from Pakistan· partici­
pating in the annual Urs of Khwaja 
Moinuddin Chisti at Ajmer this year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN): Two 
hundred eighty-seven Pakistani pilgrims 
visir.ed Ajmer in March 1986. 

[Transl at io"1 

SHRI JAI PRAKASH AGARWAL: 
Mr. Speaker_ Sir, in the present circums-

I. 

tances when we know that Pakistan intends 
to send many terrorists to India after 
giving them training and also It has 
appeared in the newspapers a few days 
back that some persons who come to India 
continue to stay here and some other 
persons go back to Pakistan on their pass­
ports, may I know from the hon. Minister 
as to what steps the Government have 
taken to find out whether tbe persons 
who come over to our country are genuine 
ones and they are visiting India purely 
inspired by religious sentiments and 
whether tbey have IOlle back to Pakistan 
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or not? 

(En,II.II] 

SHRI K. R. NARAYANAN: These 
visa. are Biven to piJarhns apd we examine 
each case before such visas are given. We 
always ensure that the pillrims 10 back 
to Pakistan. 

(I"terruptlonl) 

{Translation) 

SHRI JAI PRAKASH AGARWAL! 
Mr. Speaker, Sir, what I wanted to know 
was as to what were their movements? Are 
they supposed to visit Ajmer Sharief only 
or are they free to visit other places also? 
For how long do they stay here and for 
how many days stay the permission is 
issued? 

[Enllirh} 

SHRI K. R. NARAYANAN: Wen, I 
cannot give the exact number or days they 
are permitted to staY; but they have come 
here sofely for pilgrimage purposes, and 
they are accompanied by our Liaison 
Officer and also the security staff; and we 
ensure that they go back to Pakistan, 
after their pilgrimage is over. 

[Translation} 

SHRIMATI VIDYAWATI CHATUR. 
VEDI : Mr. Speaker, Sit, I want to know 
whether the hon. Minister is aware that 
the piJgrims who had recently visited India 
had taken out a procession and waved 
Pakistani flag and had also raised slogans 
of 'Pakistan Zindabad' ? Is the hon. 
Minister aware of their anti-national acts 
and if so, what action he has taken? 

{Englilh} 

SHRI K.R. NARAYANAN: We are 
aware of a n attempt during the procession 
by one of the Pakistani pilgrims to take 
out a Pakistani flag and wa ve it. This 
was noticed by the security st1\tr and the 
Liaison Officer, who brought this matter 
to the attention of the leader of the 
pilgrim party; and he folded up the ftag; 
and thrre was DO further "ttemp~ tQ wave 
th~ fl', or sbow it, 

O'ill ..4",,,,,, 14 

Blah Japaaele teebDolOU tr.elfer to 
11.1. 

·710. SHRI K. RAMACHANDI.A' 
REDDY: Will the PRIMB MINlSTSJ. 
be pleased to state : , 

(A) whether Government or Japan 
deputed a team for biBb tecbnololY trans­
fer to India; 

(b) if so, the mission of this Japane •• 
team; and 

(c) whether tbe team is visiting on tb. 
invitation of Government of India ? 

THE MINISTER OF STATE IN THI 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT. 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAI v. 
PATIL): (a) No Sir. 

(b) & (c) Does not arise. 

SHRI K. RAMACHANDKA 
REDDY There is a necessity for 
transfer of high technology from 
Japan to our country. Is there any talk 
held between the representative, of India 
and Japan or is there any contempJation 
of holding any talk by our government to 
get the technology transferred or any effort 
made to transfer the technology? I would 
like to know suo molo the details instead 
of saying no. Will he be able to ai'vo 
tbem? ' Has any effort been made or auy 
talk is there or are they contemplating to 
hold any talk ? 

SHRI SHIVRAJ V. PATIL : An 
agreement had been signed between Iodia 
and Japan for cooperating in the area of 
sCience snd technology. That agreement 
was signed at the time when our bOD. 
Prime Minister visited Japan or our bOD. 

Foreign M'inister and the bOD. Foreign 
Minister of Japan signed that aareement. 
Afler that, no mission has come from 
Japan to India or no mission has lone 
from India to Japan. But a small dele­
aation bas gone to Japan and they have 
discussed certain matters. At present, we are cooperatina and colJaboratina in til •. 
pea of tutoJPobU, l~c4n()lo'1, ,lecfrQ"ic, 



teobaoJoay aad· other tecbnoloatos. Now, 
In the Qourse of.' dl.c;uasioD. when lome 
lCieatiats aDd otbers have lon~, fro~ I1?dia 
to ::lij)aD~ "lliey 'bave 'dis¢ti;s's~ a~o~t' ,tbe 
cOoperation betwOin tb,,' tw,o ~ 'coll.nlnos i~ 
the area of bio medical sciences, technolo­
,ies as ,well as science and t~cb~oloIY 
retatina to eneray· . , 

) , 

SHRI K. RAMACHANDRA REDDY: 
Is ,aC?~.e ;ta~,k ;~h~re .~r SQ~~ ,~g~~e«te~t,~as 
8e,en '~reacbed in respect 0"1 ~~,h 
technology? 

MR. $P:EA¥,ER: Mr. Ramachandra, 
please speak a little bit louder. 

Plt:OF. MADHU DAND~VATE : 
Tb6 technol,og,' of the he~d~h~D'e js not 

p.~~~ 

Mil. CHAIRMAN: We are going ~o 
, t , 

change it. 

SHRI S. JAIPAL REDDY: We can­
not really bear proper)y. 

I ' ~ , .. • 

,!4R. SPE"f\K.pR: We are going to 
chanle it; we will have tbe latest one. 

SHaI K. RAMACHANDRA REDDY: 
While Japan is producing rice and paddy 
in thO·fields, they are also-it is learnt-to 
grow soine' fisb in the paddy fieJds. The 
Minister bad' said tbat high technology is 
there in lapan. Has our government 
m.ade any effort to import technology 
from Japan or Ret it transferred so that 
our agricultural yield be improved? Has 
any effort been made by our government 
in this reaard ? 

SHRI SHIVRAJ V. PATIL: When 
the' aateement was signed, we decided' to 
cooperate and then we deCided to 
c()'opcrate in the specific area; the specftic 
areas are demarcated and later on we will 
take the specific projects on wbich we 
work. Now, this is one of the areas in 
which Ja'pan is certainJy having· sonie 
importa'nt technology; and as per' our 
a.reo'm~nt, if' it becomes possible for us 
to 'get some techuo108Y, wen, if will be 
ulOl'uJ. BUt, at this point of time not,hinl 
~ab be sala 011 tbat' point IpecificaJJy~· " 

. MR. SPEAKBR. : Shr. Ajay Mlllllraa. 

[7rlllUlallollJ 

~s~i: .l:IA~A-~I. J~~lJ!.~9,)' : ~CiW.'-'~ 
~th you, whe~e:,;~s he, :JOge".~Q~, , 

MR. SPEAKER: He ,ltas ,tayed 
back there. He ,is quite ~e tbere. 

{En,li,h] 

MR. SPEAKER 
DaSa: , 

Shri Moo} ChaDd 
l 

,PJtQF. MAl)Ht1 IDA.N.PAyAl'.P. ,: 
G,cner,Ur. .~e whh~{~:ws h.;$ ~~~n~lt!c~ts. 
b\lt, today, ho has wit~rawn him~elr. 

, , " " ~ , 

MR. SPEAKER: Since the Jast two 
days. 

Voluntary or •• nfsallo'as for tb~ welfare 
,\ . of Di·'ntaji, r~tar~e'd' i ,~ 

I '" 

·714. DR. PHtTLRENU Gl]JI~ : 
Will ,the Mi~'istcr of WELP A'a E b~ pJeased 

, ~ I . " ' 

to state: 

(a) the number of voluntary institu­
tions/organisations engaged in t,~ welf,re 
of rnenta))y retarded in the country; 

(b) the number of such institutions, 
organisations which have applied for srant 
from Union Government; , 

(c) bow many of them rec,eive,d the 
grant; and . 

(d) the details or the amount granted? 

THE MINISTER. OF STATE OF 
THE MINISTRY OF WELt:"ARS (DR. 
RAJENDRA KUMARI BAJPAIj : <a> 
About 200. 

(b) 42 appli~d, f~r s~~nt ~,:,rJ~8 1~e5. 
86. 

(c) ~~. 

(d) A statemont il livon bolo,,_ 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Ora_Dilation 

1 

Andhra- Pradesh. State Council 

for Child Welfare, 

Hyderaba4!(A.P.) 

Radha ~nstitute for Mentally 
Retarded, 

Secundrabad. (A.P.). 

"Shishu Kunj" 

Special School for 
MentalIy Retarded Children, 

Porbandar (GuJarat) 

District Red Cross Society, 
Ambala City (Haryaos) 

Rotary Innerwheel 

H~me for Mentally Retarded 

Children, 

Jammu (J & K). 

Association for the 

Mentally Handicapped, 

Bangalore (Karoataka). 

Apostolic Carmel 

Educational Society, 

Mangalore (Karnataka). 

Social Welfare Centre, 
Trlthur (Kerala). 

Bala Vikas Society, 
Trivaodrum (Kerala). 

Young Women's 
Christian Association, 
QuiloD (Kerala). 

Spastics Society, 

Bomba, (Mabar.shtra). 

Society fot tbC! Vocational 

Reb. of Retarded, 
B o.ba, (M.baralhtra). 

Graat .... eth)oed darial 
198~ .. 86 

2 

R.s. 

5,47,953/· 

1,50,000/-

1,SO~OOO/-

1,513/-

35,069/-

29,461/-

1,00,000/-

·2,57,949 

7.268/-

2{),243J-

fi.78/J,61/-

., 
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R.I. 

13. Prabodhini Vidya .Mudir 1,00.000{. 

(School for the 
MeataJ)y . R.etarded ChildrOD). 

N.llk·2 (Ma.ar •.• btra). 

14. Matra Seva SaD8b, 1,79,784/ .. · 
Nauur (Mabar •• btra). 

1'. The PooDa Seva SadaD Society, 37,602/-
PUD. (Mabe r.llltr8). 

16. Society for the Care I,S2,648/-

Treatment & Traioina of 

Children in need ,.of Special Care, 

Bombay (Mahara.btra). 

17. Vallabhdas Dalara Indian 50,083/-

Society for the Mentally Retarded 
Bomba, (Mabarathtra). 

II. Centro lor Mental Hysieae, 40/)95/-

Impba' (Maalpur). 

1'. Home &. Hope 

(A Ichooi lor the R.etarded Children), 1,00,000/-

Rourke •• , (Oril.a,. 

20. Ambasam Institute for the 89,232/. 

Mentally Handicapped Children, 

i Madaral (Tamil Nada). 

21. Spastics Society of 2,32,910/-

Tamil Nadu, 

Madra. (Tamil N.d.). 

22. Andbra Mahila Sabha. 1,75,942/-

Iswai Prasad Dattatreya 

Orthopaedic Centre, 
Madr •• (Tamil Nada). 

23. Pathway Centre for 69.480/-

Rehabilitation & Educ&tioD 

for the Mentally Retarded Children, 
Madra., (Tamil Nac1a). 

2·4. Navijothi Trust, 86.734/-
14, Spencer R.oad. 
Be.aa1ore·(Kar .. taka). 

~. BaJa Vibar, .,708 
HaUa Road, lCilpauk, 

Ma ..... (Tamil N"I). 
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2 •• Butoau of Child. Welfare 1,61,454/-
.. Ilescareh, 
LeekDow (V.P.) 

27. llAPHAEL. 66,9951· 
llyder Cheshire 
Ioternational Centre, 
DebraduD (U.'P.) 

28. ChetD. School for tbe 5 • .t4,187J. 
Mentally R.etarded ChildreD, 

LuckDO"_ (U.P.) 

29. Prabartak Institute of 2,SI,943/. 
Mentally Retarded, 
Diett. Hooahl" (West Beaaal). 

. 30. The Spastics Society of 4,16,399/ .. 
Eastern India, 

Calcutta ("'est BeDial). 

31. Alakendu Bodb Niketan 3,71,364/-
Calcutta, (West BeDlal). 

32. Society for Remedial 2,28.483/-
Education Assessment 

Counselling Handicadped, 

Calcutta (West BeDlal) 

33. Abhinav Bharati, 3,19,140/-
(Manav Vikas Kendra) 

Cal cutta (West BeDI.I) 

34. Federation for the Welfare 3.39,809/-
of the Mentany Retarded (India) 

(N ew Deihl). 

3S. Sanji vini Society of 6,64,500/. 
Mental Hea1th, 
(New DeIhl). 

36. Delhi Socioty fot the 1,16,686/-
Welfare of MentaIJy 

R.etarded Children, , 
(New Deihl). 

37. Delhi Ches~ire Home, 25,000/-
(New Delbl). 

38. Spastics Society of 5,10,622/· 
Nortbera India, 
(N • .., 'Dei.'). 



39. 

1 

Balwantrai Mehta 
Vidya Bhavatl, 
New Delbl. ' 

DR. PHULRENU GUHA : From tho 
~tatcment I find that three institutions did 
:tot receive any grant. Is it for bad report 
)r no recommendations were received 
Tom the S,tate Government; if It is for the 
lon-availability of the report from the 
~tate Government. may I know the name 
,r the State Governmont ? 

DR. RAJENDRA KUMARI BAl. 
~tl Al ! That detail is not with me, Sir. 

DR. PHULRENU GUHA: I could 
Qot hear. 

MR. SPEAKER: That detail is not 
,with her .. 

, AN HON. MEMBER: It will be fur­
nished to you. 

DR. RAJENDRA KUMARI BAJ· 
PAl : The detail is not available. I twill 
be furnished to you shortly. 

DR. PHULRENU GUHA: May I 
know on what basis these amounts are 
recommended and sanctioned "1 

DR. RAJENDRA KUMARI BAJ· 
PAl: The basis for giving the grant is 
that first the State Governments make the 
recommendations. Secondly. the activity 
in which the organisation is engaged, that 
is gone into, and whether the previous 
year's grant bas been utilised properly' or 
not. that is also considered. If they have 
utilised the previous year's grant, and if 
the department is satisfied then only we 
release the grant. As I had already said, 
in answer to some other question some 
days back, we have revised our policy 
about the release of these grants, and the 
institutions which are receiving the grant, 
will be receiving only 50 per cent of the 
grant in the beginning and the- remaining 
SO per cent will be released ·after receiving 
the report from the State Government. 
We release it only then. 

MR. SPEAKER: Shri Yashwantrao 

2 

Rs. 

3,04,171/-

Oadakh PatH. The bon. Member is 
absent. 

Next question; Shri Satyen.ra Nara­
yan Sinha. 

Sarety mf8sutes against nuclear power 
projects eWueDts 

·716 SHaI ,SATYENDRA NARAIN 
SINHA : Win the PRIME MINISTER be 
pleased to state : 

(a) whether nuclear power projects 
including heavy water plants slated for 
construction in the Seventh Plan have 
been cleared from the environmental 
angle; . 

(b) if so, what steps have been taken 
to keep effluents from these plants within 
t01erable limits of rediation; and 

(c) whether tota1Jy safe methods for 
disposals of tbe waste fuel rods and other 
byproducts have been enforced? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DE. 
PARTMENTS OF OCEAN DEVELOP­
M.ENT, ATOMIC ENERGY, ELECTRO .. 
NICS AND SPACE (SHRI SHIVRAJ V. 
PATIL): Clearance from the Department 
of Environment is invariably obtained 
prior to start of construction of all 
project~. 

(b) The effluents are constantly moni­
tored to ensure compliance with prescri. 
bed limits in conformity with 'Internati­
onal Commission OD Radiological Protec­
tion limits. Atomic Waste Management 
bas been assigned high priority from the 
very inception of the Nuclear Ener,y Pro· 
gramme. Design of nuclear power plants 
incorporates multiple safety systems on 
the fail-safe principle to ensure tbat efflu­
ents from the plant including' gaseous and 
liquid radioactive re)ea~s are weU within 
the prescribed limits d,urioa norma) and 



~ated ·otr·aoroaal ;'.it.uatioDl •. 

(c) Methods lor ,disposiQl ,low ·and· 
intermediate level radioactive wastes dev­
vlopod for thei r safe disposal is already 
iu use .all . o~r .-the 'world . and iJ1 aU our 
ngc'.ar ·facUities. Technology for vitrifi. 
cation ud disposal of hiBh Jevel wastes 
~isilll from spoot fuel has .also been de,'e­
IQpCild 'and proven in ,our country. 

SHRr SATYENDRA NARAYAN 
SINHA: Is it a fact the Government wan­
ted to set up a unuclear plant on the 
banks of river Kalla in· Kaanata:ka and 
wbether there were loud protests from 
the rpep,J~ thete? What was .the reaction 
of the Gov.ernment to it. ? 

SHRJ SH.J.VRAJ V. PA TIL: It is 
prop06cd to have a Duclear plant in Kar­
nata:ka, on tbe banks ,of the river KaJia 
in tbat area. Some citizens fr.om that area 
had· protested 8saiast the setting up of the 
plant tbere. But the stand of the Govern­
ment is .that precautions are taken to see 
that the plant does not cause any danger 
or any hazard to the public living 
tbere. AU pracautioDs are taken and 
we tried to ex palin to the peop,le that ha. 
villg a pJant there does not cause any 
harm to Ithe people. 

SHRI SATYENDRA NARAYAN 
SINHA: Does the Government have any 
investigating safety body for monitoring 
the regulations to be applicable to the 
nuclear plants? And if so, is this body on 
the same lines as tbe Nuclear Regulations 
Board in the U.S.A. independent of the 
Ministry so that the public could go to 
them with their grievances and have them 
redressed independently? 

SHRI SHIVRAJ V. PATIL: Under 
the present arrangement we have .a Nuc­
lear Power Board which is responsible 
for setting up of nllc-1ear power reae·tors. 
There ia a soparate body wbich bas Dotb­
ing to do with tbe Nuclear Power Board. 
And tbis ',separate body looks after the 
safety aspect of the nuclear power statiods. 
If there ·are,·,any compla·ints. tbose com. 
plaildS cau·lo to them. They can · examine 

... them:' separatefy.· aad then action can be 
take •.. I 'would. :seek the permission of 
the ,Chair to inform this House' that in, 

India'· we havo taken all the stiPS' Which 
&10' necessary to plovHle . protection. One 
more:fact:wbich'l would like ttl ·briR, ,to 
tb:e no.ice of-this House ·is tbat 'I am tOld 
that in about 4000 reactor years of opera. 
tion of power reactor, nuclear power reac­
tors in tbe world· not a single perlon' hu 
died because ·of· radiaton from nuc1ear 
reactor. The safety measures which are 
adopted in having these nuclotr power 
stations are very very stringent and all 
precautions are taken. It has become very 
much clear to us that ba vina nuclear 
power by having nuc1ear power reactors 
is not dangerous. 

SHRI G. G. SWELL': Much is beiDI 
made about the danaer 0" rediation in 
these nuclear plants. It is right and pro­
per. We cannot be too' cautions. But I 
would ,ike to know whether it is a .fact 
that the people are exposed to much 
more REMS; (REM is rediation dOlale) 
from the coal fired ,plants than from the 
nuclear plants & that people are·· also ex­
posed to the rediation in certain industrial 
plants. I would like to know what meas­
ures you are takiJlg to ensure that tho 
people in the coal-fired plants and other 
plants are not exposed to unaccep table 
dosages of radiation. 

SHRI SHIVRAJ V. PATIL: Tml 
problem of rediation has ,to be 'clearly 
understood by us. I am told that the ,man 
is .exp.osed to natural radiation to tbe ex­
tent of 87.0 per cent, because of medicel 
tests (x-rays, radiography) 11.5 per Cetlt j . 

b4N:ause of weapons fall-out 0.5 per· cont, 
occupational 04 per c(';nt and becan·se ,.r 
miscellaneous reasons 0.5 per cent wher:e­
as discharae from nucJtar power ata-tioDs 
,is 0.1 per cent. This is the manner of the 
rate of radia.tion to which men is exposed 
As far. as radiation from coal power sta­
tions is concerned, it is a fact that the 
waste whicb comes out of tIle thermal 
power stations also emits. some radiation. 
But that. is not under the Atomic BnerSy.·· 
We are not looking after this," Moreover. 
the radiation from the waste of thermal 
power pl:ants is not hazardous to ·tbo! Ufo 
and it is· m·lilch eelow the prescribed, limit. 

SHiRl ·BANWARI LAL 'PUROHIT-; 



Mr. Speaker, Sir, the highest Dumber of 
atomic reactors are in the U. S. A. and 
according to my information, even the or­
ders already placed afC being cancelled 
DOW. A Dumber of States in the U.S.A. 
have banned atomic reactors. U.S.A. 
being the most advanced country, will the 
bon. Minister visit that country to make 
OD the spot study there and then take a 
decision in the matter ? 

MR. SPEAKER: Would you like' to 
accompany him ? 

( Interruptions) 

MR. SPEAKER: You take Purohitji 
with you. 

(Interruptions) 

SHRI SHIVRAJ V. PA TIL: Sir, I 
would like to say that atomic energy has 
assumed a greater importance in the field 
of energy generation now-a-days. So much 
10 that in France, efforts are on to gene­
rate upto 75 per cent of the total energy 
through nuclear technology. Even in Japan, 
the energy generated through nuclear 
technology is more than 2S per cent. It is 
said that in Japan efforts are being made 
to generate 60 per cent energy of its total 
requirement by using nuclear technology. 
Japan is one such country which knows 
very well what the radia!ion is. There are 
a large number of atomic reactors in the 
U.S.A. even today and they are generat .. 
ing more than India's total generation of 
energy through nuclear technology. Their 
ratc of growth can be slightly less or more 
than ours, but their number is Increasing 
steadily. U.S.A. have today more nuclear 
power stations as compared to our thermal 
power stations and hydel power stations 
taken together. Not only that, their num­
ber is continuously increasing there. Kee. 
ping this in view and also keeping in view 
our future energy requirements and the 
potential of nuclear energy, we can say 
that 75% of the total energy require­
ments of the world shaH be obtained from 
nuclear technology. Secondly, we also 
want to increase the use of solar energy 
and have yet to develop suitable techno­
logy for that purpose· That technology 
can be developed in the next 70 to 80 
years and then we would be able. to get 
20 per cent or morc of our total energy 
roquiremcnts from that source. TiJl tben, 

we sball have to depend on tbe pres.u 
technology and it can work well if fusion 
technology is developed. 

[Eng/i.h} 

SH'RI P. KOLANDAIVELU: Sir. 
the research scholars say that because of 
the presence of the radioactive elements in 
the atomic power, handicapped children 
are being· born. I would like to know 
whether it is a fact and supposing it is so, 
what are the prevent·ive measures taken 
by the Government in this regard. 

SHRI SHIVRAJ V. PATIL: I have 
already explained that this entire atmos­
phere of ours is not free from radiation. 
We get radiation from the sunlight; we 
get radiation from so many other things. 
I have explained the percentage of the 
total radiation existing in the atmosphere 
itself and I have already said that the 
radiation from natural source is 
more than 80 per cent. Having explained 
th is fact, I would like to make it clear 
that no child is born crippled because of 
the radiation from the nuclear power 
stations as such. But the fact remains that 
when radiation enters the cell and it 
mutates the gene, some deformity can 
occur, but the amount of radiation which 
is required for this purpose is much higher 
than the amount of radiation the man is 
exposed to because of these nuclear power 
stations. 

11.47 hrs. 

[MR. DEPUTY SPEAKER 

in the Chair] 

MR. DEPUTY SPEAKER: Shri 
Pratap Bhanu Sharma. 

SHRI S. JA1PAL REDDY: Only 
ruling party and allies, Sir. 

MR. DEPUTY SPEAKER: No, no, . 
he is Opposition. Who told you so ? 

SHRI PRATAP BHANU SHARMA: 
Sir, I would like to know whether it is ~ 
fact that our country has prepared a 
comprehen!ive programme of radioactive 
waste management and this was visualised 
quite earlier when the India's nuclear 
programme was planned. I would alao 
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like to know whether any stud.y bas been 
made to evaluate the hazard potential of 
the radioactive wastes generated at difi'e­
rent stages of the nuclear fuel cycle start­
iDg from mining and mmina, fuel fabrica. 
catioD, reactor operation and finally to the 
processin& of the spent f\leI, & secondJy ••. 
(Interruptions} 

MR. DEPUTY SPEAKER.: No, you 
put one supplementary only. 

SHRI PRATAP BHANU SHARMA: 
It is very relevant, Sir. 

MR. DEPUTY SPEAKER: No. I 
am not allowing. 

SHRI PRATAP BHANU SHARMA: 
I t is very much relevant to the radiation 
problem, Sir4 As we know. our country 
has developed the fast breeder test reactor 
and we have developed this technology 
in our country. Reprocessing of spent 
fuel, an essential requirement for the re-
cycle of plutonium in fast breeder reactors, 
generates significant quantities of aqueous 
rugh level wastes which contains practi­
cally &11 the radioactivity of the spent fuel. 
So, I.would like to know what effective 
steps our Government and our Nuclear 
Power .Board arc taking to store and dis­
pose of such high level and alpha-conta­
Dlidated liquid wastes. 

SHRI SHIVRAJ V. PATIL: Sir, in 
the area of nuclear technology we have 
become self-reliant. The entire fuel cycle 
is mastered by us. We have the techno­
logy for establish1ng the reactors, we have 
the technology for producing the beavy 
water and we have the technology for dis­
posing of the nuclear waste. As far as 
the radiation is concerned. in all the areas 
which relate to these activities, the radia­
tion activity is also examined and we have 
developed the processes and technologies 
to see that nobody is affected because of 
tbi, kind of radiation. 

I have already said that we have deve­
loped the technology for disposing of the 
radioactive waste. Now the waste is Jiqui. 
tied and it is put into a glass and then we 

, have· certain other procedures to 'be fol. 
lowed for dumpina it deep in the ground. 
That kind of technology is available with 
us. W, fe,l sure fhat notbin, ha~rdoul 

is .. going to come out of this. At the 
same time I can assure the House and the 
hOD. Member that at every stage we have 
taken precautions. We try" to see that tho 
prescribed limit is not crossed. The pres. 
cribed limit in India is for some of the 
items more stringent than the limit which 
is internationa l1y prescribed. We bave 
taken aU the preca utions on this count. 
There should not be any fear in the minds 
of tbe bon,. Members on this point. 

SHRI S. JAIPAL REDDY: Mr. 
Deputy Speaker, Sir. I am in agreement 
with the Ministers positirD that there is 
no escape from atomic power production. 
The most relevant thing is how we caD 
tighten and stream1ine safety and antipoUu .. 
tion measures in this area. Sir. the Mini. 
ster knows fuJJy well that nuclear fuel 
complex is located near Hyderabad. There 
are complaints about the radiation hazards 
exceeding the permissible limit from tho 
wastes of this factory, Such complaints 
have been logged number of tjmes, I 
would ]ike to know from the Minister as 
to· what has been done about this compJex. 

SHRI SHIVRAJ V. PATIL: I am 
thankful to the hon. Member for sayiDI 
that the nuclear technology is going to be 
useful foc us in the future for producing 
energy. At the same time, we are very 
particular to see that no danger is caused 
to the humam life and animal life and 
plant life because of the radiation. I can 
assure the hon. Member tbat no limit is 
exceeded in the Hyderabad area also. 
Wherever we have received complaints we 
have examined what is the position over 
there. It is found that the limit is not 
exceeded at sJJ. We have the procedure 
to see things inside the unit and outside 
the unit to ascertain whether the limit is 
exceeded or not. If it is exceeded there 
are certain procedures to be followed. No 
Jimit is exceeded at any time and that 
situation has not arisen. 

Allocation of fund to Orilsa for wasteland 
development and social fore,try 

·717.~ SHRI CHINTAMANJ JENA: 
Will the PRIME MINISTER be pleased 
to state: 

(a) the total amount allocated for 
wasteland development and social forestry 
schOUl" for the years 1984.85, 1985.86 and 



A paIL 1i6 •. J986, 

1986-17 and' Orissa State's share ior each ' 
of those· ICbemes; 

(b) the achievements so far made in 
implementation of these schelnes; 

(c) whether the amount aI10cated for 
the years 1984 .. 85 and 1985·86 could not 
be spent fully, if so, the reasons therefore; 
and 

(d) tlio special measures being taken 
by Government to implement these schemes 
during the year 1986-87 fuJJy ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH­
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT 
ATO'MIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): Allocations have been made 

for social forostry to Or.iaaa uDder' CODtraijy 
sponsored schemes of fot:ostry sector aad 
Department of Rural Developmeut. Tho 
details of the allocations and. achievements 
are given in tho statement I gjven below. 
The focus OD ~astcsa.nds do·velo.pmoot 
startod with the establishment. of the 
National Wastelands Development Board 
after May. 1985. 

(c) The reasons' for shortfall in 1984-
85 are being ascertained from the State 
Government. Tho final expenditure figures 
for the year 1985-86 have .not been receiv­
ed yet. 

(d) Statement II giving details of the 
Action Plan drawn up in relation to imple­
mentation of these schemes is given 
~e10w. 
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Statement.II 

Aet'ioII"laa lor development of "altel.nds 
1. Ideatification of wastelands·: 

The State Governments/U.Ts. 'have 
ibeen requested to identify wastelAnds in 
their ,territories, whether they be in forest 
.area, r.evenue/common lands or, degraded 
'far:m lands. 

2. Peopl e's Iovolvtament: 

This will be ensured by the following 
measures : 

(a) Decentralised Nurseri es : People's 
nurseries i.e Kisans, schools, woe 
men, youth . groups. voluntary 
ageuoies, etc. will be motivated to 
nleet the increased demand for 
seedlings. 

(b) Farro Forestry: Farmers will be 
motivated to take up tree farm­
ing on their marginal lands and 
planting on their field bunds. A 
rational seedling distribution po­
licy should be evolved. 

(c) Tree Growers' Cooperatives: Tree 
growers cooperatives should be 
organised with the involvement 
of farmers in raising and distribu­
tion of seedlings and in tree plan­
tations. 

(d) Voluntary Aaeftcies. The grass 
root agencies, Mahila Mandals, 
Youth Groups would also ,be 
motivated in nursery raising and 
tree plantations. 

(e) Tree Pattas : Strips of land 
along roads rail,rcanals, etc. and 
other degraded land should be 
given to the tural poor, with 
usufruct rights on the trees 
planted by them on such .Jands; 

'3. Noela) Agency: 

The States/U.T. Governments have 
been requested to identify a single nodal 
,acney for ensuring an integrated approach 
for'the implementation of the programme 

which is being executed by different agen­
cies, official and otherw.ise. 

4. Seed: 

The States/UTs have been requested 
to extend the scope of operation of tbe 
existing State Seed Cor~oratjons to include 
the production and supply of fodder, arass 
and legume seeds to farmers on commer. 
cial ·basis. 

5. L·ea.ibg of Lands: 

The State/UT Governments have been 
requested to prepare guidelines for leasinl 
of forest and nonforest wastelands :for aff. 
orestation to the rural poor. 

6. Forest Based IDdustriei: 

These 01USt be encourag.ed to afforest 
wastelands to produce the raw material 
needed by them. Industries must also be 
enthused to raise tree cover on wastelands 
with a view to provide employment to the 
rural poor as wel1 as to enable them to 
grow trees on a remunerative basis. The 
State Governments have been requested to 
draw up guidehnes for the lease of waste­
lands to industries in this behalf. 

7. Urbao Fuelwood and Green Belts: 

The Stares/UTs have been r.equested 
to ensure that tow.ns and cities have green 
belts of fuelwood and fodder plantations to 
cater to the urban fuelwood and fodder 
needs. 

8. Degrad ed Forest Area 8 : 

States have been requested 10 identify 
degraded forest lands and to reforest tbem 
with fue)wood and fodder species. 

9. Forest Develop meot Corporations : 

The Forest Development Corporations 
should obtain wastelands on lease from 
the Governments for raising fuelwood and 
fodder plantations. 

10. Goveromeot departments :, 

Government departments, public sector 
undertakings and other bodies/institutions 
having substantial areas of unutillsed land. 
must brina such land under tree cover. 
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11. Media aad tommunleatloD : 

A massive publicity campaign through 
tbe traditional media of folk art and cul­
ture, radio, television and other audio­
visuals aids should be undertaken to 
create awareness among the masses. 

12. M onitorlol and eva luation : 

The State/UT Governments should 
evolve appropriate monitoring and evalua­
tion mechanisms to ensure qualitative im­
plementation of the programme. 

SRRI CHINTAMANI lENA: Sir, I 
am thankful to the Minister that ;n his 
reply he has given the details of the scheme 
and the utilisation in the Annexure 
enclosed to the rep1y. 

Sir in part (c) of my question I have 
categoricaHy asked whether the fund 
alloc,ated for the State is fully utilised and 
if not the reasons for the shortfall. He 
bas said that it is being ascertained. 

Sir. may I know whether the Gi.)vt. of 
India has asked tbe State Government as 
wen as the Union Territories to identify 
one nodal agency for monitoring and 
implementation of the scheme as per the 
Action Plan ? 

AJIC'. may I know, what is the nodal 
agency identified by the State Government 
of Orissa, who are monitoring this scheme 
for proper utilisation ? 

SHRI SHIVRAJ V. PATIL: Sir, the 
State Government created the Corporation 
for the Wasteland Development. This 
Corporation came into existence and it 
had to spend a lot of money which was 
given to it. We were told that the Cor­
poration was not in a position to spend 
that money. They had no paraphernalia 
created or established for that purpose. 
Moreover the IRDP work & other works 

. were given to the Corporation at that 
point of timo a·nd the money could not be 
apent. , 

SHRI CHINTAMANI lENA: Sir, 
my second Supplemetary is: What is the 
criterion and the basis by which 4f such 
allocation by tbe Centre to different 

Oral A."swer, 

States is made for wasteland development, 
whether it is being considered on the basis 
of the area of the State or the population 
of the State? 

SHRI SHIVRAJ V. PATIL :' We 
generally try to develop the area which 
can be easily developed. Sir, the criterion 
is generally the wasteland available. There 
are different kinds of wasteland. Some 
lands are saline, some lands are degraded 
and there are other kinds of lands also. 
So, depending on the kind of land, 
depending OD the area which is available, 
the money is aJlotted and there are certain 
other criteria also which are adopted, 
about which I will inform the hon. 
Member in writing. 

SHRI SARAT DEB: Sir, if you look 
at page 2 of the Statement that has been 
given to us. you will find that it is stated 
that by spending Rs. 0.95 crores, the 
plantation that has been covered is 13,406 
hectares whereas in the same y('ar by 
spend~ng Rs. 3.13 crores the coverage is 
only 1,611 hectares. What is the reason 
for this sort of disparity? 

Secondly, when there is such a huge 
amount unspent and the State Government 
has also failed to supply. sufficient Infor­
mation as to why it has not been utilised 
in 1984·85, UDder what circumstances 
without examining it again the Central 
Government has given so much of money 
to the State in 1985·86 ? 

SHRI SHIVRAJ V. PATIL: Sir, as 
far as spending the money on a particular 
area of the land is concerned, it depends 
on the quality of the land, what kind of 
land has to be turned into forests and all 
those things. I have already said that a 
certain amount of money which was made 
available to the State Government was not 
spent and the reason which is given by 
the State Government to us and which I 
am passing on to the hon. House is that 
they created a Corporation for deveJop'Dg 
the wasteland in that area and that 
Corporation, because it was not having 
the paraphernelia necessary and necessary 
administrative apparatus for the purpose •..• 

SHRI SARAT DEB: That is as f.r 
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as the Corporation is concerned. ERRP, 
lRD and RLEGP are executed by the , 
local bodies separately. 

SHRI SHIV RAJ V. PATIL: About 
I;RD and ERRP, they have said ~hat that 
job was given to the Corporation also 
later on. 

SHRI SARAT DEB: They have not 
given that money to the Corporation, Sir. 
It is for your information. 

SHR.I BRAJAMOHAN MOHANTY : 
Sir, the 12 .. point action pJan was formula­
ted and it was communicated to the State 
Governments and the Union Territories 
for implementation. May I know what is 
the response of the State Governments 
and the Union Terrhories? WilJ the hone 
Minister tell here what has been the res .. 
ponse and what is the progress of the 
work in respect of all the 12 points "1 My 
submission is that jf the information is not 
immediately available, will the hon. 
Minister place on the Table of the House 
this information including response plus 
progress? 

SHRI SHIVRAJ V. PATIL: The 
importance of wasteland development has 
to be realised at every level, at the Central 
level y at the State leve1 and at the people's 
level also. It is only after getting the 
response from the people as well as the 
local authorities as well as the State 
Governments. this can be done. Attempts 
are being made from the Centre to impress 
upon the minds of all concerned that 
wasteland development is a basic develop­
ment in the country and we find that 
there is a progressive increasing response 
to the suggestions made by the Govern· 
mente Of course, a particular level w hl~h 
is acceptable and which will really be very 
efficient and useful has to be created. But 
there is a progressive and increasing res­
response given in this matter by All 
concerned. 

SHRI BRAJAMOHAN MOHANTY : 
What is the progress made in respect of 
each State and Union Territory '1 That is 
my question. 

SHRI SHIVRAJ V. PA TIL: That 
information can be aiven. 

{Trans/at ion] 

SHRI VISHNU MODI: Mr. Deputt._ 
Speaker, Sir, win the hone Minister b!' 
pleased to state the time by which the 
scheme submitted through the Wasteland 
Development Corporation regarding 
cbecking of desert spreading in the 
Aravalli Gap, upto Delhi and U.P., the 
photographs in respect of which were 
taken through INSA T-I. would be 
sanctioned '1 

[English] 

MR. DEPUTY·SPEAKER: Question 
Hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[EngU,hj 

Remote sensing survey of U.P. bills 

·700. SHRI HARISH RAWAT 
Win the PRIME MINISTER be pleased to 
state : 

(a) whether a remote sensing survey 
of the U. P. Hi lis has been done; 

(b) if so, the results thereof; and 

(c) if not. whether Governnlent pro­
pose to do the survey in the near future 
to harness the national resource including 
forest wealth in this area? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN THE DEPART­
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) & (b) A nun1ber of Remote 
Sensing Surveys with Satellite imagery have 
been completed for the entire U.P. State 
including the hill areas for gross forest 
mapping and wasteland mapping. A 
Remote Sensing Survey of the upper 
Ganga catchment for delineating priority 
areas for conservation, estim~ting sediment 
yield and predicting the run off, is under .. 
way. 

The forest mapping with Satellite 
imagery was done for the period 1972-75 
and 198()'83. The estimatrs of arca under 



lorests after around checks come to about 
32,000 square Kilometers as of early 1980·s 

twbich is about 11 % of the total geographic 
area of the State. These maps have been 
fQUDd useful as input to forestry planning 
and change detection. 

The wasteland map for the U .P. State 
in the Hill areas shows snow covered 
arcas and forest blanks. These maps are 
'being used by the forest department of 
U.P. for wasteland development. 

Topographical surveys on ] :50,000 
scale with the belp of aerial photographs 
have been completed for the complete ,U P. 
Hill areas and most of the maps have 
since been printed. Topomaps have been 
prepared. 

A number of detailed surveys have 
also been conducted with aerial photo­
arahs in many U.P. Hill areas. Examples 
are detailed forest cover type mapping, 
assessment of forest type and identification 
of afforestation sites in parts of A)mora 
district and parts of uehradun forest; Soil 
and landuse survey in AJaknanda Catch .. 
·ment in ChamoH district; integrated 
surveys of Doon Valley covering 2000 sq. 
km. 

Under the Indian Remote Sensing 
Statellite Utilisation Programme, the 
'Remote Sensing Applications Centre, U.P. 
baa carried out aerial photography in a 
part of the Catchment areas of Rivers 
Ganga and Ramganga in the Himalayan 
region. The project is at preliminary 
stales now. 

(c) As a follow up of the above, a 
number of surveys may take place besides 
completing the surveys undertaken already. 

Health bazards faced by employees 
of atoml c power plants 

-703. SHRI H. M. PATEL: Will the 
PRIME MINISTER be pleased to state: 

(a) wh"ether it is a fact that several 
employees of the "arious atomic and other 
electronic plants have been affected due to 
excessive radiation during the past two 
years; 

(b) if 10, the details thereor; 

(c) which are the mest -affected plauts 
by radiation and other hazards affecting 
the health of the omployees; and 

(d) what steps have been taken to 
safeguard the health or the· workers 
working in these plants? 

THE MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN THE DEPART· 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a) No, Sir. 

(b) Does not arise. 

(c) The radiation exposure doses in aU 
plants are we)) within the prescribed limits 
in conformity with the International 
Commission on 'Radiological Protection 
recommendations and hence the question 
of affecting the health of the employees 
does not arise. 

(d) Radiological surveillance f)y the 
Health Physics Division and Division of 
Radiological Protection, BARe and 
medical sllrveiIJance of radiation workers 
'have been in vogue in all atomic energy 
plants from incept;on of the plants. 

Scheme for economic opliftment 
of disabled 

·705. ~HRI CHITTA MAHATA : 

SHRI NIRMAL KHATTRI: 

'Vi1l the Minister of WELFARE be 
pleased to state: 

(a) whether Prime Minister has appea­
led to the 'people to give the disabled per .. 
sons their due places as equal citizens of 
the nation and help them in their econo­
mic uplift: 

(b) if so, whether Government have 
formulated any Dew scheme in regard to 
economic upliftment of disabled persons 
in the country; 

(c) whether a list of benefits and 
strategies for aiding the disabled -in the 
country has been or is being formulated; 
and 

(d) if so, the details thereof? 



THE MINISTEll OF ,STATE OF 
THE MINISTRY OF W·ELPAllE (DR.. 
)\AJSNDRA KUMARI BAJPAI) (a) Yes, 
Sil'. Extrac.ts of tbe Prime Minister's 
Me,sap are Jaid on the Table of 
the House. [Placed in Library See No. 

LT 2641/861 

(b) (c) &. (d) A statement is attached. 

Statement 

There are several schemes for the 
economic upliftment of the disabled per. 
sons in the country, a8 briefly deta.iled 

below :-

Employment 

3% of group C and D vacancies in 
Central Government and Centra) Public 
Sector Undertakings are reserved for 
handicapped persons. 

22 Special Employment Exchanges and 
41 Special Employment Cells have been 
set up across the country to help handi .. 
capped persons in job placements. 

14 vocational Rehabilitation Centres 
have been set up to assess the residual 
ability of the disabled, arrange for their 
training and place them in regular emp'oy. 
ment. 11 Rural Rehabilitation Centres 
have been added to the VRCs to promote 
the placement of tbe handicapped in rural 
areas. 

Government of India heJps voluntary 
organisations in setting up programmes 
for vocational training to the handIcapped 
and for getting up sheltered workshops. 
Voluntary organisalions are also given 
financial assistance for appointment of 
placement officers to help the handicapped 
in open employment. 

To encourage private sector employers 
to employ handicapped persons, the Gov­
ernment of India gives national awards 
annually to outstanding employers of the 
handicapped. 

Self E. pl.yment 

71% reservation in petrol pump out­
lets/gas dealerships has been made in 
flvoyr or ~be handicapped, 

Nationalised banks provide Joans to, 
physically handicapped persons at a Domi­
nal rate ·o~ interest (4%> under the Differ. 
ential Rate of Interest Scheme. 

Ministry of Communications give public 
telephone booths to physicaJly handica­
pped persons through which they can 
earn a living. 

State Governments and local bodies 
aHot kiosks, vending stalls to handicap .. 
ped persons to beJp them earn a livinS. 

Ministry of Welfare has launched a 
Scheme of District Rehabilitation Centres 
under which comprehensive and coordina­
ted services for the rural handicapped are 
provided. The emphasis in the DRC, so 
far as economic upHftment of the handi­
capped is concerned) is to tap the unorga­
nised sectors of the economy like petty 
shops, vend ins staHs, service centres and 
self employment in agriculture and allied 
sectors. 

Investment i Q ele ctrooics industry 

*706. SHRI GURUDAS KAMAT: 
Will the PRIME MINISTER be pleased 
to state: 

(a) what has been the Government 
investment towards electronic industry in 
the Sixth Plan and the proposed invest­
ment during the Seventh Plan; 

(b) whether the foreign investment in 
electronic industry is expected to increase 
during the Seventh Plan; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPAR­
TMENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) The total actual expendi­
ture by Department of Electronics dQring 
Sixth Five Year Plan was Rs. 171.10 cro­
res. The financial outleys approved for 
the Department of Electronics during tho 
Seventh Five' Year Plan are Rs. 411 
crores. 

Of the various schemes/programme, 
beinJ pursued br the Department or 
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Electronics, a number of them are directly 
industry-oriented and other programmes 
are in the nature of upstream investment 
involving settin.g up of infrastructure, dev­
elopment of tecbnology aud pilot produc­
tion, manpower training etc. 

(b) and (c) In tbe integrated policy 
measures for electronics announced in 
March 1985, and some notified thereafter, 
companies having foreign equity upto 40% 
have been permitted to freely participate 
in the electronics industrial sector which 
are open to wholly owned Indian compa­
nies. In some areas· of high technology, 
majority foreign investment is also permi .. 
tted. In the wake of this policy announce­
ment, a number of foreign companies have 
shown interest in investing in electronics 
in India. However, there is no specific 
target set out for foreign investment likely 
to be generated during Seventh Five Year 
Plan. It will progressively increase. 

[Translation} 

Number of unemployed handicapped 

*708. SHRI KUNWAR RAM: Will 
the MINISTER OF WELFARE be plea­
sed to state the number of unemployed 
bandicapped tn the country during 1985-
86. 

THE MINISTER OF STATE OF 
THE MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): AI .. 
though the information regarding unem­
ployed handicapped persons in the coun .. 
try is not collected, the number of such 
persons who registered with the employ­
ment exchanges during 1985 is 40,833. 

[English) 

Resideo tial accommod atlon to emplo­
yees of Army Headquarters 

*711 SHRI AJAY MUSHRAN : Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether it is a fact that a majority 
of Central Government Civilian employ­
ees under the Ministry of Defence are 
given Government residential accornmo­
a.tion; 

(b) whether it is also a fact' that tb, 
employees under lower formations of 
Army Headquarters are treated as Cent­
ra) Government employees but only IS 
per cent of these employees are given resi­
dential accommodation; and 

(c) if so, why all Central Governm~nt 

employees are Dot treated at par (or 
aJlotment of residential accommodation 1 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENf 
(SHRI ARUN SINGH) : <a) No, Sir. 

(b) and (c) The civilian employees of 
the Jower formations of the Army Head­
quarters are also Central Government 
employees. The percentage of these emplo­
yees given residential accommodation 
varies from station to station. All Central 
Government employees not provided with 
residential accommodation are eligible for 
House Rent AlJowance as per the Rules. 

( Translation) 

Printing of warning on liquor bottles 

*712. SHRI MOOL CHAND DAGA : 
Will the Minister of WELFARE be plea­
sed to state : 

(a) whether the warning that smoking 
is injurious to health is printed on pack­
ets of cigarettes and if so, the reasons for 
not writing this type of warning on bottles 
of liquor also; and 

(b) whether Government proposed to 
make it obligatory to print such warning 
on the bottles of liquor? 

THE MINISTER OF STATE OF 
THE MINISTRY OF WELFARE (DR. 
RAJENDRA KUMARI BAJPAI): (a) 
THE Statutory warning on cigarette pack­
ets is in pursuance of a Central Legisla­
tion, which does not apply to liquor' 
bottles. 

(b) Laws regulating intoxicating 
liquor are within the purview of 
the State Governments who are expec­
ted to undertake approprJa to stops in this 
resard. 
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(A,lIth), 

Dr •• addlctloD amoDI Pollee' 
pernn.el 

• 713. SHR.IMATI SHEILA'DIKSHIT : 
Will tho Minister of HOME AFFAIRS be 
pleasod to state : 

(a> has any study been undertaken 
rev.caling the addiction to drugs of Police 
personnel under the Central Government 
lik. CRPP, BSF, etc. 

(b) If so, the findings thereof; and 

(c) the short-term and long. term steps 
taken by Government to treat such addi­
cted personnel ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
HOME AFFAIRS (SHRI P. V. 
NARASIMHA RAO): (a) No, Sir. 

(b) & (e) Does not arise. 

Development of hilly areas and 
Western Gbats 

.715. SHRI Y ASHW ANT RAO 
GADAKH PATIL : Will the MINISTER 
OF PLANNING be pleased to state: 

(a) whether Government have set up 
an advisory committee on the develop­
ment of hilly areas including Western, 
Gbats; 

(b) if so, the details thereof; and 

(c) the programmes formulated by the 
Committee? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND 
CIVIL SUPPLIES (SHRI A.K. PANJA) : 
(a) Yes, Sir. 

(b) A copy of the office memorandum 
dated 17th January, 1986 notifying the 
constitution of the Committee is laid on 
the Table of the House [Placed in Library 
See No. L T 2642/86] 

(0) The Committee will advise aD 

,matters relatin,' to plaooing for .socio-eco­
nomic development of tbe hill areas. No 
. meetini of the Committee has been held 
so far • 

Chaad'.arh Pa.sport OlDce 

·718. SHRI CHIRANJI LAL 
SHARMA : Will the Minister of EXTER. 
NAL AFFAIRS be pleased to state: 

(a) the steps being taken to stream­
line tbe working of the Chandjgarh Pasl.' 
port Office; 

(b) tbe number of passport applica. 
tions pending at present; and 

(c) the steps being taken for their 
early disposal ? 

THE MINISTER OF STATB IN 
THE MINISTR Y OF EXTERNAL 
AFFAIRS (SHRI K. R. NARAYANAN): 
(a) The Government have nlready taken 
various steps to streamline processing of 
passport applications not only by the 
Passport Office, Chandigarh but also by 
all Passport Offices, viz. (i) the require­
ment of furnishing a financial guarantee 
or a verification certificate in lieu thereof 
has since been abolished and the applica­
tion form for issue of new passport sim­
plified; (ii) all Passport Officers are requir-' 
ed to issue passports within a week after 
receipt of clear identity verification and 
security verification reports from the con .. 
cerned authorities; (iii) the Pastport Offi­
cer, Chandigarh and other Passport Offi­
ces elsewhere have been instructed to 
issue periodic reminders to the concerned 
authorities to expedite return of veri­
fication forms. 
~. 

(b) The number of Passport applica. 
tions pending at Passport Office, Chandi­
garh as on 1.4.1986 is 18,976. 

(c) In addition to step.s described part 
(a) above, the Passport Officer, Cbandi. 
garh hilS also been instructed to pay per­
sonel caUs on the concerned senior offi. 
cers in Chandigarh and seck their co­
operation for expeditious disposal of 
lana delayed,. cases, 
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*719. SHR.I SATYAGOPAL MISRA: 

Will the PRIME MINISTER be pleased 
to state! 

(a> wbetb~r it is a rict tbat Government 
have dropped. tbe. idea of· setting. up an 
Atomie Eaerl)' Ceutre. a.t Midnapore: Dis­
trlct, . W cst B.enp.l; and 

(b) jf so, tbe reasons tberefor 7 

mE MtNlSTBR OF STATE IN 
·THE MINISTRY OF SCIENCB AND 
TECHNOLOGY AND IN THE DEPAR­
TMENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SH.I SHIVRAJ V. 
PATIL): (8) A decision OD the report of 
tlte Site' Selection Committee for selection 
or sites for setting up of future atDmie 
power stations pertaining to the Eastern 
Elecfritit)'1 Repon of wmc·b West Bengal 
torml' a 1 constitueat part, is yet to be 
tate •• 

(b) l Does, not arise. 

.aolM of' for,.! d,tlree ·certUI cat. hr' 
Deihl 

6143. SHRT MAHEN'DRA SINGH: 
WIU,tbe Minister of HOME AFPAIR'S 
be f'Jeaeed to ·state : 

<a), wbetber it is a fact that a fcrged 
University degree and certificate racket 
was uaeartlled ill' West Delhi tOW8rd~ the 
end of! J aouary 1986t 

(b) if so, the details of:the racket 
and itl' modus operandi; and 

(d) the particulars of persons appre-
hended in connection therewith 1 .~ 

THE MINISTE.R OF STATE IN THB 
MINISTRY OF COMMtJNICATIONS" 
MINISTER OF STATE IN THE MINI. 
STRY OF HOME AFFAIRS (SHAl RAM 
NIWAS MIR.DBA): (a) Yos. 

(b) On the basis of a tip off, Delhi 
Police conducted a raid and reGGv'" 
t6racd certificates and 8eals of AIr. 
University from one OlUqji COIf;Aia. 

Contre. Chand Nallr, Delhi. Tbe i.; r.'J"'r 
stamp seals were those of the "De­
puty Rea'strar etammatlell', A"al Univer· 
sity. Alra". A' me' folder was seized con­
tainlo& some blank .. fo.r.ma ,,&Dci· certifiatol 
with .the seal of Deputy R.caistrar. Exam!· 
nation, Agra UDiversity. 

(c) A case u/s 473/474 IPC was regis­
tered aDd two persons viz., Shiv Char&» 
and his son Rakesh K.umar have b~p 
arrested. 

MilutilisatioD of fuads by CMERI 

6744. SHRIMATI BIBHA GHOSH 
GOSWAMI: 

SHRI HANNAN MOLLAH. : 

Will the PRIME MINISTER be pJeas­
ed to state: 

(a) whether the funds raised by spon­
sorship for All India· Machine Tool De. 
sign Seminar held at Central Mechanical 
Engineering Researcb: Institute. Durgapur 
in 1983 and the Silver JubiJee Celebration 
in 1984, were spent for the purposes fer 
which the funds were raised; 

(b) whether the same funds were 
spent arer the seminar on tours, advertise­
ments and parties; 

(c) whether proper auditing for all 
those was made; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN. THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMBN~~ 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PAT!L): Yes~ Sir. An India Maohine 
Tool Design and· R.esearch Conference, a· 
soparate body, through its elected Organi. 
sins G:ommittee, organised' a Seminar in 
1983 in CMERI Premises. They ra'ised 
their funds through sponsorship. CMERI 
or_niled its Silver Jubilee Celebrations in 
1984 ior which tbe entire expenditure was 
met by CSIR. 

(b) The Organisin, Committee of 
of Conference utilised some of their bala. 
uce fbods after- the' eo~rence... OD tours, 



Mlvemsements ~aud meetil1g e~8, I1Id 
transferred the remaining ':amount ,(8& •• ed 
lDOa:ey~ to ,h., "D,xt era_Bi.iD'IOommittte. 

~(c) Yos, 'Sir. 

(:tt) ,The a~QOuDts of AIMT9R, .... e 
clulYJ8udited add tlle auditors ,report to. 
gether with the statement approved lby the 
Oraani sin g Committee were forwarded to 
tbe' O'B8tlising Committee of the Inekr Con­
foteoce. As retards:Silver Jubilee c.,lo­
brad~n ,of·eMIRI ll984). the o~plrlditule 
... s duly reflected in the OMBRI 
accounts. 

:SCtps. to curb ,ollutioD tau.~d ,by ,ower 
geaeratioD ,Iantl 

,6745. SHRI HANNAN MOLLAH: 
Will the P,RIME MINISTER be pleased 
to state: 

(a) whether companies under MRTP 
are causing air and water pollution; 

(b) jf so, the steps taken of propos­
ed to be taken ttl stop pollution caused 
by these cOOlpan.ies; and 

(c) the measures being taken to curb 
air and water polJution caused by power 
generating plants 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
According to a survey conducted by the 
Central & State Pollution,Controi,Boards, 
there are 4054 polluting industrial units 
(large" and medium) in the country which 
include some of the MRTP companies. 

(b) The steps taken include the foHo­
wing: 

-industries are persuaded to adopt 
pollution control measures; 

--tcgal aQtion is taken asaiast the 
defaultina units; 

--.a,aancia} incentives are proviad for 
jOltanation and saNsfactorY'l',erfor. 
mance or pollution control equip. 
,r_nts; 

,I 

"4 

-inswUMion of common :eI1Ueftt t, .. t. 
·mlnt' 'pJanes is encout'a,ed partieu­
Jatlyvfot ·,m,n .c.fe Je .... U'iu. 

(0) The: measures; "inl taIMu iracluOo 
the followina : 

-instaUation of hiSb efficiency o]oc£-
, (Ott_ic precipitators . to r,pJact 
t_e ,UQits·,wbiob ';.,O:l1ot ... fac­
rtorHy .(upOSioniag; 

-installation of latest dcsian or_· 
trostatic precipitators in serics with 
thei.lUstil, units to imprCi)\"e the, ash 
coUection sy.em; 

-improvement in coal handlin, and 
ash disposal: facilities; aDd 

-treatment of tbe effluents as per, the 
, Itaadards. 

Atrocities 01) SCI 1ST. 

6146. ,SYBD ,SHAHABUDDIN 

Will tbe'-Minister of·WELFAIlE be pleased 
to state: 

(a) the number ,of cases of atrocities 
against members of Scheduled Castes and 

'. Scbeduled'Tribes during 1985; 

(b) the break-up of the ~urc$ by 
the States; 

(c) the number of lives lost and of 
women raped in tbese atroc~ties; 

(d) the number of houses burnt and 
the estimated value of property destroyed 
during tbese atrocities; 

(e) the compensation provided by 
the States to the sufferers; 

(f) the number of cues tiJO.d luspeot. 
cd and charge sheeted; 

(I) the number of cuJprits .enton.:ed 
for th_ atrocities; and 

(b) the number of cases perrdinl.1 
on 31 JaQuaty. 1986? 

THB DEPUTY MINISTER IN'THB 
·MINISTAY OF WELFAaE'(SHiU'GIRI .. 
DRAB. GO MANGO) : (a) (b) "(c) Two 
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tables showing crime-wise number of cases 
of crimes committed on S.cheduled Castes 
and scheduled Tdbes separately by Don­
Scbeduled Castes and non-Scheduled 
Tribes, as reported by different 
States/Union Territories, are at State­
ments I and II respectively. 

(d) The information regarding number 
of houses burnt and the estimated value 
of property destroyed is not .maintained by 
the Government and hence is not avail­
able. 

(e) The Government of India do not 
maintain the details regarding com pen sa­
tion provided by the States. 

(f) (8) & (h) According to the infor­
mation received so far from States/U.Ts of 
G·ujarat, Madhya Pradesh, Orissa, 
Punjab, Rajasthan, Delhi, Goa, Daman 

~rjtt'" .4",,,,,, 
and Diu and Lakshadweep aDd -partial 
information (i.e. upto 30.6.1985) from 
Bihar, Kerala, Madhya Pradesh, Mahara­
shlra, Tamil Nadu and Uttar Pradesh. 
during the year 1985 the number of cases 
of crimes against Scheduled Castes that 
ended in chargesheet was 6.562 while 947 
cases ended in conviction. 27832 casos 
are pending in Courts. 

In respect of Scheduled Tribes, accor­
ding to the information received from 
States/U . Ts. of Himachal Pradesh, Mani. 
PUf, Meghalaya, Nagaland, Orissa, Rajas­
than, Sikkim, Tripura, Andaman and t Ni­
cobar, Islands, Dadra and Nagar Ha~eli. 
Goa, Daman and Diu, Laksbadweep and 
Mizoram, as on 31st December, 1985,' 345 
cases were pending with investigating auth ... 
orities, 246 were pending trial in Courts 
while 165 cales ended in conviction. 

Statement I 

Number of cases of atrocities againts members of Scheduled Castes reported 

by State Governments and U. T. administrations during 1985. 

S. No. State Murder Grievous Rape 

Hurt 

Arson Other Total 

offences 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 12 04 23 05 122 166 

2. Assam· 

3. Bihar 54 110 63 142 1083 1452 
4. Gujarat 22 64 08 51 605 750 
s. Haryana 11 26 03 81 121 
6. Himachal Pradesh 01 09 03 03 33 49 

7. Karnataka 20 07 11 49 207 294 
8. Kerala 06 04 19 10 261 300 
9. Madhya Pradesh 75 347 194 196 4321 5133 

10. Maharashtra 13 35 28 20 . 332 428 
11. Orissa 01 19 12 10 117 159 
12. Punjab 08 03 11 01 09 32 
13. Rajasthan 29 167 101 66 1074 1437 
14. Tamil Nadu@ 20 10 17 13 723 783 

1'. Uttar Pradesh 223 . 582 177 401 . 2745 ,4135 
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1 2 '3 4 S 6. 7 8 

16. West Benlal 03 01 03 04 11 

V.Ts 
1. Dadra and Naaar Haveli 01 01 

2. Delhi 01 01 

Total: 498 1361 694 980 11719 J5252 

Note: Information in respect of other States and U. Ts is 'NIL' 

-Information upto May, 1985 only 

@Excludes August, 1985 'data 

Statement II 

Table sbowing the number of cases of atrocities against members of Scheduled 

Tribes reported by State Governments/U. T. administ rations during 1985 

S. No. State/U.T. Murder Grievous 
Hurt 

Rape 

1 2 

1 Andhra Pradesh 

2. Assam 

3. Bihar 

02 

Nil 

12 

4. Oujarat 10 

S. Karnataka Nil 

6. Kerala@ 02 

7. Madhya Pradesh 95 

8. Maharashtra 09 

9. Manipur 01 

10. Orissa 02 

11. Rajasthan 13 

12. Tamil Nadu Nil 

13. Uttar Pradesh£ 

14. West Bengal 02 

U.Ts 

1. Arunachal Pradesh- Nil 

Total 148 

4 

Nil 

04 

IS 

09 

01 

26 

24 08 

Nil Nil 

01 03 

204 138 

11 25 

Nil Nil 

OS 07 

S8 19 

Nil Nil 

Nil 05 

0" Nil 

323 241 

5 

Arson 

6 

Nil 

Nil 

12 

01 

Nil 

01 

168 

05 

Nil 

Nil 

11 

Nil 

Nil 

Nil 

198 

Other 
offen­

ces 

7 

11 

18 

156 

~2 

01 

52 

2350 

119 

01 

32 

278 

01 

09 

10 

3120 

Note:. Information in re~pect of other States and U.TI is Nil 
@ Da'ta in respect of Kerala is upto Sept. 1985 only. 

£ Crime-wise break up of 3 cases reported by Govt. 

of Uttar Pradesh not available. 
J 

• KG.pt.d lor the moaths of AUlust •• d Dec •• ber, 1"' 

Total 

8 

22 

23 

221 

125 

01 

59 

2955 

169 

02 

46 

379 

01 

03 

16 

11 

4033 



RefUlld of two months laJary to penstoaer. 

6747. DR. B. L. SHAILESH: Will 
the PRIME MINISTER be pleased to 
rofer to tbe statement regarding grant of 
concessions to pensioners laid OD the Table 
of the House by the Minister of, State for 
Personnel and Pensions on the 11 th 
March, 1986 and state : 

<a> whether pre-1938 Central Gover­
nment employees who retired from service 
during 1973-74 and from whose gratuity 
two months' salary was deducted on acco­
unt of their opting for family pension will 
now be refunded this amount; 

(b) if SOt whether any administrative 
orders in this behalf have been issued; 

and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
.. MINlSTR Y OF PERSON·NEL. PUBLIC 
GRIEVANCES & PENSIONS (SHRI P. 
CHIDAMBARAM): (a) to (c)The state­
ment regarding grant of concessions to 
pre-1938 Central Government servants laid 
on the Table of the House on 11.3.1986 
d'oes not relate to the deduction of two 
months' salary on account of opting for 
family pension. 

Initially the Family Pension Scheme, 
1964 was a contributory one and employee 
eligible for the benefits of the Scheme were 
required to contribute two months emolu­
ments out of tbe DeRO. However, with 
effect from 22.9.77, this condition was 
dispensed with. 

The Supreme Court considered the ques. 
tion of extension of the benefits of Family 
Pension Scheme, 1964 to those widows who 
were not earlier entitled to this benefit. 
Based on the statement made by the Go­
vernment in the Supreme Court, the Court 
eltended the benefits of Family Pension 
Scheme, 1964 to the families of those 
Government servants who were/are borne 
on the pensionable establishment and are 
presently not covered by that scheme with 
effect from 22.9,77 vide judgement deliver­
ed on 30.4.1985. Accordingly, the 'widows 
who have now been granted the benefit of 
family pension are not rc.quir~d to cODtri-

bute two months' emoluments. Equally. 
. Government wHI Dot entertain .. a demand 
for refund of contribution already made 
by the pensioners. 

Frelgbt equalisation pollc, 

6748. DR. SUDHIR ROY: Win the 
Minister of PLANNING be pleased to 
state : 

(a) whether Government would intro­
duce a bill doing away with the freight 
equalisation policy as per recommendations 
of the commitee on National Transport 
Policy submitted in 1980; 

(b) whether the States in Eastern 
India are adversely affected because of 
freight equalisation policy; and 

(c) whether modalities and time pba­
sing of the withdrawal of the freight 
equalisation scheme are still beiDa worked 
out 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
No, Sir. 

(b) & (c) It is difficult to attribute 
the development of a particular region to 
policy of freight equalisation alone. The 
Government have already accepted in 
principle. the recommendations of the Na­
tional Transport Policy Committee (Pande 
Committe;;) to phase out gradually the 
existing freight equalisation' scheme'in res­
pect of goods like Iron & Steel and 
cement subject to subsidisation of trans­
port for remote, ' inaccessible and isolated 
areas. Phasing out of f~eight equalisation 
will have to be done over a suitable period 
of time so as to allow sutBcient time to the 
eoncerned industries for adju'stment in the 
prices. Modalities and time phasing or 
the withdrawal of the 'freight equalisation 
scheme are yet to be finalised. 

I RtClatteaeat ceDtres~ .• ~ Slkklm 

6749. SHRIMATI D. K. BHAN. 
DARI : ,Will the Mitlister of DEFENCE 
be "pleased ·to ,state : 

': <a)" ,.bether ,thCt'c is an), reeruitiDI 



Centre of the three armed (orces in 
Sikkim:; 

(b) if so, where it is Jocated and what 
has been the response of the youth; and 

(c) if not, whether Government pro­
p()le to set up one to attract the Sikkimese 
youth to Join the Defence forces? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE­
ARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) No, Sir. 

(b) Does not arise ... 

(c) No, Sir. The Sikkim area is 
adequately covered by the Branch Recrui­
ting Office SiHguri, Gurkha Recruiting 
Depot, Darjeeling and the Airmen 
Selection Centre, Barrackpore. 

Freedom 6gb ters pensious in Himachal 
Pradesh and other States 

6750. PROF. NARAIN CHAND 

P ARASHAR Will the Ministo.. of 
HOME AFFAIRS be pleased to, sta.te : 

(8) the Dumber of freedom tiahters 
who have been sanctioned pensions State­
wise in the second half of the current 
financial year 1985.86; 

(b) the names of such freedom fighters 
from Himachal Pradesh who have been 
sanctioned pension district-wise; and 

(c) the names of such Hjm-.chal 
Pradesh Freedom Fighters district-wise, 
whose cases are still pending for sanction? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF 81 ATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (a) & (b) The 
requisite information is given in Stateraents 
I and II given below. 

(c) As on 31.3.1986, 121 cases for 
grant of pension to freedom fighters 
including ex-INA cases from Himachal 
Pradesh were pending final disposal. 

Statement·!. 

Number of persons sanctioned pension In the second balf of the current financial year 
1985·8t1 (Slate .. "jle) 

S. No. Name of States/UT Admns. Number of sanctioned cases 

1 2 3 

1. Andhra Pradesh 840 

2. Assanl 4 

3. Bihar 125 

4. Gujarat 2) 

s. Haryana 4 

6. Himachal Pradesh 3 (1 general freedom fighter 
& 2 INA personnel) 

7. Jammu & ~shmir 51 

8. Karnataka 237 

9. KeraJ. 70 

10. Madhya Pradesh 14 

11. Maharashtra 799 

12. Maoipur 3 

13. Me,haI aya ...... 
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1: 

14. 

IS. 

16. 

17. 

18. 

19. 

20. 

21. 
22. 

2 

NagalaQd 

Orissa 

Punjab 

R.ajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 
INA Personnel 

3 

11 

150 

2 

7 

3 

44 

162 
ISO (other than H.P.) 

V.T. Adm ••• 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Andaman &, Nicobar Islands 

Arunacbal Pradesh 

Chandigarh 

Delhi 

Goa 

Mizoram 

Pondichcrry 

7 

t ... 

Statement .. II 

The names of freedom fighters of Himachal Pradesh who have been sanctioned 

pension district-wise in the second half of financial year 1985-86. 

-------------------------------------------------------------1. Shri Sbiv Dayal 

2. Shri Sarwan Singh 

3. Shri Rai Singh 

Ch •• ges iD poverty line due due to 
prlte hike 

6751. SHRI ANIL BASU: Wi)) the 
Minister of PLANNING be p]eased to 
state: 

<a> in view of prescnt price escalation 
of all commodities including foodgrains 
what will be the poverty line; 

(b) whether a number of persons 
claimed to be raised above the poverty Hne 
by introducing anti-povcry programmes 
durinl Sixth Plan period would come 
down as a result ot obaaaes of poverty 
Une; 

Bilaspur 

Kangra 

Kangra 

(c) if so, the details thereot; and 

(d) if not, the reasons thereror ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS­
TRY OF FOOD AND CIVIL SUPPLIES 
~SHRI A.K. PANJA): (a) The poverty 
hne used in the Seventh Five Year Plan is 
the per capita monthly expendit.ure level 
of Rs. 107 in rural areas and Rsi 122 in 
urban areas it 1984·85 prices. Ths corres­
ponds to the caloric requirements of 2400 
per capita per day jn rural areas and 1100 
per capita per day in urban areas. This 
poverty Une will b. up-dated for subse­
quent years by usin. tho ·'Central statistical 



CHAITBA 1'. 1908 (SAZ..tf) " 
Ora.Dilation Private Consumption Deflator' 
(al a. proxy for rise in the price of the 
consumption ba,sket). 

(b) to (d) The estimates of po very 
are based on the National Sample 
Survey '(NSS) data on Household 
Consumptionexpenditure • Theestimates for 
1983·84 are based on the 38th 
Round of the National Sample 
Survey. The next Survey will be under.; 
taken only in 1988 or 1989 and, therefore, 
it is not possible to know the net cbange 
in the number of persons crossing the 
poverty line due to the updating of the 
poverty Jine. 

Meetings/Seminar. for promoting 
peace 

6752. SHRI MULLAPPALY RAMA. 
CHANDRAN : Will the Minister of 
EXTERNAL AFFAIRS be pleased to 
state: 

(a) whether any meetings/seminars 
have been held by India or whether India 
has participated in any meetings/seminars 
as part of promoting peace in this year of 
peace; and 

(b) if so, the dates and the detaiJs 
thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARAYANAN): <a> & (b) 
A National Proparatory Committee has 
been set up under the Chairmanship of 
the Minister of State for External Affairs 
to commemorate the International Year 
of Peace. The Committee which will be 
meeting shortly win draw up a detailed 
programme of activities for commemoration " 
at the national le\le1. 

The UN has not so far organised any 
meetings/seminars on this subject this 
year. Howev~r, on 16 September '86 the 
UN proposes to organise a meeting at UN 
Headquarters in New York to commemo. 
rate tbe Year. India will be participating 
at this meeting. 

SettlaR up of technical centre. for 
welfare of bandl.::. ppecl 

67'3. SHI.I KRlSHNA SINGH 

~'~.~j 

Will tho Millistcr of WELFARE b. pl ..... 
to state: 

(a) whether a. Technical Contr. to 
develop aids and appliances for the handi­
capped with foreign technoJogy is pro,poNd 
to be set up in Delhi; and 

(d) jf so, the details thereof? 

THE DEPUTY MINISTER IN THI 
MINISTRY OF WELFARB (SHRI 
GIRIDHAR GOMANGO): <a> No, ,Sir. 
However, tbe Ministry of Welfare i. 
considering establishment of a Centre for 
evaluatioD, siandardisation and improve. 
ment of aids and appliances for the handi­
capped in India. The Centre wiU al.o 
help development of technjcal cooperation 
between the Indian manufacturers and 
foreign agencies in transfer and adaptatioa 
of appropriate technology. 

(b) The details are being worked out. 

Cases of Jail break in Tihar Jail 

6754. SHRI SIMON TIGGA: Will 
the Minister of HOME AFFAIRS b. 
pleased to state: 

(a) whether it is a fact that more than 
half a dozen cases of jail break have beea 
reported from the higb security Tihar 
Central Jail, Delhi in the Jast three years 
alone; 

(b) details of the jail break in the 
last three years, ,year-wise; 

(C) what action has been taken/is beiDI 
taken against the officials concerned; and 

(d) what safety measures are beiDg 
contemplated to check incidents of jail 
break? 

THE MINISTER OF STATE IN THI! 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF ST A TB IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (a) Yes. 

(b) Tho ,break-up of instance, of jail 
breaks is as follows : 

1983-4 

1'.4-2 



1985-2 

1986-1 

(c) As a result of these jail breaks 29 
.·olicials wore suspended and disciplinary 
ptoceedings instituted against them. 
Maaisterial enquiry was ordered on three 
occasions. After the jail escape of J 986, 
a criminal case bas been registered against 
.ix jail officials. 

(d) Government have taken, ioter-alia, 
the following steps to ensure greater safety 
in the Tibar Jail :-

(i) A fun time I.G. (Prisons), a 
senior Police Officer has been 
appointed who will have his office 
OD the Tihar Jail premises, for 
more effective supervision. 

(ii) Additional staff of 234 has been 
.,anctioned with a view to provi .. 
din, more constant vigilance at 
all Jevels. 

(iii) 6 additional vehicles have been 
sanctioned with a view to provi­
ding greater mobility among the 
supervisory sta'ff to enabJe them 
te attend to emergent situations, 
as also to provide for the more 
secure transit of prisoners to 
courts and hospitals. 

(iv) The existi·ng security forces 
deployed in and around the Tihar 
Jail have been significantly 
aU8mented. 

(v) The flow of visitors and vehicles 
into the complex is regulated 
through restricted points. No 
vehicles is permitted beyond 
certain limits. 

(vi) Extra BUird is deployed to keep 
a vigil over visitors as well as 
jail inmates before and after 
interviews. 

PollC1 regardlol poIUDI aad tr.II.' er 

67$5. DR. A. K. PATEL: Will the 
Minister of DEFENCE be pi eased to 
.tate: 

<a) what Is the policY relardiq trans­
fers and posting of the employees in 
different Defence Ordinance factories anel 
establishments in different parts of tb. 
country who are nearing their retirement 
age i.e. flfty years and onwards; and 

(b) whether they are given any Pfe­
ferenee of being posted in their home 
States or p1aces of their choice? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE PRO­
DUCTION AND DEFENCE SUPPLIES 
<SHaT SUKH RAM) : <a) & (b) Bm­
ployees wbo are Jia ble to transfer and who 
are near their retirement are not disturbed 
as far as 'PossibJe. However. their requests 
for transfer to their home town or a place 
or choice near about in tbe Jast one or 
two years of their service are considered 
favourably wherever possible subject to 
functional needs. 

Study .. on control or water pollution 

67C;6. SHRI MANIK REDDY: Win 
the PRIME MINISTER be pleased to 
state: 

(a) whether Sri Ram Institute for 
Industrial Research, Delhi, have made 
study on water poJlution control usinl 
activated charcoal for treatment of 
effluents from textile industry; and 

(b) if so, the results thereof jndicatiDa 
practical application \)f tbese findings, 
including re·use of tbe used effluents? 

THE ~HNISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): Ca) 

)h Yes, Sir. 

(b) A statement is attached. 

Statement 

Shri Ram Institute for Industrial 
Research have made studies durina1976-79 
on water pol1utioD control using activated 
carbon for removal of dissolved oraaDie 
pollutants especially colouring matter 
from the te~tilo process hous, wasto 
liquors, 



. The system can be used ·for removal 
of pollutants like dyes, organic .clds. 
lurfactants, soaps, detergents, and allied ... 
chemicals including toxie compounds 
UluaUy present in dye house waste stream. 
However, jf inofaanie salts are present in 
larpr quantities the performance of 
activated carbon decreases. 

. The process can be used for dilute 
ofBuents. Concentrated e1Duents need to 
be subjeCted to pretreatment for economic 
reasons. 

Based on the semi. pilot plant scale 
experiments the cost of recovered water 
(rom dye bouse waste comes, to 40-50 paise 
per thousand litres. 

The reuse of recovered water depends 
on : 

- cost of fresh water supplies. 

- cost of effluent discharge. 

_ quality of water required for a 
given plant. 

- degree of treatment required for a 
given plant. 

The process is highly dependent on 
the absorptive ca pacity of the carbon, 
waste characteristics, the quality of the 
eftluent desired. 

The performance is also dependent on 
the particle size, temperature, nature and 
molecular weight of the pollutant. 

Construction of air strip at A and NJ 
Islands 

6757. SHRI MANORANJAN 
BHAKTA: Will the Minister of DEFE. 
NCE ~ pleased to state: 

(,a) whether it is a fact that the Border 
Roads Organisation had undertaken con­
struction of an air strjp of international 
standard at Great Nicobar in A & N 
Is)ands; 

(b) if so, the tot.al expenditure in­
curred OD the project upto 28 February, 
1986, when the work is likoly to be com­
pleted and the total estimated cost of the 
aald project; and 

(c) ",bether it is a fact that the said 
work haa been suspended, Ii 10, reas081 
tberefor·? 

THE MINISTER OF STATE IN TH. 
DEPARTMENT OF DEFENCB R.ESE. 
AllCH AND DEVELOPMENT (SHRI' 
ARUN SINGH): (a) to (c) CODstructiOD 
or an air tieJd in the Great Nicobar Island 
for the Indian Air Force was entrusted t. 
tbe Border Roads Organisation. Th. 
question of continuin, this work is uDd.r 
review. . Therefore, the Border Roads 
Orlanisation have been asked to suspend 
works on tbe air-field for the present. 

Till February, 1986, an expenditure of 
about Rs. 248 lakhs has been incurred o. 
the Project. 

IdeatifttatloD of lea diDI public lectot 
companle. 

6758. SHRI JAGANNATH PATT. 
NAIK : Will the Minister of PLANNING 
be pleased to state : 

(a) whether it is a fact that the Plann· 
ing Commission has decided for workilll 
on a programme under which 20 Jeadiq 
public sector companies are likely to b. 
identified and Durtured for attaininl a 
minimum annual turnover of Rs. 2,oeo 
crore by the turn of this century; and 

(b) if so, the d~tails r.gardina tb. 
plan of Government in this regard? 

THB MINISTER OF STATB IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI­
STRY o·p FOOD AND CIVIL SUPP. 
LIES (SHRI A. K. PANJA) : <a> No, 
Sir. 

(b) Does not arise. 

Availability of Colour T. V. set. 

6759. SHRI MOHANBHAI PATEL: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether it is a fact that it was 
ofticiaJly announced six months back that 
colour T. V t sets would be made available 
for Rs. SOOO/- per piece; 

(b) it 10, whether it is also. flct tllaJ 



licensed T.V. manufacturers have pointed 
out that this would be very difficult unless 
Government gives some relief on import 
of T.V. components; and 

(c) if so, steps beiDa taken by Govern­
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TE. 
CHNOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a) No, Sir. However,. while 
answering supplementaries to tbe Lok 
Sabha Starred Question No. 436 on 
18-12-1985, Minister of State (8 & T) had 
• aid that tbe price of CoJour TV set bad 
aome down to Rs. 5500/- and the same 
~ou]d be made avaiJable at that price. 
Electronics Trade & Technology Deve)op­
ment Corporation Limited (ET &T), a 
public sector undertaking of the Depart. 
ment of Electronics, has introduced, on 
test marketing basis~ S I ems. Colour TV 
lets, under its Material, Technology, 
Brand Name (MTD) programme, with the 
objective of providing good quality and 
reasonably priced CTV sets to the consu­
mers. Till the announcement on 28-2 .. 1986, 
of tho budget proposals for 1986-87, the 
price of the BT &T technology brand name 
CTV set ~as Rs. 5150/- plus local taxes. 
After the announc-ement of the budget 
proposals for 1986-87, the price of the 
laid CTV set would now be around Rs. 
57'0/- plus local taxes. 

(b) & (c) Government has taken seve­
ral steps over the last 2-3 y~ars to brIng 
down prices of electronic products, 
including TV sets. These include: 

(i) Reduction in customs duties on 
components and capital goods. 
Thus, following the statement 
made in Parliament on 8th 
August, ]983, on "Measures to 
further accelerate the rapid 
development, of electronics". 
customs duty on a number of 
electronic components was 
reduced from 158% to 75%; and 
that on a number of cap:tal goods, 
for settins up projects, from 3.:5% 
to 25%. 

(ii) Issuing industrial approval. libe. 
rally, with viable productioD 
·capacities, so that economies of 
scale are derived and healthy 
competition encouraged. 

(iii) Broad~banding of industrial 
licences/approvals. 

(iv) Delicensing of tbe components 
industry; and exemption under 
Section 22A of the MR TP Act, 
for components manufacture. 

Once such promotional measures are 
taken," it is the market forces which play 
an important role in bringin~ about price 
reduction . 

Indo-US collaborative project for the 
welfare of handicapped 

6760. SHRI ANANTA PRASAD 
SETHI; Will the Minister of WELFARE 
be pleased to state: 

(8) whether it is a fact that the 
National Institute of Handicapped 
Research (NIHAR), an agency of tbe US 
Department of Education aDd Government 
of India are collaborating a one million 
dollar (Rs. 12 milJion) funded joint co­
operation project aimed at developing a 
comprehensive model rehabilitation servi. 
ces sYstem for India; and 

(b) if so, the details regarding the 
broad objective and projections of 
collaboration 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) & (b) 
The National Institute of Ha.ndicapped 
Research, US Department of Education 
and Ministry of Welfare have entered into 
an understanding that the NIHAR will 
provide funds to the extent of Rs. 180 
lakbs over a period of 5 years from 1 st 
January 1985 for establishment of 2 model 
District Rehabilitation Centres and support 
to 6 District Rehabilitation Centres in 
India. The District Rehabilitation Centre 
Scheme aims at providing comprehensive 
and coordinated services to the disabled 
population in the country. It Is designed 
to extend services to the rural population 



at a miaimum cost with .as few specialists 
as possible, utilising the existinB resources 
in the district. 

AtolDlc power p.ant I. Tamfl Nad. 

6761. SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to state : 

(a) whether Union Government have 
approved the scheme of setting up of 
atomic power plant in the State of Tamil 
Nadu, durina the Seventh Five Year Plan; 
and 

(b) if $0, the details thereof '1 

THE MINISTER OP STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPART· 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) The report of the Site Selec­
tion Committee for selecting sites for 
future atomic power stations for the 
Southern Electricity Region of which 
Tamil Nadu is a constituent State is under 
consideration of the Government. 

(b) Does not arise. 

Iteeriag Committee on lREPP 

·6762. SHRI LAKSHMAN 
MALLICK: Will the Minister of PLAN .. 
NING be pleased to state: 

<8> whether Planning Commission ha! 
decided to set up a steering committee 
on the Integrated Rural Energy Planning 
Programme (IREPP), consisting of emi­
nent experts in rueal development as 
well as rural energy planning to effccti .. 
vely coordinate and monhor this peosra. 
mme; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN 
THB MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINI­
STRY OF FOOD AND CIVIL SUpp­
LIES (SHRI A. K. PANJA): (a> and 
(b) Tbe··Plannina Commia~ion has decided 

~ to set up a Steerina Committee 0·0 the 
IIlEPP in principle, but tbe committee 
has Dot yet been (ormed. . 

'aadloD. of Netl .... Crime Recerd Ba Mau 

6763. SHRI MURLIDHAR MANE: 
Will the Minister of HOME AFFAIRS 
be pleased to state ! 

<a) whether it is a fact that a National 
Crime Record Bureau has been set.. up; 
and 

(b) if so, the functions of this 
Bureau? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEH'RU) : (a) 
Yes, Sit. 

(b) The functions 0·· the National 
Crime Record Bureau are as fonows :. 

(i) To function as clearing house of 
information on crime and crimi­
na1s; 

(ii) To store, coordinate and dissemi .. 
nate infornlation on inter-state 
and international criminals; 

(iii) To collect and process crime 
statistics at the national level; 

(iv) To receive from and supply data 
to penal and correcti onal agencies 
for their tasks of rehabilitation of 
criminals, their remand, parcle, 
premature release, etc. 

(v) To coordinate, guide and assists 
the functioning of the State Crime 
Records Bureau: 

(vi) To provide training facilities to 
personnel of the Crime Records 
Bureau; and 

(vii) To evaluate, develop and moder. 
nise Crime Records Bureaux. 

ADD .... plan for Haryan. for 1986-87 

6764. SHRI CHIRA NJI LAL 
SHARMA : Win the Minister of PLAN. 
NING be pleased to state: 

<a) the d.tails. of annual ·plan oUlley 
for 1986-87 for Haryana; .,.4 



APltll,. 1t16 

(b) the amount allocated und.r differ­
.t beads, details bead-wise? 

. THE MINISTER OP STATE IN 
THB MINISTRY OF PLANNING AND 

MINISTBR. OF STATS'IN THB MINI­
STR.Y OP FOOD AND CIVIL SUpP. 
LIES (SHRI A. IC. PANJA) : (.) aad (b) 
A statemen't is enclosed. 

State.eet 

AnDua) Plao 1986-87-Haryana-Approved Outlay 

(Rs. crores) 

Maj or Heads of Development 1986·87 

-------~--

Approved out la, 

----~------------------------------------------------~ 
1. 

2. 

3. 

4. 

s. 
6. 

Aariculture & Allied Servicos 

Rur.al Development, 

Special Area Proaramm. 

Mewat Development 

Irriaation &, Flood Control. 

Energy 

Industry &, Minerals. 

Transport 

.... 72 

10.8' 

2.50 

169.37 

7. 

8. 

9. 

Science, Technology & Environment 

General Economic Services 

163.14 

8.63 

26.89 

1.55 

7.26 

86.08 

4.00 

10. 

11. 

Social & Community Services 

General Services 

Grand Total 
--
S2S.00 

--.--.~~,--------------------------

Silicon Units-

6765. SHRIMATI JAYANTI PAT· 
NAIK : Will tbe PRIME MINISTER be 
ple.sed to state : 

(a) whether Government have taken 
steps to set up some indigenous silicon , 
ullits in the country; 

(b) if so, tbe number of indigenous 
sUicon units Bet up in the country so 
far; 

(c) tbe :number of indigenous silicon 
.,.ita propOild to be set up in tbe country 
f. t~. Seventh PIID; 

(d) the sites selected lor the JocatioD 
of such units; 

(e) whether Government have a pro­
posal to set up a new indilenous silicOb 
unit .in Orissa; and 

(f) it so, tb. place identified tbere­
for? 

THE MINISTER OF STATB IN 
THE MINISTR.Y OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPAIl. 
TMENTS OF' OCEAN DEVELOPMENT. 
ATOMIC BNERGY~ ELECTR.ONICS ... 
AND SPACE (SHIt.I SHIVJtAJ V. 
'''TIL) :' (a) YOI, Sir. 



,,1 writ"" d.",,,.,, 

(b) Fol1owiDI compaDie. have lOt up 
\laica to maauf"acture slUII. crystal .iJiCOD' 
iDIots aDd 'la'fer. :. 

(i) Super Semiconductors (West 
BCDaal); 

(il) SiltroDix (Tamil Nadu); 

(iii) Metkem Silicon Ltd. (TamH 
Nadu): 

(iv) Bharat Heavy Electricals Ltd. 
(Karnataka); 

(v) Central Electronics Ltd. (Uttar 
Pradesh); 

(vi) Bharat Electronics Ltd. (Karna .. 
taka); 

In addition, Metkem Silicon Limited 
have set up a plant to produce polysilicon. 
The first three companies are in private 
sector and the last three in pubCic 
sector. 

(c) Silicon units proposed to b. set up 
in the country in the Seventh Plan 
are :-

(i) National Silicon Facility (NSF)· 

(ii) AUlmentatioD oC capacity of Cea­
tra) Electronics Ltd. 

• Investment decision OD NSF will b. 
taken shortly. 

(d) Site selected carlier for NSF was 
Vadodara, Gujarat· 

(e) No, Sir. 

(f> Does not arise. 

C •• pen.atlea to the soldiers "b .. le.t 
their 1I",la mllhap of AD .32 tr ••• • 

If: 

port alrer. ft 

6766. SHRI C. SAMBU: Will tbe 
Minister oC DEFENCE be pJeased to 

• ltate: 

<a> whether tbore is AllY proposal 
with Govonunent roprdina tbe, AN.12, 
nt. lNdi\lDl raa .. DlQ.ti,ql. tJ.Qtiotl .r'Il'~ 

port ,aircraft of the Indian Air Pore. to 
uader.o l.ot.naive re-evaluatioD ta tilt 
wake· of .two misbaps ill Marcb. 19": 

(b) whetber Government have aADoua .. 
~ed aD), 'compensation to tbese soldier. 
who lost tbeir lives iD mishap; aDd 

(c) if so, tbe detai's thereof? 

THB MINISTER OF STATB IN 
THE DEPAR.TMENT OF DEFENCE 
RESEARCH AND DEVELOPMINT 
(SHR! ARUM SINGH): (a) A detaUed 
analysis has been made to ucertain if 
tbere are any design deCects in the AN-32 
aircraft. No defect bas been found either 
in the design or vital components aad 
systems ot aircraft .. Besides, adequate sta­
ndby arrangements exist in the AN-32 
aircraft to cater for any system or sub­
systems failure. 

(b) and (c) Compensation under tit, 
rules will be paid to the next-ot·kin after 
the Courts of Inquiry constituted either 
declare, or come to the conclusion that 
these personnel may be presumed to have 
lost their Jives. In tbe ad·interim poriod 
an advance payment of Rs. 2300/- to the 
family of each officer and Rs. 1150/.. t. 
the famiiy of each airman per month 
would be made for a period of six months 
from non-public funds. In addition, th. 
families are eHaibJe for family pension 
undc( tbe rules during this period aad 
thereafter. 

DimeDIt les ia eODstrucaJoD of road. ,. 
lorest areas 

6767. SHRI R. ANNANAMBI: Will 
the PRIME MINISTER be pleued to 
be state: 

(a> wheth'r Government are aware 
that tbe State Governments are 'acin, 
difficulties in constructing roads for th. 
benefit of public since diversion of (orest 
lands' for non-fores·. purposes requires' 
clearance by the Centre; and 

(b)'if so, the steps taken in thi' 
rea.rd·? 

THB MINISTER OF STATE' IN 
THB MINISTRY OF ENVIRONMENT 
AND fORBSTS (SHaI '1,. a. ANSAJlI) : 



(a) • (b} Cautio. has to be exercised in 
clivertinl forelt land for Don-forest pur­
purpose in view of the precarious reduc .. 
tion in extent of forest land. If use of 
forest land is unavoidable for construc­
tion of roads permission is accorded by 
tbe Central Government after due exami­
nation. 

Developed proteases DO t accepted by 
lad.strJe. 

6768. SHRI C. MADHA V REDDI: 
Will tbe PRIME MINISTER be pleased 
to state: 

<8> whether it is a fact that many proces-
8es developed fully and ready for practical 
application are not easily accepted by the 
Industry due to craze for 'imported tech .. 
nology; 

(b) ir so, the number of such techno­
loaies and the number of Industrial units 
which have not accepted such processes; 

(c) whether despite such available 
• 'proven" technology, licences/permissi on 
for similar technology was given b) the 
concerned Ministries; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPAR­
TMENTS OF OCEAN DEVELOP­
MENT, ATOMIC ENERGY, ELEC­
TRONICS AND SPACE (SHRI SHIV· 
RAJ V. PATIL): (a) Even'hough there 
may be a preference for imported techno 
lOllY in some cases. import of technology 
is not generally allowed in the areas where 
commercially proven technology is avail. 
able indigenously. 

(b) Does not arise. 

(c) No Sir. Some Technologies develo­
ped indigenously do not find ready accept­
ance when their commercia] viability has 
not been established through pilot plan 
and/or semi commercia1 plant trials. 
Permission to import technologies similar 
to available proven technoloates is not 
,ranted. 

(d) Doe. not arise. 

(T,lmsl.Qtion) 

Inte rDational eOllalSlloD to control 
pollutioD 01 r.'fen 

6769 SHRI JAGDISH AWASTHI: 
Will the PRIME MINISTER be pleased 
to state: 

(a) Whether an 'International Commi. 
ssion' has been set up to suggest tb. 
measures to solve the problem of increa­
sing pollution in rivers of the world; 

(b) if so, the number of the member 
countrjes thereof; . 

(c) whether India is its member; and 

(d) if not, the reasons thereror ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI): 
(8) Government are not aware of any 
such commission. 

(b) to (d) Does not arise. 

(English] 

Recruitment of s cienUst. by n.R.O.O 

6770. SHRI AMAL DATTA : Will 
the Minister of DEFENCE be pleased to 
state : 

(a) the system of recruitment to the 
Defence Research and Development Orga­
nisation; 

(b) whether the majority of scientists 
at the junior most levels (B&C) are recrui­
ted on ad-hoc basis and subsequently con­
firmed through DPC; and 

(c) whether Defence Research and 
Development Orge,pisation is DO lonser re­
quired to recruit Its scientific personnel 
through UPSC; if so, the reasons there­
of? 

THE MINISTER OF STATE IN TH£ 
DEPARTMENT OFIDEFENCE R.ESEA­
RCH AND DEVELOPMENT (SHRI 
ARUN SINOH): <_> Direct recruit­
mont to all Group 'C' " 'I)' Posts of 
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DRDO is done by its Laboratorios and 
E.tabUsbmenta themselveS throuab Employ­
ment Bxchaoges, and to all Group 'A· aod 
'B' posts except Scientific and technical, is 
done tbrouah -UPSC. Dieoct recruitment 
to Scienti6c and Technical Group 'A' and 
'B' posts of DRDO is done through 
op.n advertisements, on all Iudia basis by 
DRn!> and the selection is made strictly 
jll tho order or merit as determined by a 
daly constituted board headed by an extol 
nat· eminent scientist with two outside 
expert members and two deptt. J;llembers. 

(b). Recruitment on ad.hoc basis is 
restricted only to a limited number of posts 
in .selected disciplines required on urgent 
basis. The ad-hoc Scientists are not con­
firmed through DPC. They have to apply 
against open advertisements and have t,o 
compete with outside candidates. TheIr 
appointments are regularised only if tbey 
are ·selected. 

(c) Yes Sir. DRDO has been exem­
pted from the purview of UPSC in ~atters 
reJatinJ to recruitments and promotions. of 
Its scient lfic and technical personnel; with 
.Wect from 01 June 1985. This has been 
done to bring DRDO in 1in~ with other 
major Science Departments like the Depart­
ment of Atomic Eneray and the Depart­
ment of Space which find it appropriate to 
recruit scientists directly for the concerned 
l&encies. 

A •• lstance to StateS (or cleanfng of rhers 

, 6771. PROF. NIRMALA KUMARI 

has be.D taken up, preliminary studJ. are 
ullderway in respect of lCd.bDa, Brahma­
putra and Brahmani rivers, 

(d) Does not arise. 

TeellDiqae of eJectrofor.'al 

6772. SHRI P. R. KUMARAMAN. 
OALAM : Will the PRIME MINISTlll 
be pleased to atate : 

(a) whether th. new technique .r 
"electroformina" may transform, revolu­
tionise and simplify many of our pretcnt 
production techniques: 

(b) if so, the deta.Us thereof; and 

(c) the status of its application spe­
ciatJy for production of curroDCY 1I0tCi. 
solar-energy colJectors, friction.red.ucial 
applications and erosion shields for vulne­
rable parts of aircraft etc. 1 

THE MINISTER OF STATE IN TH. 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART­
MENTS OF OCEAN DEVELOPMBNT, 
ATOMIC ENERGY, ELECTRONIC$ 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) & (b) Electroforminl is the 
process of producing metallic shapes by 

. electrodeposition upon a master form. 
The process enables tho production of 
intricate shapes, close dimensions and 
varied surface textures with areat fidelity 
and fine detan. Electroforminl thus hold, 
the potential of dispiacina convention.1 
metal forming techniques for biab valul 
Jow volumo production for some speciaJiz. 

SHAKTA WAT: Will the PRIME MINI .. 
STER be pleased to state : . ed applications. 

(8) whether any long .. term ,scheD?c 
has been formulated to clean the fivers In 
other States also alongwith the cleaning 
of the Ganga. so that the pollution of their 
waters can be removed; and 

(b) whether Gover~ment propose to 
provide special assistance to State Oovern­
ments for this purpose ? 

-THB MINISTER OF STATE IN THE 
MINISTRY OF BNVIRONMBNT AND 
FOllBSTS (SHR.I Z. R. ANSARI): (a) 
Althouah no scheme to reduce tho pollu. 
tion or all), river other than tho O,qa 

(c) EJectroformcd printin, plat.8 are 
being used by the Reserve Bank or India 
fOf the producti.on of currency notes. 
Electroformed solar foils for solar collec­
tors applications are also being used i • 

. India. R&D work bas been jnitiated at 
the C'entral Electro-chemical . Research 
Institute (CECRl), Xaraikudi for eJectro­
forming of copper and nickel foils requir­
Id for printed circuit boards, solar enetIY 
and other applications. The National 
Aeronautical Laboratory (NAL), Bao,a. 
ior. bal tho .xp.rti.o for eJectroformfDI 
of copper, nickoJ and anv,r tor QIf fa 



Wrl",n Anlw" •. 

mi;.r..o't'Ave. CQ~Q.De.Qts., ~lSJU4 CQ~O­
DO~) qJe,. 

Propo •• 1 for makJDI rupee freely COBver­
tlble curreqc" III ·1,)5A. 

6773. SHat ~AB. ~OYP~AN: 
Will the" Minister of EXTERNAL 
AFif'.a..s be pleeMd to stato : 

(a) whether a group of. kl~8S ij:\(iQI: 

in tbe United States has met and urged 
tho, Prime· Ni_st. to mahe. tb. rlJl)ee 
frC4l~ cODvortible OUIrcmcy within. tea years. 
from~; aDd 

(b) if so, the details thereof a,nd 
what steps Government are considering to 
tak~ in t~is. regard ? 

T.H~ MTNISTER'OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAlll..S 
(SRRi K. R. NARAYANAN) : (aY'Oove­
rnment are not aware of such a suggestion 
beine lJl.4e by any .~ment of the I.ndi.n 
com,Dl.lnitY in (be U.S.A .. 

(b) Do not ~is.e. 

6774. SHRt BAL RAM' SiNGH VA· 
DAV: Will the Minister of PLANNlNG 
be pleased to state : 

(a.) whetber the Oo\,et"ntnent of Bttar 
Pradesh has sent any scheme Hclutively 
for alll'ound development of decoit infest­
ed diltriots iftcludiDI Ma.inpuri; and' 

(b), if so~ the time b, wbich it is 
likely to be approved by Go"emmeot of 
India? 

THB MINISTER. OF STATE IN THE· 
,MI~ISTRY OF PLANNI.N,Q AND 
MINISTE~ OF STATe I~ THE MINIS. 
TRY OF FOOD AND.CIVI~ SUPPLIES 

~ ., \ 

(SHRI A~ K. PANJA) : (a) No~ Sir. 

(b) DQes not. aris~. 

N_~c .. a1r~ ...,.,." of, ......... ., 

67j~ $HIJ.I N. VBNKAJ'A. RAitNAN : 
Will, ~~,M~ois&er of: EXT~AeL AF~A~ 
IRS. ,b, pJeutd ·to .ate,: 

(a) wbc:.t.llu' Go,verQUlClQt IlIU'le b_, 
ne'9ti.a:1ilW: with USA and lapen for sUQQlY. 
of 'bfp t~hnoJoay. aod tbe r~sPQ1l'o fro~ 
eWl ~()\Ultt:y; 

(Q), whetllor it ~s a fact th,t tl\e US.A 
wldlc; ac~eptill' has imposed cer:taill cO,lldi .. 
tions aDd gua[,~ntc;es, from Indil\.; 

(c) if so, w.hat arc the conditipns/l~!"' 
arantee,s an4 whetbe~ Oov~rDmeDt of, 
India have accept.ed these; 

(d) whether the Government or 
Indja ballO nei,otiat.ecJ with USSR. eU)U,r 
fo~ DcreDc~ ~q~ipmCll·t or for hi&beJ: te~~ 
nolQIY; and 

(c-) if SQ. the llQSPOJ?SC awl the ttelult 
thereof? 

THE MINISTER. OF ST A·"I:E IN ~I:HB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARA Y ANAN) : (a) 
Folk)wJQg negotiations with the. Gov~rll­
metlt, of tho US., a Memorandum of Undor .. 
standina (MOt]) 00 Tecbnolo&¥ "[rapfer 
was: si:8ned in November., 1.984. Subseque­
ntly, there has been an increue; in. tlta 
acq'Uj$it~on from lJSA of hiaher te :baoJoa,)' 
such. as a~vanced computer systems. 'Ihe.ta 
is no similat" ar.rangement with, Ja,pan. 
Howe~er. an urnbr~Jla aareonle.ot botW,eQD 

In<Ua: and. ia,pan Oll cooperation in the. 
field of Science & Technology was s.j~~ 
on 29 November, 1985. Specific areas of 
coopHation hav.e still to be identified 
under the agreement. 

(b) & (c), The sale of hiaber teqbuo-
10gy items under the, MOU is su~ect to 
certain t_'onditions which relnte mainly to 
actlJat usc and, non-tra.nsferability,. 

(d) & (e) Ther~ is on"aoing coopera. 
tion between th~ Government of Ind~a and 
the USSR for supply of dc;fence eQ4ipmQJlt 
as well as higher technology in sectors like 
ferr.ous apd npn-ferrous. mctal1u~, 
macbhle buUdina, power. coal" electronJc;s .. 
irrigation etc. The ' r,esponse of t.bc; USSR 
has been quite satisfactory. 

St ......... tareak:"'''~~''',.ad Aj. 
41tjo..,.1 ,Sacr.e •• riM. at,·tbe~ Ceatr.el 

6776. SIiJti: SHARAD., nlG.SB.: 
Will tllo P&Il\(E MlNISXEA be .pll_· 
to ~.kt): 



(a) the State cadre wise break .. up of 
lAS officers who occupy the Centre·s top 
level poets of Secretary and Additfonal 
Secretary; and 

(b) whether Government propose to 
Jay dowe a clear-cut personnel polie..y in 
filling ~p these posts and also strict enfor­
cemetrt of a system of teoure at the Centre 
for Officials from the State cadres and also 
uniform standard of assessment and a 
maximum and minimum quota for each 
State cadre? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM): (&.) A s.tatement 
showing the number of lAS officers belon­
,illtJ to the different State Cadres occupy­
Hli POlts at fhe level of Secretary / Addi­
tional Secretary is enclosed. 

(b) Posts i':l tbe C~tral Secre,ariat 
and certain specified field posts. of aDd 
above the level of UDder Secretal"Y, are 
fined under the senior staffing schome, 
'under which officers "eloDling to the,..n 
India Servi'ces and Central Group 'A' 
Services are eligible ',te b~, appoint'" .\lb. 
Jeet to their fulfilling tho conditioQs of 
, eJigiblity prescribed u'niler the IcHeme. 
Such posts excepts tbose at Sec"tary'. 
leve) arc filled OD a tenure basis aDd the 
tenurc policy ie Hiq strictlY folloRd in 
respect of such appointments. As part of 
the ·on.going a4milritur·ative reform'. the 
feasi biIity of adopting a uniform standard 
of assessment botb ilt the Centre '*'nd in 
the various State Cadres, is being explored. 
As no post in the Central Secretaraat of 
and above the level of Under Secret,r,Y is 
·reserved for any Service or any Cadre, 
the question of fixing a ma"irnum or mini .. 
mum qaota for -each State will not' iris •. 

Statement 

Distribution of LA.S. officers serving at the Centre at tbe level of Secretray/ 
Additional Secretary by cadre' and leveJ as on 1.4.1986. 

SJ. 
No. 

State Number of officers workilll at tbe Centre 
in posts of : 

SecRUlry/tQuivalcnt A ddi'ti6nal 
Secretary /eq ui va­

lent. 
--:---------~.--.,--- ----.---,-.. ,,~-------.------. 

1. 

2. 

3. 

4. 

s. 

6. 

7. 

8. 

9, 

10. 

11. 

12. 

Andhra Pradesh 

Assam-Meghalaya 

Bihar 

Gujarat 

Haryana 

Himachal Pradm 

Jammn and Kasbmir 

Kunataka ... 
K,eraJa 

Madhya Pra4esb 

Maharashtra 

Manipur. Tripura 

4 

2 

4 

1 

1 

3 

1 

4 

2 

5 

2 

4 

2 

1 

1 

2 

10 

3 

2 



-, ",It"" An,wl'; A,ltL t6, 1916 ';,Ii, •• t4,."",,, 'a 
13. N.,aland 

14. Orissa 

15. Punjab 

16. Rajasthan 

17. Sikkim 

18. Tamil N·.du 

19~ Union Tertitgri.s 

20. Uttar Pradesh 

21. West Benlal 

Step. to pre'fent kllliDK of m uak deer 

6777. SHRI BRAJAMOHAN MO­
HANTY: Will the PRIME MINISTER 
be pleased to .tate : 

(a) whether Union Government have 
taken any step to prevent the killing of 
musk deer with ranges around 3,000 ann­
ually to have the musk collected, with 
details; and 

(b) whether Chinese practice of musk 
ranching in which musk is extracted by 
int.rtina a hollow tube into the gland of 
the animal keeping it safe is being consi­
dered in India '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Musk deer is included in Schedule I C?f the 
Wild Life (Protection) Act, 1972 which 
affords fult legal protection against hunt­
in. and trade or commerce. Killing of 
musk deer is punishable with imprison­
ment for a term of not less than 6 months 
and which may extend to 6 years and also 
with a fine of not less than five hundred 
rupees. To protect the species and its 
habitat, a number of national parks and 
sanctuaries have' been established in its 
range of dist.ribution in the Himalayas. 
The export of musk deer and its deriva­
tives is prohibited under the curte~t ex.port 
policy. The musk deer is also Hsted in 
Appendix I of the Convention on Interna-

-----_ .. 

4 2 

1 2 

2 7 

3 3 

1 

12 4 

S 5 

tional Trade in Endangered Species of 
Wild Fauna and Flora (CITFS), to which 
India is a party. Under this Convention, 
International trade in the musk deer and 
its derivatives is 'trietly regulat.d. 

(b) No. Sir. 

Declaration of Ugad i as a public 
holiday 

6778. SHRI BHATTAM SRIRAMA­
MURTY: Will the PRIME MINISTER 
be pleased to state : 

(a) whether Government intend to 
declare Ugadi, the TeJugu New Years Day 
as a public holiday; 

(b) whether any request in this regard 
was received by Government either from 
the public or from MemberS of Parliament 
or service organisations; and 

(C) if so,. the decision taken thereon '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDAMBARAM): (a) No, Sir. 
Howerver, U'gadi is included in the list of 
Restricted H01rdays and a government 
8ervant may avail of this holiday. 

(b) Yes, Sir. 

(c) It bas not been found possible to 



accept tbe request to declar. Upell a. a 
, clOied public ,lioliiiay. 

Forelt Ia the A a N lei.". 

'780. SHill MANORANJAN BHA· 

K.T A: Will the PR.IME MINISTEIt. b. 
plea .. d to stat. : 

(a) the percrnta.e of forests in the 
Union Territory of A "N Islands; 

(b) whether tbe yard.stick for preser­
vation of forolts in. Mainland where the 
forests are to tbo tune of 22 per cent is 
the yard-stick for the Union Territory of 
A " N Islands, jf so, reasons therefor; 

(c) whether it ii' a fact that the water 
supply scheme for Sona Nala in South 
ADd.man, which is to cator '0 the drink' 
ina water need. of a lar.e population" i. 
DOW loinl to be abandoned due to non­
clearance of forest by Unloa Govlrn-
ment; 

(d) if so, whether Government pro­
pOle to withdraw population from A " N 
Islands to preserve lorests museum in 
A " N Islands; 

(I) if so, details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) 
86 per cent of the total aeoarapbicaJ arc a 
of the Islands. 

(b) No, Sir. 

(c) The Government of India have 
received DO proposal for diversion of 
forelt'laDd for a water supply scheme for 
Sona. NaJa in the South Andaman Is­
land. 

(d) &, (e) Do not arise. 

[Tr.".ltlllon] 

Appifeablllt1 of I.". to ·Indl .... I. forei,. 
eoaatrl.. . 

. 618J. SARI C. JANGA R!DDY: 
Will tbe "'IDilter of EXTERNAL APP. 
AIRS ." pl.uoet to .tat,: 

<a> wbother' cases of Indians in U K.., 
CandadJ, . USA, and France are dealt' witb 
accordin. to the provilions of Hindu Law., 
or Muslim Per.onal Laws Qr the"" Iii a 
uniform law for all of them in the afore­
.ald countries; and 

(b) tbe names of those countri .. ia 
Europe in which cases of Indians are dealt 

'with as per the provisions of Hindu and 
Muslim laws 'and uniform law is Dot appU ... 
cab), to them ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R.. NARAYANAN): <al Th. 
cases of_ Indians in U.K. Canada, USA 
and France are dealt with accordina to the 
provisions or local Jaws" existina in the re­
spective country and tb~y are not subject 
to appJication or Hind ... Laws or MiliUm 
Persona) Laws. 

(b) (I) ITALY - Tho ,Inlral prin(;i­
pI, followed here is that laws or the coun­
try to which the two parties beJona will be 
applicable unless it confticts with the lene­
ral principles and frame-work of Italian 
laws, Public order and customs. ' 

(2) BELGIUM-In Belaium foreiaD 
nationals are dealt with under Belaium 
International Personal Law. This would 
permit the Indians to be dealt with as per 
the provisions of Hindu and Muslim 
laws. 

Application of such personal Jaws 
however, is not allowed to violate BeI,Jaa 
'International Public Order' which embo. 
dies the values cherished by tbe BelalaD 
society. 

(3) FRG-Uniform Jaw is appticable 
in criminal cases. Indian law howover . " 
IS. applicabJe in matters like marrial"" 
divorce, adoption, inheritence, etc., except 
in cases where it is clearly stated that the 
law or the domicile prevails and so far as 
it does Dot come into conflict with the 
fundamental principles wbich constitute 
the basis of the German Jeaal system. 

(4) FINLAND-(a) Marti •• e and 
divorce'will .,. under Finni.h laws subjeCt 
to certal. c •• ditioa •• 



Eb~ Ptopertyat time.r d1~oJCe will 
be uador natiooallaw of huHaod ,(c) Pro­
,..tr Ja ....... d to luccosaioa will be under 
.I~, law of the deceased. 

. In- the case of German Democratic 
Republic, the information is not available 
,as aula caeos ba¥o AeYW been 4ealt with 
:t_e. III tbe ,CMe 01 Denmark aI~ t·he 
~on is aot available. 

In the case of remaioioa cOUAtdca.in 
Europe. uniform l,w' is applicable' and the 
..... there arc not .ubject to application 

, of ,Hiacl·" and Must.im 1)enonal Laws. 

,tmr,t"hl 
Wo .. VS C oUaborathe preject for the wel· 

f.r. of dRaW"'. 

.~. SH'kl ANAND SINGH : Will 
the Minister oi WELFARE be pleased to 
,.tate : 

(a) whether an Indo-US project on 
. disableCI Is 'beiDa s,et up with col1abor.ation 
of dae National Institute or Handicapped 
ltesearch of USA and Government of 
India; and 

'(b) if so, the details thereoC indicatina 
1ft east, prU(Juction capacities and share 
of •• ch party in tlle collaboration? 

THe DEPUTY MINISTER IN 
THB MINISTRY OF WELFARE 
(SHRI OIRIPHAR GOMANGO): 
(t&) " (b) The National Inttitute of 
H ... icapped Researob, US Dopartment 
of twucattoa aDd Ministry of Welfare have 
.... r«l lato ,an uMerltaOOiDs that the 
NJHR will provide fu"nds to the extent of 
RI. 180 lakhs over a period of 5 years 
from 1st January, 1985 for establisbment 
of 2. model District RohabilitatiOQ Co_res 
aDd support to 6 District RebabiUt·.,ti01l 
Catres in India. The Government of 
la4ia would be meeting the bui1dilll costs 
or tile 2 CeDtres amoWltina to R.s. 20 
laths. 

Sbottlll1 fa ..... et fir .I,or cOlDponenl. 

, 6783. PllGP. R.AMK1USllNA MORE­
.9TdI til. U.~ister ., paOGllAMME 1M: 
PLI!MBNTATION be , ..... t" ..... : 

(e) wbet_ dteN' II •· .. .,.1I·M} .. 
targets set for lome aijdr tC\lIlU, _ .... ~ :ef 
2O-polnt Proaramme durin. 198'·86; 

, (b) if so, the details thereof 'stating 
the acbfevetrrtt1t n lpittst "lte prtJjt~iona 
of ucb 'tJf tM »PotM PMgrlilDltte; 

(c) tht. States which have shown unsa .. 
tiafactory porforma.oce in tAe i.p1emeota­
lion of .. be proaralDll'lOl and tbe reaaofts 
therefore; and 

(d) tbe st.ps cootempJated by Gov.­
fDDMDt to accelerate tho PrQC .. S of ioapJe­
meotatioo of the prQarammcs ? 

THE MINISTER OF PROGRAMME 
IMPLEMBNTATION (SHRI A. "B. A. 
GHANI Kf),AN CHOUDHURY): (it) ," 
(b) A Statement ,rviag tlte perCOlltaae 
'Achievoment for the period A'priJ, 1985-
February, 1986 in l'08pect of t!le poi.ts' 
iteru <K>v.red ,n t'he Mo.hIy Pc..,.. it,,· 
port is at~ached. I n respect of 4 nems 
viz. Integrated Rural Development Pro­
aramme. Boade4 Labour Ilebabilketion,' 
ViJJqes lSfoctrified .,Dd Sterili.ation, the 
performaftco it rated as 'Poor' i. e. below 
80% of the target for that pel'io(i. 

(c) The following States have, in over­
all ranking., rcaistered less than 80% achie­
vement : 

-Assam, Bi-har, l'ammu & Kashmir., 
Kerala, Madttya Pradesb,M atdpur, 
Megha)aya, Nagalam:t, Orissa, 
Sikkim, Tripura and West Bengal. 

Reasons reported by the States 
-arc 

-:(i) i-ea4equate ird'rastf\ltt'urat 
faciUtt •• and ed1'8iaHtrative ma .. 
ftPRleftta. (ii) dtfti()ult.fes in l'eprd 
to land acquisition inclUfbJa 
forest 'and, (iii) short ale of funds, 
(iv) IIlorta,. of coDst·ruoticm rna· 
terial land (v) difficulties jn the 
identification of old bewefici'arits 
for second dose of assistance, 
etc,. 

(d) From time to time, Goveraalent 
of India tabs up tho matter·Mdl 
lbe Sl. t~s tor speedy impJeme'" 
tio~ of tb, Pro,raaim.. ' 
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. Low per capita lacome Ir • .,'1r IIa 
Blllar 

,-6714. SH&IMA'fJ KlSHOttl5fNHA.: 
\WI '.'be .. Niaiater ~or Pl,ANNINO '. 
,"'sed to atate : 

\(a) I.bethor .tbe .per capita iooGme 
.arowtla,·aad investment ill Bibat··have 'lteen 
lower tIlan die alJ .Jtldit avu,.,edurilll". 
la.t t.bM • .plaDs; 

(b) if so, .detaila thereof; and 

(c) if' Dot, tbe r~aSODS' '(or Bthar·s 
bac)Cwarda.sl despIte' tbesc outlays '1 

¥!fB 'MINISTER lOP ST:AYE I liN 
THE 'M'lNIS1'1l Y ·OP·' PLA:MNING: :A:H'D 
·~INI$TSR. '''OF STATE 'IN ''THB 
MrNl'STR.Y . OF 'PO.()D AND CIlia. 
'StrpPL'lBS ~SHkI A. oK. PANIA) :' ''(') 
Y'es, Sir. 

:fb) A Statement is;eJllolos.d. 

(c) ·Dees not arile. 

Statellleat 

Per Capita Income and outlaY'for I'lbar· & All I,rrdia 

'CompoUDd 8ft)wth t rate of 

Per Capita Income (%) 

Per Cap'ta PJan Outlay 

(Stat"s & UTs.) in Rs. 

Fourth Five 
Year Plan 
(1969 .. 74) 

Fifth Five. 
Year Plan 
(1974-79) 

Sixth Five 
Year Plan 
(i98()!8S). 

Bihar 

8.79 

5.70* 

11.37 

All India 

9.53 

11.90. 

~IDc:ludinl per capita income ·Cor 1979·80. 

~dlettl .clenee lab j.~t. 8. optlonals 
11·fer Civil S,,,i'CeI Exe.tnatloDS 

6785. DR. T. KALPANA, DEVI 
W,ilJ.,tho PB.·IMB .. MINISTER "be pJ .. se~ 
to·state : 

{a) whether I any subjects from Medioal 
'Scitaces .are pJOposcd to ,be introduced 
as .. opaJoaal ·subjects . ,in Civil Servi~es 
Examinations .oooducted by the Union 
Public Service Commission; 

.. (b) if net, :tho realOu ,therefor; and 

(c) how 'maDY '.doctGrs :have been 
selected for lAS and IPS ill each y.r,· ill. 
t he past three years ? 

. ,Bihar All India 

85 145 

230 345 

572 . 891 

THE \MJNIS'TER OF STATE ·IN 'Tllil 
MINISTRY OF PERSONNEL, 'PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHID~MBARAM) : . , (a) andi'(b)' "The 
present" 80bftne ;of Civil S'eryicrcs' ,elllmi. 
nations was introduced in 1979 on the 
reaoinnterRIatioDs of the \,ommftree ton 
R'eOl'uitm'en·t Policy'A' Selection 'Methods, 
commonly ·:·JtnoW'n 'al "J(ot,hari ' COIBmittee. 
With r'tard ·10 )the 'list ef Optiorial f'Ub­
jecta,·':Jhe 'Committee tnler-allo' recommen­
ded 'IMIt, :the . Jist, for ' tH1tb tlae 'Prelimiliary 
and the Main Bvtaminfltions· shoUld1lJW)t be 
'so restrictive in its coveraae of subjects as 
weal. tend' to A deter '\,toiftising : ,caitdida·.tes 
frCkrl cdr_rilll themsetves ''for ~.eltctloD. 

Abo, Wkb~" ivery' ra.._ Hat Of ,'Optfbntl 
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subjocts, the number of candidates in 
. several subjects would be too small. The 

examination in that case would split, as it 
were, into a large number of separate 
examinations. Therefore, subjects in 
which the number of competing candidates 
is relatively· small should be avojded 
unless there are strong reasons t9 the 
contrary. The Committee also recommen .. 
ded that subjects wbich are or a highly 
specialised character or which are likely to 
be offered by only a very limited number 
of candidates should not be included in 
the Jist. However, on the recommendations 
of the Estimates Committee of 7th Lok 
Sabha, the scheme of the Civil Services 
Examination is being reviewed in consul .. 
tation with the Union Public Service 
Commission and the inclusion of various 
subjects among the optionals of the 
examination will also be part, of the 
review. 

(c) As regards the number of Doctors 
selected in the I,A.S. and I.P.S. during 
the last three years, the information is 
.iven below : 

YeAr 

I.A.S. 

-I.P.S. 

[Tralls/aliolt] 

1982 

2 

1 

1983 

Use of Hindi in olficlal work In 
. Supreme Court 

1984 

2 

3 

. 6786. SHRI C. JANGA RBDDY : 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government's policy is to 
use Hindi in official and 'other works; 

(b) whether it is a fact that most of' 
the proceedings in 'Supreme Court are 
conducted in English in accordance with 
article 348(1) of the Constitution but 
majority of the population· is unable to 
understand the proceedings of the court as 
they do not know Enalisb; and 

(cj whether Government will take 
initiative to pa\e the way for the introduc­
tiQ~ Qr liio4i iQ tho wor~ of the Supreme 

Court keeping in view the wishes of the 
people 1 

THE MINISTER OF HUMAN R.E­
SOURCE DEVELOPMENT AND HOME 
AFFAIRS (SHRI P,V. NARASIMHA 
~AO): (a) to (c) In accordance with 
Article 348 (I) of the Constitution all 
proceedings in the Supreme Court shall be 
in the English language uritil ParUament 
by Jaw otherwise provides, No act has 
been made in this connection. Hindi 'along 
with English is used only in 4 High Courts 
of the country so, far therefore at present 
it will not be advisable to disturb the 
existing procedure, 

Facilities pro,ided to freedom fighttrs 

6787. SHRI K.N. PRADHAN : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the details of facilities being 
provided by the Government to freedom 
fighters; 

(b) whether freedom fighters have also 
been divided into diffe'rent categorIes and 
whether there IS any disparity in the 
matter of facilities being provided to 
different categories; and 

, 
(c) if so, the reasons therefor. ? 

THE MINISTER OF STATE.OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA): (a). (b) & (c) 
Besides grant of pension @ Rs. SOO/ .. p·,m. 
to them. freedom fighters drawing pension 
from Celltral revcnu\!s have recently be~n 
aranted free tra .... el facilities by Railways 
for self and spouse either between any 
two Railway Stations or for a number of 
places on a circular route as given in. the 
Railway Time-Tables. No distinction 
between one class of freedom fighters and 
another has been made in the matter of 
travel facilities recent1y granted. 

An appeal bas also been made to the 
State .Oove-rnments to consider grant of 
appropriate trav~l facilities to the freedom 
fighters drawing pensioQ only from' St.to 
revenues. 



'other ·facilities such as medical facili· 
ties~ educational faciHties for children of 
freedom fighters etc. are jiven by most 
of the State Governments/UT Admns. 

[En, lis h) 

India eooul Thorium aDd Uranium 

6788. SHRI PRATAP BANU 
SHARMA: ·Will the PRIME MINISTER 
be pleased to ,state: 

(a) whether India has developed 
indigenous know .. how to process Uranium 
and Thorium as fueJ for our Nuclear 
Power plants; 

(b) if so, the details thereof; and 

(c) how many units are using the 
indigenous fuel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGy. AND IN THE. DEPART­
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE, «SHRI SHIVRAJ V. 
PATIL) : (a) Yes, Sir 

(b) & (c) All the prcssurised heavy 
water power reactors, namely the units at 
Rajasthan Atomic Power Station and 
Kalpakkam .use indigenously developed 
and produced uranium fuel. Even for 
the Tarapur Power Station, the fuel ele. 
ments are fabricated in India from impor. 
ted uranium hexafluroride. For the Fast 
Breeder Test Reactor, all the fuel 
including the thorium blanke~ has been 
produced indigenously. 

Enaine for the army tank 

6789. SHRI PRAKASH V. PATIL: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) whether the production of whoJly 
Il,'ldian tank for the armed forces has been 
prolonging year after year; 

(b) if so, when was the project taken 
In hand and the causes for delay; 

(c) whether tbe' engine of the tank has 
inally be.~ cleared for acceptance for tb. 

102 

new tank; 

(d) if not, what are the defieionci.s 
and by what timo" tbis wIiJ be compJeted; 

and 

(0) whether the deJay in production of.::. 
I naian tan k bas' forced us to resort to 
import? 

THE MINISTER OF ST A TB IN taa 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPME:NT 
(SHRI ARUN SINGH) : (a) MBT 
Arjun for the Indian Armed Forces is 
under development by ORDO. Production 
will start only after the development and . 
trials are complete. 

(b) The project of developmen't "r· 
M BT Arjun was taken up in 1974. The 
project js on schedule. 

(c) Th. indigenous engine for M BT is 
still under development. The engine will 
be cleared for production only after the 
development and trials are compJeted 
sa tisfactori Iy. . 

(d) Does not arjse. 

(e) As the programme is on schedule 
the question of delay does not arise. 

Extraditi on treati es 

6790. SHRI SHANT ARAM NAIK: 
. Will the Minister of EXTERNAL 

AFFAIRS be pJeased to state: 

(a) the number of new extradition 
treaties signed during the course of last 
year and _the names ~f those countries; 
and 

, (b) the salient features of these 
treaties? 

• • 
THE MINISTER OF STATE IN THB 

MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K R. NARAYANAN) : (a) Non., 
Sir. 

(b) Does not ar;s •• 
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Freedom flpter. of erstwblle 
H,derabad State 

6791. SHRIMATI BASA VARAlES· 
WARt: Will. tbe Minister of HOME 
AFPAIR.S be pleased to state: 

(a) whether Government had taken a:., decisiOll' fqatdinl,freedom fi&htert of 
."lIft. .H,4erabad Slate at· tbe time· of 
Rajakar movement; 

(D)Jf. so, ~h~ dotails thereof; anci· 

(e) if: not, the reasons therefor ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER. OF STATE IN 
THE MINISTRY OF HOME AFFAIJtS 
«SHRI RAM NIW AS MIRDHA) : (a) to 
(c) The Government have recognised the 
IGtleriaa of the' persons wbo had partki .. 
pate4 in.tho,Camps set up on the· borders 
of the former princely .State of Hyderebad 
durina 1947·48 for wagina struggle against 
tbe tbell Nizam's forces foe the .m,orger of 
tbe State,in the,Union of India a. quali­
fyioa for eligibility under tbe Swataotrata, 
Sainik Samman Pension Scheme. 1980. 
Such suffering should, however, be for a 
minimum period of six months, as in th! 
~a.es of other kind of suffering to make. 
one eliaible for grant of pension. 

[Trtlfldatio1fl 

Measures to curb pollution of ri,ers 

6792. SHRI SUBHASH ,Y ADA V 
Win the PRIME MINI~TER be pleased 
to state: 

(8) whether the water of all rivers in 
India has become extremely polluted and 
lerms of several serious diseases wlUch 
lead' to fatal disease of JUD&$ and skin 
have been found in the water of these 
river s; 

(b) whether Government . are also 
aware that the ashes of the dead bodies 
burnt on the. banks of the rivers are 
washed down, th~ rivers and· thouStlQds of 
unburnt dead bodies are thrown into the 
river.· to be carried away by die currents 
of the riven and in addition to this the 
•• w ... of th. citi.s and wast. produets of 

industries are also beiDa relca$ed. into the 
ri ven; aDd' 

(c) if so; the reaction of· Q·ovemm\mt 
thereto. and, the action proposed to be 
taken by Government· to put a stop'. tQ 
such evil practice to ensure' cleanliness 'of ' 
the water of the rivers '1 

THE MINISTER- OF,· STATB;. IN 
THE MINISTRY O.P. ENVIRONMBN'r 
AND FORESTS (SHRI Z.R. ANSUI) ~ 
(a) No, Sir. However, stretches of some 
rivers . are highly. polluted. Uao· of poU.,.,ed 
water often gi,ves risc to w.ter- ~.: 
diseaset like, .typhoid •• dyseDlry e.tc. But ·it 
is difficult to correlate lung. a04\ sU.Q· 
di$oues directly with the pollution. 

(b) Yes, Sir. 

(c) To prevent and control pollution 
of rivers in the country the Government 
has taken steps which inc.lude the 
followin. : 

(i) Creation of public awarness; 

(ii) Construction of Electric Crem.';' 
toria; 

(iii) Zonina; and classification of river 
stretches· for desianatcd uscs; 

(iv) Formulation of Minimum 
National StaDdards for various· 
polluting. industries. and their 
phased implemeo(.atioD by" Central 
and State PoJlutioa Control· 
Boards; 

(v) Persuading industries to adopt 
pollution control measures; 

(vi) Legal ution against dd"auJtiq 
industries; 

(vii) Financ!al incentives for., instaUa· 
tion . and statislactory p,erfortnanoe 
of p.olJution. con·trol oq",ipmcat; 

(viii) Bncoura.-nent. fM inttalJation 
of common eJBuent treatmeDt 
pla!)ts ,particu1arly' for the small­
soal. industri_; .. 41 



(i.),' :Hormulation of'; buia.wiae poIlu. 
tion control \ ·pregrammes such as 
thQ G~ Actio~ PJa.1l. 

67~.. SH&I 1.M.. SAYEE)): WiU 
tJw.,:MialI~r ofl DEF,:ENC,B b& pJeased to, 
Itate : 

<a> wb"tbu hi,. aUeatioQ bas b.en 
drawn to the rally held· by the ex.ser.vjcc­
men at Boat Club in the month of March. 
1986,; 

(b) if so, the reaction of. the GO,vern­
ment to the demands made by tho All 
India E~!,se(vicem~n's ~clfare Ass~i~tion; 

(e) tho basic problems which asitatt­
tbe, .x,w.vic~mon, en~merated in the 
r"em~~d~ tionl ma40 by the, Higtl Level 
Committee appointed by the Government; 
and . .. 

(d) the. reasons for not accepting a 
numbet of recommendations 1 

THB MINISTER, OF STATE IN THE 
DEPARTMENT OF DEFENCE RE­
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes, Sir. 

(b) ,& (c) The ,main demands of the 
AU India Ex,.servicemen Welfare Aissocia­
tioJl., relate, to < the removal ~f disparity in 
pens". restoration, of commuted valuo 
of pension after the period of commuta­
tion,. pension to widows of pre-1964 
J)eDsioners, assured employment to aJi 
r.tiring ser~i~ P;etSOD(1el, \~p tp the aae, of 
58 years, and vacation of land and houses 
of the retlriDg Defence personnel which 
have bee... lease,a out. These and, SOUle 
other matters like training facUities for 
retiring Defence personnel and Ex-service­
mep., termt 8:"-14 conditions. on re·em~oy­
mOAt, llleC\i~aJ fa~iUties. ~a.ntecn t~iliUeB 
eter. ~ay,. bee.q c.overed in t1\e report. Qf 
tho~ Ilj&~, ~ev~ Comtni~tee on probl~qls 
of Bx-servicemen (H.L.C.) GoverOlllcllt 
have accepted 46 recommendations of the 
HLa on problems of Bx·service~en. It,.. 
further·· twe hive been partly accepted anti 
1 i. likely to b. accepted. . Two are .f 

. cOaUequential natW'e~ linked; with· ~er 
reaomm-.4ationl. whicb"will bQ,\ accept.,,, 
if the related recommendations ..... 
accepted. Decisions ('1, on three recommco­
d~~WDS:O£ tb~.H·.4C. r~ing to peQfion 
Wi I, I ~ , t~~., afte.t. re'4f:4Pt ~f thQ .,r'f'l"~, 
of the 4th Pay Commission. 

Govern~~nt, bave ac.ceptQd tbe H~£' .... 
recomm~ndatJQn, for grant' of fuqiJt; 
pen,iQ,n to ,w~dows of pre-1964 pelWio$ltQ., 
Aa pe.r H~C's reC,OQllll@dations, Go>,~., 
me41~ ha~e for the, fi~st time, refctroG, th.~ 
pension policy in respect of p~t pQ~~ • 

" ,.(, 

ners to the Pay Commission Thul . , 
decisions o~ 3 recollUllenQation~ rola'tio. 
to PCAsioQ viz.. removal of dia_parjty,:.iQ .. 
pension, restoration of commuted valuo',of 
pension and appointing a permao'ent 
standing committee for inter reJatin.1 th, 
cost of living index. to the pensions wi'll be ~ 
takep. a{t~l roce.ipt of the re.poI,t'1 ot !lbe 
4th Pay Commjs&io~. Tbe· iSIUC:" of 
restoration of land/houses to the retirin. 
Defence personnel has been taken up with 
the State GQvernmcnt.s. Man,y of, tbl 
Stale Governme.ots have made neceQ~1, 
provisions in their legislation. The 
recommendation. of the HLC regarding' 
assured employment upto the a" of 58 
years to all retiring Defence personnel is " 
being examined by the Department or 
Personnel &. Training. Th~ ~LG itfClf 
recognised that this proposal wouJd have 
to be examined in detail and modalities 
worked out. 

. (d) The recommendations relatinl to 
enactment of sta~utes to ensure rjlbtsl 
concessions for Ex-servicemen has' Dot 
been accepted because the' purpose can 
also be achieved by issue of executive' 
instructions, which would have the a.dvan­
tage of ,flexibility and adapt~biJjt)' to 
chans.ing situations. Likewise, it b4U$ bee,n ~ 
decidod' tbat no specific provisions need 
be, mad~ in the 7th FI~e Year PJap for 
welfare schemes o'f Ex.servieemen~ How. 
ever, efforts will be Inade to ensure for 
EX-$ervicemen to get their due sbaie oJ. 
benefits under the 7th Five Year P1"", 
[TranI/at ton} 

~J.,IDI lIP. , ,", ~reACe eta.Nlt 
MaDuractarlDI Dotts in PaDaa 

.6794. SHRI DAL CHANDBIl JAIN: 
Will the Minister of DEFENCE b. p.lewd 
to itat.:.' ' . . \' 
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(a) whether Panna district is suitable 
for setting up of defence equipment 
manufacturins units; and ~ 

',l1li 

(b) if so, whether Government' are 
con.id~rinl to set up such industry there? 

THE MINISTER OF STATE IN THE 
'DEPARTMENT OF DEFENCE PRO .. 

DUCTION AND DEFENCE SUPPLIES 
(SHRI ARUN SINGH) : (a) and (b) 
Setting up of defence production units is 
decided on strategic and techno-economic 
consideration. 

There is, at present no proposal to set 
up a Defence Production unit in Panna 
.lstrict. 

[Enllish] 

MaintenaDce cases filed by Muslim 
'Women in courts u·nder section 125 or 

Crlml_al Procedure Code 

6795. PROF. MADHU DANDAVATE: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a fact that the right 
to leek maintenance was conferred on 
Muslim women through Supreme Court's 
judaement in 1979; and 

(b) if so, how many MusJim women 
went to various courts in different parts of 
the country to seek maintenance from 
their husbands under Section 125 of the 
Criminal Procedure Code after the 
Supreme Court Judgement ·in Shah Bano's 
cue? 

THE MINISTER OF STATE IN THE 
Di:PARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU): (a) The 
riaht to seek maintenance l1as been con­
fer.red by section 125 or the Code of 
Criminal Procedure, 1973 (2 of 1974). The 
Supreme Court in its Judgment delivered 
in Bai Tahira Vs. Ali Hussain repor)ed in 
AIR 1979 SC 362 interpreted the provi .. 
sions of the Cr.P.C. so far as they relate 
to the arant of maintenance to Muslim 
wives. 

(b) The information is not available. 

Outcome of the visit of U.S. Attorae, 
General ' 

6796. DR. B.L. SHAILESH: Will 
the Minister of EXTERNAL AFFAIRS be 
pleased to sta te : 

(a) whether the U.S. Attorney General 
visited India towards the end of March. 
1986 to hold discussions with the Indian 
leaders on problems of drug traffickinl 
and drug abuse; 

(b) if so, the discussi'ons held with 
him at various levels: 

(c) whether Indo-U.S. relations and 
other matters of mutual interest w('re 
discussed with him; and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY Of EXTERNAL AFFAIRS 
(SHRI K. R'. NARAYANAN): (a) Yes 
Sir. 

(b) Attorney General Edwin Meese 
III caIJed on Prime Minister and held 
discussions with the Ministers of Human 
Resource Development and H orne Affairs, 
Finance and Law & Justice, on March 24, 
1986. 

(c) Yes Sir. 

(d) The~e discussions provided an 
opportunity for an exchange of views on 
bilateral 41 nd internafional issues and 
served to enhance mutual understanding. 

Compensation for Indian mission property. ' 
'. ' 

acquired by China 

6797. DR. B.L. SHAILBSa : 

SHRI. K. PRADHANI : 

Will the Minister of ,EXTERNAL 
AFFAIRS be pleased to state: 

(8) whether it is a fact that the issue 
of the Indian embassy property in Beijinl 
taken over by the Chinese during their. 
cultural revolution has since been resolved: 
and 

(b) the compensation siven by the 
Chinese Government for the a~quired, 

Indj~n embassy property 1 
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THE M'INISTER OF STATE IN THB 
MINISTRY OF EXTBRNAL AFFAIRS 
(SHRI K. 11. NARAYANAN): (a) Yes, 
Sir. 

(b) In lieu of the building of - the 
'Embassy, of India taken over by the 
Chinese authorities in 1968, the Chinese 
Government bas agreed to transfer to 
Government of India property rights ot' 
buildings presently being used as the 
Chancery of the Indian Embassy and the 
Residence of the Ambassador of India. 
Tbc agreement reached with the Chinese 
Government includes this elen'lent of 
compensation for Indian Embassy property 
taken over by .the Chinese side in 1968, 
However, in view of the difference in 
quality and buiJding area between the two 
sets of building. Qovernment of India 
agreed to pay a sum of Rs. 33,10)344.8 to 
the Chinese authorities. 

Centres for study of coastal pollution 

6799. SHRI MULLAPALLY RAMA-
CHANDRAN Will the PRIME 
MINISTER be pleased to state: 

(a) wbeth~r Government propose to 
set up Centres in KeraJa for the study of . 
coastal pollution; 

(b) whether any proposal for setting 
up of such centres is presently pendina 

with Government; and 

(c) whether any such centres have 
been set up in any of the coastal Stales 

of Inc:1ia ? 

THE MINISTER OF STATE IN THE 
MiNISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) & 
(b) No. Sir. However the State Govern­
ment has set up ~ 2 stations for coastal 
pollution monitoring in the Cochin port 
area. Surveys have also been conducted 
in sttetches of coastal areas of Kerala to 

. identify the poIJut~ng sources. 

(c) So far 20 stations ha've been set up 
JU Tamil Nadu and West Bengal. 

lad ian missions· with information wing , 

6800. SYED SHAHAB~PPIN : Wilt 

the Minister or EXTERNAL AFPAIRS 
be pleased 'to state : 

(a) the total number of reaident 
diplomatic 'missions as on 31 December, 

1985; 

(b) the number of resident diplomatic­
missions with a separate information win, 
and the number witho ut such wings; 

(c) the total number of full time India-
" based officers and staff in Indian missions· 

. a broad which have information wings; 

"(d) the total number of officers and 
staff included in (c) above who have tuu 
time responsibility for information work­
and' ' 

(e) the total amount spent on infor­
mation work during 1985 .. 86 till date in 
the mission wilh separate information 
wing? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K.R. NARA ~ ANAN) ; (a) 104. 

(b) 26 of the above resident diplomatic 
missions have a separate information winl 
while the remaining 78 do not have such. 
separate wing. 

(c) 1~37 

(d) 94 

(e) Rs. 1,71,05,302, 

{Tran3/ation] 

Election in Danapur Cantonment ' 

6801. SHRI KUNW ~R RAM: Will 
the Minister of DEFENCE be pleased to' 
state: 

(a) whether. it is a fact that eJection to 
the Danapur Cantonment area was beld 
on 22-12 .. 1985; and 

(b) the expenditure incurred thereon? 

THB' MINISTER OF STATE IN THB 
DEPARTMENT. OF DEFENCE· RESE· 
ARCH AND DEVELOPMENT (SHRI 
ARUN SINOH) : <a> Yes, Sir. 



,(b) Rio 49,595/·, 

: f..,U,h) 

CoaapJetioD of identified proJects 

6802 DR. V. VENKATESH! Will 
ttte"M'tMster of 'PROGRAMME :IMPLE· 
M'trntATION'be pleased to state: 

(a) the names of the pr~j~cts that have 
beCD identified by his Mmlstry to be 
followed up during the year 1986; 

(b) what' has been the achievement in 
roprd to cCtmpletion of certain projects in 
wbich IUs' M,inistry took initiative to ensurc 
quick and expeditious completion during 
the last threc months of 1985; and 

(c) ,.t furtber action is boing taken 
to ~'eosure the comptetion of ikientified 
projects 1 

THE MINISTSR ·OF PROGRAM'ME 
IMPLEMENTATION (SHRI A.B.A. 
GHANI KHAN CHOUDHURY) : (&.) 
Names of the Central sector projects 
costiaa iRs. 100 crares and '.bove -beina 
i .. sivoly monitoring by tbis 'Ministry 
during the year 1986 'are listed in the 
Statement beloW. 

(b) During the last three months of 
1985, 92% of these did not show any 
delays in anticipated completion dates. 
Three projects namely Nhava Sheva Port 
Project. LPG Marketing Phase HI (10C) 
and LPG Marketing Ph. III (BPCL) have 
be.D advanced by 2-12 months. 

(c) Following stet's are 'heing taken to 
ensure expeditious completion of the 
ide'nlified projects : 

(i) Formulation of realistic' project 
implementation plans. 

(ii) lEffective -monitoring . through 
Monthly Flash Report 'and 'Quar­
terly Status Reporting System. 

'(iii) Steady pressure on 'f}l',oject.autho­
ritles ·for ·~,,;pedkwus .ooml'letion. 

(iv) Regular illter-Ministerial coordi. 
nation and inter~action. 

(v) CJaee ,:,ftHCJw.up "y ullJel8tl, 
MiJristrits •• d'4RGject .tlldillle 
with other Central Minist'" 
State Governments,' equipment 
...... rs, '.n •• JtaDts .ad ·,.ther 
cOrlCeraod ".as ... s 'to ....... 

,delays .. 

State .. t 

. ~ames of Central Sector Projects with 
ot181Ually QPproved cost of. Rs. 100 Ct'Om 
a~.d. above being GlonUored by .. _ 
MinIstry of Programme Im,plementation. " 

SI. Name of project 

1. SiagraaU STPP II (NTPC) 
2. Ramagundam STPP I (NTPC) 

3. Ramagundam STPP II (NT PC) 

4. Korba STPP I (NTPC) 

s. Korba STP.P II (NTPe) 

6. Farakka STPP I (NTPC) 

7. Farakka STPP II (NTPC) 

8. Vindbyachal STPP "(NTPe) 

9. Riband STPP I (NTPC) 

10. KahalgaoD STPP I (NTPC) 

11. Bokaro Bl (DVC) 

12. Bokaro B2 (DVC) 

13. 'Salal Hydel (NH'PC) 

14. Dulhasti Hyde) (NHPC) 

15. Charnel! Hyde) (NHPC) 

16. ' Tanakpur Hyde) (NHPC) 

17. K0PUi Hydel (NBEPCO) 

18. Doyang Hydel (NEEPCO) 

19. Sin3fauU'Tr.·II (NTPe) 

20. Vjndhyachal Tr~ I (NTPC) 

21. Ramagu~dam. 1r. 11 (NTPC) 

22. Farakka Tr. II (NTPC) 

23. Riband Tr. I (NTPC) 

24., KabalSlon Tt. St. I (NTPC) 
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25 .. Korba Tr. I (NTPC) 

26. COAtr.1 Tr. (NTPe) 

27. Cbukha Tr. (NHPC) 

27A. Koe,tkaro Hydel (~HPe) 

Petroleum a Nltural Gas 

28. Phase-III (HPeL) 

29. Phase-III (IOe) 

30. Phase-III '(DPeL) 

31. Hazira.Bareilly-Jagdishpur Oas plpe­
lin~. 

32. Installation of SH/NQ Complex 
(ONGe) 

33. South Bassein Dev. (ONGC)­
Laying of pipeline to Gujarat (Phase 
J). 

34. Gas Sweetening Complex Ph.-I 
Hazira (ONGC) 

35. 'LPG Plant Hazira (ONGC) 

36. Cambay Basin Pet'roleum Project 
(ONGC) 

37. Accelerated Production Programme 
Bombay (High) (ONG<?) 

38. Acquisition of 19 rigs for onland 
exploration drilling (ONGC) 

39. Expansion of Onland-Uran Terminal 
Complex '(ONOC) 

40. Po1yester ' StampJe Fibre Plant 
(BRPL) 

41. I.P.C.L. 

Maharashtra Gas Cracker Complex 

Coal 

42. Moonidih (BCCL) 

43. Block II Jharia (BCCL) 

41. Putki Balihari (DCCL) 

45. Ritjmahal (EeL) 

46. Jbanjra (ECL) 

47. Sonepur :Bazari (EeL) 

48. Bina (CCL) 

Written A.",,,.,, 1t4 

49. Jayant Expansion (CGL) 

50. AmJohi'i (CcL) 

51. Dhuclicbua (CCL) 

52. Kusmunda (WeL) 

53. Govra (FCL) 

54. Manguru II (SCCL) 

SSt N~yve1i II Mine II (NLC) 

56. ,Neyveli II TPS I (NLC) 

57. Neyveli II rpS II (NLC) 

Steel 

58. Vishakbapatnarn Steel 
(RINL) 

59. ,Bokaro 4 ~T Expo. (SAIL) 

60. Bhilai 4 M! Expo. (SAIL) 

Project 

61. Bokaro Captive Power Plant 
(SAIL) 

Mine. 

62. Captive Power Plaot (DALeO) 

63. Orissa Aluminium 
(NALCO) 

Smelter 

Alumina 

Cpp 

Fertiliser 

64. Hazira-I & II (KRIBHCO) 

65. Aoola (IFFCO) 

66. Namrup-III (HPC) 

67. 'Paradip phosphate (PPL) 

Ph. I &, Ph. II. 
, 

68. Vijaipur (NPL) 

69. C8:P rolactum-,Amr. Sulphate 
Project 

69A. Haldia 

Publie Eaterprl.e' 
70. NOWIOD8 Paper Project (HPC) , 

71. Cac~ar Paper ',Project (HPC) 
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72. Tandur Cement ProJect (CCI) 

73" Mao uracture of" Pass.Daet' Cars &'; 

Light Utility Vehicles (MUL) 

Railway. 

74. ' Koraput-Rayagada 

7S. Calcutta Un4orSfoWld (Dum Dum­
Tolly Gunj) 

76. Operation Information System (All 
Railways) 

Surface TraDtpor t 

77. Nhava-Sheva PQrt Project, Bombay 

78. Acquisition of 12 Bulk Carriers of 
. 45.000 DWT each (SCI) 

79. 

80. 

81. 

82. 

83. 

84. 

IS. 

Fleet-Replacement/Augmentation 

(AIR INDIA) 

Electronic Switching System Project 

Mankapur (ITI) 

Atomic Energy 

NAPP·I & II 

NAPP~I &]1 

Tha1 Heavy Water 

Manuguru Heavy Water 

Orissa Sand Complex (IRE) (A num-
of small items). 

Leaking out 'of sfnsitive defence 
, i"(.ormat'on 

6803. SHRI AMAL DATTA: Will the 
Minister of DEFENCE be pleased t@ 
state : 

(a) whether Govet:nment a.re aware 
that many details of defence re searcb . acti­
vities including photographs of equipments 
have ·been published in foreign journals 
although the same have been tr~ated as 
secrets j n this country; 

(b) whether publication of many of 
such reports coincfdt:d with the visit 
abroad of senio~ offic.r~ of 4efenc~ R&D;"' 
and . 

(c) whether G.cw.,ameat IJave j .. tit~ 
ted any probe' on the responsibility of 
such leak outs of sensitive' 4lfoJmati~ 1 

THE' MINISTER OF STATE IN 
THE DEPARTMENT .OF DEfiNGE 
RESEARCH AND DEVELOPMENT 
(SHRI AR UN SINGH) : (a) No iolorma­
tion on photographs have .been released 
by DRDO to any foreign journal which 
had not been earlier released to the 
Indian Press. 

(b) No. Sir. 

(c) Does not arise. 

[ Trans/ation) 

Sfeps to utilise full working capacity 

of; GoveromeDt servant. 

6804. SHRI MOO)" CHAND·DAGA : 
Win tbe PR1ME MINISTER be pleased 
to state: 

(3) whether a survey has ever been 
conducted to ascertain as' to what are the' 
average working hours of a Government 
servant per day and the number of work. 
ing hours actually put in by him daily; 

(b) whether it is a fact that' on an 
average a Government servant does not 
work for more than two hours daily; 

(c) whether Gover:nment propose '0 
take any concrete steps to ensure that the 
full working capacity of Government ser­
vants is utilised;. and 

(d) if <;0, ~'hel1 and the' scientific 
method to be adopted therefor' "/ 

THE MINISTER. OF STATE IN 
THE MINISTRY OF PERSONNEL,' 

. PUBLIC GRIEVANCES AND PENSIONS 
(SHRI P. CHIDAMBARAM) : ,(a) & (b) 
The working hours of a Centra) Govern­
ment servant in the administrative offices 

, ·are eight hours a day including one, half­
hour break for -lunch, and 37! hour per 
week. In other offices, the average work­
ing hours are determined by the concer­
ned Ministrjes/D&l'~r.tments .and the)' vary 
depending on the requirements of the 
p~rticulal' orjanisation. Tbo~h 100, otHciaJ 
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8IIlVoey has beOB .• coad~e.4., it is ·net .true 
that on an average a Government· servant 
does not work for more· tban two 'hours 
8·-da'. 

(c) & ~d) In,the system Qf Governmen,t, 
c~ecks and counter checks· ensure that 
fuJ) working capaci ty of Government ser­
YMta·4S utRi$ed. I t is rp.a&'t of the duties 
of the supervisory officers. to ensure' :that 
.the subordinate emp]oyees work duIing 
the prescrib~d working. hours every 
day. 

{English] 

AII'~em.eDt (or app ointmeat of persons 
tV icted by VSSC 

6805. SHRI T.'BASHE£R = Will the 
PRIME MINISTER be pleased· to 
~tate : 

(a) whether it is a fact there was an 
aareemeD t between VSSC (Vikranl Sara. 
bhai Space Centre) and the persons who 
have' been evicthd from VSSC, regarding 
a-tJpofntment of those evicted persons in 
VSSC; 

(b) -if 5.0, the details thereof; 

(c) how many persons are given em­

ployment according to this agreelt'Jent ; 

. (d) whether any application for app­
ointment is pending with VSSC at pt'esent; 
and 

(e) if so, steps the VSSC authorities 
prope'Se to take in those cases '? 

THE MINISTER OF . STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPAR­
™IENTS OF OCEAN DEVELOP· 
MENT, ATOMIC ENERGY .. ELECTRO­
NICS AND SPACE (SHRI.SHIVRAJ V. 
PATIL) : (a) & (b) T.here is no formal 
agreement between Vikram Sarabhai Space 
Ceot.e (VSSC.).and the pefSons ·who h.ve 
been evicted from the laads' acqubed 'for ' 
VSSC for providing jobs. However, ccr­
taia Ufhler.,nMttgs lOT giving' prior;ty con· 
siderations while making recrUiUMftts have­
been reached after a serios of meetf'Dg8 
with them. 'The details are as uD~r :. ' 

. . 

""ft~" Alllw", 118 

(I) .... ' c.te •• ,': 

PUiOllI render_ thomoJen 4ue • 
acquisitifm of lend 101' e't~JisWel' vue 
all~ w,itQ· are sUi4aDlO. fer -om}))~t., ; ..... 
r-C.(jI~ to r~~r with' ViSe; __ 
obtaining nocessar¥ Ev-iQtio.n c,.,~ 
from an officer of the Revenue Depart­
m~nt. Suofa ef those quatified, perSODS 

evicted from their lands w.itb bOLlle$tcad 
and ful8Jling the norms are consider...o .b~ 
VSSC ior appointment to Group 'C' and 
'D' posts after interview/test subject to 
.availability of posts .. The "family" for the 
Pllrposes is confin~d to husband/wifel 
chiloren and grana children. only. 

(H) ~trecte d Cat~iory :. 

The persons coming under this care. 
gory are the local tis-herman whose fisbin. 
prospects in the area were affected due to 
rocket launchings. The State Revenue. 
A utborities ba ve provIded a list 0'( sac.h· 
affected persons to VSSC. The eliltible 
persons from ,thj~ list meet,iag tbe norms 
are considered for pppointment in th' 
unskilled grou.p subject to avaiJabiJity of' 
Posts in Group 'D' category. Tiley ate 
also ensaged 011 dai Iy wale basis in work.' 
sucb as loadingturJioadillB etc. 

The above benefit is available to oDly 
one person from each evictedjaiOcted 
family. 

(c) 240 evicted and 68 affeCted persons 
ha ve so far been provided with emplo¥"" 
mente 

(d) & (c) 499 evicted ,persons -and. S~ 

affected persons are presently rogistered 
wi·th VSSC for employment.. Out of tbis,. 
280 evicted persons ,and ,85 affected 'per8Oll4 
are only eligible for .conslderation for 
employment. The others are not eHgfble 
because- . 

(i) one member of the family has al. 
ready been employed (176); .and 

(ii) they do not qualify as per normt 
( t8~). 

The eligible caleS: (36S) .will be consi· 
dered a'gabut suitable Oro,up· 'e' and 'D' 
vacanceJs subject to norms and after m~et.· 
tiDI the statutor), requirements relatin, to 
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reservation in services for different ca te­
,oriea like SC/ST/Ex-Servicemen/Physj. 
cally Handicapped/Successful Apprentices 
_.nd internal candidates. All efforts are 
heing made to recruit as many persons as 
possible from the ovicted and affected 
catt.ories, subj ect to vacancies. 

Ordnan"e fa~to"ies io tbe country 

6886. SHRltdATI JAYANTI PAT· 
NAIl(. : Will the Minister of I;>EFENCE 
be pleased to state :' 

(a> the number, name and .location or 
ordnance factories and other defence 
industries in the country; 

(b) the details of export ~ of Arms in 
the sale centres of different defence produ­
tiOD units in last three years; 

(c) whether Government have t~ken 
.t.ps to increase the production of defence 
equipment.; and 

(d) if so, the steps taken in this regard 
-4urJIlI the last three years? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF DEFENCE 
PRODUCTION AND DEFENCE SUpp­
LIES (SHRI SUKH RAM): (a) There 
at. 34 Ordnance Factories (excluding 2 at 
project stale) and 9 Defence PubHc 
Se~tor Undertakings. The names and loca­
tion of Ordnance Factories and the units 
of Defence Public Sector Undertakings 
Ire indicated in the Statement enclosed. 

(b) As a matter of poJicy we are, by 
Iud lalle, averse to export of armaments 
except to friendly countries and where 
acc.ssary. It will not be in the public 
interest to disclose the details. 

(c) Yes, Sir. 

(d) The steps taken include increasing 
th, production in the Ordnance Factories 
and Defence Public Sector Undertakings. 
'throuah better -utilisation of installed capa­
city and by adding to capital invested in 
the Units for the Production of new 
items. 

Statement 
1 ... Ordnance Factories 

1. A.munition Pactory, Kirkee (Maha. 
rail uri) 

2. Cordito Factory Aruvankadu (Tamil 
Nadu) 

3. High Explosives Factory, Kirk" 
(Mabarashtra) 

4. Ordnance Factory~ Bhandara (~aha- 0 

rashtra) 

5. Ord-nance Factory, Cbanda (Maha. 
o rasbtra) 

6. Ordnance Factory, Dehu Road 
(Mabarashtra) 

7. Ordnance Factory, Itarsi (Madhya 
Pradesh) 

8. Ordnance Factory, Varangaon (Maha­
rashtra) 

9. Ordnance Fact,?ry, Rhamaria (Madhya 
Pradesh) . 

. 10. Grey Iron Foundry, Jabalpur 
(Madhya Pradesh) , 

11. f\1.acbine ,Tools Prototype Factory, 
Ambarnath (Maharashtra) . 

12. Metal & Steel Factory, Ishapore 
(West Benga I) 

13. Ordnance Factory, Ambajhari (Maha­
rashtra) , 

14. Ordnance Factory, Ambarnath (Maha. 
rashtra) 

15. Ordnance Factory, Bhusawal (Maha­
rashtra) 

16. Ordnance Factory, Dum Dum (West 
BengaJ) 

17. Ordnance Cable Factory, Chandiaarh 
(U. T.) 

18. Ordnance Factory,' Kathi (Madhya 
Pradesh) 

19. Ordnance Factory, Dehra, Dun (Uttar 
J;'radesb) . 

20. Ordnance Factory, Muradnaaar (Uttar 
Pradesh) . 

21. Gun Carriage Factory, JabaJpur 
(Madhya Pradesh) 

22. Field Gun Factory, Kanpur (Uttar 
Pradesh) 

23. Gun " Shell Factory. 'Co,liporf 
(w •• t B.nl_l) 
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24. OrdDanc:e Factory,. Kanpur (U ttar, 
Pradesb) 

25. Ordnance Factory, 
(Tamil Nadu) , 

TiruchirapalJi 

26. Rifle Factory, I shapore (W. Bengal) 

27 . .small Arms Factory, Kanpur (Uttar 
Pradesb) 

28. Vehicle Factory, Jabalpur (Madhya 
Pradesh) 

29. Heavy Vehic1e Factory, Avadi (Tamil 
Nadu) 

30. CJothina Factory, Avadi (Taml Nadu), 

3 J. Ordnance Clotbing Factory, Shabjah­

Inpur (Uttar Pradesh) 

32. Ordnance.,Equipment Factory, Kanpur 
(U Har Pradesh) 

33. Ordnance Parachute Factory, Kanp.ur, 
(Uttar' Pradesh) 

34. Ordnance Equipment Faotory, Haza· 

ratpur· (Uttar Pradesh) 

II. Defence Public Sector UndertakinlS 

I. HAL 

. Ca> Corporate Office-Bangalore 

(b) 'Units at Banga)orc, Hyderabad, Koraput, Nasik, Lucknow, Kanpur 
Korwa and Barrackpore. 

2. BEL 
(8) Corporate Office-Bangalore 

(b) Units at: Banga1ore, Gbaziabad, Pune, Macbilipatnam, TaJoja, Pancbs­

kula and Kotdwara, 

3.'BEML 

(a) Corporate Office-BangC!lore 

(b) Units at Bangalore, Kolar Gold Fields (Mysore) and Tarikere (Mysorc) 

4. MDL 

(a) Corporate Offlce-Bombay 

(b) Units at Bombay, Nhava and MangaJore. , 

S. GSL 

(a) Corporate Office and unit at Vasco-de-Oama. 

6. GRSE 

(a) Corporate Officc-Calcutta 

(b) Units at Caloutta, Belur, Ranchi and Nag,pur. 

7. PTL 

<a> Corporate Office and unit at Secunderabad. 

8. BDL 

(I) Corporate Office and unit at Hyderabad. 

9. MmHANI 

(a> Corporate Office and unit at Hyderabad. 



Maslmam limit of relief to penslone r for 
rille .. "l'Oft 'Gf'tM .. , 

, 6807. SHRI MOOL CHAND DAGA : 
........ 'PRfM'£ M"~' "'~,,~eaeed 

to state: 

<a> whether it is a fact that maximum 
UIId'f '01 teti~"tol' tlse in C'O'$t df livit'tg for 
pensioners of Central 6o~t is Rs. 
12.S0 p.m.; 

(b) it so, when this limit was fixed; 

(c) the slab of pensio'n at that time 
wt*tMt "ft'Mdt 'Jtimit 'of 1t.. 11;50 was ~~ 
al dearness aIlow~ul~; 

(d) the maximum pay-slab of Gover­
nment servants (working) when maximum 
D.A. of Rs. ' 12.50 for p'tnsiOll'el'S ·was fixed 
and the number of D.A. instalments and 
interim relief etc. granted to the working 

, hands thereafter; 

{e, wbettle-r the limiit of malldum 
pay limit for D.I\. has also been reJa"ed; 

(f) jf so, details thereof; and 

(-' 'be ~as()n why tl~ Uf)per Hmit of 
Rs. 12wSO as O.A, to pensioners has 'not 
been relaxed so far ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
ORTEVANCES AND PENSIONS (S'HiR'I 
p. CHIDAMBARAM): (a) to (g) A 
statement is given below: 

Statement 

On the basis of the recommendations 
.01" the Third Central Pay Commission, de­
arness relief was' sanctioned to pen~ioMrs 
w.e.f. 1.8.1973 ~ 5% of basic pension for 
every 16 points rise in the 12.monthly 
average of the All India Working. Class 
Consumer Price Index subject to mioimum 
of Rs. 5 and maximum of Rs. 25 p m. 
The maximum dearness relief of Rs.25/-
p.m. was thus related to the basic 
pension of Rs. 500/-. After the first 
11 instalments of relief upto the 
Consumer Price Index levol 376 were 
lanctioned in accordanco with the recom. 
mendations of the Commission, tbe Gove­
lamont ~ecided to allow pensioners d.ar-

.. 
ness relief w.c.f. 1.12.1980 @ 2!% of basic 
~, ~ to ,_"Mt1im ·of' Ilk.: 2.50' 
and maximum of Rs. 12.50 per m~b' for 

, every 8 points rise in the Consumer Price 
I'traert . tC"VdJ, keeping il1 view' thb sftaTp 
inflation in the 19705. Twenty nhte ~ore 
instalments have been. sanctioned upto 
1.1 H9I6 on this bask. The· ma?timttm 'pay' 
range of serving employees for the purpose 
of'lrant dfnA1AD,A ~as Rs. 908-upto 
31.7.1973. From 1.8.1973 emp~ees draw­
ing pay upto Its. 1600/. were covered. 
FN1rn1 1. rO.I'" employees 'drawinS upt~) Rs • 

. 2250/- wert also covered. Tht pay limit 
was further raIsed to Rs. 2251 
and above . w.e.f. 1.1'2.1918: they 
were, however, sanctioned rerier based on 
ad·hoc rates. Fifty 'instalments of' OAf 
ADA have since been sanctioned to the 
scrv.i'DI~'employees from 1.8.1973. 

Two instalments of Interim Ilclief 
were sanctioned to the serving employees. 
The first in"sta'lmen t 'was sanctioned w.e.". 
1.6.1983, the minimum and maximum amo­
u~ts being Rs 'SO/- & Rs. 100/. p.m. respe­
ctlvely. The second instalment (0 10~~ of 
basic pay subject to a minimum of Rs. 
50/. p.m. was sanctioQed w.e.f. 1.3.1985. 

. . The qnestion of 'relaxation of the upper 
I1m!t of deamess relief of Rs. 12.50 per 
month for pensioners will be considered 
on receipt' of the recommendation'S of the 
F.ourlh Pay Oommission. 

[Translation] 

Drloklo g water scheme for Rantkb'et can· 
100 .... t .. rea 

6808. SHRI HARISH RAWAT : Will 
the Minh,ter of DEFENCE be pleased to 
state : 

(a) the total quantity of water avai. 
lable. for milit.ry per-sonne1 and civHian 
population in Ranikhet cantonment area 
~ the quantity ,of water, Out cif tbis, av-
ailable for civiJian population' . , . 

(til) Whether, bt ,is ·aware l(jf. the fact 
that ,the civi Han population of tAis ·area 
has to face difficulty due to drinking water 
s.rult, Idutitt. ·summtr; 

(c) wh~ther one more 11ft' drinking 
water scheme Baa been ap,pro,vocl 'for tho 
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beotlit 01 this. OUtOJDODt 'bucd, ,M.a; a_ 
(d) if so, the reasons for delay io' 

st.a.5t,iua c .. '-\lctieDA'Qork ,~ tn. ·protolcd 
selwrne "and' ~e r...aill stePs \)oiN 
ta)Qen in tltis oeprd ? 

THE MINISTER OF STATE IN THE 
D.EPA-B.tM6NT OF DEFENCE R.QE. 
ABcCH AND nEVELOPME1NT (SHRI 
ARUN ~SING·K) : (a) 'Ehe total qijU)tity 
of water available for military personnel 
and civilian poptUation in Ra.taltet 
Can' ODment Is 4,45, lakh ~allons per day. 
Out of this 1.0 lakh gallons per day is for 
civilian population. 

(b) 'Yes, Sjr. 

(c) ,a,nd (d) An illdepondont· water 
supply SQheme flOr tbe Cantonment Board 
catering for tbe Ser'vice Porsonnel and 
the Civil population at an estimated cest 
of Rs. 3.Q9 crores is ,under oo~idcratioo 
0" the Government. 

Approval of U.P. Tribal Sub-plali 

6809. SHRI MARISH RAWAT : Will 
the M'inister of WELFARE be pJeased to 
state: 

(8) wbether his Ministry has r-eooived 
proposals from Government, of tUttar 
Pradesh for approval of some Tribal Sub. 
plan; 

(b) if so, the dotails thereof; 

(c) wheiher nece.ssary approval has 
been accorded to those proposals; and 

(d) if not, the reMons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFAB.E (SHRI 
GJRIOHAR GOMANG,O): (a), (b), (c), 
& (d) Tbe Tribal Sub .. PJan 1986-87 of 
Utt~r Pradesh .bas been r.eceiv.ed. in tbe 
Ministry of Wo1fare. This was discussed 
with tl:e repree~1)ta.tiyes of the State, Go­
vernment during the month of ,January, 
1986. Suggestions far its improvement 
have been. sent to tho,State . ~e&'Inm.nt 
and final discossion ,~wiU ~ be heJd ,in 'be 
PI.DniDg COMmission after 'J'e~~ipt o'~.O'v.i· 
&Od 9OCUlJ)tflt. 

W,IUMbMw, 

Re"a', e,,.._,ad ............ .. 
~ .... 1 area/RaD ••• t 

. 6810. SHRI HARISH RAWAT ~ 
Will the Minister of DEFENCE be pJeuod ' 
to ltate : 

<a) whether be fs aware that varioua 
roads aad pavements in Raotltbet €abtOll­
ment Board area are jn extremely cHltpf. 
dated condition; .~ 

.(b) jf so, the amount demanded by 
the said Canton.nent Board durin, tbo 
year 1984·8$ for their l'~pa.ir 4Ud the 
amount allocated to .them for this pur. 
pose; 

(c) whether some special grant is pro •. 
PQ~ed to be; ,given to them for tbis pur­
pose during the' current financial yea{; 
and 

(d) if so, the details thereof? 

THE. MINI~:rER OF STATE IN'THB 
DEPARTMENT OF DEFENC!:E RBS)! •. 
ARCH AND' DEVELOPMENT (SHRI 
ARUN SINGH) : (a) Yes, Sir. 

(b) Rs. 2 lakhs were al10catcd to th~ 
Cantonment Board as demanded by the 
Board du.ring 1984.85. 

(c) and (d) The Soard has requosted 
for a special grant-in-aid of Rs. 3,84.000/­
This will be considered subject to avail­

. abiJit,y of funds. 

EI~ ctrQPlc Ii nel aId tower. ill P·Ubpr,apr:.b 
",d er FOMBt Mt, 1910 

6811. SHRI HARISH RAW AT: Will 
tho, PRIM·E MINIS'tER .be plc-.od to 
state : 

. . 
(~) tbe Dumber of proPo6aJ,. for ~. 

sion pf eJcctri' .lin,es and .coD$trp,.Uon p( 
tow,c:rs in ,Pitbo.r~&arb district of .UttAr 
Pradesh 'Ullder tbe provisioqs of FQlftt 
Act 1980, received during th; IElJt tb_ 

, years; 

(b) the number and names of such· 
prop'olals approv.ed and ~ rejected; and 

(c) the reasons for rejoctiOQ pf' sgcb' 
propolli6 ? 
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THB M·INISTER. OF STATB IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R. ANSARI) ; 
(a) Pour. . ' 

(b) Two proposa Is. namely, 11 K V 
Desaithal to Desali transmission line aad 
33 KV Pitboraaarh to Lohaahat transmis­
sion liDe, were approved. No proposal 
bas boen rejected. 

(c) Does not arise. 

[English] 

Emolu meDts 01 dany wag' clerk. 

6812. SHRI H. M. PATEL: 

SHRI THAMPAN THOMAS: 

Will the PRIME MINISTER be pleas­
ed to state : 

<a> whether it is a fact that Govern­
ment propose to relax the ban on 
the new appointments in the Central Go­
vernment services; 

(b) whether it is also a fact that in 
several Departments and permanent Com­
missions services of clerk/lower division 
clerks ena-ged on 'Daily wage basIs· are 
b~;n8 dispensed with; 

(c) ii 50t what is the average service of 
the daily wage c1erks in the Union Public 
Service Commission; and 

(d) whether these daily wage clerks 
are being given the benefit of the Supreme 
Court decision to pay salary & allowances 
to all daily rated employees as are paid'to 
the regular and permanent employees? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PERSONNEL, 
PUBLIC GR1EVANCES AND PEN­
SIONS (SHRI P. CHIDAMBARAM) : (a) 

, Representations have been received from 
various staff .associations and individuals 
for relaxing on recruitment, and a ~final 

, decision in the matter is yet to be taken. 

(b) No c~ntralised information per­
taining to the Ministries/Departments and 
~rma.neDt Commissions is available. 

The services . of casual Clerks engased 

on . dally wales in the office of tho UaioD 
Public Service. Commission arc Dot beiDa 
dispensed with, for the present. 

(c) The casual Clerks in the Union 
Publiq Service Commisson were recruited 
during the period from February 1983 to' 
January 1984. 

. (d)' The implications of the Supreme 
Courts ju(!getnent are being examined by 
the Ministry of Urban Development. 

Threat by I adlao commualty to Ie.,. 
HODI Koaa 

6813. SHRI CHITTA MAHATA: 
Will the Minister of EXTERNAL AFFA· 
IRS be pleased to state: 

(a) . whether it is a fact that gripped 
by a fear of becoming stateless after 1997, 
the Indian community in HODg Kong hal 
threatened to leave the territory unless 
they are granted the right of abode in 
Britain; 

. (b) if so, the details thereof and the 
number of Indians likely to be affected 
and what steps are being taken by Govern-
ment of India in the matter; . 

(c) whether it is also a fact that Gove· 
rnment of India have taken up their case 
with the Government of the United Kin.­
dom; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER ,OF STATE IN 
THE MINISTRY OF EXTERNAL AFF. 
AIRS '(SHRI K. R. NARAYANAN) : (8) 
The persons of' Indian origin in Honl 
Kong who are British Dependent Territo­
ries Citizens (BOTCs), have expressed 
apprehensions . about their future status 
after the resumption of China's sovereignty 
over aong Kong on Ju'Y 1', 1971. under 
the provisions of the Sino-UK Agreement 
on Hong Kong.' . 

(b) to (d) Accordin& to the United 
Kingdom Government memorandum 
attached to the Sino-UK Aareo­
ment, aU, persons who arc rre~ontlY Britfs)t 
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Dependent Territories Citizens in Hong­
kons wiU cease to be BDTes with effect 
from 1st July, 1997. These 
persons will thereafter b: entitled to use 
separate passports which will be i,sued by 
the UK Government but without the risht 
of abode in the ()~. These ~ regulations 
will cover. approximately 4,400 persons of 
Ifldian origin in H9ng Kong who curren­
ify hold British Dependent Territories 
Citizenship. . 

, The Government of India are of the 
view that the UK Government have a 
basic responsibility towards the BOIes of 
Indian origin in Hong :Kong and tbat the 
United Kingdom should take all necessary 
steps to ensure that this category of per. 
sons is not rendered stateless after July 1, 
1997. The Government of India are in 
close touch with the UK Government on 
this matter. 

(e) Does not arise. 

L()cation or heavy water plant 

6814. SARI K. RAMACHANDRA 
REDDY: 

SHRI YASHWANTRAO 
GADAKli PATIL: 

Wilt the PRIME MINISTER be pleas­
ed to state: 

(a) whether Union Government have 
dtcided to set up a heavy water pm.nt 
ba'Sed on: ammonia a(ftd hydrogen; and 

(b) if so, its Jocatlon, the estimated 
e;tpenditure and programme of it s cons· 
truction ? 

THE MlN'f~T'ER OF STATE IN' THE 
MINISTI(¥ OF SCIENCE AND TECH~.· 
NOtooy A/ND IN THE DJjpAR:T­
MENTS OF OCEAN DE'VELOPM'ENT, 
ATOMIC ENERGY ELECTRONICS 
AND SPACE (SHRI SHIVl(AJ v. 
PATIL) : <a> Yes', Sir. In 'addition to 
the heavy water phint based on ammonia­
hydN)gei1 p-roceM under eon~fruction at 
Tbal~Va.sbet' iO t ·Ma1unashtra. it has' been· 
decided to set up another bea'vy water 

, plant based on the same process. 

(bl Thi'S plant i~' f)"inl IO-cated at~ 
Hazira in Surat District, Gujarat. Tho 

estimated cost js about Rs. 220 cror",. 

The ~ork on the plant is likely t~ start 
durin. 19SG.87 and is expected to be com­
pre'~ed hi about 5· years. ' 

FUlIag of .d.bo~ vaeancie. b, 
promotions 

68fS. SURI A1Av MUSHi~N : 
Will the Minister of DEFENCE be plcasid' 
to state: 

(a) number 0' .,romotiolutJ v'c~Dcle.~ 
in Group A and B posts at Army 6rd~ 
nance Corps Stores Cadre vacarit dt1c; to 
non-availability of e1isible candidates; 

(b) whether any or t·bese vieiriciel 
were tilled on ad boe ba~fs in the: paji';­
and , 

(c) if so, why ~tom6tlotls a"te u'o. 
not beins made on ad·hoc hams· fof lueta' 
vacancies? 

THE MINISTER OF STATE IN THE 
DEPARTM:ENT OF DEFENCE RES!­
ARCH AND DEVELOPMENT (SItIU 
ARUN SINGH) : (a) 21 vaca,ncies

J 

in. 
Gtoup 'A' and none in Group 'B'. out of 
the regular posts sa·nctioned for civilis ..... 
in the Army Ordn·ance Corps Stores"Cadr. 
are vacant. 

(b) Yes, Sir. 

(c) Promotions on ad-hoc basis are 
made on functional requirements and' in 
the exigencies of service. The Group 'A' 
promotion'a) vacancies sancdoned in 
February, 1986 are in the proceSs of bc·in, 
allocated to the various Depots and shaU' 
be fined up in accordance with the· 
fu·nctional requirements. 

(Translation) 

S\f8\antrai~,i Siiln"f Sani\~hl'b·· rJens1oo' 
Schlie 

681-6. SHRl MOOL CHAND DA;01i~ 
Will the Minister of HOME AFFkI ItS , be 
pleased to state : 

(a) when was the Swatantrata Saini' 
Sa'mman Pensio'o' 'ScJ1eiri.' introduce3h ana' 
the' apio\Jnt used to be spent' af ttla!' time' 
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by Government under this bead in a year, 
month-wise; 

(b) whether Central and State O'overn .. 
ments srant Swatantrata Sainik Samman 
Pension separately; 

(c) if so, the total number of freedom 
fighters receiving pension from Central 
and State Governments, separately, . at 
present;,.. and 

(d) the extent to which number 0' 
pensioners has increased during each of 
tbe Jast three years and the total amount 

. given as pension by Gov~rnment every 
year? ' 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI RAM NIWAS MIRDHA): (a) to 
(d) A statement is enclosed. 

Statement 

Dllring the 25'h anniversary (Silver 
Jubilee Year) of Independence, a Central 
Scheme for the grant of pension to free­
dom fighters and their families from Central 
Revenues was introduced w.e.f. 15th 
August, 1972 by the Government of India. ' 
The Scheme provided for grant of pension 
f) Rs. 200/- p.m. to a living freedom 
fighter and from Rs. 100/. p.m. to Rs. 
200/· p.m. to the widows of deceased 
freedom fighters depending on the number 
of unmarried and unemployed daughters. 
The Scheme was renamed as Swatantrata 
Sainik Samman Pension Scheme w.e.f. 
1.8.1980 when the quantum of pension was 
increased. from Rs. 200/. to 300/- p.m. An 
outlay of Rs. 91.27 lakhs was made for 
impJementation of the Scheme during 
1972·73. 

Apart from the Swatantrata Sainik 
Samman Pension Scheme at the Central 
level, many of the State Governments/UT 
Administrations have formulated their 
own pension ,schemes for freedom fighters. 

1.38,3~2 persons bav~ been granted 
pension under Swatantrata Sainik Samman 
Pension Scheme upto 31st March, 1986: 
Information regarding the number of 
fr.edom fi,h(~rs wtlo are in rec~ipt of 

pension from State Govts/UT Administ­
rations is' not available witb the Centra) 
Government. 

During the financial year J 1983-84. 
1984·85 and 1985-86, 3,279, ~.4S8 and 
5,493 persons have· been granted pension 
respectively. An amount of Rs. 33 crores 
was spent during each of the yeafs 1983.84 

. and 1984.85. Information regardina 
amount, of expenditure incurred during 
1985·86 has not yet been received from 
Accountant General. However. a~ the 
quantum of pension was increased to Rs. 
500/- p.m. from 1.6.1985, expenditure 
during the year 1985·86 is likely to be of 
the order of Rs. S4 crores. 

Contracts in M.E.S. 

6817~ SHRI MOOL CHAND DAGA: 
Will the Minister of DEFENCE be pJeased 
to state: 

(a) number of cases in which each 
item of stores issued to the contractor wall 
more than 10 per cent of the actual 
requirements in M.E.S. Offices in Metro­
politan cities during the last three years; 

(b) whether such excess items were 
subsequently taken back or charged fOf, 

yearly figures; and 

(C) the circumstances under which such 
bad practice is followed. what action bas 
been taken against the delinquent officers 
to plug the loophole and with what 
results? 

THE i'"l1N1STLR OF STATE IN THE 
. DE.PARTMENT OF DEFENCE RESE.: 

ARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) to (c) Information 
is being collected. . 

Supply of electronic components at 
international prices 

6818'.' SHRI SATYENDRA NARA­
YAN SINHA: Wtll the PRIME MINIS­
TER be pleased to state: 

(a) whether Department of EJectropics 
has proPQseQ tl1at Jaw tn,tcrials for 



electronic components should be made 
available to component manufacturers at 
or near international price; 

(b) if so, whether this proposal is 
being implemented; 

(c) it not, whether Government have 
any' proposal to get such components 
manufactured at or near international 
prices; 

(d) whether manufacturers' associations 
have made any 'representation in this 
regard; and 

(e) if so, tbe detail~ thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND fECH­
NOLOGY AND IN THE DEP.ART­
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY. ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
'PATIL) : (a) Yes, Sir. 

(b) The proposal is under considera­
tion of the Government. 

(c) . Does not arise. 

(d) Yes, Sir. 

(e) In August, 1983 a, package of 
concessions was given to the electronics 
industry, which included reduction in the 
import duty on various raw materials and 
piece parts used by the electronics com­
ponents indu~try. The list, ,however, was 
not a comprehensive onc. Based on 
detailed discussions witn the industry, a 
significantly enlarged list of raw mate~ials 
and piece parts consisting of various 
inputs needed by the electronic components 
industry is under consideration of the 
Government. 

Electronic 'Industry in Haryan .. 

6819. SHRI CHIRANJI LAL 
SHARMA:' Will the PRIME MINISTER 
be pleased to state : 

,(a) whether there is iny proposal to 

establish an undertaking for electronics i. 
the St. "C or HaryaDa; and 

(b) if so, the details' thereof? 

THE MINISTER OF STATE IN TH. 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY ·AND IN THE DEPART-, 
MBNTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): <a) Yes, Sir. 

(b) 1. A Bharat Electronics Ltd. 
unit at Puchkula is beiDi 
established for manufacturin. 
Electronic equipment for 
Defence and Communication. 

2. There is a proposal under 
consideration of HaryaRa 
Government for selling up 
an Electronic Estate in 
Gurgaon. 

3. Further, durlr.g the year 
1985, 8 jndustrial licences, 
26 letters of inteot were 
issued for setting up of 
Electroni¢ units In Haryana. 
7 Units were also registered 
by ST A for setting up units 
in Haryana in 1985. The 
items covered were TV, 
EPA BX, TeJephone, Com­
puters, Components and 
Instruments. 

Display of var jous models of GTX 
engine in International Trade li'air 

6820. SHRI AMAL DATTA : Will 
the Minister of DEFENCE be pleased to' 
state: 

(a) whether various medels of GTX 
'engines developed by GTRE, BangaJore 
have been displayed and also demonstrateB 
at India International-Trade'"' Fair in 1984 
and at Nehru Centre, Bombay; 

(b) whether the equipment/technical 
details are regarded as secret; , 

(c) if sQ, how these items could b. '­
p\lblicJy displayod and explained; ao4 



~d) ~~.~ at~p~ Goy~r~l;U~Dt ~a\,e ~.ken 
or initiated a8a~~~~ ~he persAll or pctsons 
tesponsible for vtblation of official 
secrecy? 

t~ij MI.N.lS,Tt3R OF S~ATB IN THE 
bf?P,~"Ttt4E~T OF PEFENCB RESE· 
A)t~ft AND DEVELOPMENT (SHRI 
.\kUN SINO~): (a) Only the 'Demons­
trjltqrt model of t~e indigenous '~TX' 
e.i~e h~~ . b~n diSl?~ayed in the India 
International Trade Fair and at tbe Nehru 
Centre. Bombay in order to indicate the 
1,veJ of ~Q~iafl c!l~ability in the field of 
~s turbine epsine development. Infor­
mation of a 'SecreC nature such as desIgn 
~~am~ters', al?proa~h technologies adopted 
etc:. was not dis~lpsed. 

~ ( , J, 

(Q) T~e m9d~1 whi~l;l was exbbited 
~9~ th~. details ,iv~n are not reg,arded as 
'Secret' . 

, •• WI \ i' 

(c) Does not arise. 

(d) Does not arise. 

Proare~s in economic •. an~tlon against 
~ou~h Af~ica 

6821. SHRI BRAJAMOHAN 
MOHANTY Will the Minister of 
EXT'ERNAL AFFAIRS be pleased to 
st,te : 

(8) whether any concrete proposal has 
emerged out of the discussion of the Prime 
Minister during his recent visit to Sweden 
with the World leaders and more parti. 
cularly with the leaders of the third world 
eoun~ri~ ~qat:diU& removal of racist 
regime in South Africa and if so, details 
tbereof; 

(b) fhe details of the progress of 
economic sanction against South Africa as 
was decided in tbe Jast annual conference; 
and 

(c) whether Un.ited Kingdom has 
taken any po.sitive steps relating to econo-· 
mic sanction' against South Africa, if so, 
tb4. detail$. thoreof ? 

THE MINISTER OF STATE IN THE 
t4IN~S~RY O:f EX~E~NAL AFFAIRS 
<~R~ .K. 1\. NARAYANAN) : (a) Prime 

l\.fi!lis,ter's regent vis~t ~~ §,W,de,~ \y~, h? 
~ttend ~~e r~p~ral or tp'~ l~~~ .~w~.~ 
Prime Minister, Mr Olof f.1m.,. JiS>.W"vtt 
on that 'occasion, he met various world 
leaders and in tho discussions he bad with 
them developments in South Africa came 
up in seneral term's. 

(b) &, (c) It is not clear wilich Jast 
~l.1n\lI~1 confercn~o· is bebag r.f"fr~ t@~ 
Howev,c,f, at the CpmrppDw~aHp ff~~ Qf 
Government Meeting 1985, at the Ba~.~.'" 
economic measures against South Africa, 
as already adopt~d by a numbe~ ~f m~m· 
b~r countries, were comm~~ded t9 ot~~r 
Governments. These included a b..q i Q.P' 
new Government loans to the Government 
of South Africa and its agen~je$; a c\1r~ail­
ment o,f commercial pubJicity in South 
Africa, and on the sale of cOl'!lputef 
equipment to be used by South African 
mllitaryor security forces; the possibility 
of banning the import of krugerninds; the 
discouragement of further . military . co­
operation with South Africa,· including 
traffic in arms and ammunition, and also 
a' ban on the traffic in petroleum; a ban 
on new contracts in the nuclear field, and 
the discouragement of cultural and scienti· 
fic contacts with the racist regime. A 
Group of Eminent Persons was also set up 
to encourage the process of political 
dialogue with a view to dismantling 
apartheid. This Group has since vjsited 
South Africa and held djscussio~s with a 

,wide spectrum of leaders and well· known 
persons both in the Government and in 
opposition. Consultations have al~o 
been heJd with the African Frontline 
States. The Group is expected to submit 
its report to the Commonwealth countries 
by June 1986. Should it be decided tben 
by the Heads of 'seven Commonwealth 
Governments' whose' representatives have 
served on t·he Group, that adequate pro .. 
gress towards the dismantling of apartheid 
has not taken place, then additional steps 
will be recommended &gainst the racist 
regime. It is expected 8t that time that 
all Commonwealth members, including the 
United Kingdom,,' will abide by the 
rec·ommendations. 

. R,e.crIlJtmpJll. o~~ ~~ As sa ... 

6822. SHRI SUDARSAN DAS 
WiJl the Minister of DEFENCE be 
plea~ed tQ sta,te : 



c.) !ly~bcr ~f r~nliun~R~ oftiQ. for' 
rccruitm'n~ ~Jl Jil ~ho tb.r~~ ~,ofcn~c; scryjc.~ 
in Assam;' 

(b) whether Gpvernment have any 
proposal to open recruitment offices in tlte; 
headquarters . of newly formed distflcts; 
and . 

(c) if so, the details thereot? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP DBPBNce ReSE­
ARCH AND .DEVELOPMENT ~aRl' 
ARUN SINGH): (a) These are four in 
number as under : . 

. (i) ArmY q,nd 
(Ga'uhati), 
Silchar. 

NAVY--l. N~rangi 
2. Jprhat and 3. 

(ii) AiIr For~e -Gauhati. 

(b) No, Str. 

(c) Not applic·able. 

Re'QI~ ri.a~~~n ()f fo,rest ~ald.,or. 

"o~.dD8 in t\nd,,~ and N i~.' 
JsJao ds 

. 682~. SliRI MANOltANJAN 
B.H.A~T A : Will the PRlME MINlSTER 
be p'Ieq,s.~,d th sta..te : 

(~ wh,~ther h is l\ fact tb,at a PlfOPO'" 

sal fqr re~\lJ.~risatron Of 663 Forest Maz .. 
doors, w.o~kins i.~ .(\nda~n a~d Nicobar 
I sJ,i.l;\d. (Qt: ·o;ve~· ten )!ears.· bas b"n rejec­
ted by Oov~snment; 

(b) whether the former Prime ·Minister, 
Smt. ~ndj(~ QalUlbi h,~. a.ke4. to take 
this specific case Q,Qt . of t~ purview of 
recruitmebt ban for tbe sake of these 
weaker sectipn p.4~; 

(c) if so, the reasons for not regula­
rising these tllM~ .. ,; 

(d) wheth,~ ~y ,_ .. ..," was mad., 
by the Ministry of Environment and' For­
ests fa a· simiJatt, c .. e; aD~ 

<.> if sp. the a,cti.p~ GoverQn1e,Jlt 
Contemplate to take in this reaard ? 

THB Mll'lISTEB. OF S,TATB'. IN 
l'HB MINISTRY OF ENVIRONMiN"C 
AND FOAESTS, (SHRI Z. R. AN$AaI),,:, 
(a) Yes. Sir, . 

<b) &. (e) The former Prime Minister 
had djrec~~d that the request for creation· 
of new p'osts for regularisation of the •• 
caaajrJabeurers be Jooked iato. 

(d) & (e) There is no move to recoos'. 
d.r th, ~!ie, 

Rfl.zatMD far ,.DJlcmea of aor. 
w •• , hU',. .rellt' for re"r.tt .... i to 

p.ra-milltary felce. 

6824. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
HOM·E AFFAIRS be pleased to state: 

(a) whether some rela~ation is allo .. , 
wed in recruitment to the Para~Uitary 
and Security Forces like CRP, BSP, CISF. 
ITBP etc. to the younsmen belon,iol, to 
llimachal Pradesb and other' hi) Jy areas 
of North-Western India in .respect of th" 
measurement of height, chest, W08iht et~. 
and 

(b) if not. the reasons therefor? 

THE MINISTER OF STATE IN. 
THE DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : (a) 
Y'es, Sir. Relaxation in height to tbe ex­
tent of 4 ems, is admissible to Garkbas.' 
Garbwalis, Kumaonese and D,ogas for 
recruitment in the CRPF and the ITBP,' 
In the BSF, relaxation in bci&At by S ems.'. 
is admissible to persons from Himacbal 
Pradesh, Garhwal, Kumaon and to DOI­
rUe In elI'S, rola"x8tioD In heilbt UP&O 7 
em •. is adft'ti-8sibJe to hiB men from Hima­
chal Pradesb, 1 '" K, Ga1'bwal and Kuma .. 
Oft. R:~laM.t~n to the extent of1 ems, in 
height· and 2 X:a. in ,weight is admissible 
for recruitment in tbe Assam Rrfftes to 
persons from hill areas in Himachal 
Pradesh, J &, K, Oarhwal and EUmaon. 

(b) Doe.s nO.t arise. 

Charas Export Racket '. 

6$25. Sw\l ANAND SIMG,.: Will 
the ¥h¥itet of HOME Ai'B~M ..... 
pleased to stU.:. ! 



<a> whether a bia Charas Export 
Rlcket has been busted as reported in 
tbe Bindustan Times of March 21, 1986; 

(b) if so, tbe findings of the investi· 
cations made into the racket; and 

(c) the det~i1s of the persons -appre­
hended in connect ion therewit h 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA­
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM N,IWAS MfR· 
DHA): (8) Yes. 

(b) A ca:se V/s 21/61/185 of the Nar­
cotic Drugs and Paychotropic Substances 
Act 1985 da'ted 19.3.86 was registered at 
Police Station Hazarat Nizamuddin. A Car 
No. DEC 2779 was chased from Karol 
Baah to Nizamuddin and found containing 
large quantities of charas~ At the instance 
of the drIver, additional quantities of 
charas were recovered from hjs farm. The 
total haul of charas were recovered from 
his farm. The total haul of charas in this 
case is l026.650 Kg. Besides, on the basis 
of information furnished by Delhi POlice, 
tb, Department of Revenue Intelligence, 
Governm~nt of India recovered contra­
band smuggled goods from an associate 
of the driver. During investigation it was 
loarnt that the charas was brought from 
Nepal by road in tourist buses and was to 
be exported to Holland and Canada by 
air through some prominent clearing 
alents from Delhi. 

(c) Pratap Singh, the driver of the car 
-tId his associate Zilender Smgh, the 
m~Dager of the farm were arrested, On 
further interrogation of the accused Pra .. 
tap Singh, one Om Prakash of West 
Patel Nagar was also arrested. 

,Family Station Postings 

682.6. SHRIMAT'( KISHORI SINHA: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether serving officers and 
Ja.wans a~e aiven family stations by turn 
on~ •• very throe years or morc; 

(b) if not~ what is the average interval 
of time between two such postings; 

(c), whether lack of adequa'te family 
quarters is causing discontentment over 
delays in family stations postings; and 

(d) if so. what steps Government are 
taking to improve the situation ? 

THE MINISTER OF STATE. IN 
THE DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN NEHRU) (a) 
and (b) Serving officers and Jawans are 
generaJly given family stations after a 
tenure of 2 to 3 years in a non-family 
station. The tenute of s~rvice in a I-Ii~h 
Altitude Area is 2 years. 

All officers and Jawans, however, do 
not necessarily alternate between 
family and non-family stations 
~~l a routine every 2 to 3 years. 
J here are lesser number of non-family 
stations then family stations Therefore 
t~leir n0!l·family station stay is in propor~ 
hon to the family /non .. fami1y stations of 
the particular arm,¥ervke of the Army to 

. which they belong. ' 

(c) and (d) Postmg of officers and 
Other Ranks is not related to availability 
of famIly ·accommodation at a particular 
station. There is some sh ortage of family 
accommodation for all rilnks at certain 
stations. In such cases, wherever possi­
ble, private accommodation is hired to 
Dlinimise these shortages. Efforts are being 
made to construct more family accomo-
dation to overcome this problem. ' 

Releasing of gold from Portuguese 
Government 

.. 
6827. DR. B. L. SHAILESH : 

SHRI N. VENKATA RATNAM: 

SHRI K. PRADHANI: 
W~ll the Minister of EXTERNAL 

AFFAIRS be pleased to state : 

(a) the,. estimated amount of gold 
deposit with the portugese banks in Lis­
bon which was confiscated by 'the Portu­
guese Government after the 1961 Goa 
Operation; 
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(b) whether the GQvernment o.f Po.rtu;' 
gal led by President Soares have indicated 
its willingness to. settle the longstanding 
issue o.f gcld belonging to the Indian nati­
onals of tbe former Portuguese colonies 
of Goa, Daman and Diu; and 

(c) if so, the steps taken to set this 
gold released from the Lisbon Govern­
ment? 

THE MINISTER OF. STATE IN 
THE MINISTRY OF EXTERNAL 
AFFAIRS (SHRI K. R. NARAYANAN) 
(a) The value of the gold ornaments in 
the custody of 'Baoce Natio.nal, Ulterma· 
rinc' in Lisbon is estimated to be Rs.l.5 
to Rs. 2 crores. 

(h) and (c) The matter is still under 
the examination of the Pcrtuguese autho­
rities. Government has recently taken up 
the matter with the Portuguese Foreign 
Minister. 

Non·functioning of U nit·'1 of MAPP 

6828. SHRI PRATAP BHANU 
SHARMA: Will the PRfME MINISTER 
be pleased to state : 

(a) whether it is a fact that one gene. 
rating Unit of Madras Atomic Power 
Plant at Kalpakkam is shut down due to 
the defect developed in the generating 
transformer supplied by BHEL, Bhopal; 

(b) if so, the reasons for thIS defect 
and what effective steps Government are 
taking to start this stock unit immediately; 
and 

(c) whether there was a penalty clause 
in f the agreement with ·BHEL against 
supplying defective equipn:eDts to safe­
guard the MA PP interest? 

THE, MINISTER OF STATE IN 
1 HE MINISTRY OF SCIENCE AND 
1 ECHNOLOGY AND IN THE DEPAR­
TMENTS or' OC[AN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 

t AND SPACE (SHRI SHIVRAJ V. 
PATIL), : (a) and (b) Insulation on one of 
the windings of the transformer has 
failed. Actio.n has been initiated 
1~ repair th~ sam~. If} th~ rneJnwhile, 

a transformer from Narora Atomic ·Power 
Project is being diverted to Kalpakkam in 
order to redu~e the outage. . 

(c) The contract with BHEL includes 
standard clauses covering accoptancc test. 
and perfcrmance warranty. 

Fifth Antareti ca Expedition 

6829. SHRI PRATAP 
SHARMA: Will the PRIME 
TER be pleased to state: 

BHANU 
MINIS .. 

(a) whether it is a fact that Fifth Antar­
ctica Expedition has just returned after 
successful completion of their work; 

(b) jf so, what were the task assigned 
to this team and their observations durina 
this expedition; and ' 

(c) the details of the team? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOL.OGY AND IN THE DE­
PARTMENTS OF OCEAN DEVELOP. 
MENT, ATOMIC ENERGY, ELECTRO. 
NICS AND SPACE (SHRI SHIVRAJ V. 
P A TIL): (a) Yes Sir. The fifth Indian 
expedition to Antarctica returned Qn 
24.3.1986. 

(b) The task assigned to this team in­
cluded the survey of prcgressively larger 
and larg..:r area covering the eastern Wohl .. 
'that mountain region 'in Antarctica and 
the continuation of scientific investigations 
in the ~elds of g::ology, geophysics, meteo­
rology and history. Detailed reports of 
the ir,vestigaticns are awaited. 

(c) the fealn ,consisted of 8. 
persons. The number of' scientists 
in the team was 21 including .two. 
women sc.entists of which one of 
the women members visited Antarctica for 
the second time. "Phe number of logistic 
personnel was 67. 14 members of the team 
have been left behind to undergo. winter. 
ing' and will return in March 1987. 

I natallation of Com{)uters in Passport . 
Oftlces 

6830. Will tbe Minis1er of EXTER. 
NAL Aff AI~S be pleas~d tQ $tfttc; ~ . 



(a), wh.t1Mr GOVClDmont propose to 
instal computers in any of the passport 
offices in the country; and 

(b) if so, Wbe,bGf a computer will be 
installed in the Goa P,astport Office ? 

THE MINlST~R 0,'" STATE IN 
THE MINISTRY OF EXTERNAL 
ABf'AlKS (S'HIt'1 K.., R. NARAYANAN): 
{.J Y., Sir. Ooverament p'opests to 
instal computers at 16 PasspGrt Offtoes in 
India namely. at Ahmedabad. Bangalore, 
»bop.I, Bl1ubaneswar , Bombay, Caicu.Ua, 
ClmadilraEh, Coebin, Delhi, Ouwahati, 
Hyderabact. Jaipur, Luck-now, Madras, 
Patna and Sri nagar . Out of these 16 places. 
0Id_ bavct' already been placed' for ins .. 
talll"ion of cenrputtrs, at rour Passport 
Offices at Bombay, Madras, Coch-in and 
Delhi. 

(b) No, Sir. There is no proposal at 
present to mtal 8t1y computer at tb'e' Goa 
PafttJOrt Oftlee. 

h, •• '" , ItN .... og' to empJoyees of 
gemt-GoyerlJlllest bodies on itllPdSi­

tlen of maIO!" pest.Uie, 

681-1. SH'RI P. It. XUMARAMAN .. 
GALAM : Will the PRIME MINISTER. 
be pleased to state: 

(&.) wh.t-ber it has been decided to 
gi¥,,: perscmal hearing to staff before im;. 
posmg og;'tbem major penalties; 

(b) whet-her this opportunity will also 
be, el\fQded to all the staff' of semi·Gov-

,ernment bodies such as' Indian' Council 
of Aaricultural Research/Indian Council 
of Medical Research and Council of 
Scientific and lndustrial Research etc. 
aatomatieaIly; 

(ool whetbu iQ' tbe' case, of seml-Govern­
met ,bodies wtHcb! 'were' not hitHerto' cov­
ere.". by! appnt\ to: the coutts or the Presi­
cieathoC,..India,aoy time barred limits' for 
personal bearing wiJI be elimin'Clted," 
ud ' 

(d) whether personal bear ina will be 
arN.Jed' in tho Mtnistr, of Petttonnel 
a nd not, ira the, DepaAlllent wll~~ the 
Itaff member was servins ? 

",Itt,,, An'''''', 1~ 
• 

THE M.JNISTBR ,OF,STA,l'B,IN Tilli 
MINISTR Y OF, PBRSONNEI-I ' PUnK: 
GR.IEVANCBS A~D PENSIGN9 (SHRI 
,P. CHIDAMllARAM): la>, 1& 'Ie 

far as Central Government employees are 
concerned the pro«dure for imposition of 
major pena ~ties has been proscribed under 
tbe disCIplinary rules, wblca are statutGry 
i~ character. These rutes embody the 
principle laid down by Art. 311(2) of tbe 
Constitution that, no oivil servant should 
be dismissed, removed or t:M,uced in rest, 
except after an inqu,iry and after ,I"i •• 
him .a reasoJ?abJ.e opport,unity of heiDI 
heared. The excoptions are those cases 
coverd by the prOVISions of the 
second proviso to Art. 3lJ.(2). 
A Government servant aggrieved 
by the imposition of such a peaalty may 
appeal to the competent appellate autbo-­
rity. the rules do not provide for the 
grant of a personal hearing by the 
appellate authority before decidia. an 
appeal preferred by a Government emplo­
yee against the penalty imposed upon him. 
However, OD the basis of the discussions 
with the Staff Side, Government h'ave 
issued an order ptoviding tbat' where t"e 
app~al is against an order impGsfn, .. 
major penalty and the appeIJant makes a 
speci,fic roquest, the .appellate authority 
may, after cOilsidering ail relevattt c;rcumt­
ta.acos, or the case. allow the a:ppe'lhltlt at 
its discret-ioft a persOIMl'I be:arin&. Su~ 
persona') hearls. by tbe Appeltate AutlI6-
rity will be at Its discretion, td:king' into 
account all the ciTcmnstanees or the 
O8$e. 

(b) & (c) The order menlioned in pA1t 
(a) above has been issued with specific 

. reference to the provisi'O'Os of Central 
Civil Services (Classifiearien, Cofttrot and' 
Appeal) R.uIes~ 1·965. Thit'Mdet is, ttt\f~" 
fore, not automatiea4J, apl'tftab-re to tl\' 
empJoY,ees of semi·Government and, auto­
nomous b0dies, whkh do a'Ot' cum~ Within 
the, purview of thC!Se' Rule', It is lcit thotMJ 
bodies to adopt a s·imilar prbCedu,', fot 
t~ir own' emptoyees. 

(d): Siace t:he personal he1f.rift.: ,at a~ 
eal. staJe js to b., allowed and·, cond~(oti· 
at the disOIeU()O' of the ap~ropriatb appe-~ 
Hat.'· authorit," i(l variout'MinisttftM/ 
Dopartments, the questi09 of arra-.m. 
tho same in the Ministry· of PorsoDDel. 



Publi~ Grleva.cot and p •• ions doCi Dot 
adlo. 

New proeHl for estractloD 01 .,tal 
• I, ~ I"" . ' 

6832. SHR.I N. DENNIS: Will the 
PRIMB:""NISTERJ4te JJeascd to"Jt,ate : 

(.).,~ther a now i..pc.,~ess for Ile""a­
ction of metal' from tbe polymetallic 
Dod •• ,.,.; , the Indian ;104ean has:c ,heeD 
deve~J)ed J,D lodia; lod 

(b) .. if.5D, the detaiJs thereof? 

'{JIB -Jdl NISTElt ,OF STATE IN 
THE MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DJi,P,AJt .. 
TMENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ' ELECTRON,ICS 
AND SPACB (SHRI SHIVRAJ V. 
PATIL) : <a) & <b) Several processes for 
the ext~a~tion or metals irom the poly­
metanic nodules collected from the Cent­
ral 10.0 ~ Ocean are b,i~8 tried p,n ,a 
semi pilot scale in several laboratories of 
India: l4ke ",the RegiQDal. Research ,Labo­
ratory (Bhubaneswar),. National Metal­
lurgical Laboratory (Jamsbodpur), 
Hindusfao Zinc Limited (Udaipur), Hindu­
stan ,,.:t;~p,er Limited "(Khetri and Ob .. t­
shila). These processes follow hydro­
metallwlieal and pyromct&dlurgicsl techni­
ques and are the modified versions of 
tbose employed else . ."here. Copper, 
Nicke) ,and Cobalt have already been 
extracted in pure form from the nodules 

on a labpratory scale. 

.ll!cr~.ed laaadal al,I,taaet for Stat .. 

6833. SHRI LAKSHMAN MALLICK: ' 
WlIJI < lb. Minister of BLIA,NlllNG' b • 
pleased to state ! 

,Cal ~,}Jo.tber Unio.n Oovernlll~ot ha",e 
decided 10 increaso' the financial assistance 
to *llo S,tat~s during next Y«(,ar ,~for tbe 
e~pJoration of the,ir plans; . 

(b) if so, the amount of loans and 
gra.nts saIWtioned by, llmon ,QQV#rnmea,t 
to each State for tbe current year; 
and 

(c) the criteria for fixing up 'lte ,plu. 
outJay for the current year of the Seventh 
Fil'e ¥~.r Plan ror varjOMS~a .. ? 

,·TH&,t.fINISTER OF STATB IN THJ! 
MINISTR.Y OF PLANNING AND 
MINI9'I'J!R OF STA"F£· IN 
THE MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) (a) 
Yes, Sir. 

(It) A StatcJnent js enclosed. 

(c) The outlays for States Plans are 
nermally. determined. en, ~t~ b4.sis t oi Sta­
tes' own resources and the level of Cent· 
ral assistance admissible to ,110m (d) on tbe 
basis of Modified Gadgil FormuJa as app­
roved by' the Nne aDd (ii) , for ,.externally 
aid~d proJects, wherever tbey a~c taken 
up. 

Statement 

Cent~al A$sistance actually released in 1915.86 for State Plans. 

s. '~o. ' Name of ,the 
·"State ' 

I' 2 

1. *lMl~a rlad",h ' 

2 •. _~ 

3. Bihar 

,Normal Central 
allistaDce 

-.........._.. _---...... ...,..__ 

l,9an Or ... t 

3 4 

.l2S87.6PO 9680AOO 

~ 2644.1.800 13792.200 

)612'.'00 1.'".'500 

(Rs. laths) 

Assistance for 
'Externally· aided Projects 

---
Loan , Qt,ants 

S 6 

SaB.626 ,U,-"4 

317.982 136.27' 

'1~,~~7 "37,~3 
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1 2 3 

4. Gujarat 11699.800 

5. Haryana 9800·000 

6. Himachal 'Pradesh 1654.633 

7. Jammu &. Kashmir 21576.600 

8. . Karnataka 10234000 

9. Kerala 17781.400 

10. Madhya Pradesb 18036.613 

11. Mabarashtra 16156.000 

12. Manipur 989.200 

13. MeghaJaya 643.700 

14 .. 'Nagaland 1233 100 

IS. Orissa 11520.453 

16. Punjab 16643.735 

1'. Rajasthan 14297.500 

llt Sikkim 532.800 

19. Tamil Nadu 18726.390 

20. Tripura 869.300 

21. Uttar Pradesh 408S2.946 

22. , West Beo~al 11866,784 

---------
310869.854 

Financial re.onrces by States 

6834. SHRI GURUpAS KAMAT : 
Will the Minister of PLANNING be' 
pleased to state : . 

(a) the names of the ~tate that had 
raised considerabie financial resoqrces dur­
ing the Sixth Five Year Plan; and 

(b) whether these States have been 
given priority while making allocation for 
the Seventh Plan ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNINQ AND 

4 5 . 6 

5014.200 2598.141 1113.489 

42<Je.OOO 1451.968 622.272 

14891.697 44.175 397.575 

10865.400 142.338 61.002 

438:'.000 3128.776 1340.904 

7620.600' 1427.377 611.733 

7729.977 4266.647 1828.563 

6924.000 6897.576 2956.104 

8902.800 

5793.300 

11097.~OO 

4937.337 26.08.424 1117.896 

7297.315 893.144 382.776 . 

6]27.500 1350.419 578.751 

4039.200 

8099.610 1669.043 711.447 

7910.500 42.662' 383.958 

19689.054 2422.140 1038.060 

5411.616 1039.010 445.290 

190150.10 631839.775 14389.935 

, MINISTER OF STATE IN THE MINIS. 
, TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PANJA): la) Four States. 
viz. Karnataka, Tamil Nadu, Maharashtra 
and Himachal Pradesh are estimated to 
have mobilised their own resources at 
current prices in excess of the resources 
assessed at the time of the formulation of 
tbe S·xlh Plan. 

(b) AJlocation of Centra' assistance 
for the Seventh Plan has been made on 
the basis of the principles embodied in the 
modified GadgiJ Formula as approved by 
the National Developmeat CounciJ, 



Mala,..lam kllowlol otlleerl fa IOdlau 
, Embanl •• i. Galf couatrJel 

6835. SHRI V AKKOM PURUSHO· 
THAMAN : Will the Minister of EXTER­
NAL AFFAIRS b. pleased to state : 

(a> whether Government are . aware 
that a vast majority of Indians working in 
Gulf cQuntries are from Kerala; . 

,(b) whether Government are aware 
that a majority of them are. not educated; 

(c) whether Government have received 
any representation from Malayalees work­
ina in Gulf countries requesting that some 
of the officers of the embassies in those 
countries should know Malayalamj and 

(d) if so, the reaction of Govern­
ment thereto '1 

THE MINISTER OF STATE IN THE 
M.INISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN) : (a) The 
Government js aware of the fact that a 
sizeable number of Indian working popula­
tion in the Gulf countries are from Ke~ala. 

(b) According to available . inform~­
tion majority Qf the peopJe from Kerala 10 

several Gulf countries have had some edu­
cation. 

(c) Representations have been receiv-
ed from Indians working in Gulf coun-
tries. 

(d) Whcrev'er possible, Malayalam 
knowing officials are posted in those 
countries. Presently, all Missions in th$'se 
countries ha ve Malayalam knowing' 
officials. 

Extradition agreement with Bangladesb 

and Paldsthan 

68~6. SYED SHAHABUDDIN. 
Will the Minister of EXTERNAL AfFA­
IRS be pleased to state -: , 

(a) the Dumber of Bangladesh na-

tion'l~ 'bOW' under· detention in India; 
.,' I , ' 

(b). ,~he numb.t·~Cff rakistani nationals 
at" under detention in India; and . 

1S0 

(c) whether .it is proposed to enter 
into extradition aareement with the coun­
triea with whom 'India ,has a comtnon 
bOJ;"dor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL. AFFAIR.S . 
(SHRI K. R. NARAYANAN) : (a) & (b) 
'The required information is being collected 
and win be placed on the Table of the 
House. 

(c) We have an extradition treaty. 
with Nepal. 

The Indo-Bhutanese Treaty of 1949, 
Inter lliia. deals with extradition arrSOiC­
ments. 

We do not have extradition agreement 
with Bangladesh, Burma, China and Paki­
sthan. There is D9 proposal presently 
under consideration for entering into any 
such agreements. 

Officials ser,ed as Se cretarlel In E. A. 
Ministry 

6837. SYED SHAHABUDDIN 
Will the Minister of EXTERNAL AFFA .. 
IRS be pleased to state: 

(a) ,number of days in office during 
'1985 of various officials who have served 
as Secretaries in the Ministry; 

(b) number of days spent· abroad by 
each one of them during the year; and 

• 
(c) the brief particulars of the official 

work conducted during each visit abroad? 

THE MINIST~R OF ST ATE IN THB 
MIN~STRY OF EXTGRNAL AFFAIRS 
(SHRI K. R. NARAYANAN): (a) The 
details arc given in Statement I below. 

(b) The details are 8iven in Statement 
I below •. . . ~ 

(c) The details are aiven in Stat,men' 
II below, 



!. 

1. 

t. 

s. 

Name' ,of,the' 
offiCer • 

S/Shri 

M. Ra'8otra 

Poreigtt Secretary 

ltomesh Bhaedari 

Secretary (ER) 

(1. }.85 to 31.1.85) 

Foreign Secretary 

(1.2.85 to 31.12.85) 

T.e. AJmani' 
(D'ea n. FSiJ) 

A.P. Venkateswaran 
Secretary (East) 

N. P. Jain 

Secretary (FSTI) 

& 

Secretary (ER) 

l.S. Teja 
Secretary (East) 

& 

Secretary (West) 

Statement-I 

No. of dan'ib" 
Offico 

1 month 

(31 days) 

12 months 

(365 days) 

6'montbs &. 

4 day. 

(18S days) 

11 months 

(334 days) 

5 months & 

2':] day. 

(180 days) 

12 months 

(365 days) 

No.ot'day. 
. spent abroad 

9' 

91 

36 

51 

--.-' . .-'------~- -,_-_._,--_ ... _- _._._ ..... _ Si~t·eme;t-II-- .. ·- ---'_"""'-'_'"'' --_---.--... --~,--.. :...­

Shri Romesb Bhandari 

S. No. 

1. 

2. 

3. 

4. 

,. 

Secretary (ER)-(1.1.1985 to 31.1.1985) 
Foreisn ScC'retary-(1.2.1985 to 31.12.1985) 

Name of the Country 

vis;ted 

Afghanistan 

Al.~rla 

Bahamas 

Bangladesh 

Bhutan 

Purpose of visit 

Bilateral talks. 

Accompanied Prime Minister. 

Accompanied Prime Minister. 

As Prime Minister's special envoy. 

Bilateral discussions. . Pre" .... atory 
, ' ,,' ~ 4, 

talks to Prime Minister's vialt and 

liter aoeompattltd 'rliM tKlttftt,r. 



-=---------------------------------------------------------------~---
s. No. 

, .• 
s. 

9: 

10. 

11. 

12. 

J3. 

14. 

15. 

16. 

17. 

18. 

Na~er or:the Country 
visited 

Cl1ba 

France 

Iran 

Iraq 

Nepal. 

Pakistan 

Sri Laoka 

Switzerland 

U.K. 

U.S.A. 

U.S:S.R~ 

Yugoslavia 

. Purpose of visit 

Accompanied Prime Minister. 

Accompan:ed Prime Minister. 

Accompanied Prime Minister. 

Accompanied Prime'Minister. 

As special envoy of the Prime 
Minister. 

As special envoy of the Prime 
Minister. 

Bilateral talks. 

Bilateral talks. 

A. Prime Minister's' .• ,-.tial envoy. 

Accompanied Prime Minister. 

Bilateral talks and accompanied 

Prime Minister. 

A-ccompanied Prime Minister. 

Accompanied Prime Mjnister and,~o 
attend the Indo-Soviet Joint Com~i­

ss;on for Trade, Economic and Tech­

nical Cooperation. 

Bilateral Consultations in connection 

'with Luanda Conference. 

Shri A. P. Venkateswaran 

Seeretary (East') 1.2',85 to 31.12.1985) 

S. No~' Nllme or'the Country Purpose of visit 

1-. 

2 

3. 

• 
,. ' 

.. , 
6, 

. visited' 
• 

A_tralia 

Cuba 

Fiji' 

Honl·Konl: 

In:doncsla ' 

Iraq 

To hold bilaterial talks. 

To be Present at Havana durina Prim.l~ 

Minister's visit. 

To hold biJaterial tatks., 

To exchange views on matters of:mu· 
tual interest as well as NAM issue. 

In connection with the Banduftl 

Conference • 

A. Prime Minister's Special .nvoy. 



S ... No. 

f. 

I. 

9. 

iO. 

11. 

12. 

S. )10. 

1. 

2. 

3. 

4. 

J. 

6. 

, 

Name of the County 

visited 

Japan. 

Korea 

:Republic of 

Mew Zealand 

Thiland 

U.S.A. 

Vietnam Socialist Republic 

of 

",Iiti;, k,w", 

Purpose of 

visit 

to exchanae views on matters of 
mutual interest as well as NAN 

issues and also accompanied Prime 

Minister. 

To excbanae views on matters of 

mutual interest as well as NAN 

issues. 

To hold bilateral talks. 

BHatera) talks. 

Publicity arrana.ments for the festival 

of India. 

Bilateral talks and accompanied Prim. 

Minister. 

Shri N. P. Jain 

Secretary (PSTI) and 

Secrotary (FR)-(5.7.1985 to 31.12.1985) 

N arne of the Country 

visited 

A1acria 

Angola 

Ethiopia 

Iraq 

~uwait 

Kenya 

Nepal 

Purpose of visit 

To hold talks preparatory to the non­

aJianed Foreian Mjnister~s Confe­

rene •. 

To attend NAM meetina. 

To hold discussions with Mr. Hassan 

Ali, Member Revolutionary Command 

Council and Minister of Trade .. 

In connection with the forthcomi~1 

NAM Ministerial meeting at Luanda. : 

In connection with tbe forthcomioa 
NA M Ministerial Meeting at Luanda. 

In connection with the forthcomina 

NAM Ministerial meetiol at Luanda.' 

To attend the first meeting at the joint "\ 

monitoring ~ommitt" on East-Weat 
Hl,hway. 



s. No. 

I , .. 
10. 

11. 

W,It"" A,.,,,.,, 
Name of the Couot'y 

visited 

Oman 

YUloslavia 

Zambia 

Zimbabwe 

• 

Purpose, of vi.it 
visit 

Oflicial level talks. 
ii, 

For talks preparatory to the forth" 
cominl NAM conference at LuaD4a. 

For talk. preparatory to the forth. 

comins NAM conference at Luanda. 

For talks preparatory to tho forth .. 

coming NAM conference at LuaD4a~· 

DR, J. S. Teja 

Secretary ~East) and 

Secretary (West)-(1.1.1985 to 31.12.1985) 

S. No. 

1. 

2. 

3. 

,. 
1. 

8. 

Name of the Country 

visited 

China 

Cuba 

Guyana 

Iran 

Mauritius 

Pakistan 

U. A. F. 

U. S. A. 

ConstructloD of Kamini Reactor 

6838. SHRIMATI JAYANTI 'PAT­
NAIK: Will the PRIME MINISTER be' 
pl.ase~ to state : 

(a) whether th~ U-23;·fuelled neutron 
I source reactor Kamini is under construc­

tion at tbe Indira Gandbi Centre for 
Atomic Research at Kalpakkam; , 

,Purpose of visit 

To hold discussions re,ardina Indian 

Embassy property in Beijing 

In connection with selection or , 
venue for the 8th NAM .summit 

In connection with tb, seJection or 
a venue for the 8th NAM Summit. 

As Prime Minister's special envoy 

Accompanied Vice-President to attend 
the funeral of the late Shi'i Ramloo-

lam 

Foreian Service Inspectors, visit 

To attend the 4th me~t~nl 01 tbe 

Indo·UAE Joint Commission 

To attend meetings of the UN Com­

mittee of experts on concepts 0' 
security at UN Headquarters. 

Kamiui neutron source reactor is .x­
peeted to become operational. 

(c) the different purposes for which 
this neutron reactor can be used; and 

(d) the details thereor? 

THE MINISTER OF STATB IN THE 
MINISTRY OF SCIENCE' ,AND TECH· 
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN PEVELOPNf.~T, 

, .. 



ATOMIC ;.2~ay, 
A'HD SPACE '(SHRI 
PA~IL) : (a)_.Yes~· Sir. 

(b) .. sad)'. 1987. 

ELECTRONICS 
SHIVRAJ V. 

(c) ~ (d? This neutron source reactor 
caD be used' 'for fuel development for 
fait . ~ers ';by ",examination ·of 
uDirradi"ted I and . in:adiatcd fBIR Cuel 
pins 'by neutron radio-st:ap,by. Other 
planndeS uses are neutron motivation anal­
ysis for material development and radia­
tjon physics research (e.g. studies of 
radiation shields, development of radiation 
dosimeters, etc,) 

Relief and rehabtlifatieD of tbe victims 
of 1983 dlstrubances in Assam 

. 6839 .. SYED SHAHABUDDIN : Will 
the Minister of . ROME AFFAIRS be 
plea.~d to state : 

(a> the number of beneficiaries of the 
fundaiarantcd by Union. Government for 
the relief ,{;t.nd rcbabilitation ,of victims of 
1983 disturbances in Assam under each 
bead; and 

(b) tbe Dumber oLpcnding claims and 
the total value of such claims under each 
head 1 

TijE,tdINJ,STER .OF SlATE IN THE 
DEPARTMENT OF INT~RNAL 
SECURITY (SHRI ARUN' NEHRU) : <a) 
Oover.owent of India ba,ve "approved Rs. 
59.98. crores for relief and reh~bi1itation 
assistance for 528 18 famifies identified by 
the Government of-Assam. 

(b) According to the information 
furnished by the' 'State Government 6408 
mor~ ,fJUnilies .are also required to be. given 
assistance. ' . 

The State Government is reported to 
have so rar spent Rs. 53.31. crores. fur­
tbtr release of funds to tbe' State Ooycrn­
mont would depend ypon ·their fUrJ~ishi.QI 

II full . .,art<ic~.rs or' expenditQfe t audit 
,certHkates,' etc. 

'~~l~Ao c.-..,lJutiOD le,el.., 
tIDotor·.ptrtt 

6841. SHRI P. R. .~~tJMARAMI\N. 

GALA)! : 

DR. G. VJJA Y A RAMA ·RAO: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether Department of Environ­
ment has been working with tb. Ministry 
of PetrolC;~lJl to reduce the present lSI 
Jevel of ·O.~S gm/L motor-spirit to 0 •. ' 
am/L '.as in .otller countries ; 

(b) . if.. so, the detail£. thereof; and 

(c) whethtr it is a fact that USA hal 
altogether eliminated totre lead, the bi,­
gest in pollutant from motor-spirit by 
substitution with 10 per cent alcoboi; 
and 

(d) if so, the progress made in ,tbis 
regard in India ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARJ) : 
(a) & (b) Yes, Sir; Restrction 
on the use of flead not cJtceediDI 
tbe present levels of consumption to 
begin with and changes in the rofininl 
process in a phased manner are amoDgst 
the mea5ures taken lo br~.1W down tho J_d 
content. 

(c) No, Sir. 

(d) In so far as India is concerned. 
there is no such proposal. . 

ASlent to bH11 passed by We.t BeDlal 

LeIJII.tl~e A.sembly 

6842. SHRI BASUDEB ACHARIA : 
Win.t,he Mh,iater ..... of HQNE )~FJ;.AUtS 
bo:"pleued do ,state : 

(a) the number of Bills passed by 
West IlBonall Legialatwe, ,.4....,y ""h 
are; .• waitiog .p>tnidcDt~8.r. .... t; , 

(b) the '.nat»l'e, of thos~, aUta ~'Ilnd 
,(c), tho ,r~a",. 19r, ,Ulc .,.4elJy jill t •• 

ordlPJ assent to tbose Bills? 
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THE MINISTER OF STATE OF 
THE MINISTRY OF . COMMU .. 
N'ICATIONS AND THE MINISTER OF 
srATE IN THE MINISTRY OF HOME 

AFFAIIlS . (SHR.I RAM NIWAS 
MIRDHA)': (a) to (c) The requisito in. 
formation bas been livon in the .~10.od 
Statement. 

Statemeat 
".---", -"- _., -----._-_ .•.. -- .~-----

SI. No. Nomenclature of the BiU Present Position 

I. 

2. 

3. 

4. 

s. 

6. 

Tbc West Benlal Mazdoor, 
Tindal Loader, 

Godown man and other 
Workers (Regu lation of 

I Employment and Welfare) 

Bill, 1981. 

The Trade Union (West 
Bengal (Amendment) Bill, 

1983. 

The West Bengal Shops 
and Establishment (Amend. 
ment) Bill. 1984. 

The Calcutta University 

(Amendmen~) Bill; 1984. 

The Code of Criminal 

Procedure (West BenaaI 
(Amendment BiIJ, 1984. 

The West Bengal Premises 

Tenancy (Amendment) 

Bill, 1986. 

IDdo-Czerhoslo,akia Icience pad 

6843. SHRI R.S. MANE: Will the 
PRIME MINISTER be pleased to state: 

(a) whether it is a fact that Indo­
Czechoslovakia Science Pact bas been 
siped In Marcb, 86; and 

(b) if so, the salient features of the 
pact '1 

THE MINISTER OF STATS IN THB 

Under examination in 
consuhation with the admi .. 

nistrative Ministrie./Depart. 
ments concerned. 

Under examination in con. 
sultation with the Admiuist .. 

rative Ministries I Depart. 
ments concerned. 

Pending with the State 
Government for clarifica­
tions since 22.3.85. 

UDder examination in con­

sultation with the Adminis­
trative. Ministries! Depart. 
ments concerned. 

Pending with the· Stat. 

Government for clarifica­
tions since '3 9.85. 

Under examination in con­

sultation with tbe Administ­

rative Ministriesl Depart­
ments concerned. 

MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THB DEPART. 
MENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE. (SHRI SHIVRAJ V. 
PATIL): (a) Yes Sir. 

A protocol on Cooperation in the' 
fields' of Spience and Techno)ogy between 
the Council of Scientific & Industrial 
Research, and tte". Czechoslovakia 
Academy of Sciences for the ,ears ]986-88 
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was sianed in New Delhi on March 19, 
ttl,. 

(b) The two ,sides note.d with satis­
faction the successful implementation of 
the existing programme. Taking into 
consideration the' results ,achieved so far 
as weU as tbe priorities for futute deve:' 
lopment, a number of areas were identified 
for collaboration during the years } 986·88. 
Participating institutions from both 
countries were also. identified for individual 
areas of cooperation. 

ForeieR ellchange In,'olved In the 
Import of computers 

6844. SHRI AlIT KUMAR SAHA : 
Will the PRIME MINISTER be pleased 
to state: 

(8) how much foreign e'Kchange has 
been spent for import of the computer 
either in whole or in parts; and 

'(b) what has been the total foreign 
excbange outlay for import of computers, 
either in whole or in parts, ,by the Com­
puter manufacturers ir the country during 
the year 1980·85 year·wise details? 

THE MIN1STER OF STATE IN THE 
MINISTRY ,OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ v. 
PATIL) : (a) Government has given 
clearances for the import of computer 
systems either in whole or in parts worth 
Rs. 249.'58 crores in foreign exchange 
during 1983-85. as per the following 
details: 

, Year 

1983 

,1984 

1985 

Value in Rs. Crores 

18.27 

80.31 

151.00 

(b) The foreign exchange, outlay .'or 
imports Qf parts during the period '1980.85 
was about ,Rs. '121 ("cores. The year-wise' 
details are as fcl,lows : 

Year Value 'In Rs. Crores 

1980 9.2 

1981 10.8 

1982 13.9 

1983 J9.5 

1984 21.2 

1985 46.5 

'Receipt of (OI'elln contrlbntion by 
some Delhi Institutions 

6845. SHRI BAJU BAN RIY AN: 
\Vil{ the Minister of HOME AFFAIRS be­
pJeased to state: 

(a) whether the following instjtutions 
have been receiving contributions under 
the Foreign Contribution (Regulation) Act, 
1,976 during the period 19B! to 1984 : 

(i) Association of Voluntary Agencies 
for Rural Development, Delhi. 

Oi) Lokayan, Delhi. 

(iii) Society for Participation Research 
in Asia, Delhi. ' 

(iv) Public Enterprises Centre for 
Continuing Education, De1hi. 

(b) jf so, the amount received by these 
institutions year",wlse; and 

(c) tiL' countries from which the funds 
have originated and the names of the 
organisation which have contributed the , 
same? 

THE MINISTER OF STATE IN THE 
,DEPARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU): (a), (b) 
& (c) Lokay-an, Delbi ,and Public Bnter. 
prises Ce~tre for continuing 'Education, 

. Delhi have not reported receipt :"f any 
foreign contribution during the perio~ 1981 
to 1984. A statement regarding 'the 
receipt of foreign contribution by the other 
two Institutions is annexed. 
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. . Receipt of forellft coatrlbutioal b, . 
eertala orp81.atlon la Welt 

8.Dlal aDd Bomba, 

6846. SHRI A·MAL DATTA: Will 
tho Minister or HOME' AFFAIRS be 
pleased to state : 

(a) whether the following organisa­
tions have received any foreign funds 
under the ForeigD Contribution (Regula. 
tion) Act, 1976 during the period 1981 to 
1984; 

(i) Taaore .society, Ca1cutta. 

(ii) Rural Development Association, 
Midnapore District, West Bengal. 

(iii) Indian School for Research and 
Ed\lcati~n, Bombay. 

(b) if so, tbe amount received by them 
year-wile; and 

(c) tbe countries and orlaniafUions . 
from where the funds have orilinated Ind' 
the purpose of the contribution? 

THE MINISTER OF STATE IN THE 
. DEp·ARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU): <a> to 
(c) India-n Scbool for Res~rcb aDd 

· EducatioDt Bombay has not reported 
receipt of any foreign funds under Foreian 
Contribution (Regulation) Act, 76. 

A statement with regard to Talor. 
Society, Calcutta and Rural Development 
Association, Midnapore is annexed. 
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Me.sare. to ('arb poUution of rher 
. Hoolbly 

6847. SHRI. SANAT KUMAR 
MAND.AL : WiH the PRIME MINISTER 
be pJ,eased to state: 

(a) whether there is no let-up in the 
pollUtloft o"C the riv~r Hooghly which 
carries poll_ted water and thereby creates 
m~jQl' bealtlt hazards; and 

. (b) if so, the steps ~eing taken in the 
matter at the central level? 

THE: Mf'NISTER OF STATE IN THE 
MINIS'tRY OF ENVIRONMENT AND 
FORESTS (SHRl , Z. R. ANSARI): (a) 
Studies - conductelj by the' Central and, the 
Stato, PQJ)utiol1, Control Boards and the 
National Environmental Engin'eering 
Research Institute re~ardi,ng water quality 
of the HoogbJy indicate th~t the level of 
pollution, of the river Hooghly is signifi­
cantly high. 

(b) The main sources of pollution 
, reported are municipal sewage from the 
cities and towns located on the banks and 
d;scbarge from the industrial plants. '-he 
Central Ganga Authority has approved a 
Works Programme for West Bengal for sc­
hemes for reduction of pollution from muni­
cipal sewage. in .. Bahnramput, Nabadwip,Hal 
dia and areas comprise.d in the Calcutta 
MetropoJttan Djstrf\:t at a notional cost 
of Rs. 133.55 crores. 7 schemes in Bhat­
para. Titagarh, Chandannagore and 
Serampur at a c<?st of Rs. 6.28 crores have 
been sanctioned and an amount of Rs. 1 
crore has been released till 31st March, 
1986 for execution of these schemes. 

Training in National Defence 
Academ), 

6848. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of DEFENCE 
be pleased to state. : 

(a) whether in 'tho Defence Training 
curriculars of N-ational Defence Academy 
and other Centres' the recent sophistkated 
devices of electronic and computer tech­
no)olY has been introduced to understand 
the rast modern arms and specially the 
.rtlllarYt' 

(b) whether for such ln~asures Govern­
me~t propose, to send Jawans and others 
to train them in abroad; and 

(C) whether Western world technologi. 
cal defence sophistication is superiQr than 
Eastern Europe sophistic.atioD: and what 
ce'Jltra1 Government will prefer ? .. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE­
'ARCH AND DEVELOPMENT (SURI 
ARUN SINGH) : (a) Sophisti·cated train­
ing aids, including computers, have been 
introduced in, the National Defence 
Academy and other Defence. training insti· 
tutions. Modern elc'ctronic techn~logy 
forms part of the curricula of the training 
institutions wherever req uired. 

(b) Army officers are .sent abroad for 
training to ,keep them abreast of the latest 
technological developments in the defence 
-field. 

(e) Gover[}ment prefer the technoJogy' 
which is appropnate' and meet our 
requirement. 

Utilisation of sateUit<e data for.] 

Development of forests 

6849. SHRIMATI USHA CHOUD .. 
HART: Will the PRIME MINISTER be 
pleased to state: 

(a) whether Governmont prQPose to 
utilise satellite data lor the dev~topment of 
forests; and 

(b) if so, the details thereof; 

THE MINISTER OF STATE IN 
THE MINISTRY 'OF ENVIRONMENT 
AND FORESTS (SHRI Z.R. ANSARI) : 
(a) Yes, Sir. 

(b) The da.ta collected from satellite 
imagery will be used foc pr.eparadoD of 
forest cover maps of the, various States, 
for monitoring, 'this periodically" and' for' 
facilitating forc~a resources survey. . 

Construction of honses 00 tbe Janei' of 
Carbett National Park 

6850. SHRI SURESH KURtJP 
Will the PRIME MINIS-m:a' be pleased. 
to state: 
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(a) whether it is a' fact that a large 
area of .the Carbett N~ti()nal Park was 
liven temporarily for the construction of 
houses for the workers of the Ram Ganga 
Hydro Electric Project; . 

, (b) whether Union Gover nment intent 
,to take .any- measures for tbe return of 
tbis land to -the 'National, Park; ,and 

(c) if not, reasons therefor? 

THE MINISTER OF STATE IN TH,E 
MINiSTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) Does not arise. 

Inclusion of 'Saara' in the list of Scheduled 

Tribes· 

6851. "SHRI CHINTAMANI PANI. 
GRAHl: Will '(he Minister of WELFARE 
be pleased to state: 

(a) whether Government. are aware 
that the Scheduled Tribes 'Shabar' 'Saora9 

'Savar' and 'Sahara' as e~1isted ,in the 
'Scheduled Castes and Scheduled Trtbes 
orders (Amendm(nt)Orj~sa meun tbe same 
tribes as pronounced in Orissa in Oriya 
'Saara'; 

(b) whether this word 'Saara' has not 
been mentioned ,in the Orissa's list and 
about 40,000 people belonging to this tribe 
in Puri and' Cuttac ( districts of Orissa 
are being deprived of facilities which is 
due them as they be:ong, to the· above 
n1entioned tribes; 

(c) ~bether any recommenda;tion to 
this effect bas been r.eceived from th~ 
Orissa- Government and if so, when; aod 

(d) whether the Onion' Government 
propose t~ take steps to add :4Saara' to 
the (l'rissa Jist of (Sa.ora'. 'Sayar' 'Sanra' 
and 'Sahara' as·'Saara' is Jocally sp0ken 
for 'Sahara' ? 

. THE,DEPUTY,MINISTER. IN THE 
MINtSTRY OF WELFARE (SHRIGIRI­
PHAR . OOMANGO): (a) & (b) Accor­
di~ ,tQ ,Cemstitution ,'S(;boduled Tribes 

W,II t .. n ,~lfIlM'I 

Older 1950, amerlded .. ,from' time to 'time 
Saora, $avar., Saura. SabaTa comm''t'itlitics 
have been ~pecified as Scheduled Tribes ;in 

,Orissa~ In view of this, persons beloDg­
ing to'these,communities can 'get henefits 
of Schedule(j Tribes. Persons belongin, 
to "Saara' community which ,does Dot, 
find I'Jace in the Jist of,- Scheduled ,Tribes 
in Orissa cannot get Scheduled 'Tribes 
benefit till the community is included in 
the ,list of Scbeduled Tribes. 

(c) The comments received f,om ~,the 
'Government of Orissa cannot be discles-' 
ed in the public il1t~rest. 

(d) The above proposal is being cco­
sidered along with similar- othet proposals 
in the context of the proposed oomprehen. 
sive revision' of the lists of Scheduled 
Castes and Scheduled Tribes. Further, 
amendment in the existing lists of Schedu­
led Castes and Scheduled Tribes· ,can be 
done only through an Act of Parliament 
in view of Articles 341 (2) and 342 (2) of 
the Constitution. 

Inclusion of certain communtti'es in the 
list/of Scbeduled Tribes 

6852. SHRI CHARANJIT SINGH 
jV ALIA: \-Vill the Minister of WELP,ARE 
be pleased to state : 

(a) whether Government propose to 
bring forward a legislation, to include Rai 
Sikh Bazigar. SikJigar, Sansjs, Balurias, 
Bhedkut, Gaddarias. Naik, and other 
Tapriv8s and vimukat Jatis communities 
in the list of SCheduled Tribes; and 

(b) if so, the details th~reof and the 
action taken in this regard so far '1 

, THE DEPUTY MINISTER IN ' 'THE 
. MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b) 
The proposal 'to include Rai Sikh~ 'Bazip.r, 
SikJig::tr, Sansis, 'Baurias, 'Bhe~kut, Oadda .. 
rias, Naik in the Jist of Scheduled Tribes 
is being cOQsidered along with similar otb~r 
proposals in the context of the propoeed 
comprebensive revision of the lists of 
Sclwld,uled Castes and Scheduled Tirbei. 
F.ur-tlier, amendment in the existiUI Tists .Q£ 
ScbeduJt~ Castcs_ 'uttd' Scheduled Tribes 
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caD. be dono Gilly tbrouih an Act of Par­
liament fa view of Articlo ~1(1) aDd 342 
(2) or tbe Constitution. 

Fo reatry. proJett 10 ((arD.tata 

6853, SKRI V. S. KRISHNA IYBR : 
Will the PR.IME MINISTER' be pleased 
to .tate : 

(al whether any Forestry Project will ~e 
taken up in Karnataka to be funded by 
International 'Development ., Research 
Centro; , 

'(b) if so, when. the above project will 
be tlken up; . 

(c) what is the amount to be provid. 
ed; and 

(d) what will be ·the advantages lor 
the implementation of the above project ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a)' 
Tho Government have not proposed to 
the Internation'al Dovelopment Research 
Centre any forestry praject to be taken 

, up in Karnataka State. 

(b) to (d) Do not arise. 

Water MObtloriDI Centre. 

6854. SHRI D. B. PATIL: Will the 
PRIME MINISTER be pleased to suite: 

<a) whether it is a fact that rivers, 
creeks &. sea.shore areas are being poilu. 
ted because of discharge from industrial 
concerns and-cities; "and 

(b) if so, the number of centres being -
monitored in the country to maintain 
water purity ? 

THE .MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (StlRI Z. R. ANSARIf: <a) 
Yes., Sir. 

(b) There ar~ 194 Water Monitoring 
Stationl in tbe country for monitorin8 
water quality in stretches on. the folJow!'" 
in» rivers: Indu$, GaUBe,. Brahmaputra, 

Subalnarotha. Brahmani-VaitarDi, Nabi. 
Sabarmati t Narmada, Tapi, 'Godavari. 
Krisbna, PenDar, Cauvery, Periyar and, 
Challiyar. ' 

PlaatatloD of trees 01 loaler Ill. 

68S~. SHR.I B. K. OADHVI: Will 
the PRIMB MINISTER be pleased to 
state: 

<a) whether Government are awaro 
that in the, afforestation prolrammes 
mostly iast srowing trees arc planted; 

(b) 'whether it is a fact that morta­
lity ratio of such fast growing trees fa very 
high and therefore the roturn from tb, 
afforestation is n.egJigibJe; 

(c) whether Government propose to 
give more emphasis on the plan.tations of 
trees of longer life and more shades 10 

that environmental conditions could be 
improved; and . 

(d) .if so, steps taken in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSAIl1): ,(a) 
Government are aware that fast growinl 
species were . plilnted in the afforestation 
programmes in the earlier years. 

(b), The mortality ratio is not related 
to the rate of growth of a tree but is depe­
ndent upon factors such as qualit,y of soil, 
quantity and distribution of raiofan, fires 
and 8ra~iDg. . 

(c) & (d) Government has issued ,ui­
dcUnes that plantation of tree species or 
local importance and use should ~e ·enco .. 
uraged and also that mono-cultures 
should be avoided.. ' 

Traa.lt pas. for timber purchased Iro. 
Aacla ... aa forelt dep.rt .... t 

6856. SHa! MANORAN,JAN BHA· 
KTA: '·Wi~l tbe PRIMI; MINISTER be 
pleased to state : ' 

<al wbetber it is a fac;t tb,t if' any 
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body ,purchases. timbor from any timber 
dealer/saw mUI in the Union Territories of 
Delhi and . Andaman and Nicobar Islands, 
he Is required to obtain' a traoait pass 
trom the respective Porest Department; 
a!;ad 

(b) if so, the'details thereof? 

THE MINISTER .OF STATe IN'THE 
MINISTRY OE ENVIRONMENT AND 
FOREST (SHRI Z. R. ANSARI)': (a) 
Transit pass is required for ,movement of 
timber in Andaman and Nicobar Islands. 
It is not required in the U nion ~errjtory 

of Delhi. 

(b) The passes are issued in accor­
dance with the Andaman Forest Produce 
Transit Rules, 1966, as amended from 
time to time, framed under Section 41 (1) 
of the Indialf Forest Act, 1927. 

Grant of Indian Citlzensblp 

6857. PROF. NARAIN CHAND 

PllASSAR : Will the Minister of HOMB 
. AFFAIRS is pleased to state : 

(a) the Dumber of persons who ha". 
applJed for Indian Citizenship dudsl the 
past tbree years, state-wise; 

(b) the num1- er of such perlODI 

amona them as have been gra'uted citizen­
ship since then; and 

(c) tbe likely date by which the rema­
ining cases as pending on date would be 
cleare~ and the reaso'ns for delay?' 

THE MINISTER OF STATE IN THS 
DEPARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU) : (a) &, (b) 
A statem~nt giving the information in res. 
pect of applications received by the Central 
Government is attached. 

(c) The pending applications will be 
decided on getting additional information 
or documents asked· for from tbe appli. 
cants through tbe State authorities. . 
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. Proposals of A & N Isla nds forest and 
Plantatioa -Development Corporation 

pendiol clearaace 

. 6858. SHRI C. JANGA REDby: 
Will tbe PRIME MINISTER be pleased 
to state: 

(a) whether some proposals of expan­
sion etc. are lyjng pending with Govern­
ment, from the Andaman and Nicobar 
Island Forests 'and Plantation Develop­
ment Corporation and since how long; 
and 

(b) whether steps are being taken 
to cJ~ar those proposals at tb~ earliest, so 
·that some development work can progress 
in those far-off' Islands ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
No, Sir. 

(b) Does not arjse. 

Computpr Application, Centres 

6859. &HRIMATI JAYANTI PAT. 
NAIK: Will the PRIME MINISTER be 
pleased to state : 

(a) the name of the States where 
computer application centres have been 
established; 

(b) whether a Computer Application 
Centre has been estabhshed in Orissa; 

(c) if so, the number of Computers 
supplied by the Centre to the Computer 
Application Centre. set up in Orissa; 

(d) the Central Assistance given to 
the State of Orissa so far to implement 
various programmes under Computer 
Application Centre, Orissa; and, 

(e) the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART .. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
,PATIL) : (a) Computer Application 

'84 

Centres have been established in the 
following States : 

1. Orissa 

2. Uttar Pradesh 

3. ~adhya Pradesh 

4. Gujarat 

5. Karnataka. 

(b) Yes, Sir, a Computer Application 
Centre has been established in Orissa. 

(c) Centre has given assistance to the 
Orissa Computer Application Centre for 
the procurement of 2 Micro Computers 
for conduchng training cour~es on 
Computer~. . 

(d) The Centre has given as assistance 
,to the tune of Rs. 7.64 lakhs to implem~nt 
various programmes under Comp,uter 
Application Centre, Orissa. 

(e) Programmes include computer 
training at various levels such as : 

(i) Computer application courses. 

(ii) Programming language courses 
speciaJIy on COBOL. 

(iii). System analysis and design 
course. 

(iv) Management Information Sys­
tems. 

(v) ApplicatIon Software for export 
etc. 

Constitution A & N. F~rest Development 
and Plantatloo' Corpora tion 

6860. SHRI MANORANJAN 
BHAKTA: Will the PRIME MINISTER 
be pleased to state: 

(a) wheth~r it is a fact that the A &. N 
Forest Development and Plantation 
Corpor'tion was constituted by the 
Government of India for development of 
wood-based industries, regeneration of 
forests, raising of commercial plantation 
aimiug to generate employment and 
c~onomic development, if so, wbat ar.· tb, 
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activities undertaken by that Corporation 
since .its inception, details thereof; 

(b) whether any of the permanent 
residents from A & N .Islands has been 
taken in its Board of Directors; and 

(c) wheter red oil palm plantation 
which bas tremendous scope in the Bay 
Islands, has been suspended for future 
expansion, if so, reasons. thereot 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI): (a) It 
is a fact that the A & N Forest Develop­
ment and Plantation Corporation bas been 
set up for development of wood-based 
industries, regeneration of forests and 
raising of commercial plantations. Since 
its inception, the Corporati.on has under­
taken activities r",; ... ting to har'vesting and 
regeneration of forests, promotion of 
forest-based industries and plantation of 
commercial crops. 

(b) No, Sir. 

(c) Further plantation orred oil palm 
in the Islands has been permitted over an 
area of 400 hectares or the area already 
clearfelled. whichever is Jess. 

Foreign exchange involved in import of 
software 

6861. SHRI AJIT KUMAR SAHA : 
Will the PRIME MINISTER be pleased to 
state : 

(a) in regard to software for computers 
for database management or wordproces­
sing or for similar packages, what foreign 
excbange bas been spent during the period 
1980-85; · 

(b) whether software of class database 
of word.pro~essjng or similar packages 
have been developed; and 

(c) if so, their brand names and 
where it bas benn marketted, at what price 
and foreign exchange earned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPART· 
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MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHltI .SHIVRAJ . V • 

. PATIL): (a) In regard to software for 
computers for database management or 
word processing or for simUar packages, 
foreign exchange to the tune of Rs. 1732/­
lakhs has been reported to be spent durin. 
1980-85. 

(b) Yes, Sir. software of class data 
base management, word processor or 
similar packages have been developed on 
micro processor ,systems. 

(c) Some of the popular brand names 
of the data base management, software 
developed are IMPR ESS, SOFT PRO and 
SOFT BASE and those of word proces­
sing software are SOFT PRO, SOFT 
WORD, WORDLORD. (lnd SHABD­
MALA. 

The soft ware bas been marketted along 
with tbe indigenous systems a11 over the 
country_ 

The average price of the data base 
software on microcomputer systems is 
about Rs. 2000/- and tha~ for Word 
Prq.cessing software is about Rs. 1200/-

These indigenous product~ have not 
yet made a break-through in the overseas 
market. 

Sale or Micro-Computers 

6862. SHRI AJIT KUMAR SAHA : 
Will the PRIME MINISTER be pleased 
to state number of micro-computers and 
similar small computers sold in the country 
by the manufacturers of the country 
during the period 1980 .. 85, year-wise details 
thereof? 

THE MINISTER OF STATE IN THE 
MP'lISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART .. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY,· ELECTR.ONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): The number of Microcomputors 
and other sman compu·ters reported to 
have been sold during the period 198()'85 
are summarised below year-wise; 



II, ",1" •• , Ail.",., 

._...-- ~""-

Vear Quantity 

1988 . 365 

1911 7.51 

1932 1198, 

1913 1279 

1984 3385 

1985 7185 

Receipt 01 forelll coatrlbatlon. by 
cetrt.ID JDstitation. Ja Baal-lore, 

Blur •• d Goa 

6863. SHRI BASUDEB ACHARIA : 
Will ,the Minist~r of HOME AFFAIRS be 
pleased to state: 

<a> whether the following institutions 
have be.en receiving foreign contributions 
under the Foreign Contribution (Regula­
tion) Act, 1976 during the period 1981 to 
1913; 

(1) Rural Study and Transformation 
Society, Goa. 

(2) Centre fo,r Tribal Conscientisa. 
tion. Cbaibasa, Bihar; 

(3) CIEDS, Bangalore. 

(4) Urban Industrial Rural Mission, 
Banaa)ore. 

(b) if so, the amount received by these 
institutions year-wise; and 

(c) the countries from where the funds 
have originated and the tlames of the 
ol'l.maation/individuals who have contri. 
buted the funds l' 

THE MINISTER OF STATE IN 
THE DEPARTMENT ,OF INTERNAL 
SeCURITY (SHRI ARUN' N~HRU) : (a) 
NODe of the lour institutions have reported 
the receipt of any foreign. contribution 
dudna ,1931 to 1983. 

tat 

(b) & (c) Doel not arise. 

Foretau contributions to, certain Delbl 
ora_nis_tlo os 

6864. SHRIMATI BIBHA GHOSH 
GOSW AMI: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) whether tbe' followina institutions 
have been receiving foreign contributions 
under' the Foreign Contribution (Regula­
Hon) Act) 1976 during the period )981 to 
1984; , 

(i) Foundation to Aid Industrial 
Recovery, Delhi; 

(ii) Bondhwa Mukti Morcha, Delhi; 

(iii) Indian Social Institute, Delhi; 

(iv) 'Christian Institute for study o! 
: Religion and Society Delhi and 

Bangalore; 

(b) if so, the amounts received by 
them year-wise; 

(c) the countries and the names of the 
organisations from where thes~ funds have 
originated; and 

(d) the purpose for which the funds 
were contributed? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU­
RITY (SHRI ARUN NEHRU): (a) to 
(d) Bondhwa Mukti Morch8, Delhi and 
Christian Institute for study of Religion 
and Society I Delhi have not reported 
receipt or an), foreign contribution during 
the period 1981 to 1984, 

A statemc;nt regarding the receipt of 
foreign contribution by the other 'three 
institutions is annexed. 
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I •• tllatlonl ra by forellD mlssloas 10 
Oris •• 

686S. SHRI ANANTA PRASAD 
SETHI: Will the Minister of HOME 
AFFAIRS be pJeased to state : 

(a) tho number of foreign missionaries, 
schools, colleges, hospitals and disponsa­
rioa and other service centres run by ·them 
in the State of Orissa; 

(b) ir so, whether' some financi~l aid 
in tbe form of foodgrains and medicines 
have been received by them during Jast 
three years; and 

(c) if so, the details thereof 1 

THE MINISTER OF STATE IN 
THE· DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : 
(a) to (c) Information is being collected 
and will be laid on the table of the 
House. 

Representation for the release of 
Indians from Pak prlsoDs 

6866. SHRI MULLAPPALLY 
RAMACHANDRAN: Wi)] the Minister 
of EXTERNAL AFFAIR~ be pleased to 
state : 

(a) whether Government are aware 
that several Indian Nationals who are now 
in Pakistan prisons are on hunger strikes; 

(b) whether GQvernment have received 
representations from families of such 
lr;ldiaD Nationals who are in Pakistan 
prisons requesting interventions for their 
release/safety; and 

(c) if so, the steps taken. by GoY~rn. 
ment in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. R. NARAYANAN) : (a) 
Government have seen Indian and Pakistani 
press reports in this regard. 

(b) Yes, Sir. 

(c) The matter was immediately taken 
,up, with tbo Government of Pakistan to 
obtain the details and also for permission 

for our consular officials to moet til, 
Indian prisoners in the jan •. 

State bill. peadl D& for Pr ... ldeat'. 
al.eat 

6867. SHRI C. JANOA .RBDDY : 
Will tbe Minister of HOME AFFAIRS b. 
pJeased to state: 

(a) the names of bills passed by State/ 
~ion Territory Legislatures, Stat~.wi.~, 

p'ending with Union Government for Pre .. 
sident's assent together with the. date. on 
which each of tbe bills was received for 
that purpose with reasons (or deJay; 

(b) what are the luidelines in this 
regard; and 

(c) the steps taken by Union Govern­
ment to streamline the procedure with a 
view to clear· expeditiously the Bills 
received from States/Union Territories for 
President's assent? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
«SHRI RAM NIWAS MIRDHA): (a> 
'The requisite information is liven in tbe 
attached statement. 

The Bills are considered in accordance 
with the provisions of the Constitution 
and no guidelines as such havo been Jaid 
down. 

The procedure followed for considera. 
tion of the Bills has worked sat~sfaclori1y 
and it is only in a few cases that issues 
involved take a long time to be settled in 
consultation with tbe concerned administ. 
rative 'M.inistries in the Cc.ntral Govern­
ment and the concerned State Government. 
The State Governments are also taking 
recourse to sending Bills for adminjstratWe 
approval so that all the issues involved 
are sorted out before the Bill is introduced 
in the State Legislature. All efforts are 
made to clear the Bills expeditiously and 
in complicated cases rneetiDls at tho 
Ministerial level are aJso arranaed t. 80rt 
out tbe issues involved. 
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Mo", IUDd s to HOllie Guards in 

States 

6868. SHRI C. JANGA REDDY: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Government propose 
to sanction sufficient funds to maintain 
tbe Home Ouards in the States, so that 
th~ State Governments could pay them 
salaries at par with local Police Cons­
tables; and 

(b) if not, reasons .. therefor? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN' NEHRU): 
(a) and (b) The Home Guards are volun­
teers consisting of employed, self emplo­
yed and unemployed peopJe enroJled under 
the State Home Guard' Acts/Rules, who 
besides attending to their normal evoca­
tions pJace their spare time at the dispo­
sal of the .authorities. They ate not sala­
ried, Government employees, but are paid 
allowance to meet out-of-pocket expense 
whenever called up for duties. Hence the 
question of payment of salaries to Home 
Guards at par with Jocal police constables 
by the State Governments does not arise. 
Government of IndIa re-imburse 50% of 
expenditure on authorised items, viz. rai­
sing, training, and equipping Home 
Guards. The duty allowance is, however, 
paid to the Home Guards by the State 
Governments, except when they are 
called up for law-and-order duties during 
general eJections to Lok Sabha/Vidhan 
Sabha. In the latter case, Government of 
India re·imburse 50(}~ of the' expenditure 
incurred by States. Therefore, the ques­
tion of sanctioning adequate funds with 
the object of paying salaries to Home 
Guards at par with loca] police constables 
does not arise. 

Inclo.ion of Kudumbi Community in 
SCjST list 

6869. SHRI VAKKOM PURUSHO. 
THAMAN : Will the Minister of WEL­
FARE be plesed to state: 

(a) whether Government of KertJ,la 

have recommended ror tho· inclussioD Q( 

Kudumbi Community in the list of Sche­
duled Castes; 

(b) whether it is a fact that Kudumbi 
Community had been included in tb. list 
of Scheduled Castes in the "Scheduled 
Castes and Scheduled Tribes (Amend. 
ment) Order Bill •. 1970" which was'iotro­
d'Jced in Parliament but could not be 
passed; and ' 

(c) if so, the steps taken or proposed 
to be taken by Government to include the 
Kudumbi Community in .the list or 
SCs? 

THE DEPUTY 'MINISTER IN 
THE MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) The 
comments received from the Government 
of Kerala for the inclusion of Kudumbi 
Community in the list of Scheduled Castes 
in the State cannot be disclosed in the 
public interest. 

(b) Yes, Sir. 

(c) The above proposal is beina consi­
dered along with similar other proposals 
in tbe context of the prop.osed compre. 
hensive revision of the lists of Scheduled 
Castes and Scheduled Tribes. Further any 
amendment in the existing Jist of Scbe­
duled Castes and Scheduled Tribes can be 
done only through an Act oj Parliament 
in view of Articles 341(2) and 342(2) or 
the Constitution. 

Relaxation io physical measu rement ' 
for youogmeo of North West Hilly 

Areal 

6870. PROF. NARAIN CHAND 
PARASHAR: Will the Minister or 
DEFENCE be pleased to state: 

(a) whether the youngmen belonging 
to the State of Himachal Pradesh 'and 
other hilly areas of North·Western India 
d_'siring to join the Armed Forces of the 
country are given certain relaxations for 
recruitment in respect of the 'measure­
ment of height/chest, weight. etc; 

(b) iC so, the exact rela~ation allowtd 
in this resard; and 
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(c) if not. 'tbe reasons therefor ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF' DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH): (a) to (c) In 

, Army, relaxations in height by 7 ems and 
weiaht by 2 kgs are given to youngmen 
belooging to the State of Himachal Pra­
desh and other HilJy areas of North West­
ern India desiring to join the Army'. The 
physical standards laid down for these 
areas are as under :-

Heiaht , Weight 

160 ems 

In Navy, relaxation' in height by 5 
ems and in wei~ht by 6 kgs is admissible 
to Garhwalis. So far as the Air Force is 
concerned, no relaxation in physical 
standards has been considered necessary 
on regional basis. 

In elusion of 'Tamalles' Community In 
the list of Scheduled Tribes 

6871. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of WEL .. 
FARE be pleased to state: 

(a) whether the Union Government 
have taken any decision in 1986 regarding 
the demand of the Tamangs Community 
Hving in Sikkim. Meghalaya, West :Sengal 
and 'other North Eastern States for their ' 
inclusion in the list of Scheduled Tribes'; 

(b) if so, the date thereof; and 

(c) if not, the time by which the deci­
sion is likely to be taken by Governmen~ 
in this regard ? 

THE DEPUTY MINISTER IN THE 
MINiSTRY OF WELFARE (SHRI GIRI­
DHAR OOMANOO) : (a) to (c) The 
proposal to inclu,de Tamangs in the Jist 
of ScheduleQ Tribes in Sikkim, Megha~ 
Jaya, West Benga) and Assam is being 
considered along with similar other propo .. 
sals in the contc"t of the proposed -comp-' 
rehensive revision of the Jists of Scheduled 
Castes and 'Scheduled Tribes. Sinc'e any 
amendment in tbe existing lists of Sche­
duled Cas,es and Scheduled Tribes CJlP bo 

done only through an Act of Par.liament 
in view of Articles 341 (2) and 342(2) or' 
the Con,stitutioD, no time limit can b. 
specified. 

Trapping or FrOBS 

6872. SHRI SURESH KURUP: Will 
the PRIME MINISTER be pleased to, 
state! 

(a) whether it'is a fact that the trapp­
ing of frogs in India violates the norma 
laid down at the Conventions or Interna­
tional Treaty on Endanger~d Species 
(CITES) held in Buenos Aires; and 

(b) what steps Government have 
taken to restrict it ? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF ENVIRONMENT 
AND FORESTS (SHRI Z. R.. 
ANSARI) : (a) & (b) The Convention OD 

International Trade in Endangered Spe­
cies of Wild Fauna' and Flora (CITES) 
deals with the regulation of international 
trade in endangered species of wild ani­
mals and plants and their derivatives. 
Under this Convention, every country of 
origin of any consignment ,of the species 
listed in the" Appendices to the Conven­
tion, bas to issue an export permit after 
satisfying itself about the le~ality of 
procurement of the consignment in the 
country of origin. Two species of fresh 
water frogs, Rana tig"ina and Rana hexa­
daclyla are listed in Appendix II of 
CITES. The trapping of frogs in India is 
regulated under the provisions of the Wild 
Life (Protection) Act, 1972 and rules mad. 
thereunder. 

[Translation) 

Assistance (or developmeat of foreats 
in Rajastban 

6873. PROF. NIRMALA KUMARI 
SHAKTAWAT : Will the PRIME MINI· 
STER be pleased to state the ass.istance 
proposed to be provided by the Central 
Government to Rajasthan Government 
dnrlng 1986-87 for development or 
forests? 

THE MINISTER OF STATE IN 
THE MINISTRY OF ENVIRONMEN.T 
AND FORESTS (SHRI Z. R. ANSARI) : 
Central assi~taQce .s proposOQ to b~ ~rQ. 
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,W4ICl to Ilajastban Govcramat (jiwing 
19~'7 for the devd..-eat of lor .. ts 
iln4.r tu l-ollowiDg ~hefM6 :-

(i) Social Forestry including Rural 
Fuctweod PleDta tions. 

(li) Asistaoce for the development of 
National Parks. 

(iii) Assistance for the development 
of Sanctuaries. 

(hI) Ass-istance for the development 
of Zoos and est.ablishment of 
Model Zoos. 

-(v). Project Tiger. 

(vi) AffDr.,tatioD of ecologic~Uy sen­
siti~c areu other than Himala­
yas. 

(vii) Establishment of Silvi.pastural 
Parms. 

(viii) Development of infrastructure 
for protection of forests from 
biotic interference. 

(b:) Beneficiary oriented schemes for 
tribal ~veloproent. 

(x) Drougb Prone Areas Pr-ogr.amme. 

(xi) Desert D~elopmcnt Prosramme. 

Uader tb. schemeG- of National Rural 
BGltQyment. PrOfnamme (NREP) and 
aural Landl.ss Employment Gu.cantee 

,Programme (RLEG P), aD asStsta.oce of­
Rs. 631.10 lakhs (including the value of 
foodgrains) is also proposed to be provi. 
ded- to .I.ajasthan Government for Social 

_ Porestry durina 1986.87. 

[Eng/hit] 

ONort .. Uies for Millte.ry Trainl .. 
.,.. Nee to S~hool·CoUlle 

C.Udren 

6874. SHRIMATI KISHORI SINHA: 
Will the Minister of'DEFENCE be -plea­
ted to state wbether exisdDt opportuni­
tiCS ror military training like Nee, WQuld 
be further expanded to .covor· all school­
coUeae cbfldl'Cll of 18·11 q. sr-o.up? , 

Wrll:te.l Mlwr, ·212 

THE MJNI&TE~ OF -STAT. IN 
THE DEPARTMENT OF DEFENCE 
RESEARCH AND :DEVELOPMENT 
(SHRI ARUN SIN-OM): Oov-el1lment 
have no such proposal. 

M •• ufaflure of electronfe we.,. ... 

681;5. SHill PRAXASH V. PA'I'f~: 
Witt tIM Mhu6t~r 01 DEFENCE be Plea. 
.ed to state : 

(a) whether it is a fact that in order 
to catch up the progress made in the 
realm of electronics weaponary achieved 
in - the West Government would 
consid~r associating Private Sector or 
Public Sector Electronic Organisations to 
manufacture such electronic weapons for 
the Indian Armed Forces; and 

(b) if so, when? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF DEFENCE 
PRODUCTION AND DEFENCE 
SUPPLJ,ES (sHRI SUKH RAM): (a) 
and (b) Probably by the term.,_ Electronic 
Weaponary the Honourable Momber 
means Electronic equipments like radars, 
communication systems and Electronic 
Warfare equipments which ao 'with weapon 
systems. These requirements are gen-eraUy 
met from Defence Public Sector Units. 

2. However, the capacity aad exper­
tise a,vailable within the State and Private 
Sectors is also being utilised from time to 
time by tho Defeo(:e Public Sectar . Wnits, 
by way of sub contracting certain -sub 
systems a no modules. 8$ necessary.. with­
out jeopardis-iDg tbe security of the mwn 
equipment. 

Qualification for appointment to Adm-Inl· 
strati'" Tribunala 

6876. SHRI p. R. KUMARAMAN­
GALAM : Will tbe PRIME MINlSTEJt 
be pleased to state -: 

(a) whether it is a _ fact -that there is 
d1ss~tisfactioh with the features, of Admiw ... 
tra.tive Tribunals cODcerI'ing qu.li1jc;ation 
for appointme.nts to the - Tribupls; 
and 

,(b) whether in view of tbo fact- that 
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meet· of th. appeals, t-o tb. Tribunals" arise 
from _isioa ef senior top adminftkativo 
staff.. Government wouJd !'Rake appotJJ'.­
meots 'U Members in the Administrative 
Tribunals only from among the judiciary 
or sessions and' high courts and senior and 
acknowledged members of the Bar in or~er 
to rulfy restore trust and faith in tlte 
Tribunals amongst the bonafide long su­
iterina 'public servants '1 

THE MINISTER OF STATE IN 
THE MINISTRY O,F PERSONNEL, 
PUBI.JC GRIEVANCES AND' PEN .. 
SIONS (SHRJ P. CHIDAMBARr\M): 
(a.) No; Sir. 

(b) The question Of making appoint­
ments as Members in the) Administrative 
Tribunals' only from tbe judiciary or from 
the Bar does . not arise in view of the 
specific directions 01 the Supreme Court 
that each Bench of the Tribunal shaH 
consist of one jvdicial member and one 
administrative member. The Administra-
tive Tribunals Act, 1985 has 'also 
been' amended by the Administrative 
Tribunals (Amendment) Act, 1986 to pro­
vide for the composition of each Bench of 
the Tribunal accordingly. 

Bakreshwar Thermal ProJect~ 

'6978. SHRI GADADHAR SABA: 
WiJJ the Minister of PLA~NING 
be- pleased to state: 

(a) whether it is a fact that the West 
Bengal Govel nment has sent a proposal 
fot", incmsion 0' the Bakreshwar Thermal 
Power Project in the State Sector in 
Sevmb Plan; 

(b) jf so, Union GovernmmCs ftc.­
sion ift ,titis regani a'nd acttort' taken 
tlwreoo; , 

(C) whether this Power Project has, 
received its formal clearance from Plann­
ing CO'tnmlssio'n for constructron of the 
pro';'t; aod 

(d) the present position of investment, 
fOf sa&Uag·"'P ('If this project wor" and 
Union Government's assistance in this 
reaard 1 

THB MINISTER. OF ST}iT! I-lit: 
TR'J'MmfSTRY OF PLANNInG 'liND 
M'~Tf!'l( OF STATS IN Til!! Mf!IiI!J 
Sfrt OF POOO ANI), CIV1L 8U'~ 
Lisa (SHRf A. K. f''ANJA): (.) Yff, 
Sir. 

, (b) fo Cd) The p'roject WAS tecbt1o.~o· 
mically cleared by Centraf 1!feetridt1 
Authority in May, 1985 and was also' re-

'. commended to the l'tantiing Commlstbo 
by the'DeI1artnrertt of Power ib Juty, t~s, . 
It' has not been pO$sible for the P1'anDi~ 
Commision to issue investment appto\f'al 
because' the State Government bas' not 

'been able to an:anae, sufficient funds in 
the Seventh Plan and Annual Plans for 
implementing this project, The State 
Government has received some offers for 
external assistance for this project which 
they have submitted to the Government 
of India. 

'Productio,D or sopllistirated' weapo ns by 
Ordnance Factofles 

6879. ' SI-JRI N. TOMBt SINGH: 

SHRI R. S. MANE: 

DR. G. S. RA.JHANS : 

Will the Minister of DEFENCE be 
pleased to state : 

(a) whether tbe Pakistan OrdftantCII' 
Factories have quickly but steadUy jdekod 
up their production level of sophisticated 
weapons as reported in the Hindusfan 
Times dated 24 March. 1986;' 

{b) wheth~r it bas a]so been reQort.ed 
in the Press,that Pakjstban is being assist­
ed by China in improving sophistication of 
tbe weapons aDd: their efficiency; , 

(c) whether: Governmer:.t are satisfied 
with the level of sophistication achieved 
by our Ordnance Factories; and 

(d) the reasons for not invitins f.ofeita 
coUaboration to broad-ba:se' pra4uc:tieo 
and also to improve tho· eflk:ieacy of fao 
firearms produced in India? 

THE MINISTE,R OF STATE IN THB 
DEPARTMENT OF OEF'£NCE' R8SE­
ARCH' AN'D DEVELOPMENT (SHJti 
ARU.N SINGH) : <a> and (b) Oover~'." 
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ment have seen reports about Pakistan 
Ordnance Factories having increased their 

, p(oduction level of sophisticated weapons. 
Pakistan. is ,. reported to have obtained 
assistance from certain c'ountries in this 
field. 

(c) Sophistication in defence produc­
tion is a continuing process. 

(d) Foreign collaboration is made use 
of, where necessary I to improve techno­
logy and to complement indigenous 
R&D. 

Illue of identity carCts t.l populace of the 
border of Punjab 

6880. SHRI BALA SAHEB VIKHE 
PATIL: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is a fact that the Union 
Government propose to ;ssue Identity 
Carda to the populace of 1 he . border dis­
tricts of Punjab solely with a view to 
checking the terrorists corning from Pakis­
tan; and 

(b) if so, when this is going to be 
implemented? 

THE MINISTER OF STATE TN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU): 
(a) No, Sir. 

(b) Does not arise. ' 

[Translation] 

lilue of Identity ('ards to the ,citizens In 
tbe border districts or the cDuntry 

6381. DR. A. K. PATEL: Will the 
Minister of HOME AFFAIRS be pleased· 
to state: 

(a) whether Government propose to 
issue identity cards to the local people or 
maintain a national register of citizens so 
as to keep surveillance on th~ foreigners 
in the bordering districts of the country;. 
and 

(b) the steps Government propose to 
take from the point of view of national 
... urity in this reaard ? 

~rltl'lt AlllWe', ' 
t 

2J6, 

THE MINISTER OF STATe IN THE 
DEPARTMENT OF INTERNAL SECU­
RITY (SHRI ARUN NEHRU):' (a) and 
(b) A proposal to ' introduce' identity 
cards. in some border areas is under consl· 
deration of Government. 

[English] 

Setting up of a National Forest Researcb 
and De'felopment Institute 

68~2' SHRIMATI N. P. JHANSI 
LAKSHMI : Will the PRIME MINIStER 
be pleased to state whether there is a pro­
posal for setting up a National , Forests 
Research and Develop'ment Institute in 
the country, if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : There 
is no proposal to set up any organisation 
called "National Forest Research and 
Development Institute" in the country. 

Pension to Central GOl'ernment Emplo­

yees 

6883. SHRI PRABHU LAL RAWAT : 
Will the PRIME MINISTER, be pJetised 
to state the percentage va 'ue of pension 
being given to Centra) Government emplo­
yees under present Pension rules with refe­
rence to their pay plus Dearness Pay plus 
Dearness Allowance plus Additional 
Dearness Allowance category-wise/grade. 
wise? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI· 
P. CHIDAMBARAM): The pension of a 
Central Government servant retiring after 
completing qualifying service of not Jess 
than 33 years is determined in the fol1owing 
manner: 

--_._---------
Average 

employment 

Upto first Rs. 1,0001 

, Amount of 

monthly pen­

sion 

50% of average 

, emoluments 



jtf. 

Next R:s. SOOI 45~ of averaae 
, emoluments 

Balance 40% .01 a-verage 
emoluments 

Por calculation of average emoluments 
the following elements will be taken into 
account: 

<8> 'Pay as defined in rule 9 (2,) of 
the fundamental rules, which jncludes 
Overseas pay. special pay. personal pay 

. and any other emoluments which may be 
speciaUy classed as pay. . 

(b) Dearness alloVtance, additional 
dearness allowance and ad hoc dearness 
allowance upto lveraae index level, 568; 
and 

(c) Interim relief. 

The average emoluments wHI be deter­
mined with reference to the emoluments 
drawn up by a governments servant during 
the last 10 months of his service, 

When a Governmc Dt servent retires 
before completing qualifying service of 33 
years but after completing qualifying ser­
vie of 10 years, the amount of pension will 
be pro~ortionale to the amount of pension 
calculated in the manner stated a~ove, 

Thakkar Com mi asion report 

6884. SHR~ S. G. GHOLAP : 

DR. A. K. PATEL: 

SHRI PRAKASH V. PATIL : 

SHRI BALASAHEB VIKHE 
PATIL: 

SHRI BHATTAM SRI RAMA 
MURTHY: 

SHRI SHARAD DIGHE: 

SHRI SRIBALLAV PANIG­
RAHI: 

SHRI B. A YY APPU REDDY 

SHRI S. M. GURADDI : 

SHRI H. M. PATEL: 

SHRI MANIK RBDDY : .. 

Will the ~inister of HOM ~ ·AFFAIRS 
b. pleased to stat. : 

(a) whtthet" the ·Thakkar Commission 
set up to enqu;re into the assassination 6f . 
former Prime Minister Smt. Indira Gandhi, , 
has submitted its final report to, tbe 
Government; 

(b) if '50, the main finding. of th~ 
Commission; 

(c) whether the report will be Jaid 
on the tabJe of Lok Sabha; and 

(d) the action taken or proposed by . 
Government on the findings of the Com.' 
mission '1 

THE MINISTER OF ST ATE IN THS 
DEPARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU): (a) Yes, 
Sir. 

(b), (c) & (d) The Report is under 
examination by the Government. 

Pottioa off hear ;"1 ~or cases at ,trial coart •. 

6885. SHRI ATAUR RAHMAN : 
Will the Minister of HOME AFFAIRS b • 

. pleased to state: 

(a) whether Government propose to 
hI jng forward suitable legislation with a 
view to going ahead with ex-parte trail say 
after absence of any party on three luch 
·dates of hearing of the case, as the exist. 
ing provision of for issu~ of warrant ot 
arrest has not proved effective; 

(b) whether the Law Commisson has 
given any practical suggestion in this re. 
gard; ,and 

.(c) . if so, details thereof 1 

THE MINISTER OF STATE IN TH8 
""EPARTMENT QF INTERNAL SECU­
RITY (SHRI ARUN NEHRU): (a) 
There is no stJch proposal. 

(b) Government are not aware of 
any such suggestion. 

(c) Does not arise. 

Scheme for the welfare of B.oJar. com •• • 
nity 

-6886. KUMAR.I PUSHPA D.l!VI: 
Will the Minister of WELFAR.E be ple.e. 
cd to stat. ; 



(t) wbether it is a ta'?t that Ba·njara 
COQm1uJ;Jlty liviDa in tbe country comes 
under' tfJ:e NomacHc Tribes; 

(b) whether any' Centrally sponsored 
Icbcmo bas bee!) iotrodu~od for the weI­
faN' or thiS' community; and 

(c) if so, the details of the amount 
.. nctloncd durin. Sixth Plan and schemes 
unplemented for the welfare of tbis comrrl-
a,ity· IiviD.l iQ Madbya Pradesh ? . 

THB DEPUTY M1N1STER IN'THE 
MINISTRY OF WELFARE (SHRt OJRI­
DHAR GOMANGO):. Cal It is a fact 
tbat BaniJra Conunu.nlty living in t~ 
country come.s under nomadic/semi 
madie and' ~notified communtties. 

(\l), In SQIne ol. the States .tbese 
communitie& arc j.~l"dcd In tN Lis& or 
Scheduled Castes whereas in some other 
tb.,IHlacludecl iD the list of Scheduled 
Tribes and in some States they are includ­
eel itt tbtt list of 'Other Backward Crasses·. 
11rese' fIf' tltem whO' are included in' the . 
Jist or Schedu1ed Castes or Scheduled 
Tribes, avail of all the facilities given to 
them by thtt State and Central Govt. Por 
tbote9, who' are inc1uded in the list of other 
Baelward CJa~5es, various WELPARE 
sdJemes art taken up by Ute respective' 

State Govts. on". The list of such ver­
ions notified as ~Other Backward Classcs' . 
is _taiocd by tHe respective State 
Govts. onlY. The question of any Cen­
trally Sl)oQSored Scheme being introduced 
for lhc uplift of lb.. PU"S0881 tHAiMc, 
d(,)Cl' aet, ari •• 

(c) In the State of Madhya Pradeih 
tl.. BANJAJ1A Commuotty ha5 beea i.u­
cJIMle4 in the list of Oenotificd tribes, acco­
rdi.1 to 1M i'nformatioo made availa.blc in, 
draft Special ComPQoeot Plan (1986-87) 
of that State. As seeD from tbe aforesaid 
Special Compon'ent Plan document, the 
Govt. of Madhya Pradesh lies declar. t:be 

. BANJARA Cornmurrify to be tM\ deNli· 
fted tribe for the whnle State: (or l'urpoMl 
of Govt. of India's Post M'atric Scholar.. . 
ships as well as Welfare Programmes, vide 
their order dated 21.9.1963. The informa­
tion about the details of the amount sane­
tioD~d in the Sj~h Plan and, schemes 
imPlemented for the weJfatr.e of tbis eomm­
unity Jlvin, j'n Madhya Pradesh is aot 
readily available. However, the varioUl' 
schemes taken up by the State Govern­
m-e.t c.turi .. : Sixth Plaa for Nomadic, 
Semi .. N01I1IMfie, & Denotified Comm~n"iO 
and the amounts sanctioned ther.wndor 
have "CD, made a.vailable in the SpeQiat 
CO~Dt Plan: (19&51,.86). Tbia may b. 
seen as in the amclosed statement. 

Statement. 

Scbcmt;S fo! the development of Nomadic, Senli-nomadic &, denotified 

cotDUlunitiC5 

So. No. N ... of tDe, Sc.hem. 

1 2. 

1. Pre Matrie Scholarships 

J. Ashrams, Schools " 

H •• t.ls 

(R.i. ill Jakhs) 

Provision under Sixth Plan 

State 
Plan 

3 

6.40 

1.10 

2.'0 

seA 

4 

Physical 
Target· 

5 

~ 

4000 

(Students) 

36: 
(St wi •• t-s.) 

1 A,bram 

Achieve­
ments 

1400 

, 143 

1 
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1 2 3 4 6 

------------------- ---~---------------=...,-
4. Economic Proarammes 31.40 

s. Housing 

6. EmpJoyment Scheme 

for Vim\lk.ta J ati 

7. Caste Marriages with 

Banchada & Bedia 

8. Old age Pension to Ban-

chada & Bedia 

9. Tailoring Centre for 

Ladies Banchada &, Bedia 

10. Social Bcon. Dev. of 

Nomadic, Semi-nomadic & 

J)en.otified tribes 

arnon&st S.T. 

11. G .. ant-in.aid to S~J 

Authorities of nomadicl 

Semi.nomadic & Deno· 

trifled Tribes 

Total : Nomadic, 

Seminomadie a·nd 
denotified 'Commu­

nities 41.40 

luett.', gross nstional product aO'd grOls 
Dati~nal income 

. 688·7. DIt. A. K, PATEL: Will the 
Minister of PLANNlNG be pleased to 
state: 

(a) whaf is India"s per capita Gross 
National Product and GrO'S! Natidftal 
Income; and 

<1') how does it compare with those 
countries of South East Asia ? 

7RB 'MINISTER OF STATE IN· 
Tat! MINISTRY O'P PLANNING AND 
. MINIST!1t OF STATE TN THE MrNI~ 
STP. Y OP FOOD AND CIVIl:, St1PP:' 
LtBS ($ Hat' A.)t. PAN! A): (a) 

.-

J4100 

25.00 

,166.00 

Indias per. capita Gross National Ptodl1ct 
(0 NP at market prices) and per capita 
Gross National Income (GNP at lactor 
cost) for tbe latest two years are as 
foHows : 

..,_ .. ·-------.... .... r----... '-· __ _ 

Per capita Gross Natio-
nal Product (Jils.)~ . ~ 2872 
Per capita Ot .. Natie-, 
nal Illcorue (R.I.) 2361· 25. 

Source-: National ACC6Udts sw. 
tics (January, 1986, C.S.O.) 

(b) Estimates of per C6flita G8ta 
National' Product fGl· Sou1b. But Ati .. ' 
countries and fndia as avaiJable in ... 
World' . San ,Atlas are 'PJ: ... '_, IDe10w 
t(Jr t!*e'lat.,t a van.ble; yea,r.. viz" J 9Q..l+. .. 
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Country Per capita Oross National 
Produc:t in ' US Dollars , 

(~rovisiollaJ ,estimatel). 

India 260 

Brunei 21140 

Burma laO 

Domocratic Kampuchea not available 

Indonesia 560 

Lao People's Democratic not availabJe 

Republic 

Malaysia 1870 

PhiJippines 760 

Singapore .6620 

Thailand 810 

Vietnam Dot available 

S9urce : The World Pank Atlas, 1985-the World Bank, Washington, D.C. 

Note: Estimates of GNP at factor cost art? not available in· the above publi. 
cation. 

Constitution of a fresb Pane! on the 
Punjab Accord 

6888. SHRI MULLAPPALLY 
RAMACHANDRAN: 
SHRI AMAR ROYPRA­
DHAN: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether a new Panel on the Punjab 
Accord bas been constituted; 

(b) the reasons that necessited the 
constitution of a fresh Panel; and 

(c) in what way, if. any, will the 
powers, objects and (unctions of the new 
PaneJ differ from the earlier Mathew 
Commissi on 'I . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU. 
RITY (SHRJ ARUN NEHRU) : (a) Yes, 
Sir. A Commission consisting of Shri E.S. 
,Venkataramiah, Judge of the Supreme 
Court, was constituted on 1.-4.86. 

(b) TJte Mathew Commission, which 
was constituted for determining the specific 
Hindi-speaking areas of Punjab which 
should go to Haryana in lieu of Chandi .. 
garh by applying the principles laid down 
in para 7.2 of the Memorandum of Settle­
ment, came to the conclusion tbat it eQuid 
not recommend the transfer of tbe. areas 
identified by 'it as Hindi.speaking in tbe 
Abohar.Fazilka region of Punjab to' 
Haryana in Heu of Chandigarh, on account 

. of tbe criterion of contiguity not beina 
satisfied. That Commission also observed 
that it was for the Government or India 
to take such su~tabJ.e steps as it deemed fit 
including' the appointment of ~ 
Commission. 

(c) The new Commission will take 
into account the Report of Shri ,Justice 
K.K. Mathew and will determine and 
specify the other Hindi-speaking areas of 
Punjab which shall go to Haryana in, lieu 
of Chandigath. . The Commission shall 
follow the principles as laid down in Para 
7.2 of tho Memorandum of Settlement. 
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[-Trans/at io n] 

Rebabllitatlon of ex-soldier. aDd ),oath 
i'D uninhabited Islands 

6889. PIlOF. NIRMALA KUMARI 
SHAKTAWAT : Wilt the Minister of 
HOME AFFAIRS be pleased to state: 

(a) the number of islands in the 
country which have no human population 
and number of such islands in Andaman 
Nicobar and Lakshadweep, separaieJy; 

(b) whether Government have formu­
lated any scheme to rehabilitate ex-soJiders 
and other progressive unemployed youths 
there with a view to develop these island; 
and 

(c) if so, the outline of the scheme? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA­
TIONS AND THE MINISTER OF 
STATE IN THE MINISTRY OF HOME 
AFFAIRS (SHRI RAM NIWAS 
MIRDHA): (a) According to the 1981 
census, the number of islands having no 
human population is 150. The figures of 
uninhabited is1ands in the Andaman and 
Nicobar and Lakshdweep islands were not 
given in the 1981 census. According to 
the Jatest informatjon obtained .from'tbc 
Union Territories of Andaman and Nico. 
bar and Lakshdweep, total number of 
named uninhabited islands/islets is 153 in 
Andaman and Nkobar and 17 in Laksh­
dweep. 

(b) At present there is no scheme to 
rehabilitate ex-soliders and other 
progressive unemployed youth on these 
islands. 

(c) Does not arise. 

{English} 

6890. SHRI SHANTARAM NAIK: 
Will ~be PRIME MINISTER be pleased 
to state: 

<a) the number of cruises made by 
"Sagar Kanya It and, important data 
coUected since its purchase; 

(b) whether his Ministry plao. to 
purchase any more new research v •• els; 
and 

(c) if so, the purpose the new vessel 
is Jike]y to serve ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TE­
CHNOLOGY AND IN THE DBPAltT­
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAI V. 
PATIL): (a) Sagar Kanya has so far 
completed 24 cruises in the Indian Ocean. 
During these cruises, valbable information 
on monsoon dynamics, oceall circulation. 
beat, budget and fertility of the Exclusive 
Economic Zone has been obtained and 
these are being correlated with the avail­
ability of Jiving and non-living resources 
in the seas around India. The ship also 
carried out tidal measurements in the deep 
sea for tbe tidal power project of the 
Central Electricity Authority of India and 
monitoring of pollution in the Arabian 
Sea and Bay of Bengal, Scientific data 
for the Oil and Natural Gas Commission 
from the offshore oilfield and for the Navy 
were obtained in addition to the survey of 
nodules in the Central Indian Ocean. 

(b) Yes Sir. One coastal research 
vessel is being planned through Danish 
assistance. 

(c) This . vessel would be used for 
developing an effective coastal management 
programme related to (a) bathymetric 
surveys, measurenlent of currents, waves 
and tides, (b) environmental monitoring 
along the coasts and estuaries and moni. 
toring of marine pollution. The vessel 
will also be used for carrying out ship­
board training of marine scientists in 
universities and R&D institutions in the 
country. 

Legislation on hazardous substances 

'6891. SH.RI KAMLA. PRASAD 
SING H: Will the PRIME MINISTl:R 
be pleased tl) state : 

(a) whether ~ompreherlsive IdgisJation 
on the manufaQture, import. disttibutiOD 
and disposal of hazatdous substances was 
to be adopted to plug the loopholes aDd 
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to remove the suffering of the industry's 
25,000 workers and a largc number of 
farmers in the country; and 

(b) if so, when the legislation is being 
brought before the Parliament? . 

THE MINISTER OF STATE IN THE­
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z.R. ANSARI) : (a) & 
(b) Legislation on Industrial Safety an.d 
Management of Hazardous Substances IS 

expected to be introduced in this Session 
of Parliament. The proposed legislation 
will inter-alia cover aspects relating to 
manuracture aod handling of hazardous 
substances. Safety of industrial workers 
is covered by the Factories Act, 1948. 
The insecticides Act, )968 was enacted 
with a view to prevent risks to human 
beings from insecticides. 

12.00 hr •. 

[English] 

MR. DEPUTY SPEAKER Take 
your seat. I will call all of you. 

SHRI S. JAIPAL REDDY (Mabbub­
nagar) : You call our leader, Sir. 

MR. DEPUTY SPEAKER: You can­
not direct me.' I y,ill call him. Don't 
worry. You please take your seat. AIJ 
of you please take your seat. I will call 
all of you. Prof. Tewary. 

( Interruptions) 

MR. DEPUTY SPEAKER 
called Prof. Tewary. 

I have 

PROF. K.K. TEWARV (Buxar) : Mr. 
Deputy-Speaker, I am raising a very 
serious matter to which I draw the atten­
of the entire House. 

MR, DEPUTY SPEAKER: Why are 
you drawing the attention of the entire 
House? Tell me what it is. 

PROF. K.K. TEWARY : A grim 
democratic struggle is on in Pakistan. and 
people who bad got Bhutte hanled are 
conspirinl to t assinate Miss Benazir 
Bhutto. 

MR. DEPUTY SPEAKER No, 
no. 

PROF. K.K. TEWAR Y: I urge the 
House to express its solidarity with the 
democratic struggle in Pakistan. 

MR. DEPUTY·SPEAKER: No, no. 
Prof. Tewary, please take your seat. 

PROF. K.K. TEWARY: It is a very 
ierious matter. 

MR. DEPUTY SPEAKER . You 
please take your seat. 

SHRI S. JAIPAL REDDY: We agree 
wi lh what Mr. Tewary has said. 

PROF. K K. TEWARY : It is a 
serious matter. and the House should 
e~press its solidarity with the peaceful 
struggle of the peopJe. They have been 
subjugated by the military junta there. We 
have got every right, as a democratic 
country, to support an those people who 
are fighting for democratic institutions, 
revival of democracy. 

PROF. MADHU DANDA V ATE (Raja­
puc): This is the feeling of the entire 
House. I think, you should make a 
reference, 

PROF. K. K. lEWARY : The whole 
House agrees with it. EVen Prof. Danda­
vate is with Benazir and not with .Zia. 
Even Prof. Dandavate is with Miss Bhutto 
and not with Zia. 

MR. DEPUTY SPEAKER: You take 
your seat. 

PROF. MADHU DANDAVATE :Even 
if Prof. Tewary makes the suggestion, it is 
acceptable to me ! 

MR. DEPUTY SPEAKER : . Mr. 
Tewary, you can give a notice regarding 
this matter. Any-how, India is always 
for democracy. We are a1ways supporting 
democracy. There is no question about 
that. Therefore we will see. 

PROF. K.K. TEWARY : Let tJais 
House express its COllcern that she is ••• 



MR. DEPUTY ·SPEAKER: We do 
not want to make any individual person. 

(Interruptions) 

, MR. DEPUTY SPEAKER: Tewaryji, . 
we arc always f~r democracy. Don't 
worry. Please take your seat. You give 
notice. We will see it. 

(Int errupt lOlls) 

PROF: MADHU DANDAVATE 
The a~journment-motion must get priority, 
Sir. 

[Tralls/af ion) 

SHRI RAJ KUMAR RAI (Ghosi): 
7 male workers and one female worker or 
the D.D.A. Workers Association have 
been sitting on fast upto death since 10th 
of April. 1986. The condition of one of 
them is very serious. Earlier also the 
hon. Minister and the Lt. Governor had 
been apprised of the black deeds of Shri 
Prem Kumar, but no one has paid any 
attention to them. Therefore, the 
Government should now pay attention to 
this. 

[E"glish] 

MR. DEPUTY SPEAKER No, 
no. 

( Illterruptions) 

SHRI S. JAIPAL REDDY: Adjourn .. 
ment-motion .•• 

MR. ~EPUTY SPEAKER I will 
come to everything. I have not admitted' 
his ad,journment .. motion. I have not 
admitted it. 

(Jllterrupl ions) 

DR. G.S. RAJHANS (Jbanjharpur): 
There is' heavy concentration of para 
military forces in ,Bangladesh on Indo­
Bangladesh border near South Tripura. 
This is a v~ry serious matter and the 
Government should make a statement 
regardins that. 

MR. DEPUTY SPEAKER: You iive 
notice. 

( Interrupt/on8) 

MR. DBPUTY SPEAKER: Every. 
body '11 t.lliDI. when I am askins that they 
.have aiven a call.attention notice. 

( interruption8) 

SRRI M. RAOHUMA REDDY (Nal. 
.onda): We .have liven an adjournment­
motion. 

MR. DEPUTY SPEAK.ER : I 'am 
callinl everybody. By waiting for two 
minutes, nothing is going to happen. I am 
calling all of you. 

SHkIHAROOBHAIMEHTA(Ah~. 
da'bad): Sir, under the caJl of All·India 
Federation of University Teachers, 
thousands ..• 

, MR. DEPUTY SPEAKER: You can 
discUss it when the Demand for the 
Education Ministry comes up for discus­
sion. Please take your seat. 

Now, Prof. Kurien. 

PROF. P.J. KURIEN (Idukki): It is 
a very serious matter. I have given a 
caU-attention notice also. 

MR. DEPUTY·SPEAKER : Regarding 
what? 

PROF. P.I. KURlEN: A larae 
quantity of health hazardous Kesar dal is 
mixed with other daIs and it is sold in the 
market. It is reported in all the Press. 

MR. DEPUTY SPEAKER . Prof. 
Kurien, you please take your seat: I wiJl 
look into this matter. If you have given 
notice, I wiIJ see. 

( Interruptiolls) 

Order, order. 

PROF. P.I. KURIBN: It is reported 
in the newspapers. Will you allow a. 
discussion 1 

MR. DEPUTY SPEAKER: I will 
see it. If you have given notice, I will 
see ita I will consider it. We are settin, 
facts regarding your matter, Mr. Kurien. 

KUMARI MAMTA BANERJEB 
(ladavpur) : Sir, I need a statement from 
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the Finance Minister to protect. the 
int."ests of the Peerless Insurance workers, 

. field workers and the commOD peoples. 
This company is now going to close. ~,OOO 
workers, 4 lakh field workers are now o'n 
the road. And 2.65 crore certificate 
holders are now depressed. They are DOW 

anxiously waiting and so, we need state­
ment from tbe hone Finance Minister, Mr. 
Vishwanath Pratap Singh to protect the 
interest of the Peerless company workers 
and field workers .. 

MR. DEPUTY SPEAKER 
pass on this matter. 

I will 

PROF. MADHU DANDAVATE 
Please listen to me carefully. 

MR. DEPUTY SPEAKER: I do not 
want to listen. 

PROF. MADHU DANDAVATE : 
When the Prime Minister was on official 
tour of the drought areas in Karnataka .•• ' 

( Interruptions) 

MR. DEPUTY SPEAKER: Regar­
ding the paper news, Professor, already 
that is refuted i.n the press itself. 

(1m erruprions) 

MR. DEPUTY SPEAKER: All of 
you take your seats. Nothin& will go on 
record. 

(Interruptions ). 

MR. DEPUTY SPEAKER: Already, 
the press about which you are telling, in 
the same press once again the news has 
come that the Prime Minister has denied 
that fact. The Prime Minister has already 
denied that fact he has never mentioned 
like that. 

( Inlerruptlons)* 

MR. DBPUTY SPEAKER: Nothing 
will ao on record. 

(Interruptions)· 

MR. DEPUTY SPEAKER: Nothing 
will 10 OD record. 

( lnlerruptions)· 

·Nof record.d. 

MR. ,DEPUTY SPEAKER : J request 
all the M,embers to take your seats first. 

( Interruptions)· 

MR. DEPUTY SPEAKER: No, DO. 

Nothing will go on record. 

(Interruptions)· 

MR. DEPUTY SPEAKER: You have 
already given the notice regarding the 
adjournment motion. You are telling 
that it appeared in the press like that. 

t Illterruptions)· 

MR. DEPUTY SPEAKER : The 
matter which you raised has appeared in 
the press. The same press the next day 
denied the fact. Therefore, I am not 
aHowing this. 

(1 n:erruptions)* 

(At this Itage, Shri C. Madhav Reddi 
and lome' other hone Members left the 
House J. 

PAPERS LAID ON THE TABLE 

(ER,U,") 

Detailed Demands for Graiit& or tbe 
MiDistry or Informatl'on aDd 

Broadeastlag 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADG'IL): I beg to Jay on the Table a 
copy of the Detailed Demand for Grants 
(Hindi and English versions) of the 
Ministry of I nformation and BroadcastiDa 
for 1986-87. 

86] 

-
[Placed in Library See No. LT 2499/ 

Detailed Demands for Grants of the 
Ministry of Plano,iDI 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS .. 
T~Y OF FOOD AND CIVIL SUPPLIES 
(SHRI A.K. PANJA) : I beg to lay Oil the 
Table a copy of the Detailed Demands 'for 

·Not recorded., 
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Grant~ (Hindj and En,lish versions) of the 
Mirultry of Planpip& for 1986-87. 

, " 
[Placed'in Library. Sec No. LT 25001 

8~] 

Centra. Excite (Nlntb Ame'udmeQt) 
. Rules, 1986 

• 
THE MINISTER. OF STATE IN THE 

. M1N1STRY OF FINANCE (SHRI' 
JANARDHANA POOJARY): I beg to 
lay on the Table a copy of the Centra) 
Excise (N iot h Amendment) Rules, 1986 
(Hindi and English versions) published in 
Notification No. O:S.R. S79 (E) in Gazelle 
of India dated the 3rd April; 1986 under 
sub·section (2) of section 38 of the Central 
Excises and Salt Act, 1944. 

[Placed in Library. See No. LT 2501/ 
86] 

Detailed Demands for Grants of the 
Ministry of Personnel, Public: 

GrieVQDCeS .,od Pensions 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
P. CHIDA tviBARAM): I beg to lay on 
the TabJe a copy of the Detailed Demands 
for Grants (Hindi and English versions) of 
the Ministry or Personnel, Public Grievan­
ces and Pensions for 1985-87. 

(Placed in Library. See No. LT 2502/ 
86) 

--.... 
COMMITTEE ON SUBORDINATE 

LEGISLATION 

Sixth Report 

SHRI G.M. BANATWALLA 
(Ponnani): I beg to present the Sixth 
Rlport (Hindi and English versions) of the 
Committee on Subordinato LegiiJation. 

MR. DEPUTY SPEAKER: Now we 
take up mauer, under Rule 377. 

(Int-errupt ions) 

MR.. DBPUTY SPBAKER.: I want to 
__ OM poiDt About wbat Mr. Madhu 

Matl,,., u"Jer 
Rule 377 

Danda vate has raised, .nothing win 10 on 
'record. That I have said in the besinnina 
itself. Nothing will go on records. 

(/ntrrruptions) .' 

MATTERS UNDER RULE 377 

[Translation} 
( I) Need to provide funds for ) Inki ng 

Sato8 'n Madbya Pradesh with 
other importan t cf ties of IDdl. by' 
S.T.D. 

SHRI AZIZ QURESHI (Satna): Mr. 
Deputy Speaker, Sir. the work to connect 
Satna district headquarters of Madhya 
Pradesh with other parts of the country 
througb STD telephone service bas been 
going on for the last many years., Despite 
spending lakhs of rupees from the Central 
Government offers and vociferous demands 
made repeatediy by the public, the work 
has not been completed so far. Moreover, 
in the matter of providing telephone conn· 
ections in Saina, the local officers are not 
pa}ing full attentjon to the proper action 
to be taken. The people who are eligibJe 
for telephone connections on priority basis 
are not getting the connections and are 
facing a Jot of difficulties. In the entire 
Satna Lok Sabha constituency, jf the 
need arises to contact somebody on tele­
phone for any public work, it is very diffi­
cult to do so. One cannot co~tact Delhi 
from important places' like Kemor, Mahi­
yar, Chitrakut and Satna with the result 
that it is not possible to raise maQY impor­
tant matters in the Lok Sabha. 

The Central Government by provid. 
ing special, financial assistance should 

· direct that Satna city should be connected 
with other parts of the country through 
STD service and radical cbanges and im­
provements should be brought "'about in 
the functioning of the Telephone Depart. 
,ment of that place.. Also, all the 8,enuine 
applicants should be provided with tele­
phone connections immediately. 

(if) Nee d to give fillanclal ass'stance 
to the Mabarasbtra Cotton Federa­
tioD for puraaaJal cottoD fr .. lII. 
fa,rmera ' 

SHRIMA TI ·USHA CHAUDHARI 
(Amravati): Mr. Deputy Speaker, Sit, 



[Shrimati Usha Cholidbary] 

Maharashtra is a leading State in the 
country in the matter of producing 
cotton. The life of the farmers there. 
specially of the farmers of the 
Vidarbha resion, is dependent on the 
cotton yarn. In Mabarashtra. cotton mo· 
nopoly scheme bas been considered as a 
welfare scheme for the farmers. Under 
that scheme, farmers' cotton is to ,be pur­
chased through Marketing Federation. 
This year, on the one hand, production of 
cotton has. increased and on the other 
hand due to higber prices of cotton there 
in comparison to other, Sta teSt certain qu­
antity of cotton was brought there for sale 
from other States also. In the absence of 
cotton monopoly scheme in the sorround .. 
iog cotton producing States, this tbing has 
always been happenrng. With the result 
that such a good scheme is not properly 
implemented. This year the Federation 
bad to purchase more cotton and as such 
it was short of funds to make payments 
to the farmers. Tho cash·credit obtained 
by the Federation fronl the Reserve Bank 
should have been more this year due to 
larger procurement of cottOll so that the 
Federation could get more loan from the 
Cooperative Banks and other 
institutions. 

The National Textile Corporation is 
to pay Rs. 20 crores to the Maharashtra 
farmers as arrears. If this aJnount is 
given to the Federation, then the poor 
farmers who have not been able to get 
payment of their crops even after 3 to 4 
months of selling their cottoo, will be 
able to get their payment immediately. 
The Maharashtra Government have also 
appealed to the Centre to this effect. 

If the Central Government do not take 
this matter seriously and do not provide 

. financial heJp to the Maharashtra Cotton 
Federation and also do not provide jus­
tice by paying full attention to their work, 
then the possibility of sowins cotton by 
the Maharashtra farmers, speciaHy by the 
farmers",of Vidarbha, is bleak. 

In conclusion, I demand that tor 
immediate payment to the farmers of 
Maharashtra for their cottOD crops, the 
Cotton Federation should bo provided 
financial belp in same way. 

. (III) Need to ensure adequate lad 
early payment to the farmers for 
the'r produce purcbased by F.C.I. 
tbr ougb Its ,arioul _Beotlel. 

SHRI HAFIZ MOHO. SIDDIQ 
(Moradabad): Mr. Deputy Speaker, Sir 
the Food Corporation .of India procure~ 
foodgrains itself as well as through severa] 
aaencies. For purchases fllade by the 
Food Corporation of India, the payment 
is made promptly 'to the farmers, though 
in the matter of prices the farmers have to 
face some losses and difficulties; but in the 
matter o( purchases made through P. C.F. 
and the Cooperatives, the farmers neither 
get fair prkes nor timely payment. The 
Co~peratjves make baseless excuses wh iJe 
purchasing foodgrains and in this way 
compel the farmers t,o go to the touts who 
purchase the agricultural produce at J()wer 
prices by saying that prompt payment 
tberefor would be made. These touts pay 
very meagre prices to the farmers on the 
excuse of the wheat being of inferior qua. 
lity. One of the reason for this is the 
payment of illegal money to the Food 
Corporation for getting the grade of the 
foodgrains passed. Thus the farmers are 
doubly exploited. PCF makes payment to 
the Cooperatives after receipt of the 
commodities. Therefore. the Cooperatives 
are able to Jnake payment usual1y afler 5 
days. The farmers need money immedia. 
tely. Therefore, they are compelled to 
sell their foodgrains to the touts. Later 
OD, the Purchase Centres purchase the 
same foodgrains on inc reased prices from 
the touts and the difference 'in the prices 
is shared by both. 

The process of wheat procuretnent is 
going to start soon. I, therefore, demand 
from the Government to pay immediate 
attention to this aspect and save the far;' 
mers from exploitation • 

(h) Need to declare Raval Jaunpur 
areal of Uftarkashi and Tehri dis­
tricts of Uttar Pradesh as tribal 
areas. 

SHRI BRAHMA DUTT (Tehri Gar­
hwal): Mr. Deputy Speaker, Sir, Ravalta 
scheduled tribe has been living in six deve­
lopment bJocks of Uttarkashi and Tehri 
districts in the Yamuna valley. This area. 
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is on the left bank of river Yamuna. 
On the Southern bank is the JaUDsar 
'babar' area which includes two deve­
lopment blocks of the Dehradun district. 

. The social, economic & geograph;cal COD­

ditions of the areas of both the sides are 
almost similar. 

It has been demanded since long that 
this area should be declared a tribal area. 
Jaunsar Uabar has been declared as 
tribal area, but Jaunpur area of 
Uttarkashi and Tehri has not been dec­
Jared as such. The U. P. Government 
had in this connection made a request to 
the Central Government on 22.4.1984 and 
since tben the representatives of the people 
have been trying continuously to get the 
areas of the six development blocks of 
Tehri and Uttarkashi, where majority of 
the people belong to Ravalta tribe, dec­
lared as tribal area. But the matter is 
still under consideration. In the mean­
time there have been agitations and hunger 
strikes on this issue. Now the local popu­
lation have dec!ded to start a movement 
from 1 st of May I and the Pradhans and 
Block chairmen have been asked to resign 
from their offices. 

So I want to draw the attention of 
the Ministry of Home Affairs to this issue 
and request that it should be settJed as 
soon as possible on the basis of the reco­
mmendations of the U. P. government. 

(v) Need to stop eviction of triblals 
settled in tbe forest land of Bastar 
district of Madhya Prade sb. 

SHRI MANKURAM SODI (Bas­
tar): Mr. Deputy Speaker, Sir, in most 
of the rural areas of Bastar district, the 
forest 1and has been grabbed. 'The people 
have been representing their case to the 
local representatives and the Ministers 
continuously and .they have been pleading 
that they have made this land fit for agri .. 
cultural purposes over a period of ten to 
fifteen years and that .they have been 
maintaining their families with this source 
or agriculture only. Because of their not 
getting the lease of the same land, the 
employees of the Forest Department are 
evicting those people from tbat land and 
have been misbehaving witb them. At 
most of the places, the arabbers claim "the 
land to be of tbeit ancestors and try to 

. ", 

establish relations with the local deities. 
Being . illegal grabbing, in the course of 
eviction the homes etc. of the tribals are 
burnt down. This leads to tense atmos­
phere and creates a bad image of the 
Government in the minds of tribaJs. 

I would, therefore, like to request the 
Central Government to direct the State 
Government to conduct enqujry within a 
limited period and to grant lease of the 
land to the eligible perSOllS. At present 
some selfish elements are provoking the 
tribals to grab the land and provo kina 
them against the Government. In future 
this type of activities should be checked 
strictly. 

(vi) Need to shift the headquarters 01 
Damodar Valley Corporation to 
Malthan in Bibar • 

SHRI SARFARAJ AHMAD (Giridih) 
Mr. Deputy Speaker, Sir, the intention 
of the Government in establishing the 

Damodar Valley Corporation was to supply 
electricity to Bihar and West Bengal and 
provide employment to the people of the 
backward areas of Chota Nagpur and 
Santhal Pargana of Bi har and West Ben­
gal. With the same objective, Bokaro 
Thermal Power Station, Chanderpura 
Power Station, Durgapur Power Station 
and some other power stations had been 
set up earlier. The most of the working 
area of Damodar Valley Corporation, is 
in the State of Bihar, but its headquarters 
are situated in Calcutta and due to this 
reason West Bengal has controJling power 
over the project and in the matter of re .. 
cruitment and promotjo~, the people of 
Bihar have been neglected. As a result, 
there is resentment and dissatis­
faction among the people of the backward 
areas of Chota Nagpur and Santhal Par­
gana in Bihar. It is also tho policy of 
the Government that the headquarters of 
a pro.ject should be sit~ated in tbe 
project area. 

It therefore; request die Government 
that the headquarters of Damodar Valley 
Corporation should be shifted to Maithan 
and a solution should be found to provide 
suitable share in employment and promo- I 

tions to the people &f the backward areas 
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(Shri 8arf_raj Ahmad) 

of Chota Naapur and Santhal Pargana or 
Bihar. 

(,ii) Need for early completion of 

rath,a', projects In the North-Eas­

tera parts o·f India. 

SHRI BALWANT SINGH RAMOO­
WALIA (Sangrur) : Mr. Deputy, Speaker 
Sir t the sanctioned projects for expansion 
of railways for ... the development of north 
eastern States and Union territories are 
lying incomplete due to lack of funds and 
inefficiency of the construction authorities. 
Even after the partition of the country, 
Tripura was not there in the map of Indian 
llailways. In 1964, the first attempt was 
made to connect this region with railway. 
Jines. There was a plan to lay a 33 
kilometre Pong railway line from Kalighat 
to Dbaram Nagar and the State Govern­
ment had proposed to extend ·the sa~e up­
to Kumragbat. There. was a provision 
for spending Rs. 30 crores on this project, 
but till now a sum of Rs. 16 crores has 
becm spent. An amount of Rs. 1.63 crores 
bas been spent on the project of railway­
line from Nilpara (Assam) to Malikyog 
(Arunachal) which is about 31'46 kilo­
metre long. On La1a Bazar-Lalaghat. 
Mere.,al railway line, which is 49 kms. 
long and which will cost Rs. 26 crores. 
only Rs. 10 crores have been spent so far. 
Another project of Eklahi to Maldah which 
is to be completed with an expenditure of 
Rs.42 crores is still incomplete and only 
Rs. 50 Jakhs have been spent 'on it so far. 
All the railway line projects of this area are 
l,in. incomplete. Due to lack of trans­
pGrt facilities, many undersirable incidents 
are taking place in tbis area which arc 
creating suspicion and fear in the s'ociety. 
If-timely action is not taken for the deve­
lopment of this region, these problems, 
whieh appear to be minor, will assume 
huge proportion and will atre,~t ths entire 
country. So, I request the Govern­
ifHnt to pay special atten1ion to this pro­
bJ.m and clear the obstacles which come 
Ib tile way of developmental activities 
tfrere. 

(viJi) Need to provltle dle.al oJ1 at 
.u.,. .... ed rate. t. _aller ....... 
•• of. Kakla.tla t. A.ra 
Prade ... 

SHRI GOPAL KRISHNA' THOTA 
(Kakinada) : Mr. Deputy Speaker, Sir. 
U is a pity tbat Government is discrlmhia­
tin, between fishermen operating 'bit traw­
lers and tbe others using smaller ones in 
the matter of allowing subsidy on HSD 
oil the price of which bas risen steeply. 

I may mention that the present nearly 
900 or so smaJl fishernlen are using mocba .. 
nised boats catching fish and other marine 
products. As Government is no doubt 
aware that the price of H.S.D. oil has· 
been rising consisten~ly since 1975 and tbe 
smaller fishermen using mechanised boats 
are now feeJing the pinch of the steep rise 
in the price of the H S. D. oil and have 
been requesting them to give them H.S.D. 
oil at subsidised rates. In fact~ fisherm·en 
using bi, trawlers are already gettlog 
H.S.D. oil at subsidised rates. The amaH 
fishermen have more deserving case beea· 
use their only source of livelihood is to 
catch from the sea and they are finding it 
difficult to compete with big trawlers, who 
besides having other advantases over the 
smaller fishermen get H.S.D. at subsidised 
rate. The fishermen have already sent 
number of representations. Moreover if 
these fishermen are helped they CaD inc­
rease their output and help tn increasing 
exports to earn foreign exchange. 

I. therefore, request the Government to 
come to the··rescue of the smaJIer fisher .. 
men of Kakinada and to give them diesel 
oil at subsidised rates. 

DEMANDS FOR GRANTS (General) 
1986-87-Contd. 

(I) Ministry of Home Affai"-Contd. 

[En,Ii,hj 

MR. DEPUTY SPBAKER : Now, 
the a.ouae win take up further dfscuss.on 
.and votina on the Demands fot Gtabts 

, under the control or tbe Mihistty of 
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Ho.t.De Aftiairs. The Home Minister will 
speak. 

THE MINISTER. OF HUMAN RE­
SOURCE DEVBLOPMENT AND HOMB 
A.FFAIR.S (SHRI P. V. NARASIMHA 
RAO): Mr. Deputy Speaker. Sir, fifty .. 
two ,hon • .Members have participated in 
this, debate and it took ,more than double 
tho 1ime which was allotted., So I concl­
ude that the debate has been exhaustive. 
Equally exhaustive have been the interven­
tions of my two colleagues. Almost all the 
points raised which needed a reply have 
been" replied to. 

So, Sir, I would be very brief because ' 
I wOQld not like to repeat the replies 
given by my colleagues. I would only 
make a few points of jnformation . which 
perhaps would be found useful by the hon. 
Members, particularly those who have 
raised these points. 

Sir, a point was raised about the 
modernisation of the Police administratjon 
in the States. We aU realise how impor­
tant it is. The sophistication that is gett­
ing imported in the methods used by the 
offenders in the commission of crimes re­
quires tbat equally sophisticated, equally 
effective methods and. modern equipment 
js available with the Police also. For this 
purpose the Central Government is assis­
ting th~ States to tbe extent of Rs. 10 
crores annually. 

Sir,. we all come from the States and 
from tbe villages and ·we know how diffi­
cult are tbe. conditions in regard to hous-
Ing for the Police personnel 
there. For poJice housing which 
again is a matter on which much 
needs to be done Rs. 204 crores have been 
given. For new police stations Rs. 21.5 
crores and for buildings for police stations 
Rs. 27 crotes have been given. Whatever 
is boing done will be found useful. I 
know that this is ,not adequate consider­
InS tbe fact ·that police force is being aug­
monted. For obvious reasons, these needs 
have to bc .met on an increasing scale, but 

all tbat' I· would like ,to submit to tbe H·ouse 
is :that tlio Central Government is doing 
ita, ·boat. What is 1u(ppeoioB IS ;that .n 
these itema faJi under the non·Plan ·sector 
aDG naturally ~ho,o is a .tend,ncy Qot to 

treat non.Plan sector as a priority sector. 
We consider all the time that plan sector 
sbould find priority over the non.Plan· 
sector and whenever there is a cut iD ex­
penditure and need tor economy, the non. 
Plan sector is singled out for economy. 
But, in tbis case, we are quite clear that 

. althought this is a non-Plan sector, this, hal 
. to be treated at par with the Plan sector. 

Because w~thout this sector being takoD 
care of. without the law' and order sido 
being taken care of adequately, nothing 
else wil1 work; aU the development pro .. 
grammes will come to a grinding halt and 
we will find that the plan sector will also 
get affe'cted eventually. So, we attach ,re. 
at importacne to this sector although we 
cannot technically transfer it to the pl.n 
sector. My colleague. the Minister of 
State for Internal Security~ I, believe, has 
informed the House that there is a Plan­
we are almost treating it as a Plan, a Five' 
Year Plan-within which certain things 
need to be done and we are trying to find 
money for it. What we would like to 
appeal to the State Governments is to do 
the same. It is possible that at the State 
Goyernments level certain plans, 
certain schemes of housing aDd 
other things . concerned with the Police 
personnel get cut, get reduced, because thoy 
are techically non-Plan and may be tbeir 
Finance Departments would say that they 
should not get a priority but I would like 
to say on this that there has to be a con­
sensus at the Central Go\ernment 'level 
and at the State Governments level. It· 
will have to be a joint consensus that on 
this we will not take a technical stand and 
say that because it is a non-Plan, we will. 
not reaHy give it the money it requires., 
So, wheth~r we technically call it a non­
Plan or a p;an the point is that in point 
of fact, we have. to give the funds required 
for the· modernisation, Police housinl, 
building up police stations and whatever 
police amenities are to be Biven. Now 
this is one point of information which i 
wanted to share with the House. . 

Then the other question' which ~.s 
been raised is about the impleme~tation 
of the rccom·mcDdations of the NadoJ;lal 
Police Commission. Now, there ato ab.().ut 
SOO recommendations, most of tb~m, a"," 
concorned wi~ the S.tates. Out or soo, '''. 
pertain to .the ,Central OoveruIQent. ,Out 
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of these 8S, 82 havo been disposed 
ot and final decisions have been 
taken. Only three remain to be 
decided. These three matters are 
under examination in consultation with 
tbe States asain, because one of them, I 
am told, is about· the service conditions. 
Now, service conditions naturally would 
need financial outlays and a deeper exami· 
nation' of the matter from all points of' 
view would be needed. Therefore, this 
may take a little' time. But even so, I 
would like to assure the Members who 
have raised it and the House in general 
that we are ,not really delaying matters 
and we are taking expeditious decisions 
and action. 

Now, Sir, about the Arms Act, some 
Members have expressed some apprehen· 
sion that at the State Governments levels, 
there is some kind of uQdue leniency 
shown in giving licence to arms. Now, 
1he Arms Act has been amended and now 
Police verification has been made com· 
pulsory. Now, If this is so, it only needs 
to be implemented, in the sense that the 
leniency, the alleged lenIency would have 
to be reviewed & we would bave to make 
rules which are a little more stringent 
than before and only after the . police 
clearance is received, the request for arms 
should be considered. We have inrormed' 
the State Governments that semi-automa­
tic weapons and carbines, etc. should not 
be licensed, should not be allowed ,to be 
licensed. There is a ban c:>n the issue 
of licences for these weapons. So, I think 
with these measures, tbe apprehensions 
expressed J,by the bon. Members would be 
met to. a large extent. 

About the North .. East also some Mem· 
bers have raised certain questions. We 
know that the North-Eastern region has 
special problems, problems of distance, 
problems of development, problems of 
most of tbe States having cQme into the 
planning network later and, therefort, 
some accumulated development problems 
beiDa faced by them. An these things are 
known' and 1 would liko to assure tbe 
House that special steps are beiDI taken; 
special attention is beiDS bestowed OD that 
rOli,on and a Committee of Union' Mini- , 
Iters beaded by the Homo Mibister with 

Deputy Chairman, Planning Commission 
also as a Member, to which Chief Minister 
of the North-Eastern States a~e invited, 
has been formed That Committee has been 
formed for monitoring the implementa­
tion of the major Central Projects and 
also removing difficulties, if any. in the 
implementation of the State projects, if 
they are pending with tbe Centre like 
forest clearance etc. There are many 
matters in which the Central Govern­
ment t\eeds to take decisions expeditiously 

, in order to clear State projects. All these 
matters will be looked into by this 
Committee. I understand that the Commi. 
ttee is going to meet very soon and per:­
haps at the very first meeting, we ,will 
have a mu~h clearer picture of what ques­
tions are involved, what matters are in­
volved, what decisions are involved a'nd I 
am sure, that this Committee will do 
everything to expedite all these matters. 
Recently, a team of Secretaries for the 
first time has been sent to Arunachal 
Pradesh. It was a revelation to thenl to 
see the problems on the ground and 
they have told us that this has been a 
very useful experience and ·they would 
like more teams of this kind to go to all 
the North-Eastern areas so that they 
acquaint themselves with the problems 
and do their best to expedite 
decisions connected with these 
problems. , I would like to again say 
that this- method would be continued, they 
would be asked to "isit other States acc­
ording to a phased programme. The point 
to be stressed here is that we are in close 
touch with the problems arising in the 
North·Eastern Region and ~re taking all 

, steps to ~ce that these problems are not 
allowed to simmer and result in undesir­
able consequences. We would be dealing 
with these problems in time and effec. 
tively. 

One Member raised a point about 
prison administration. This is a v'ast sub­
ject. It will not be possible to dea1 with 
it in the course of this reply, but I wou Jd 
certainly like to say that the prison 
administration has itself become a very 
important part of the State administration. 
PersonaUy t I know a little more about it 
because I was incharge of prisons for five 
years in my State and I knew what the 
real difficulties are. T~e secur~t)' in tho 
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prisons, the Buarding of the prisons bas 
become the main question. . AltbouSh I 
would say that there are many .otber 
questions. deeper than this, we do not go 
into those deeper questions, quest.ions. of 
motivation of how we have to deal with' 
the prisoners, the questions how 'the reac­
tions of the prisoners have to be taken 
into account. there are many other 
things which at the level of the State 
Government, the. Minister concerned 
would be dealing' with, but naturally at 
this Jevel the matter comes up when there 
is a jail break. It is bad enough; it should 
not happen. I understand that a Commi­
ttee has been appointed. The Ministcr of 
State for Internal Security must have told 
the House already. We have formed a 
Committee to look into the security as­
pect of prisons, which aspect has become 
very important. Airports are also included. 
All the points from where escapes take 
place are being clubbed into one and the 
Committee wHl be looking into this. 

Then, there is the question of da~oity 

infested areas. This is a very valid gen­
uine question. This matter has been going 
on. We are facing it for' more than three 
decades. In the ravine areas where even 
at a distance of a few yards, one man can­
not see the other, security or arresting a 
person or catching a person becomes al­
most an impossibility in those areas. Any­
body can hide and be undetected. These 
areas have! now been taken up for dev­
elopment. An outlay of Rs. 641 crores 
has been made; Centre Rs. 240 crores and 
the States concerned, namely UP, Madhy~ 
Pradesh and Rajasthan account for Rs. 
399 crores. With this amount, the sche­
mes to be implemented are improvement 
of communication and ravine reclamation. 
Now, not much seerrs to have been done. 
It is only the beginning stage. But ravine 
rec1amation, as hone Member can appre­
ciate, is a new programme, a programme 
which needs a lot of expertise. It is not 
easy to reclaim an area which i'as been 
10 badly eroded that it has become a 

. ravin:e. How one can really make that 
area useful for any other purpose, other 
then hiding is a matter wh~ch involves 
some expertise and we would· watch the 
progress of this proaramme and we wo~ld 
be, if the members so desire, informtns 
tho Houst from time to time. What I 

would llke to say is this, This is aD jmpor. 
tal,lt programme and unless it is under. 
taken, tho que~tioD which has been troub­
lina us for quite a 10DS time cannot really 

. be dealt w1th effectively. 

Then" a question was raised about· 
the Andaman Nicobar Islands and Laksha .. 
adweep. And hone Members made a stat.­
ment, which is not quite charitable to say. 
that only unwanted o~cers are sent there. . 
Now I would like to' assure the House 

. that we have no earmarked areas for UD­

wanted officers. They are aU over. 

SHRI S. JAIPAL REDDY: Unwan­
ted places or unwanted officers '1 

SHRI P. V. NARASIMHA RAO': 
The eifort, on the other hand, has been 

. to make it more attractive for officers to 
go to these places when they are posted. 
You see, the pJaces are distant. That is 
all ! It is not the Kala Pani of ·the· old 
days. ProbablY:I there is at the back of 
our minds, a kind of impression that the 
Andaman and Nicobar islands are just an 
extentsion or just a continua tiOD of the 
old Kala Pani. It is not so. Those who 
have gone there will testify that it is not 
so. It is jast tbe opposite. 

AN ;HON. MEMBER :Jt has now 
become a tourist spot. 

SHRI P. V. NARASIMHA RAO: 
That is right. But we are not really very 
Inuch in favour of making it a tourist 
part all over. Now the question is whether 
we can have two or tbree islands out 0 f 
all those islands and develop them be-

., ' cause again tourIsm cannot really over. 
ride considerations of security. So this 
matter has been gone into. When I was 
in the defence Ministry, we went into it 
in gre.at detail. There may be some deve .. 
lopment on one or two islands for tourism .' , but nothing beyond that as far as I can 
see. But even otherwise these islands are 
beautiful. These islands are no lODger the 
forbidding areas that tbey used to be 
thought of. 

AN'. HON. MEMBER: They have 
become a heaven on earth. 

SHRI. MANORANJAN BHAKTA: 
Th'aok you very much for tbe kiad ~Oll. 
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J)ltrMnt. But ~t the same time, help us 
also. 

SHRI DINESH GOSW AMI : Officers 
are so reluctant to go firstly because there 
are no educational facilities. 

SHRI· P. V.· NARASIMHA RAO: 
This I can understand. But do not call 
them rejected officers. These officers are 
perhaps picked and chosen. 

SHRI DINESH GOSWAMI: Sec­
ondly, they feel that city life is not 
there~ 

SHRI P. M. SAYEED : Sir, 15 to 20 
per cent of the funds allocated are not 
being utilised and they are being surren­
dered. You please look into it. 

SHRI P. V. NARASIMHA RAO; 
That is happeninq in places which are 
closer to Delhi or Hyderabad or Nagl'ur. 
Lapsing of funds is a maJady which 'afflicts 
almost every Stat~, and not just Andaman 
" Nicobar or lakshadweep. May be the 
reasons in this case are different. We can 
10 into the question of lapse. May be we 
will have to monHor the whole thing 
more effectively. We will have to see that 
there is some follow up action. · 

SHRI P. M. SAYEED: Sir the lap­
sing of funds is more than 50 per cent. 

SHRI P. V. NARASIMHA RAO: I 
understand that. I can appreciate that 
this lapse of funds is a matter that needs 
to be gone into in greater detail. But it 
is not because the person sent th!re is 
not good. That is what preciseJy I am 
trying to say. 

SHRI P. M. SAYEED : I have con­
crete reasons to believe that. Earlier in 
1982·83 and 1983-84, for three years, not 
even a single pie was surrendered. But 
why is it happening now? 

SHRI P. V. NARASIMHA RAO: 
He bas himself said that two years ago, 
there was no ]apse and this year there is 
a Japse. Next year there will not be any 
Jap.. a,ain. So, tbis, aoes on up and', 

dowD. Why do we make' an issue out of a 
matter like this? 

These are some of the points which 
were raised. But I would ]ike to raise one 

, or two general points which, in the con. 
text of the Home Ministry, are important 
and certa;n steps are being contemplated. 

DR. DATTA SAMANT: Law and 
order adminjstration is an important issue. 
Police should' not interfere in peaceful 
lock-outs and strikes. 

SHRI P. V. NARASIMHA RAO : 
We are not interfering in any of the Jock. 
outs or strikes. Are we interfering? 

DR. lJATT A SAM ANT: -(Bombay­
South Centre) The employers are using 
police against workers. Because of your 
National Security Act, I myself was arres­
ted two or three times. How do we know 

, as to how this Act is going to be used? 
40 of my activists were arrested under 
this National Security Act during the tex­
tile strike. I raised this important point 
earlier also. This ,House was assured that 
this Act would not be used against the 
workers .......• 

(Interruptions) 

SHRI P. V. NARASIMHA RAO : 
N ow I have heard tile complaint. But I 
do not see how I come into it 'and where 
I come into it. because this is a. local 
matter. What the police are exp~cted to do 
in a pa.rticular area on a particu1ar issue 
in' a particular situation is a matter on 
which we cannot really nlake any final 
judgment here. 

DR. DATTA SAMANT: Govern­
ment is not just looking into all these 
things ... (Intertuptiolls J 

In Akbar Hotel, people are. losing 
their jobs and police had made Jathi char­
ges on them. Government should give 

, some directives on this matter. 

SHRI S. JAIPAL REDDY : He is 
referring to the class character or tlte 
police. 

SHRI P. V. NARASIMHA ltAO: 
Polic. is no cJa"~ 



BofWe reGnellM, lwould JJke to' tftJone 
or ttm very> imPortant questions' on wbleh 
I ·w_" iltVit&,tite members to 'aPrtly their 
m"DcIt\ 10:' that' at sont& awropriate time 
'WI could discuss ttriJ8' matter inside the 
HOUle aad outsi'e the House. These are 
very important maUers. 

40 years ago, a person who was a 
citizen of India is perbijps not· a citizen 
of'lndia tocIa'y. He is a citizens of Pakis-' 
tan or he is a citizen of Banala Desh. 
This is tbe result of Partition. We' are not 
in ~ position to say who is an Indian, and 
Wtio is not an Indian because we have not 
10 far'taken adequate steps to improve 
our vital statistics programme, improve 
citizens' registration programme and the 
infiltration that has been tak.'en pJace, and 
the scate on which it has taken place, has 
Jed to problems which are well-known. 
Now, for that ge'OerhtioD. the generation 
wblch happened to be Indians in 1940 or 
1946 or 1945, but do not happen to be 
Indians today, they are of a different nati­
onality. Their problems were different. 
Their emotions were' djfferent. And their 
attitudes were different. Now, there is no 
need to continue those attitudes, because 
after {orty years, we have to firm up our 
citizenship arrangements. I use the generic 
word 'arrangement' because many other 
things are involved in that. In a village of 
India, who keeps the vital statistics­
either the Patwari, if. there is one or 
some one at that level, who is not inter­
ested in writing in a register if a baby is 
born or a person dies, he gets nothing 
out of the birth of a baby or death of a 
persOD. So, he is Dot interested Today, 
our vital statistics are not at all reliable 
·and· based on th~se statistics, we are 
making many of our Plans. Therefore, I 
would like to submit to hon. Members 
that we must, as Mombers of Parliament, 
as Leaders of public opIDlon, 
aI' public workers, take .this up as 
a very important national programme. 
The Central Government, the Home 
Ministry are doing an exercise. We would 
like'to firm up tbe provisions. not only 
the lelll provisions. You can pa'lS all 
the laws. Let us' say that tbe Citizenship 
Act is Boing to be renova ted, but then 
that is Dot the .nd of the story beeause 
'that is th. b •• innina of tbe story. How to 

implement'.t IDd, il you do not,~ent 
it very firmly and correctly ri,l1t from the 
grassroqt level, 'nothing . is aoi_ to 
haP,PCD. 

The ,Assam problem. I do not· bave'.~to 
refer to aU the problems tbat have c ... 
up already and are likely to coa. up. 
Therefare, the viial statistics pro,raDlale 
needs to be firmed up, needs to be IiYO. 
a faw:c lift and this is what we arc coIlA­
dering. This' is one important as,eGt. 
The other is the investiption aDd the 
prosecution stages under the Criminal 
Procc~:dure Code. Now, we find that 
thore are certain gaps, according to tble 
Indian Evidence Act, what is talcen ;._ a 
probative force is different, may be·, jf you 
'appJy a different criminal Jaw, tho proba· 
tive force will be different. So, we are 
confOMling to the standard norms Jaid 

.' down in the India·n Criminal Procedure 
Code and Evidence Act.. Now, the diftt­
culty is that the work and the Dumlfers 
ha·ve increased so much that the' quality· of 
investigation bas tended to suffer ln' the, 
last few decades. . 

I n our young days, we used to hear of 
very famous investigators,' even sub­
Inspectors, Deputy Superintendents, who 
did some very difficult things, difficult 
investigations successfully. Now, even 
today, this might be happenina, but aene­
rally there is an impression that the level 
of efficiency in in vestigation has gone 
down. We are looking 'into those matters. 
We win have to look into those matters . 
even more closely than we have bem 
doing, because unless the investigation 
level is proper and efficient" nothing elao 
may happen. We know that a man has 
committed a murder in a viUage. You ask 
any villager, be will tell you, but the man 
goes seot free. ' Because according to the 
Indian Evidence Act, we are nat .able to 
produce evidence before the court and the 
court, wh'ich is guided by the Indian Evi­
dence Ac't has to say that it has Dot been 
proved. Not that the murder has Dot takon 
p1ace. The murder has taken place. It is 
not' proved. Therefore, this lentl,man or 
the opposite of it who has committed . tbe 
murder comes back to the vinal.. That 
is happenioa ill our villales every dlY. 
There, are multi!)le murders. ,It. potlOQ 
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who is underloinl a sentence. goes on 
. parolo. commits a couple or murders more 
and ,oes back-because all these gaps, aU 
these lacunae in investiaation, in prosecn­
tion are really creating a situation like­
this. We do not intend that situation to 
be' created. We do not want any innocent 
person to be punished;. but at the same 
time. we have to tako a stand, that we 
also equaUy do not want an offender to 
be released, to 10 scot~free so easily, as is 
beiDa soon tod~y. Therefore ••• 

SHRI ATA .. UR-RAHMAN (Borpeta): 
I am sorry to interrupt. Is there any step 
taken' to separate investigation from law 
and, order ? That is a very vital 
problem. 

SHRI P. V. NARASIMHA RAO : 
That is one of the matters which we wi)] 
have to look into, very carefully. There 
are pros and cons. Let me tell you: in 
tbat, there are pro's and cons; but we will 
have to take a view on that. 

Now, the first thing to do IS to make 
a case study. It is Dot just a matter of 
raising a point. or making an answer or 
putting a question.' It is not like that. It 
is something whicb has to be behind tbe . 
scenes. Some people have to be put on 
tbi.. A case study: how did a particular 
case collapse, at w~at level did it coUapse; 
due to what reasons did it collapse, and 
whether you can generalize it, and you 
can draw a conclusion out of it, to be 
useful to the investigators, to be useful to 
the prosecutors, and to be useful to the 
Police administration, alJ ·these things will 
ha vt to be gone into. 

Alain, about modern investiaation 
methods, and the prosecution dependina 
on tbe Case Law which has been accumu­
lating for decades and decades. Wc will 
have to think. of new instructions to be 
JiveD to the personnel who' arc dealing 
with these matters at the field level. All 
tbese matters wdl have to be taken into 
account. It is not just a question of 
dealina with the matter as it adses. of 
deallna with an issue as it arises, i.e. the· 
tire ensine aspect. That is there; that is 
v.ry important. But behind tbis, there it 
• lot of work tbat needs to .bt done, and 

I would Uke to tell the House that tbe 
Home Ministry bas seriously taken up all 
tbese mattersj and in course of time. we 
will be . firmin. up .111 tbese important' 
aspects of Police administr.ation, and we 
would be brioains about a real, substantial 
improvement in the whole administration, 
in aU aspects of the administration. This 
is what I wanted to' inform the House. 

DR. DATTA SAMANT: At what 
Itage is it 7 

SHRI P.V. NARASIMHA RAo. ~ Th. 
point is : It is not one project. . It cannot 
be one project. It is a continuous process, 
but it canDot be eternal. When we call it 
a continuous process, we cannot say that 
we will ao on doing it for ever. No, it 
will have to be taken by stages. It will 
have to be . taken up .•. (Interrupt ion,) in 
a particular, manageable form, you see. 
If you arc talking of investigations, you 
cannot mix up other things with investiga. 
tion. That is a' different level where a 
d,fferent person, a different efficiency is 
needed. 

SHRI M. RAGHUMA REDDY 
(NaJgonda): What about strengthening 
of the Intelligence departments? 

.. 
SHRI P.V. NARASIMHA RAO: I 

think the Minister of State must have dealt 
with it. In any case, there is not much 
spoken at out it; is it not so ?(lntertuptlons) 
So, these are the positive and perhaps 
the lasting aspects which we have to go 
into; and I would like to inform the House' 
tbat we are taking up these matters. 

I am not saying tbat it is a project 
. which is going to be completed in so much 

of time, but thc point is.: as we go along, 
tbis bas to be civen careful attention. 1 
hope I have ... (Interruptions) 

KUMARI MAMATA BANERJEE 
(ladavpur) : Sir, I have an important 
question ..• (Interruption,)·· 

. ··Not recorded. 
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MR. DEPUTY SPEAKER.: No. I 
won't anow others. ' (lnter,,,ptio,,,)·· 

This is not a debate. (/nt,rruptlons)·· 
Tak, your seats. 

All at you take your seats. Madam, 
take your seat. 

(Interruptions)·· 

MR.DEPUTYSPEAKER: Idon~ 
allow it to go on record. 

SHRI P.V. NARASIMHA R~O: I 
thought Mirdha Ii had already dealt with 
it. (Interruptions)·· 

13.00 hrl. 

SHRI DINESH GOSWAMI: We 
made a pojnt that those persons who were 
victimised during the 'Assam movement on 
central and semi-central sector-about 75 
employees-for them no relief has been 
granted and the Assam Accord has not 
been jmplemented. which is creating a lot 
of discontentment in the State. Will you 
kindly say something on that ? . 

SHRI P.V. NARASIMHA RAO : On 
the Floor of this House you have raised 
this point. We will look into it and if 
there is anything to be done, it will be 
done. 

SHRI ABDUL RASHID KABULI : 
I have raised a point regarding election in 
Jammu & Kashmir because the Governor's 
rule has been imposed there. The people's 
will warrant that there should be election 
at the earliest; people want to restore 
democracy in the Jammu & Kashmir 
State. 

SHRI P.V. NARASIMHA RAO: W. 
are aware of your views. 

SHill S. J AIPAL REDDY: Should 
we not aware of your views ? 

SHRI P.V. NARASIMHA RAO : Our 
views are mad~ known by action. 

SHRI ABDUL RASHID KABULI : 
You should support 'our casco We want 
to restore democracy there and want that 
elections should be held at the earliest. 

MR. DEPUTY SPEAKER: I sliall 
now put all the cut motions moved to the 
Demands for Grants relating to the 
Ministry of Home Affairs to vote together, , 
unless any hOD. Member desires that any, 
of his cut motions may be put separa tely • 
All the cut motions Mltr, put and negatived 

MR. DEPUTY SPEAKER : I shall 
now put the Demands for Grants relatiD. 
to the Mini sfry of Home Affairs t 0 vote~ 
the question is : 

· 'That the respectivo sums not 
exceeding the amounts on Reve­
nue Account and Capital Account· 
shown in the fourth column of 
the Order Paper be granted to 
the President out ot the Consoli. 
dated Fund of India to complete 
the sums necessary to derray the 
charges that wIll come in course 
of payment during the year cnding 
31st day of March, 1987 in respect 
of the heads of Demands entered 
in the second column thereot 
against Demand Nos~ 47 to 56 
and S6A relating to the Ministry 
of Home Affairs." 
The motion was adopted 
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(II) MI.lltr, 01 ~ood and CIvil SuppJl •• 

MR. DEPUTY SPEAKER: The 
House wi.)] now take up discussion and 
VOtJD, aD Demand Nos. 42 and 43 relatina 
to the Ministry of Food and Civil Supplies 
for whicb 6 bour..A have been allotted. , 

Hon. Members present in the House 
whose cut motions to the Demands for 
Grants have been circulated, may if they 
desire to move their cut motions, send 
8lips to the Table within 15 minutes indi. 
cating tbe serial numbers of the cut 
motions they would like to move. Those 
cut motions only will be treated as 
moved. 

A Jist showing the serial numbers 
of cut motions treated as moved will be 
put up on the Notice Board shortly. In' 
case any Member finds any discrepancy in 
tbe list he may kindly briDg it to the 

· . 19111-11 UI 

notice of tbe Ofticer at tb. Tabl. without 
delay. 

MR. DEPUTY SPEAKER ,: Motion 
moved: 

"That the res pective sum. not 
exceeding the amount on Revenu. 
Account and Capital Account 
.bOWD in the Fourth column of 
tbe Order Paper be aranted to 
the President out of tb, Consoli­
dated Fund of India to completo 
the sums necessary to deiray the 
charges that wil1 come in courso 
of payment during the year ending 
31st day of M'arch, 1987 in respect 
of the heads of Demands entered 
in the second column tbereof 
against Demand Nos. 42 and 43 
relating to the Ministry of Food 
and Civil Supplies." 
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SHIl 'c. 'MAllHAV a.BDDl,(~dtla· 
,bad): I riI. to mate a ,few _tJIIbe.tl "08 
tbo Demands for Orants relatiDa . to .be 
Ministry of Food and Civil Supplies which 
is' 'befort 'UI.. Wuea 'I' thinl of· this' ~Midj8try 
tbt first ·thing that eomea to tbo' 'mind of 
.,body in this ,House il tho 'Food "Cor­
"PGI'Ation df 'India' which has 'IJecome '. 
,wbit. olepbaat. I .am ·,emiaded of the 
4iscuaion we had on the Floor ,of tbis 
'BOUIO'earller and varioua queStiGDS .. ere 
:r.aised and the 'replies woro ·Iiven by .the 
Minister about that ·Ministry. Very 
'fec,cntly, when a number of wUqations 
were made, the Minister is . on record 
stating tbat he himself is not happy about 
tbe functioning of this Corporation. It is 

. a pity that, in spite of the support exten. 
ded to this Corporation and tbe Govern­
ment on the Floor of tbe House, it bas 
Dot come up to our ex peotattons. Very , 
r.cently, we have inoreased the authorised 
oapital from Rs. 550 crOles to Rs. 1000 
~rores. We bave convorted Rs. 3,350 
crotes of loan into ~uity. We have 
liven a ,lot of concessions to this Corpora­
·tion by way of cash credit facilities from 
-consortium of banks and by the Reserve 
Bank of India so that the Corporation 
may let loan at a Yery concessional rate 
of interest, of 14 per cent as asainst 
c;ommcrcial rate ·of 17i per oent. 

Recently we have reduced the burden 
of tho buffer stocks to ten million . toanos. 
8S ·tho Corporation wa~ burdoned with Jot 
of stocks. In spite of· all tbose f.cHities 
which are .beiDI given to this Cer'potation, 
it is 'really surprising that the Corporatien 

_. baa Dot been functioniq in a way it 
Mould function, as an efficient 
. ofsani sa ttO.D , in charge of the manaadment 
,of foodstuffs' in this country. 

The hon. Minister, while giving reply 
·,to a que,tiOD, be said tbat the transit and 
storage losses of' the Corporation duriol 
the last five years had been of tbe order of 
abotlt Ra. 6OO 'cr6res. 

THE MIMlS~'J::R." OF gOMMBRCB 
~:AND PooD 'A·NO "CIYI·L' S,UPPLIES 
(SHill P. SHIV SHANK_) : 'Six 
hundred crotes ? 

In 1980.81 diO Ie .. Was to tlte _, of 
as. 100 crorel, in. 1981 .. .82 it was B.a. 11' 

J Crotes, 'in '1'82.13 it ~$' R.s. 1~3 "crote8~ lb 
,·t983.1'4" it 'Was as .. \140 crores 'and in It84-
'S, It fta'R.IS. 1'22 ct'6tcs. . 

Similarly, the wastase of foodltailit 
'Ind )Otl oft tbat acc6u~t was iD'l~al 
''or the otdet of 6.43 tonnes, in 19$1~82 f.t 
t1a$" ti.S3 'lakb . tOnlies, in 1982 .. 83 it' W •• 
7:40 iatb' 'rontret, in '1983·84 it was '6/74 
':fakb tOatses and in 198~8S' it wai' elf tf)e 
order of 5.72 lath tOll'lles.' . 

This is the ferformance of this C"r· 
'poration which is expected to 'serve tile 
~pubJjc of tbis country, as an impor.at 
oraanilation wbich is cbaraed with .e 
1'08po,DsibiUty of procudaa :and distJibutiDa 
rood.t·uffs in this' country. 

Now, the major function of this Cor­
·poration. as we aU know, is to procure 
foodstuff's 'aDd supply' these commodities ·to 
1be 'State Govoram.nts at the issues ',rJot. 
Since" tbe, issue price of -some '. oommoclftles 
was lower ,ban the 'Proourement· 'pdoe .. 
the Government of India has 'been'suba'. 
diai.. the finaBces 'of the Corporatk)o. 
This 'year, the' subsidy bas 'been to ~,tbe 
extent of Rs. 1,650 'crores, and fer IRtJQt 
'year, we have made an aUcJcition ,of. "s. 
1,750 ".crores. Tbe 'subsidies had lbeen 
'increasing year after year and with "tbe 
inf'fDcieDcy of tbe Corporation, I am 
'afraid. 'We may bave to continue the 
subsidies 'DOt only because we want'tbe 
foodstuffs to' be supplied at choaper "rat •• 
but allO because ·of tho iaeliciency (if the 
Corp.ition aDd more' and more subsidies 
·wiH .. liven to tills· Corl'oratioD . 

Sir, another main function of fbis Cor. 
'poralioD-:-of this Mfntstry-and a vfty 

.,re~ijtous' ftaDctioD at that-is the public 
distribution system.' Now, what is lhe 'per­
'fornntJice of' the public distribution' s1Stem 
in out country today? The public 'dIU.tj. 
butfon 51ltem' wbieb is hi existence fot' tfJ. 
'Jut thirty to thirtY-five ",an has just 
'tCftfttiDed a ~distrlbuti()'n' sYstem. 'It .... 
fUfttlc1e<t that"this :ry~em ''WOUld' be a 'If*, 
·~tve hlltrUtDlDt or ~ven)' .newta. 
~ictn. To' WI." extem fin 'this ilit\ttl66, 
"",Ii rtmnled , To ·\\tbat el'_f 'h.'s' .'. 1teYt 
t1tMa.~~ 1i~ ',..a, to',' till.' ,.,rt .. , ;'fIf 
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procuring and distributina foodsstuff in 
this country? What has been done to 
this public distribution system? It is a 
very interesting study. 

Sir, 1 had checked up certain figures 
trom other count,ries, as to what is the 
cost of public distribution in these count­
rios, when compared to our country? In 
reply to a question. the hon. Minister was 
very much on record saying that ho had 
00 fiaures of other countries, and tbat it 
was difficult to the Government to com­
pare fiaures as to what is the cost of pub­
lic distribution in our own country' and 
what it is In other countries. I checked 
tbe figures and found surprisingly that the 
cost of public distribution system in this 
country is very high, as a matter of fact 
hiahest, in tbe wbole world. Tbe Mana­
aina Director of the PCI himself has ,ex­
plained these figures to us and they are 
'Yery much revealing. He said that the 
administratative costs' were 6%, freight 
25%, cost of gunnies 10%, statutory char­
les 9% and storage losses 2%. Even if we 
believe these figures to be correct-I 
know some of these figures are mislea­
ding particularly the storage Josses-the 
total comes to 71 %. 71 % is a very high 
figure. With this, the commodities which 
the FCI is going to distribute, certainly they 
are going to be costly and we are going to 
.ubsidise at a bigh cost. The statement he 
made was on 15.2-86. The cost has been 
increasing during the last three years 
much more as compared to earlier years. 
More figures which he gave on that day 
are-handling cost which was Rs. 9.54 
per quintal in 1981 rose to Rs. 17.57 cro­
res in 1984-85-ao increase of 76%. Dis­
tribution costs rose from Rs. 37.87 per 

.. quintal in 1981-82 to Ra. 48.34 per 
quintal in 1984-85-an increase of 28%. 
Other administrative expenses rose from 
R.I. 11.33 crores to Rs. 15.31 crores in 
1984-85-an increasce of 36%. Salary bill 
rosc from R.s. 92.58 crores to Rs. 1 SO 75 
erores-an increase of 63%. Rail de~u­
rrage from Rs. 6 crores to Rs. 7.5 crores .. 
an increase of 26% I do not understand 
wby there should be such a hiSh demurr­
aae in spite of the fac,t the both FCI and 
llaUways are controlled by the Gov­
ernmODt. With such a high cost of public 
,I.tri"utloa, DO woader tllat "I "avi 'to 

con.tinue to subsidise everything wJiich the 
FCI is going to supply to the States, very 
heavily •. 

In spite of this subsidy, what is the 
performance of the public distrib.ution 
system? Where are we ,today? Apart 
from certain commodities such as aupr' 
and imported edible oils, because it hal 
became necessary for the Government to 
take up these functions recently, there is 
not much change in the system. It wa. 
said tbat they had increased the shops 
from 2.75 lakhs some years ago to 3.4!J 
lakhs. Certainly you have increased the 
number of shops. 

SHRI P. SHIV SHANKER: That is 
the job of the States. 

SHRI C. MADHAV REDDI : I know. 
I am generally talking of the distribution 
system. But merely increasing the number 
of shops has no meaning because you can 
go on increasing the sholls but what 
is it that you are giving to tbe 
States ? What is it that you are 
distributing through those shops? It 
is claimed that the distribution also has 
increased, the sales turn over also has 
increased during the last three years. But 
what is the turn over 'I Why it has increa­
sed 1 On what account 'I The turn over 
increase is mainly because of the new 
commodities which had been suppJied­
the imported edible oils and sugar for one 
or two years ~ and also because of the 
fact that the Andhra Pradesh Government 

. ha$ introduced the Rs. two per kg. rice 
scheme. This has come into the total turn­
over which has increased by about one­
third. The total rice that we are distribu­
ting in the whole country today is roughly 
of the order of about 60 lakh tonnes. 

SHRI K. S. RAO: In Andhra Pra­
desh .. 

SHRI C. MADHAV REDDI: Total 
rice which is distributed all over tbe coun­
try in all the States is about 60 lath tOD­
nes, out of which 20 Jakh tonues is distri­
buted in Andhra Pradesh alone. 

SHRI K. S. RAo : How could it coo­
stitute one-third of the total turn over? 
It is not only rice, leVlrat othlr thillli 
ar. al ••. t •• tl. 



JJ. d,. (tleN.) 

SHRI C. MADHAV. aEODI: I 
will tell you. It is because of the fact that 
Andhra Pradesh is the only State where 
full requirements of 60' 'per cent of the 
population are being, met by supply of 
rise. Elsewhere it is not so. You are only 
tinkering with the problem. How much 
rice is being given in Karnataka, or in 
Kerala, the rice consuming States '1 The 
pubUc distribution system fai t ed to give 
a new direction to the distribution of 
food stuff's, particularly those required by 
the weaker sections of the people. That 
being the case, what is the p'osition in 
Andhra Pradesh '1 I really deplore the 
controversy which has been started, which 
appeared in tbe Press. I do not want to 
go into this because it is not becoming of 
this House, it is not becoming of the 
State GQvernment or the Central Govern· 
ment to indulge in any such controversy. 
After all, whatever we do, we do for the 
good of the people, for helping the weaker 
s~ction. So, why should there be any con­
ro)ersy? We never said that the Central 
Government is not subsidising the food 
stuffs, the rice. 

point is that both the State Government 
and the Central Government are subs­
idising. This is the only commodity 
where t~ere is a massive subsidisatioD by 
tho Centre and the State together, and, 
because of this it bas became possible for 
the State, Government to introduce the 
scheme on a rnassivs scale and supply rice 
to the extent of fuJI requirements of tbe 
poor people ••• ... ••. ••• (InterruptloTU) 

SHRI P. SHIV SHANKER: I am 
sorry to interrupt for a minute. This is 
precisely, Mr. Leader of the Telugu Dea­
bam Party, what I have explained to the 
people and I shaH continue to do. so.' 
What had been done is that when it was 
said that tbe Centre is giving a step.moth .. 
erly tn'atment even on this issue, necess­
arily somebody had to explain these facts. 
He is very much right. I have said this 
more than once, that the State and the 
Centre both are giving the money. Where 
the State has been committing the mistake 
is not teHing the real truth that the Cen .. 
tre is also giving the money. This i3 the 
point which I have been trying to ex­
plain. 

SHRI P. SHIV SHANKER: I am I"~ 

glad with this statement. 

SHRI C. MADHA V REDDI : Cer­
tainly. This is a statement of fact. Every­
body knows. 

SHRI P. SHIV SHANKER: The 
Leader has at least said this now. 

SHRI C. MADHAV REDOI : Yes. I 
want to be on record that the Central 
Government is spending huge amount to 
the extent of Rs. 1,650 crores this year 
for subsidising various commoditi~s and 
it is going to an the States including 
Andhra Pradesh. But please understand 
that we too are subsidising. 

SHRI P. SHIV SHANKER: But 
nobody said no. 

SHRI C. MADHA V REDOI: May 
be you lay you are subsidising to the 
extent of 67 paise per kg., we say we are 
subsidisiol to" the. extent of another 79 
paise per kg. I do not want to dispute 
til. fllures. Y o,u may be correct. I t is a 
qu ... UOa of your calculation. But the 

SHRI C. MADHAV' REDDI : I do 
not know whether it is a fact that tbe 
State had been telling or hiding the fact 
that the Centre is also giving the subsidy. 
As a matter of fact, it is well-known that 
the Centre is subsidising tbe rice and it is 
giving tQ all the States. What the Chief 
Minis ter of Andhra Pradesh said was : 
'·You are not giving this subsidy alone to 
our State. You are giving to aU the 
States." That is alltthat he said. I may re. 
mind my dear friend, the hone Minister, 
that the controversy was started by his. 
party. Not by the C.M. What the C M 
said was in reply to what you said. Any .. 
way, you want to remind the peoplo: 
--We are also giving." Sir, I am very 
happy to note that you felt that it is a 
very good, scheme - that is why you also 
wanted to take the credit for it. The cre­
dit must come to you and to us-both. 
There is no denying tHat fact. I am very 
bappy about it. I feel that whet) anybody 
wants to take the cr~dit, that moalls. ~ 
the scheme is very good. Sir, it is for 
the first time that it is accepted that 
this scheme is vory ,ood. But clan .. 
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the last 2 years there bas beon 
Jot of talk, saying, why should there be 
tltis subsidy? Why are you squanderin8 

.,away meney. instead of takillS up develop­
ment projects. and all that. Why should 
you spend Rs. 170 crores every year 1 
Where is the money? The State is not 
.laavioa'money to finance the 7th Five Year 
· Plan ,and all that. AU that type of talk 
was going on. Such criticism went on. I 
am rea])y very happy that the Govern­
ment of India has realised that it is a 

:'very great revolutionary scheme and that 
it should be extended to other States. I am 
very bappy to note that recently the Govt. 
or Itiaia bas decided to extend this sch­
eme to tribal areas. I am very happy about 
that indeed. 

Now, Sir, when we say that we are 
alving this subsidy-this subsidised rlce­
'to the 'poor man and we are really spend­
ing'Rs. 170 crores, whose money is it 
, that we are really spending ? 

Tbat is the question. Today in this 
country the incidence of tax is· the highest 
on the poorest of the country. I am pre. 
pared to prove this. It is the poorest per .. 
son who is paying the highest tax to the 

,Bxcbequer. He pays the highest to the 
:exchequer-whether it goes to the Conso­
lidated Fund or India or to the Consoli­
dated Fund of the State-wbatever it is. 
It docs Dot make much of a difference. 

"Sir, a ilabourer goes out and drinks after .. 
· his day's work. He spends 50% of his 
wages on drinking 'alone. That takes away 

· ,It •• S out of 'Rs. 10 which he earns as 
'bis ,.age per day. Is be not paying the 
. ' 'ax: to us? What is wrong if we spend 
some of tbe amout which we are getting . "y robbing bim, by giving food, subsidy ? 

'''\Vbat lis wrong ? 

SHRI K. S. RAO : Who said it? We 
did not say that it should not be given. 

( Inte"up,l"n,) 
SRRI C. MADHA V REDDI: Com-

··fDa to,the question ,of tbe State's request, 
the Minister knows about it. tWo bad· 'been 
~uelitiDl the Central Govt. (on the 
,.... .. 3 ,ean' saytl1l-'Look, we are im1'le. 
aeMfDB ffUCh It "nice scheme. 'because you 
~ .. etlf· .. id ••• • 

:~IH1U P. SHIV 'SRAMK!R.: If ,you 

:HI 

-raile the iuuo ·bere. then, I will hav.e to 
,antnr it. I am prepared to answer. But 
we have been discussing it in diJferent 
forums. Would."you like to utilise the· Par­
liamentary forum for this purpose ? 

SHRI C. MADHA V REDDI: The 
issue is tbere. 

SHRI P. SHIV SHANKER: What. 
,evor it is, I leave it to your Judgment. 

SHRI S. JAIPAL REDDY: But what 
is the other forum ? 

SHRI P. SHIV SHANKER: This is 
a matter which bas 80t to be sorted out 
administrative)y. But if you raiso it, I will 
answer it. 

(Interruptions) 

SHRI C. MADHA V REDOI: I am 
using my judgement. 

SHRI P. SHIV SHANKER: You 
proceed. I am sorry to have interrupted 
you. 

SHRI C. MADHAV REDDI : You are 
a very able lawyer. You can twist 
facts. 

(Interruption,) 

SHRI P. SHIV SHANKER: I am 
sorry to say this. This is an insinuation 
on the lawyers-that the lawyers twist tbe 
facts. It is an insinuation. I am sorry 
tbat my friend 'has made sucb a very irre. 
tpoosible statement . 

13.14 brl . 

SIillIMATI BAS A V ARAJESW ARI-
I" Ihe Chai,] . 

SHk lC. MADHAV REDOI: You 
are an able lawyer. You can arltlO out 
a case very weJJ. 

SHIll 'K. S. RAO: Not twiltin,; 

SHRl C .. MADHAV REDDI: ,When 
tbor.c is DO 'caso ••• 

. SMRI K. S,. R.AO: Doa't inSUlt: tlte 
PlO'_iOD ef IIW1.'" 



SHal C. MADHAV RSD!)I: .You, 
cao arl,UaO out a case when there is DQ 

ca .... 

Ap4 .t the same time you caD mar. a 
C&84' when. tbero is a very stroDl case. In 
any case, tbat Is your. priv'iJelc. 

SHRI P. SHIV SHANKER: It is a 
IcfthlQ,dod cQmpliment. 

SHRI C. MADHA V REDDI Yes, 
you deserve that compliment. 

( lnt_"uptlonl) 

MR. CHAIRMAN: Mr. Madhav 
ReMi, please como to the point. 

SHRI C. MADHA V RBDDI : So, 
my point is, tbe State Government bas 
been requestmg the Centre .statin, that 'we 
are implementing such a nice scheme and 
tbe scheme has been appreciated because 
it . bas got three main objectives which had 
been projected. all these years-the objec­
tives. of ha viog a taract. group if you want 
to benefit, tben also the effective delivery 
system, then the differential pricinl. ' AU 
thoso three prio«iples we have accepted 
aDd we ate implemeotina and we wanted 
you only t9 sec that we aro permitted to 
procure 12 lakhs tonnes of rice at t'_, 
saDilO price. at which tho Governmoat , of 
Ind,,, is pro<;udna from Aadhr .. · Pradosh. 
W •. do not want. rice from Punjab or any 
other place. Wo aro surplus., we ha vo 
eQOUlb rico in our State. What WI want 
only is: Please allow us to ptocw:e,.to. tho 
extont of anotber 12 lakh. to.QQO$. Out of 
15. Jakh tonnes the Food Corporation of, 
India is procuring. you are giving' us 10 
Jath tonD08,. you aro taking S lakh tOQ.DeS 
for the Cent~al Pool. And since that is, 
nQt onouan. for our public distribution SY5.,. 
tem, as we req,uir~. 22 lakh tooo., we 
have to procure addition&! 12 lath tOQ~CS, 
a t a n.eaotiated., pcl&e. 

Now, in spito, QC p urchasina at a nego­
tiated price, it is cortainly going to be a 
little· higher than the procu~c.ment price of 
the Food Co~potatioo. of India. If we are 
permiued.. to. prrO!~urc O·D bob-aIt ot th~ Go­
VcrllDlent, of Inc1ia, it would .be a $aviq,.,f 
abp~t B.s. 20 crOJ;OL After, aU. . wh,os(' 
mQ~~Yr:;. are, wO" savin';1 '1 Wlte~her we .save 
our; mqJlC;y. o~ t~, ao._nmeA~ ofI&\~). 
money, it do.s not make any difference. 

There would bave been a clear. savJD, of 
"out, R.I. 20 'crores out of· at. 110 or ... 
wbleb. we are· spondiaa as sublldy aDd ,tIM:; 
roQ.UeIt is very gcmuine aDd thea. JJ(D~! 
tbiD, objectionable - there were· three . ,*-', 
jKdOllS I which were raised by tho (](nwa.I' 
ment orIndia. I very carefully Itwlild; 
all·tbese objeotions as to wby GOYora.-· 
meat of· IDdia is not permittiDa :this. OQ. '. 
objection is tbat if you procure tbil, 1011 ! 

have to give us additiona·} swbaidJ. We' 
never asked any subsidy, we do not ,waat . 
aoy subsidy OD that. You are suI.Jsid .... 
to the extont of 10 lakh tonnes. which ~you" 
are giving to us. Weare satisfied. 00. 
tho additional quantity which we are ,oi.,. 
to pr.ocure we do not want any subaidy., 
We are prepared to bear all the carryin. ~ 
costs. Please undorstand tbi.. Th1tr. 
will be no exptnditurc for tbo Govem~ 
ment or India on this account. The. ooJt': 
thing is, you have to pormit us to procUle 
and we should be armed with a law Oft, 

regulation. In the same connec.tion •.. wh ... 
we wanted was that the Reserve. Baak of. 
India or tho Consortium of Banu.8hoDW, 
give us tbe cash credit facilities. so tilatl 
we may purchase-we are recejYiaa· the 
credit, all right. but our rate at ill'.r_, 
is 17 i· per cent. We are paying to the 
Reserve Bank of India 17 t· per ceat for 
Rs. 150 erores which they are aivma to 
us for procuring tho rice· from· the mil«&. 
Now, the Food Corporation of India i. 
having a facility of lettinl it at 14 percent. 
We wanted only that to be liven to us. 
Tbat is aU. 

The second objection of tbo Gover ... 
ment of India w_s that if tbe .Ploeur .. 
ment is done at such a massive. seale: ia 
ADdhra Pradesh, thon tbere woo't be a. 
oUlla stocks to 80 to the southern Stat ... 
Now, Madam,' tbe procurement is alread,: 
beiDI dono. There is 00 additiotull qua ..... 
tity to- be procured. by us. Alroady'.weiaro 
proeuri_ 12 lakh tooDes eJttt'a aDC! ~ 
stocks are movina.' to the southem SM •. 
i~ is not as though there wfJl be any, ..... ' 
t&lJO: in tbe loutbeln 'States; and;. tho i .. . 
show that the' southern Stat •• aro .... U\ta;. 
much more from. our Andhra Pra_b·' i. " 
the recent period, after the introduotiee· 
of '&'S. 2/- per ks. systOJl1. 

The tbJ.rd:objectioD is that· if .. tbe,."o-, 
c~om.t is,d"·M:Iu.c~ • ma.si\'.··.~·" 
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tben it will be difficult for the deficit dis­
tricts in our own Stato to get sufficient 
quantitios of rice. Again the same argu­
mont-aaain we are procuring the rice. 
tbere is DO qestion of procuring any addi. 
tional or extra rice and already the rice 
which is being procured, after that we 
found that the prices have gone up. So, 
these arsuments are today outmoded. 
because you have got lot of stocks in -the 
country; lot of stocks in your godowns. 
Today the problem of Government of 
India and tbe Food Corporation is how 
to proculo" stocks and where to keep them. 
You do not have godown facilities and to­
day if the State Governments are prepared 
to procure tbe stocks, if you are thinking 
of allowing them, please allow us. That 
is all we want. I would request you to 
consider this not as a politician but as a 
very good administrator that you are beca­
use, you come from our State and your 
services to the State are no less than the 
services rendered by any leader. Certainly 
you consider this and see that justice is 
done. There is a lot of justice in this 
particular scheme which is beneficial for 
the weaker sections of the community. 

SHRI CHINGWANG KONYAK 
(Nagaland): Mr. Chairman, I rise to sup­
port the demands for grants for the Mini­
stry of Food and Civil Supplies. The 
Food and Civil Supplies Ministry is a 
very important Ministry. The poor people 
who are living ,in tbe rural areas or living 
in the urban areas, are most concerned whe. 
ther they get the necessary essential comm .. 
odities at a cheaper price, If the essential 
conlmodities are available a t a reasonable 
price, then the people are very happy and 
they say that the Government is doing 
good. But jf they do not get the essential 
,,?ommodities at a reasonable price, then 
they revolt against the Government, orga­
nise agitations and blame the rulling party. 
I am happy tbat the Government of J ndia 
had announced, special1y, subsidised rates 
for wheat and rice for the tribal people 
and the weaker sections of the people. But 
I flm very sorry that my State, Nagaland, 
which consists of 90 to 99 per cent of tri­
bal people, there this programme is not 
beina implemented tm today. Recently I 
visited my District Headqual·ters MOll, 

w.bere I found that the common varieties 
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of rice is beiDI sold at the rate ot Ra. ,2.50 
per kg. and fine variety rice is beiDI sold 
at Rs. 2.8S per kg. Nowwhere in Nasaland 
this programme is beins implemented. So, 
I would request the hone Minister or Food 
and Civil Supplies to look inta this matter. 
I would like to say that this programme 
is mainly meant for the tribal people 
and the weaker sections of the people. 

Another point I would like ta state is 
that my State is a deficit State~ Mostly, 
it depends on rice supply from the FCI. 
You know, we are mostly rice-eaters. When 
the rainy season comes, sometimes people 
living in the hill areas and tribal areas, 
face some problems because of dislocation 
of communications and the people living 
in the interior areas do not get rice. So, 
I would suggest that before the monsoon 
commences; the FeI sbould have a proper 
stock in the State. 

I am bappy to say that compared to 
the State popuJahon, the Central Govern .. 
ment is giving 50,000 qujntals of rice per 
m'onth to my State. But on1y about 50 per 
cent of rice is allotted to the Fair Price 
Shops or the public distribution system or 
what we caUed CPO Centres. and the 
balance of 40 to 50 percent of rice is allot. 
ted in the name of a few individuals-StlO 
quintals, 1,000 quintals,S ,000 quintals, and 
so on; and this rice goes away from Dima .. 
pur railhead to other States. You can 
find out from the Directorate of Supplies 
even the names. The people in the villages 
are buying rice from market paying Rs. 4 
or Rs. 5 or Rs. 6 per ki10, whereas the 
tice supplied by the Government of India 
is being used by a few individuals for 
advancing their' own selfish interests~ I 
would request tbat, from now on, DO rice 
allotted to Nagaland should be allotted to 
any individuals. AUotting to Fair Price 
Shops is a different thing, but allotting SOO 
quinta]s or 1,000 quintals or 5,000 quintals 
to individuals who are not Fair Price Shop 
owners should be stopped forthwith. 

We have a railhead at Dimapur. But 
some quantities of rice are asked to be 
lifted from Gauhati, if my information ill 
correct. I want to point out that from 
Gaubati the rice will never reach Nap­
land, it willao away to Bangladesh· or 
somewhere else. This bas to b, ell.eke", 
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The entire quantity allotted to Nasaland 
should be delivered at Dimapur. 

Another point is this: unless and until 
we have FCI godowns at a11 the district 
headquarters, I still have the apprehension 
that the rice may not reach the people 
and they will continue to suffer. 

These are very important points. This 
is what is actuaI1y happenIng in my State. 
I urge upon the hon. Minister for Food & 
CivH Supplies to take immediate action in 
this regard. 

Under the 2()..point Programme, the 
policy of the Government of India is to 
open more Fair Price Shops all over India. 
We have not only the District Headquar­
ters but-those who have gone to Naga­
land might have seen we have also big 
villages, villages having a population of 
3.000, 5,000 and so on. Opening of Fair 
Price Shops should be encouraged not only 
in District Headquarters but also in big 
villages. Today we are having only a 
few Fair Price Shops and there also peo­
ple are not getting essen tia) commodities. 
To open a Fair Price Shop in a smalJ 
town, I think, one bas to depoSIt about 
Rs. 2,500, and in a big town, I think, 
about Rs. 5,000. If, after depositing that 
money, he is not supplied by the Govern­
ment or the CPO Centre rice or wheat or 
edible oil or other essential commodities" 
then he loses his interest jn running a 
Fair Price Shop. The whole deposit 
money is bloc·ked. Even though it may 
be Rs. 2,500 or Rs. 5,000, for small busi­
nessmen it is a big amount, and they 
would not like to run . Fair Price Shops if 
they do not get the supply of essential 
commodities from the Government. That 
is why in Nagaland you will find that 
many people are not coming forward to 
open Fair Price Shops. . 

So, the Government of Nagaland, 
. Department of Supplies should be inst­
ructed that the required rice or wheat 
should be suppJied to the fair price shops 
for public sale regularly. 

Sir, as I said earlier, our people are 
mostly rice eaters. Even thougb we are 
,ettan, an these quotas our people are 
less concerned for wheat or edible oils" 

Except in the towns many poople are Dot 
usiOI edible oils. So, I don·t want to tako 
tiDle on these points. 

I have made certain points which are 
very important which I have seen witb my 
eyes and which are actualJy bappening 
in my State. I am bringing tbem 10 your 
notice and I h ope that you will definitely 
take action on these matters. With thes. 
few words, I support the DCDl~nds for 
Orants .• 

SHRI D. N. REDDY: I bea to 
move-

"That the demand under t,he bead 
Department of Food be reduced 
by Rs. 100." 

[Need to tone up the administra­
tion of F.C.I. Food and Nutrition 
Board and MiJtone and National 
Sugar Institute.] (2) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need for effective administratioD 
of Fruit Products Control 
Order.] (3) 

"That the demand under the head 
Department of Food be r"duced 
by Rs. 100." 

[Failure of various storaJe progra­
mmes.](4) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need for modernisation of rice­
mills especially edibJe bran oil 
mills.] (5) 

"That the demand under tbe head 
Department of Civil SuppJies be 
reduced by Rs. 100." 

[Need to take steps for the protec­
tion of consumers and to maintaiD 
supply 01.&004& to tltclll.,](lO) 



D. ·G. (Gen.) 

[Shri D. ~. -Reddy] 

"That the demand under the head 
Department of Civil Supplies be 
reduced by Rs. 100. tt 

[Need for a pragamatic c~ncessio. 
onaire approach for pUShlDg for­
ward Consumer Co-operatives, 
Super Bazan etc.] (11) 

"That the demand under the bead 
Department of Civil Supplies be 
reduced by Rs. 100. tt 

[Poor administration of the Direct­
orate of Weights and Measures.](12) 

"That tbe demand under the head 
Department of Civil Supplies be 
reduced by Rs. 100." 

[Need to develop low cost packa­
ging of vegetable ol1s, continued 
recourse to hydrogenation and fail­
lure of I.S.I. to protect consumers 
and national interest.](13) 

SHRI GOPALA KRISHNA 
THOTA : I beg to move-

uThat the demand under the bead 
Department of Food be reduced 
.by Rs. 100." 

[Need to improve the storage facili­
ties in godowns. ](6) 

"That the demand under the head 
Department of Food be reduced 
by Rs .. 100." 

[Need to scrap the Food Corpora­
tion of India.](7)] 

·'That the demand under the head 
Department of Food be reduced by 
Rs. 100.] 

[Need to scrap the subsidy given to 
Food Corporation of India.] (8) 

leThat the demand under the head 
Department of Food be reduced by 
Rs. 100". 

[Need to purchase the produce of 
ibl farmers dllrjQJ lI.rvest time. ](9] 
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"That the demand under the bead 
Department of Civil Supplies be 
reduced by Rs. 100." 

[Need to improve the quaJity of con­
sumer goods supplied to the dealers 
for distribution to consumers.] (14) 

"That the demand under the bead 
Department of Civil Supplies be 
reduced by Rs. 100." 

[Need to allot the dealership agen­
cies to the educated unemployed 
only.](l5) 

SHRI K. RAMACHANDRA 
REDDY : I beg to move-

HThat the dema nd under the bead 
Department of Food be reduced to 
Rs. 1." 

[Need to review the policy of ope­
ration of buffer stocks of food­
grains. ](16) 

"That the demand under the head 
Department of Food be reduced to 
Rs. 1." 

[Wastage of foodgrains and good 
grains getting rotten in FCI godowns 
due to storage in open space.] (17) 

"That the demand under the head 
Department of Food be reduced to 
Rs. 1." 

[Failure to appoint a Technical 
Committee to go into the working 
of FCI and decide about buffer 
slo-:k.](l8) 

·'That the demand under the head 
Department of Food be reduced 
to Rs. 1." 

[Failure to devise ways and means 
to reduce the aHoca tion or Rupees 
1960 crores for FCI by SO per 
cent. ](19) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to reduce the huge ov~rbe.d 
charges by FCI.] (20) 



"That the demand under the head 
Department of Food be reduced by 
Rs. l00.J" 

[N eed to red uce the wide gap bet. 
ween procurement prices and issue 
prices of foodgrains by the Fel.] 
(21) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to check mal-practices in FeI 
particularly at the time of procure .. 
ment with regard to quality Brading 
and handling etc. ](22) 

"That the demand under the head 
Departnlcnt of Food be reduced by 
Rs. 100." 

[Need to take action against the 
employees of Fer responsible for 
huge losses in foodgrains ](23) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to take steps to save huge 
quantity of foodgrains from getting 
rotten due to negligence of Fel.] 
(24) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to revise the norms of pro­
curement, storage and distribution 
of foodgrains by FCI. ](25) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need for allocation of less wbeat 
and more rice to Andhra Pra­
desh.)(26) 

"That the demand under the head 
Department 01 Food be reduced, by 
Rs. 100." 

'1", 
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[Need to reduce considerably tbe 
cost of handlina charles of rood­
arains by FCI.](27) 

"Tbat the demand under tho bead 
Department of Food be reduced by 
Rs. 100" 

[Need to procure and distribute 
large quantity of coarso araiDs to 
the poor. ](28) 

"That the demand under the head 
Department of Food be reduced b, 
Rs. 100." 

[Need for an upward reVISion of 
procurement price of foodirains; 
sugar and groundnut.](29) 

"That the demand uDder the bead 
Department of Food be reduced 
by Rs. 100." 

[Need to check improper distribu­
tion of foodgrains under N.RIE.P.] 
(30) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to prevent distress sale of 
foodgrains by farmers in Andhra 
Pradesh.)(31) 

"That the ' demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to increase production of 
coarse grains.](32) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to construct more godowDS 
at Guntekal in Andhra Pradesb for 
storage or foodgrains by FCI.](33) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need the allot mor~ rice and edible 
oil. to Anc1hra Pradesb.)(34) 
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"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

(Need to lift ban imposed on the 
procurement of rice by the Govern­
ment of Andhra Pradesh.)(35) 

"That the Demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to stop completely the im­
port of foodgrains. edible oils and 
IU8ar.](36) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to remove restriction on 
inter-state movement of foodgrains 
and groundnut.](37) 

"That tbe demand under the head 
Department of Food be reduced by 
Rs. l00.~' 

[Need to construct more godowns by 
FCI to avoid storage of foodgrains 
in open resulting in huge wastages.] 
(38) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to reduce the huge buffer 
stocks maintained by Food Corpo­
ration of India.](39) 

U That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to check adulteration of food­
grains in FCI .]< 40) 

"That the demat;ld under the head 
»epartment of Food be reduced by 
Rs. 100." 

(Need to take steps to preven t PCI 
from paying heavy demurrage to 
JlailwaYI.}( 41) 

"That the demand under the bead 
Department of food be reduced by 
Rs. 100." 

[Need to check losses of foodgrains 
in storage and in transit in FCI.] 
(42) 

"That the demand under the head 
Department of Food be reduced 
by Rs. 100." 

[Need fto reduce the enormous 
amount of subsidy of Rs. 1900 cro­
res being allocated to FeI to cover 
up the losses.](43) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need for inquiry into the supply 
of sub-standard foodgrains by FCI 
to States ](44) 

"That the demand under the head 
Department of Food be reduced by 
Rs. 100." 

[Need to check malpractices in the 
public distribution system.](45) 

[Tran,/ation] 

·SHRI V. S. VIJAYARAGHAVAN 
(Palghat) : Sir, I rise to support the de­
mands in respect of the Ministry of Food 
& Civil Supplies. This Ministry is vested 
with the responsibility to supp1ying food­
grains to be distributed to public distri­
bution system all o\er the country. This 
Ministry has done commendable work in 
this respect. I congratulate the hon. 
Minister Shri Shiv Shankar and Shri AJit 
Panja for this. It is the accepted policy 
of the Govt. to strengenthen the public 
distribution system. The late lamented 
Smt. Indira Gandhi had included this as 
one of the important items in her 20·Point 
Pro8,ramme. Steps were taken to see that 
foodgrains are supplied at reasonable 
prices to lakhs and lakhs of 
poor people, particularly the Scheduled 

-----"-~-,---

• 'The sJ'eech was originally delivered in 
Malayalam. 
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Castes & Scheduled Tribes. Steps were 
also taken to open large number of fair 
price sh(>ps in those areas where these 
people Jive. As a result of these steps the 
people living below poverty line started 
getting foodgrains at fair prices. Thus the 
public distribution system has been deve­
loped as a part of the programme for 
eradication of poverty. I compliment the 
Govt. for this. However, there are com­
plaints about the functioning of public 
distribution system. Complaints are often 
heard that foodgrains are not available in 
many fair price shops. There are also 
complaints that all the items which are 
distributed through fair price shops are 
not available at a time. Lack 01' efficiency 
of the employees of the Food Corporation 
of India is a major cause for this state of 
affairs. Similarly, the retailers often com ... 
p1ain that unless the officials of the FCI 
are bribed rice or wheat of good quality 
won't be supplied. All this points to the 
fact that there are some serious lapses in 
the functioning of the public distribution 
system. This system was introduced with 
the twin objective of price control and 
easy availability of foougrains. Therefore, 
I would reque,t the Minister to rectify 
these lapses and streamline the function­
ing of this system. 

Having said this I come to some of 
the problems of my State, Kerala. There 
is statutory rationing in Kerala. There 
are fair price shops in every nook and 
corner of the State. There are 
also what is known as MaveH stores in 
different parts of. the State. A Central 
Minister had said in the House some time 
ago tbat the public distribution system in 
Kerala was tbe best in India. Sir, it is no 
exaggeration to say that tbe public distri­
bution system in Kerala depends entirely 
on the rice supplied ·by the Centre. Kerala 
is a chronicalJy deficit Sta·te in food and it 
is the responsibility of the Centre to 
provjde us adequate quantity of rice. But 
the fact is that we don't always get the 
required quantity .of rice from the Central 
Govt. At the rate of 320 grams 
of rice per . adult }l)Cr day K.erala 
requites .2.11.0 lakh ·tons of rice per 
mODth. But it is aetting only 1.25 lakb 
tons. This will not suffice t·o supply rice 
at .'dIe rate of even .120 grams per adult per 
da,. Moroofcr. .the .total number ;0·( 

radoD Icard. iu' K.erala bas .'01'111 up from 

43 lakhs to 48 lakhs. But the quantity of 
rice supplied by the Centre has remained 
static. Therefore, more rice should be 
supplied to Kerala. Representations have 
been made by the GOyt. of Kerala in this 
regard on anum ber of occasions. The 
Govt. of Kerala has demanded that 1.50 
Iakh tons of rice should be supplied per 
month. I request the Centre to adopt a 
more sympathetic attitude towards the 
requirements of Kerala. I would reite­
rate the demand that 1.50 lakh tons of rice 
should be supplied to Kerala. 

Another point is about the quality of 
rice supplied to Kerala by th~ FCI. There 
are many complaints on this score. The 
officials of Govt. of Kerala have taken UP 
this matter with the FCl authorities but 
no improvement has taken p'ace. The FCI 
officials have to be bribed in order to get 
good quality of rice. This situation should 
change. The people of KeraJa are aceo­
stomcd to using good quality of rice. 
Therefore, good quality rice preferably, 
boiJed rice from Andhra Pradesh should be 
supplied to Kerala. Now I come to the 
supply of sugar to Kerala. The State re­
quires 15 Jakhs metric tons of sugar at the 
rate of 450 grams per adult. The Centre 
suppJies us only 11 Jakh metric tons. Thus 
there is a shortage of 4 lakh metric tons. 
This has to be made up. Therefore, I 
request the Govt. to supply the full 
quantity of 15 Jakhs of sugar. Similarly. I 
would also request that the transport 
charges for transporting the sugar should 
also be raised. 

The quantity of kerosene supplied to 
Kerala has been reduced which bas .cre­
ated shortage in the market. Kerala was 
getting 17250 metric tons of kersoene which 
bas been reduced to 14250 metric .tons. 
Apart from the Household sector the 
fishing sector too experiences the shortage 
of kerosene. Tberefore, .the Govt. sh,ould 
raise the quantity supplied to Kerala. 

Now I want to refer to a problem ~i. 
regard to the Kerala Civil SuppJy Cor .... 
potation. This Corporation is pla,ina 
the crucial role in maki,ng the Ipublic .dis .. 
tributi on system in Kerala a success. It 
has offices in all the ta)uqs in du~ State. 
A few years ago, the Corporation lhad 
submitted a scheme for constructinl lod. 
owns and sent it to the Centre for -tiaan .. 
cial assistance. But the ·Central GOYi •. 
haa not liven approval to the scbeID.. JI 
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is very important to construct aodowns 
for storing the foodgrains. The Corpor­
ation is vested with the responsibility. for 
supplying foodgrains in every nook and 
corner of the State. The scheme for 
constructing godowns in every taluq head­
quarter is quite welcome. Therefore I 
request tho Govt. to take a favourable 
decision in this respect. 

Sir, there is a pJant in Delhi under the 
Modern Food Industries Ltd. which 
manufactures the fruit juice called 'Rasika'. 
This fruit juice has become very popular 
over the years but due to the inefficient 
managemrnt the sale of this popular 
drink has not increased very much. First 
of all the publicity wing is very weak. 
This company use to put out advertise­
ment in radio and TV. But it has been 
stopped now. I don't understand the 
the reason for this. Similarly, the rate of 
commission paid and other facilities provi­
ded to the distributors are very low. There 
should be a proper marketing policy in 
order to enable this company to com­
pete with the soft drinks manufacturers. 
The reason for the present state of affairs 
is that this company does not have such a 
marl,eting policy at present. I would 
suggest that the Govt. to give proper 
direction to this company in this respect. 
Then Sir .. more such plants should be set 
up in different parts of the country. Parti­
cularly, I would suggest that such a plant 
be set up in Kerala. Different varieties of 
fruits are available in plenty in Kerala. If 
such a plant is set up we will be able to 
manufacture fruit juice which can be even 
be exported to foreign countries. I hope 
the Govt. will give some thought to this 
proposal. 

Sir, I have placed some of the pro. 
blems of my State before the hone Mini· 
ster and I hope that the Govt. will adopt 
a sympathetic attitude towards them. The 
Central Government has a responsibility 
to help Kerala in the matter of food. I 
hope that the Govt. will discharge that 
responsibility. I once again support tho 
demands and conclude. 

SHRI ANOOPCHAND SHAH 
(Bombay North): Madam Chairman, 1 

1986·81 

rise to support the Demands for Grants of 
the Ministry of Food and Civil Supplies. 

First of aU, I would like to congratu­
late the farmers and the cultivators who 
are responsible for making our country 
self·sufficient in the matter of food pro­
duction. It is due to the policy of our 
Government that the farmers and cultiva­
tors were offered the remunerative prices 
& as a consequence, the food production 
increased and our country became self­
sufficient in this field. 

Before speaking further on the 
Demands, I would like to say a few words 
regarding the Food Corporation of India. 
I have observed in the Cut Motions that 
have been moved tbat the Food Cor­
poration of India bas been criticised the 
most~ 

The Food Corporation of India was 
established in our country in 1960 so tbat 
our policy regarding procuremen t, distri­
bution and storage of foodgrains and also 
its import and export could be 
implemented properly. The FCI has been 
following the Government's policy ever 
since. 

Perhaps it is true that the functions of 
the Food Corporation ot India have 
increased manifold today and' hence its 
work-load has considerably increased. 
After looking at the relevant figures, it 
appears that tbe total turnover of the 
Food Corporation of India is more than 
Rs. 8,000 crores and perhaps they handle 
more than 400 million tonnes of food­
Irains. While handling such a huge 
volume of work it faces many difficulties 
and has several complaints and the 
Government should take proper steps to 
remove them. 

At present, the Public Distribution 
system is there in the country. Under 
this system, the Central Government 
allocates foodgrains. However, our hon. 
Minister had declared a couple of days 
back that two systems were practised in 
this country; Kerala and West Bengal 
followed a separate policy, because the 
goods were supplied to them directly 
from the Centre, whereas in rest of cb. 
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States, it was handled by the State 
Governments through the Public Distri­
bution System. When a uniform policy 
canDot be adhered to in this country, there 
will be grounds for complaints and such 
complaints have started arriving. A 
uniform policy with regard to food supply 
and distribution should be followed by all 
the States. Every State must follow the 
same procedure and that is that the Food 
Corporation should supply all the com­
modities to the State GO\'ernments and 
these commodities should be handled and 
distributed by the Public Distribution 
System. 

It has also been our policy to create 
a Food Corporation in each State. If 
tbis bad been implemented, then many of 
our difficulties could have been removed. 
Although such Food Corporations have 
been established in some States, yet the 
same has not been done in all the States. 
Hence, we have to think about them 
also. 

Another problem of the Food Cor­
poration is that the storage facilities are 
inadequate in comparison with the amount 
of foodgrains procured. A new pOlicy 
has been adopted by us in this connection 
which provides encouragement to the 
Private Sector in the form of five years 
guarantee and some rent so that they may 
construct some godowns with the belp of 
bank loans which would be advanced for 
the purpose. But I think that a mere 
guarantee for five years and some rent 
would not be a sufficient motive for the 
Private Secto~ to take initiative in this 
direction. 

In addition, the new system that has 
come up in the world, which bas been 
accepted by all the countries, is the Steel 
SHo System. Through this system godowns 
can be constructed within a much shorter 
duration of time. It is true that it is 
qUIte an expensive system in the initial 
stages, but foodgrains remain very well 
preserved in such a storage system. 
Therefore, the Government must consider 
this fact. 

So far as the Public Distribution 
System is concerned, it has received the 
j)i,h"st priofitr und~r the 2o.Point 

Programme. It helps in controlling the 
prices and ensures reguJar supp1y. I would 
request that some more essential commo­
dities should be included in the Ust or 
essential items which are distributed 
through the Fair Price Shops or the retail 
outlets under the Public Distribution 
System. My suggestion in this connection 
would be to distribute the ration aCCOl dina 
on the basis of income as it would then 
benefit aU the people belonging to the 
ordinary as well as the poor sections of 
our society. I think such a system has 
been enforced in Gujarat and in West 
Bengal. If this system is roIIowed through­
out the country. then it would be beneficial 
to all. 

With a view to ensure proper function­
ing of the Public Distribution System, a 
vigilance committee has been set up in 
each area. The people representing 
various interests have been appointed on 
such committees, but they are Dot working 
effectively and their existence seems only 
to be on paper. The reason behind the 
failure of this scheme is that the vigilance 
committees are appointed by the States, 
and these comnlittees are not provided 
with much authority or adequate facilities. 
I would suggest that the vigilance commit­
tees should function properly and such 
committees should be provided with aU the 
facm ties. 

I am not aware of the system of sugar 
distribution in all the States at present, 
but so far as Maharashtra is cOllcerned, 
the profit margin for the retailers was fixed 
at Rs. 5 per bag in the year 1970. At 
that time each bag used to cost Rs. 150. 
But now when the price has increased to 
Rs. 440 per bag, the profit margin for 
retailers has remained tbe same. This 
matter has been raised several times before 
the Department of Civil Supplies and the' 
Margin Committee, but they have cons­
tantly replied that Maharashtra has been 
receiving the highest margin of profit. 
Though I do not want to go illto the 
dispute regardjng the inclusion of cost of 
the empty bag in this margin, yet I would 
say that this cost is not proper. If you 
decide that the sugar suppliers, who fix 
the cost of gUDny bags, should charge the 
price of those bass from tbe retailers, then 
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we would have DO objection. You have 
fixed the price at Rs. 12 per gunny bag, 
when the actual cost is not more than Rs. 
6 or Rs. 7 per bag. The gross profit is 
still Ra. 12, although the total turnover 
from each bag is Rs. 440. When ~ fO 
kilogramroes of sugar is sold to 30 or 40 
customers. each getting 2 kilogrammes or 
one k,., then a shortage is also created. 
After taking into account these shortages, 
the average margin of profit does not come 
to more than 2 pel' cent. 

Again, you will say that the sugar is 
sold by the Fair Price Shops, but I want 
to contend tha t the retail outlets of the 
Public Distribution System do not want to 
sell any sugar. During the last 15 or 16 
years, tbe wholesale profit margin has 
increased three times, because they have 
a strong lobby whereas the margi n of 
profit of the retailers has remained the 
same as it was in the yea r 1970. This 
matter should also be considered carefully. 

Today N.C.C.P. is an apex body. It 
was established in order to benefit all the 
cooperative societies, but now-a-days, new 
societies are being formed and new systems 
are being developed. N.C.C.P. had closed 
its membership in December 1985 on the 
ground that it did not have the capacity 
to cater to any more members. I wish to 
say that if membership is closed, then what 
is the justification of granting permission 
for the formation of new societies 1 
N.C.C.P. has a huge monopoly today. 
You are giving alI the confiscated goods 
to this society at present, but the N.C.C.F. 
js not releasing these commodities to its 
'members societies and the names of the 
societies only exist on paper. The Chair­
man of N.C.C.F. and the officers together 
sell aU the Jtems in the black market. 

With regard to the sugar policy, I 
would like to say that you are trying to 
formulate a new policy and I think it 
would be proper if It is operated well. In 
,whichever State or area there is excess 
sugarcane production, licences should be 
issued for the establishment of sugar 
factories there. This alone would solve 
the problem of the availability of sugar in 
this country. Sugar miJls should not be 
allowed to be set up in the areas where 

there is hardly any sugarcane production. 
Thrs matter should also be cODsidered 
carefully. 

Then, we can observe today that non­
official directors have not been appointed 
since many years in those corporations 
which function under the Department of 
Food and Civil Supplies. Many M.Ps. 
and M.L.As. are nominated on tbese 
positions. However, I wouJd say that 
on1y those who have some knowledge 
about tbe concerned department should bo 
appointed as non-official directors. Today t 
we observe that the bureaucrats are mostly 
controlling the Board of Directors. You 
must also Jook into this matter. 

With these words~ I support the 
Demands for Grants of the Ministry of 
Food and Civil Supplies. 

SHRI SYED MAS UDAL HOSSAIN 
(Murshidabad) : I oppose the demands 
of the Ministry of Food and Civil Supplies. 
You have mentioned very good points in 
your report, but in actual practice it is 
not so. You have stated in chapter 5-

{English} 

You have stated at Page 16 of 
your Annual Report that "the 
responsibility for procuring and 
supplying the seven key essential 
commodities, namely, wheat, rice, 
sugar, imported edible oil, kero­
sene oil, soft coke and controlled 
cloth, is with the Central 
Government. H 

{Tranrlatlonj 

You have stated in chapter 1-

(English) 

Again you have stated at Pale 1, 
"the major tbrust of Government 
policy has continued to be incre­
ased production & improvement 
in the management of supplies of 
verious essential commodities 
Accordingly, several measures 
were taken to increase produc­
tion, improved availability, 
stronsthcn supply maDqcDlOSlt 
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and keep in check the price of 
essential commodities. tt 

[Tra"s/at/on) 

But what is happening in actual prac­
tice? So far as production of foodgraiJls 
is concerlled, there was a record produc­
tion of 152.87 million tonnes in 1982-&3, 
but it declined by 4 per cent in 1984.85. 
Whenever t bere is an increase in the 
production of foodgrains the Members of 
tbe ruling party attribute that to their 
leader and 'when there is any decline in 
the production of foodgrains, the Members 
of the ruling party say that it has declined 
due to the failure of monsoon •••• 
(Interruption,). The production of cereals 
was 139.47 million tonnes in 1983-84 and 
it went down to 134 million tonnes in 
1984-85. The production of pulses too 
had gone down. The production of sugar 
was 84.83 lakh tonnes in 1981-82, but it 
went down to 59.16 Jakh tonnes in 1'83·84. 
The production of sugar was 61.44 Jakh 
tonnes in 1984.85. 

Similarly, what is the position of edible 
oil? You have said nothing about it in 
your report. You have said only this 
much that there has been some decline in 
tbe import of edibJe oil which means that 
there had been some improvement in the 
position. But you have said nothing in 
your report as to what has be,en the 
indigenous production of edible oil. 

You have said in your 20-Point Pro­
gramme that Fair Price Shops would be 
opened in each and every village. I agree 
that you have increased the number of 
Fair PrJce Shops a little, but the food­
grains supplied through them is not cheap. 
It is not cheap as you have raised the 
issue price three times and you have' 
increased the procurement prke by only 
Rs. 5. In 1984-85, the procurement price 
of common variety of rice, fine variety of 
rice and sugar was raised from Rs. 137, 
Rs. 141 and Rs. 145 to Rs. 142, Rs. 146 
and Rs. 150 respectively. The procure­
ment price of wheat was raised by Rs. S 
only. But now you have a look at the 
Daures of issue price. The issue price of 
common variety of rice was Rs. 208 on 
16th January, 1984; it was raised to Rs. 
21i aD 10-10-8S and aaain to Rs. 231 011 

1·2·86. Similarly. the issue prices of fioe 
and luper flne varieties of rice have also 
been raised. The issue price is raisod by 
Rs, 18 to 20, but the minimum support 
price to farmers is raised by RI. 51- ani,.. 
On the one band you are exploiting th. 
farmers and on tbe otber the consumerl. 
The issue price of sugar was RI. 4 OB 
1.4·85 and it is Rs. 4.80 now. 

You have a) so raised the price of 
kerosene oil. You had sought to raise 
its price by 11 per cent and an announc ... 
ment was also made to this effect, but 
when there was much hue and cry all 
around, the Government reduced the 
increase a little and there was then only 
an increase of 15 . paise per litre. As a 
result of increase in the prices, the price 
index is going up day by day. 

You had taken up tho responsibility 
of supplying seven essential commodities. 
I do not know about other States, but I 
would definitely like to teU you about my 
State. The monthly requirement of rice 
and wheat in West Beneal is 1.5 lakh tonne. 
and 2 Jakh tonnes respectively, but their 
supply is far below the requirement. You 
would say that the demand of West Bengal 
is more than that of other States This is 
a fact that the demand of West Bengal is 
more in comparison with other States, but 
you might be aware that after partition 01 
the country, the jute-growing area went 
to East Pakistan (new Bangladesh) and a11 
the jute mills remained in the Welt 
Bengal. With a view to meeting the 
requirement of those jute mills the paddy 
land of West Bengal bad to be convertc. 
ioto jute-growing land. At that time, Pt. 
Jawahar Lal Nehru had given the assu. 
ranee that West Bengal would be supplied 
paddy. doubJe the quantity of jute produced 
by that State. Jute and tea produced in 
West Bengal earn the maximum foreigil 
exchange for the country. Due to this 
reason, you have to give thought to 
meeting the shortage of rice and wheat in 
that State. 

Similarly, you are not meeting the 
demand of sugar which is 4.80 lakh tonDes 
per year. Even tbe allocated quota of 
suaar is not reaching there in full. Tho 
allocation of susar in 1983 was 2.88 lath 
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tODnes, but actual supply was 2.8S Jakh 
tonnes only. However, there was full 
lupply of entire allocation of 2.95 Jakh 
tODnes in the year 1984. The allocation 
in 1985 was 3.14 lakh tonnes, but the 
actual supply was only 3.03 Jakh tonnes. 

Similarly our demand for edible oil is 
'1.80 lakh tonne per year, but the actual 
lupply is even less than the allocation 
made by the. Centre. Your supply position 
is not satisfactory. The demand for kero­
sene oil is increasing day by day. Your 
allocation in 1983 was 6 lakh tonnes, but 
the actual supply was 4.76 lakh tonnes. 
In 1984 the allocation was 8.48 Iakh 
tonnes, bllt the actual supply was 5.27 
Jakh tonnes. In 1985 the allocation was 
9.61 lakh tonnes, but the supply by the 
etotre was only 5.60 lakh tonnes. Similar 
i. the position about other commo­
'dities as well and if you want, I can fur­
nish figures about them also. 

Your 2()'Point Programme is being 
,implemented in each and every village. 
The work regarding rural development is 
Dot being handled .by you but your report 
abows that your supply under NREP and 
EGS, RLEOP etc. IS far Jess than the 
requirement. There is unemployment in 
every village. The prices are going up. 
You should give thought to it. 

F.e.I. is working on behalf of the 
Government. Their style of functioning 
is very strange. The officers of F.e.I. do 
not prefer to store the procured commo­
dities in Government godowns. They 
prefer to store them under cover and 
·plinth scheme and more than that in 
private godowns. It bad appeared in the 
newspapers sometime baek that fifty 
officers had been suspended. This process 
will go on. If an officer is caught accep­
ting bribe, he manages his release by giving 
hribe. This is not going to serve any 
purpose. They allow the commodities to 
,et rot, and damaged in the godowns and 
reap benefits thereby. A few days back, 
• report had appeared in the Press that 
:.foodgrains worth Rs. 623 crores had got 
damaged. Another type of bungling is 
taking place due to han~ling shortages. 
It is an open secret. It foodgrains are 
~'(ocured in West Benaal, they would be 

sent to Punjab and the foodgrains procu. 
red in Punjab would be sent to Andhra 
Pradesh and the foodgrains of Andhra 
Pradesh would be sent to Assam. The 
number of times. they change the godowns, 
the officers concerned would be aHowed 
the benefit of handling-shortage. This is 
beneficial to them as well as to the 
contractors. You have to look into this 
aspect. Besides, the allocated quantities 
of essential commodities do not reach the 
destination in ful1. When it h~ pointed 
out, it is said that the railway wagons are 
not being made available and the Railway 
department says that they are not getting 
coal. The commodities are not reaching 
the proper place at proper time. You 
would have to look into this aspect also. 
The foodgrains are transported in 
uncovered coaches, which results in a huge 
loss. 

You have tried to Jay the maximum 
emphasis on consumer co-operative: 
system. There should be consumer co .. 
operative system to protect the interests 
of the consumers. I have some informa­
tion about my State of West Bengal in 
this respect. There is NCCF at the top, 
thereafter there is State Federation, then 
there is wholesale consumer co.operative so­
ciety and then Primary co"operative store, 
Thus there is four·tier system, each having 
its administratjve cost. To meet this cost, 
they have to keep some margin of profit. 
There is much pressure on NCCF. Large 
quantities of confiscated goods are sent 
by the NCCF to such places where there 
is not sufficient demand for them. You 
may visit Super Bazar in Delhi. Many 
years ba~k electronic goods were supplied 
by Net.. j" to tilc,n, ~ut thc;_;~ goods are 
still lying there unsold. I would also ]ike 
to submit that you have to think about 
the employees working there. The people 
have a general impression that the 
employees of co-operative societies are 
dishonest. I do not say that all of them 
are honest, but unless their service condi­
tions are improved, the coo .. perative 
system would go away. The employees of 
the coperatives are neither provided any 
protection by the Central Government, 
nor by "the State Governments and they 
have to make both ends meet with what­
ever money they get from the co·6perative 
societies. They do not get any retirement 
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benefits and the pay scales are also very 
low. In district MaIda in my State, the 
employees in the co·optrat~ves are paid 
only Rs. 200 or Rs. 250 and they have to 
work from 10 A.M. to 7 P.M. You would 
have to think about improving their 
condition. I would also like to submit 
that the employees' representatives should 
be allowed to participate in the manage­
ment of the co-operatives. As there is 
no representation of the employees in the 
management, they do not have a chance 
to explain their plight. If the present 
situation is aIJowcd to continue, the co .. 
operative system would fail. You would 
have to look jnto the Four-Tier system. 

I would also like to touch one more 
point. If a packet supp!ied by the S.T.C. 
in Delhi is found torn, it is not replaced 
by the S. T.e. whereas if a packet supplied 
by a shopkc.!eper IS found torn, it is 
repJaced by him. But S,T.C. docs not 
replace su(.;h torn packets and the entire 
rcspor.si biIity and the entire lia bility is 
put on the employee working there. You 
have to think about it. You should also 
consider some ways ano means to improve 
the servi(.;e C'.Jlldiiions of the employees of 
the cooperatives. Also, you should check 
the corruptiqn t,revalent in F.C.I. If 
<.:orruplion is not eradjcated. your Civil 
Supplies Deptt. \vould become useless and 
will not serve the purpose for which it 
has been created. 

With these words, I oppose the 
Demands for Grants of the Ministry of 
Civil SuppiJes. 

SHRf HAFIZ MOHO. SIDOI~ 
(Moraclabad) : Madam, Chairman, 1 am 
tha'nkful to you for the opportunity given 
to me to speak on the Demands for Grants 
of this Department. As my colleague has 
stated just before me. this Department 
controls food and CiVIl supplies and works 
for the supply of the same. There is no 
doubt that this Department has done a 
commendable job. The farmers ot' our 
country have made us self.sufficient by 
producing enough foodgrains, but I would 
1ike to say that some improvements are 
still required to be made in this Depart. 
mente At present, we notice the sad 
pliaht ~f th;e poor people of our,·co~ntry ~ 

obtaining food, products from distant shop. 
in remote viUaaes. They fao~ di~c~~t'!r 
in obtaining the items of civil suPpU.s~, 
For example, they do not get kcroseri. 
according to tbeir requirement. In. the 
same way, poor people do not receiv" t~. 
supply of wheat in time. The reason for, 
all this is that the Fair Price Sbops a .. a, 
situated at a distance· of three to four kJJo­
metres and the poor laboures have to leav •. , 
the day's work to 80 to these shops. Thty, 
find the shops- closed in the mornina anel. 
came back disappointed. I will re.quest 
the hon. Minister to ado.pt such measur ••.. 
in respect of these shops wherby the poor 
people may get the commodities of their. 
need in time. 

The FCI stores the foodgrains. WI, 
have observed that the FeI has not 
enough godowns, as a result of which. a 
large quantity of foodgrains get destroyed. 
The resultant Joss has to be bor,ne by the 
poor also. I wiJJ request the hone Mini ... 
ster to remove the shortage of warellou~ 
and godowlls as soon as possible. ' 

We have dual system for the distri. 
bution of cem.::n(. Under one system, th~ 
cement is avaJlable in th~ free sale market 
and the second system is for the sale of 
controlled variety of cement. But th.~ 
controlled vanety of cem~nt is not easily 
available to those for whom this. scheme 
bad been introduced. The poor people; do. 
not get the controlJed cement in requisite 
quantity. Th~ poor should get 
the maximum of controiJed cement. 
because tbis arrangement has been, 
made for them. You should kindJy look 
into this matter. 

The commission for the owners of the 
Fair Price Shops distributing foodgrains i~ 
about Rs. 3 to Rs. 3.50 per bag and this 
amount is very low in today's cond~rion,. 
That is why these shopkeepers indp~~e ip 
black marketing and bungling of food- . 
grains. There is need to' increase this 
commission so as to achieve the objectives 
for which these Fair Price Shops have bccn 
opened. The sole objective of openioa 
these shops is to provide commodities oli 
necessity at a low price to the poor and 
low income sroup peoplo. These days th. 
owners of these shops sell, their stocks at 
tile aodOWD itaclf and· tit is situatioD coul4 
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be averted by raising the rate of commi­
asion. 

At the same time. the poor farmers 
are also harassed at the time of procuring 
wheat. As the time for procurement of 
wbeat is to begin very soon, I would 
request the hon. Minister to do 
.omething about it. The procure-
ment of wheat has been undertaken by 
tbe FCI to save the farmers from the 
c;lutches of middlemen as also to ensure 
that the farmers get a fair price 
of their produce. The hone Mini-
ater should inquire into the bungling in 
the FCI and its subordinate agencies and 
the way farmers are harassed. The Gover­
nment should issue instructions to the 
~oncerned officers to remove all such short­
~omin8s. In this way our farmers will get 
lome facilities. 

The fixation of rates of foodgrains, 
whether ot wheat or of rice. should be 
done before the start of procurement pro­
Kramme so as the benefit could reach the 
cultivators. This will provide an incentive 
to the farmers, because jf they know in 
advance that they will get a good price, 
then they wiJJ work harder and produce 
.ore. For example, some days back. the 
lugarcane crisis came to our notice. 
Despite shortage of sugarcane, the price 
was less and this led to the cJosure of our 
mills. The rate was increased later on 
and the crusher owners derived the benefit 
by purchasing sugacane at a price of Rs. 40 
per quintal and the Government suffered 
losses. I want that the farmers should 
know the price to be fixed in advance. 
That will result in good production by the 
farmers. So far as sugar is concerned, we 
import it. I want that there should be no 
imports, . and the farmers should be given 
lood price and subsidies in the shape of 
fertili~ers, etc. This will benefit the far­
mers and they would be abJe to produce 
more sugarcane which will lead to more 
production of sugar. 

At tbe same time, I would like to 
inform the hone Minister that the peop]e 
do not get rationed items in time from 
these Fair Price Shops and they face 
difficulties At the time of marriages, 
aUlar and oils are Dot avail-
able, so t~. Department of Food aDd 

Civil Supplies should be directed to supply 
all these commodi • .ies in tim, to avoid any 

, difficulties to the people. With these words~ 
I express my gratitude to you and support 
the Demands for Grants of this Depart­
ment. 
{English} 

PROF. K. V. THOMAS (Ernakulam) : 
Mr. Chairman. I support the Demands for 
Grants of the Ministry of Food and Civil 
Supplies. It is the legitimate right of every 
citizen to get the essential commodities at 
a reasonable price. When we attained inde­
pendence; our public distribution system 
was very poor. It was the middleman 
who gained the profit. Now our public 
distribution system has very much impro­
ved. But there are several States where we 
do not have effective public distribution 
system. We are making use of the fair 
price shops for distributing the essential 
commodities like rice, wheat, vegetable 
oils and other commodities. But 
what is the syr;tem by. which the 
working of these fair price shops are 
watched? What is the part played by the 
consumers in controlling the functioning 
of these fair price shops 1 In the Pamph­
let distributed here it is stated that Advi­
sory and Vigilance Committees are set up 
in various States. But when 1 look into 
my own State of KeraJa, it is said that 
VigiJance Committees have been set up at 
State, District, Taluk. and Panchayat levels 
But I know that at feast in the district 
Jevel or tal uk level aod panchayat level, 
there is no such effective vigilance commi­
ttee. It is not at all effectively function­
ing. If this is the situation in' Kerala 
where we have got a very good and effe­
ctive public distribution system, I do not 
know what is the position in other Sta,tea. 

Similarly, when you look at the commo­
dities which are distrjbuted, this varies 
from State to State. In West Bengal, there 
are 18 items. In Kerala, there are 6 
items. In Himachal Pradesh, there are 50 
items. So, my request is this. AU the 
essential commodities that are needed by 
the common man should be distributed 
through these Fair Price Shops. 

Similarly it is said that in 1979 2.39 
lakhs of fair price shops have been there: 
Now it bas been increased to 3.2 lakbs. 
Where bas all thi. incr.... in fair price 
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shops really lone'll feel that more 
fair price shops ha \'e lone to' the urban 
areas and not to the rural areas. 'My 
request to the Government is that fair 
price shops sbou)d be establi6be~ in fisher· 
men's villages, in harjjan and gitij&~ areas. 

Another important factor which should 
be Jooked into is the part played by the 
consumers cooperative societies. Only very 
few percentage of the fair price shops are 
controlled by the consumers cooperative 
societies. Unless 50o/t) at least of the fair 
price sbops are controlled by the consu­
mers cooperetive societies the people will 
be cheated by the nliddlemen. There 
should be effective coordination between 
the va.ious agencies who purchase, store 
and distribute the essential commodities. 

Another thing is this. We have got 
the Civil Supplies Corporation, in different 
States and Union territories. But I am 
very sorry to say that only 12 States in the 
entire country, and only Delhi among the 
Union territories, have got effective Civil 
Supplies Corporation. We should make 
use of the mobile vans lor supplying the 
essential commodities to the villagers. 

We find that almost all the advertise­
ments are misJeading. Look at the adverti­
sements for baby food for instance. These 
advertisements are one of the reasons for 
denying mother'S milk to the child. You 
should make some regulation to contro) 
thest" misleading advertisements. 

Ensuring proper Weights and Measures 
is onc of the areas where we should give 
more attention. It is stated that one per 
cent error in weights and measures will 
cause a loss of Rs. 1,500 for farmers and 
consumers in 5 years. If we are going to 
check these weilhts and measures, we will 
be getting a very fantastic data! The 
weight of many things is being cut down 
by srindins the bottom or by putting holes 
under tbe weights. Similarly, some of the 
scrap dealers who buy old paper and other 
thinas, increase the weight by welding lead 
into the weights and cheat the consumer. 
Thero is DO effective way to cbeck our 
wei,bts and measures. There Are certain 
inspectors, but their actions are not 
effective. (1Itterrul'tiol16j 

Reaardinl adulteration, .t has become 
one of tbe fioest arts and advance science 
ia our country, ••• It you purchase oae q. 
of rlt., It will d.fiait.ly toetal. 100 I or 

pebble.: if you purcbase sUlar, it will con .. 
tain raws; if you purchase pepper, it wHl 
contain wooden shavings; if you purchase 
turmeric, it will contain one of tbo worst 
poisonous substances called chromat. So, 
it bas become an art. And what effective 
measures are taken? An Inspector who 
is going to make a checking of the food 
materials, he should tell the shopkeeper, 
'I am coming to Inspect your shop and 
your materials. I will come at such and 
sucb time.' Is there any shopk.eeper who 
will wait for the Inpector lik this? In 
Delhi I am told that the sbopkeepers 
know tbe vehicles in which the Inspectors 
are comins. The job of analysina all 
these materials should be given to the 
voluntary organisations. Of course, I am 
not telling that their words should be 
final, but the voluntary organisations 
should be asked to play an important 
role. Now who is the casualty now? It 
is the consumer. A law should be enact­
ed to the effect that compensation should 
be paid to the consum~r either by the 
manufacturer or by the trader. Now, the 
consumer is the man who suffers. But 
what is the compensation he gets? Noth­
ing. So, any consumer Who suffers due 
to tbe adulteration of food materials or 
the adulteration of essential commodities, 
should be compensated. 

Another important thiog is the necess­
ary education and publici ty. The common 
man is unaware of where be has to· go. 
In villages when the essential commodities 
are measured and given, there may be 
complaints. But where the common ma,n 
will go, where the farmer will go? And 
who is this man collecting huge amo~ 
unts? Look at the trader who is sellina 
sweets. What we find is, these sweets are 
put in some card-board boxes and alons 
with the box it is being measured and the 
box will weight at least 100 grams. That 
means, jf the sweets have got a value of 
Rs. 10/ .. this man is getting at least Rs. 30 
to Rs. 40. So, the sweetmeat seller who 
is sening about SO to 100 kg.. of sweets is 
making a net profit of at least Rs. 100 to 
Rs. 150. It is a hugc amount. What is 
the punishment you would give? You will 

. aive a maximum punishment of Rs. 5000 
fine if be is caught for tbe first time. And 
it be b caught ,for tbe second time, h. will. 
b. liven a punishment of R •. .5000 8n. and' 
impriaOBGl •• t for , ".rl. I &Ill Dot ttlki .. 
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about imprisonment. Very seldom this 
punishment is awarded. The judicial pro­
cedures take years and years. Look at 
the convictions that have taken place. So, 
it is easy for the people who want to es­
cape from the eye of the law. There are 
many ways to escape. So, my request 
is, that the legal procedure should be tigh. 
tened, special courts should be set up so 
that those people who do adulteration 
are caugnt immediately and dealt with 
very seriously and the common man and 
our social organisations should be allow­
ed to have a better say to deal with adul­
teration cases. 

Thank you. 

[TrJJMlation} 

SHRI GIRDHARI LAL VY AS (Bhil­
wara) : Madam Chairman, I rise to sup­
port the Demands for Grants of the Mini. 
stry of Food and Civil SuppJies and 
would like to draw the attention of the 
Government towards some important issues 
connected with it. Just now a Member 
from Marxist Communist Party was saying 
that whenever the productlon of food-

grains was more, the Government took the 
credit for increase in production. but when 
tbere was decline in the production of 
foodgrains, the same was attributed to 
unfavourable c:imate. In fact, this state­
ment is not true. It is due to the system' 
of working devised by our Agriculture 
Department that the production in our 
country has increased. If you look at the 
increase in the production of foodgrains 
since independence, you will find that the 
production has increased three fold. Thjs 
green revo1ution has been achieved not 
with the heJp of the statements of the 
Marxist Communist Party, but it has all 
been possible due to the efforts of tbe 
Aaricu]ture Department. 

SHRl SOMNATH CHATTERJEE 
(Bolpur): What ha;s happened in case of 
Raj asthan '1 

SHIU GIRDHARI LAL VY AS : The 
production has increased in Rajasthan 
alao. If the work on Rajasthan Canal is 
cemplcted. then Raja.than will certainly 

achieve I,een revolution. Not only the 
production of one single variety of food .. 
grains has" increased in the country, but 
all othe,r foodgrains like wheat or rice etc. 
have registered higher production level. It 
is a fact that the production of rice has 
not increased as much as Jhe production 
of wheat. Efforts are required to be 
m.ade to increase the production of rice in 
the, same way. Some of our leaders are 
sitting here who along with some 
other Members have stated that we 
have increased the production of jute and 
tea & because we are earning foreign ex­
change, so we need not increase the pro­
duction of foodgrains. But it is a wrong 
statement. What is the total population 
of the entire West Bengal? If they grow 
only jute and tea. with what will they 
feed the people? It is the duty of all the 
people of the country to see that the pro .. 
dllction of all the crops increases and, in 
this matter the people of West Bengal are 
as much responsible as those of the other 
States. say Haryana or Punjab. They 
should also put in the same efforts as 
others have put in. It is not like this 
that after giving bad name to the Govern. 
ment of India, they may feel absolved of 
this rcsponsibilty. And then they demand 
much whereas they contribute nothing, 
They produce neither rice nor wheat and 
ask for larger quantities of wheat, rice and 
sugar. If they do not get that nluch, 
they curse the Government. Some time 
back tbe former Agriculture Minister Rao 
Birendra Singh had explained as to what 
the real position of the West Bengal Gove­
rnment was. They do not lift even what 
they are allocated. The foodgrains re. 
main lying. If this is the position of their 
Government, then why do they find fault 
with the Central Gov~rnment 'z This 
should not be done. 

SHRI SOMNATH CHATTERJEE 
He said incorrect things. That was why 
be was removed. 

SHRI GIRDHARI LAL VY AS : 
Ministers come and go; there IS nothing 
wrong about it. It is not a permanent 
office. Rather whosoever looks suitable to 
the Prime Minister t he is taken and one 
who docs Dot seem fit, is removed. It is 
better that the Ministers should remain 
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changing. There is nothing wrODS about 
it. 

I would like to submit that broadly 
speaking, FCI is losing. I would empha­
sise here one point. I do not have much 
time and I also know that you will ring 
the bell very soon. It is a very big issue 
where in thousands of crores of rupees are 
given as subsidy. You should also keep 
in your mind as to how much money you 
charge from the consumers and in what 
way. You'have this (iDle increased the rate 

A 

of the wheat by Rs. 5. The price of rice 
too has been increased a little. But how 
much Issue price has been raised? Have 
they to bear all the losses or" the FeI ? 
And even after this you provide subsidy 
worth Rs. 2,000 crores. What is urgently 
required is that attention should be paid 
toward s scandles that are going on in the 
Fe!. 

See the difference between the depart­
mental and contract workers and labourers. 
There is one Kalyani Depot in West Ben­
gal. The workers employed there are 
departmental. See the losses there in 
transit, storage and weighment and the 
profit and compare that with the losses 
occurring in storage, transit & weighment 
where contract Jabour has been engaged. 
On comparison you will find that the 
losses are quite less where departmental 
workers are working in comparison with 
the losses, due to these factors. where 
contractors have been engaged. In those 
places the number of frauduJent cases too 
are more and bungling is also more. I, 
therefore. request you to first of all abo­
lish the contract system and arrange for 
departmental workers everywhere, because 
the contractor, wherever he finds a chance, 
will resort to dishonesty and lure the offi­
cers also to dishonesty. He will give them 
percentage commission and in this way re­
sort to pilferage and bungling which natu­
rally will result in losses. Therefore, you 
should streamline this system. At present, 
the Government has to provide subsidy 
worth Rs. 2000 crores. If the system is 
streamHned not only you will not have to 
give any subsidy, the people will also get 
employment and tbey will bless you. The 
workers talking are sitting idle will dlso· get 
empl·oyment. In this way you will be con­
tributiD8 t'owards 'solvina ttle problem' of 
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unemploymont, bocause today the cont. 
ractors are Dot paying· full wages to the Ja­
bour,they swalIows his money & labourers 
have '0 indulge in dishonest practices. So, 
you should tiberate tbem from the clutcbes 
of the contractors. The poor workers 
wi11 bless you. You must provide for 
this system so that the country as well as 
you may benefit the most. 

[English) 

"It has been observed that FCI 
is showing a bea vy financial loss 
every year due to storage and tran­
sit Joss and this has been accepted 
to be a norma) loss. But, unfor­
tunateJy, in reality, it is not so. And 
that the terms, 'transit loss' and 
'storage Joss' are camouflaged terms. 
In reality, under the garb of a transit 
and storage loss, hUle quantity of 
toodgrains are being sold out in the 
open market frofn different depots 
of FCI in ,different States by the 
corrupt FCI officials and staff." 

[Translation] 

This is the condition. The FeI emp­
loyees and officers by selling indifferent 
ways the foodgrains shown as lost in tran­
sit, storage etc. are earning lakhs of rupees. 
Some are selling them through the contra­
ctors by loading lesser quantity. In this 
way you will see how much bungling these 
people are doing in the Fe!. You have 
not been able to curb it til I today. The 
former Minister also, about whom an bon. 
Member was saying that he had been' re. 
moved after our request~ had said that 
there was no bungling at all in the FCI. 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI 'P. SHIV SHANKER) 
We are taking action. If there is any spe­
cific case, then kindly bring it to my 
notice. 

SHRI GIRDHARI LAL VY AS : Tbere 
are several specific cases. 

[English1 

SHRI P. SHIV SHANKER: Sl'cci. 
fie casc. 
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MR. CHAIRMAN: Pass 08 'Ul' 
paper. 

SHltI SOMNATH CHATTBRJBE 
Ten pales. 

SHRI P. SHIV SHANKER.: H. 
consulted you ! 

[Tran.lat;on} 

SHRI GIRDHARI LAL VY AS: My 
other submission Is about weighment. 
There is need to pay particular attention 
to the aspect of weighment of the 
,truck. 

[Englith] 

" ... incurring loss of foodgrains 
to the above extent in transit and 
storage by the FCI officials and 
staff and thereafter within the stand 
and practice of 10% weighment 
foodgrains bags while receiving the 
same was completely ignored. " 

[Translationl 

Which means that there is provision 
that 10 percent of the bags are to be wei .. 
gbed to know whether the weight )5 

correct or not. At present where 
contract labour is engaged, weighment is 
not done at all, they too are made party in 
this and tbings are Jeft to their mercy. 
The bags are sent without weighment. No 
one bothers whether these are lOO or 200 
or 500 bags because the foodgrains worth 
bil1ions of rupees is lying there and if a 
little out of tbat is taken away, who cares? 
This thing should be kept in mind. 

You have provided for 2 per cent of 
losses. It is a very routine thing, but if 
you get it investigated, you will find that 
there bas been 3 per cent loss i.e., there 
has been one per cent more Joss. You 
should enquire as to why there has been 3 
per cent loss and who is responsible for 
that. This needs to be looked into spe­
cially. 

Hon. Minister, Sir. you bad asked for 
,specific instances. I am referring to a 
specific cas.. In Bibar ... 

APltD, .' •. 1f16 191,." J04 

[En,1I1'} 
"The A •• u. $updt. of PCI, Balui, 

GuJbalh, Bihar Ila. b ••• I.JUDI out 
foodaraiD •..•••• 

[Trandatlonj 

SHAI P. SHIV SHANKER: Mr. 
Vyas, my request i. that you may lend 
these iDstances to me. I will investiaate 
them and I will reply to you after tbe 
enquiry. 

SHRI GIRDHARI LAL VY AS: It is 
all right. But can I not quote them 
here? 

SHRI P. SHIV SHANKER That 
man is not there. 

[Engli!h] 

MR. CHAIRMAN: Please pass on 
tbose papers to him. He will look into 
it. 

[Trans/ation] 

SHRI GIRDHARI LAL VY AS : Bu. 
ngJing is going on in the depot of Bihar. 
About 70 trucks were got loaded with 
foodgrains through the contractor without 
any authority. 

IEngli,hj 

"It is learnt that the Asstt, Depot 
Supdt. of the said depot has sold 
130 bags of FCI sugar rrom the de­
pot to outside parties on 25.2.86 
for bis personal gain." 

[Trans/atlon] 

Foodarains were sold Inside the F.C.I. 
depot at GopalganJ. 

[English] 

"It my be mentioned here that 
in spite of release orders issued by 
the Asstt. Depot Supdt., F.C.I. \_ 
Gopalganj .•• " 

[Trauiatlonj 
This officer was transferred four time' t 

but in epite of tide II. maD".s to como 
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back by fair means or. foul. This man has 
.Iccumulated Janded property, bungalows, 
etc~, worth lakbs of rupees there which 
are disproporHonate to bis income. Will 
you get the matter looked in to as to from 
which source he has earned such a huge 
income ? Unless action is taken 
against this offiC{Fr, nothing will happen. 
However, the Government of] ndia has 
taken SOlne action and premises of many 
officers were raided, but no raid has been 
'Conducted on the premises of the F.C.i. 
oficials. 

SHRI P. SHIV SHANKER: You 
might have read about it recently. 

SHRI GIRDHARI LAL VY AS: If 
raids have been conducted there it is a 

.good thing. But I would ]ike to say that 
action should be taken against all thes ~ 
officials so that the bungling in the matter 
of distribution of foodgrains is checke.d. 

The officers and the employees who 
are working at the same place for the Jast 
10 to 15 years, should be transferred, be­
cause they mix up with tbe traders, receive 
commission from them as well as from the 
contractors and thus earn huge illegal in­
come. If a probe is made into the pro­
perties of those officers and emp]oyees 
who are working at the same place conti .. 
nuously for the last 12 years, one will 
know that they have amassed vast 
property. You win also come to know 
in what way the employees of the F.e.l. 
are cheating the F.C.I. There is need to 
take stringen t action against them. 

Our coJleagues have pointed out that 
the income of these employees has inere'a­
sed more than the production of the food­
graiQs. The pro~uction has increased only 
threefold, but the income of these 'people 
has inc~eased 100 times. 

SHRI RANA VIR SINGH (Kaiserganj) : 
Hon. Minister, Sir, a large number gf spe­
cific cases have been sent to you. What 
will be the use of sendins more cases? 

SHRI GIRDHARI LAL VYAS: There 
is one Hirakud depot. What happens 
thero is that sub-standard dee is mixed up 
With tbe quality rice. That sets spoilt 

after some days. Its 'weight 8,lso :tocreasol. 
The traders take undue advantage by mix­
ing it QP with q ua}ity rice. Such rice gets 
spoilt later on. 

In the Hirakud depot, such kind of 
mixing in foodgrains ta·kes place and In 
this way the coo tractors & the officers are 
making money iUegaIJy to the tune ofl.kbs 
of ruptes. If you i'nstitute ·an j'Dqafry 
agai'Dst them, you witl come to know preci. 
sely to how these people are indt1lgma in 
bungling in F. C. I. 

Similarly, there are a number of -eases 
which sho'uld be looked into. I shall cite 
an example. In West Bengal, a gOdoWD 
had outlived its utility. So, it was propo­
sed to demolish that. The goods worth 
about Rs.14 lakhs, which were kept in it, 
had been sold for onJy Rs. 4 lakhs. 

SHRI SAIFUDDIN ~HOWDHARY : 
Who sold those foodgrains 1 

~HRI GIRDHARI LAL VYAS: The 
F. C. I. employees sold it, otherwise also, 
this matter pertains to West Bengal. So. 
you' might be knowing better about that. 
Madam Chairman, this sort of bungling is 
taking place. So, it must be looked into. 

[English] 

"Ill Kha li~at F.C.I. railways sidtlll 
(West Bengal)the contractor manages 
to take out 50 quintals of foodgrains 
from every truck load of foodgrains 
against its receipt of full quantity of 
foodgrains of the trucks concerned .. 
This matter has been brought to the 
notke of the senior Regional Mana­
ger, F.C.I., Calcutta but it did not 
yield any results so far" .•••.•••• 

I Traits/a' ion1 

From it you can know as to how mueh 
quantity of foodgrains is taken out. You 
must look into it seriously. I would Ilk. 
to give you one more example. 

[English] 

"If is reported that io F.C.I •• F.S. D. 
Dicom (Assam), one truck of food­
grains was lold out to the Qut.id.r 
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(Shrl Girdbari Lat Vyas] 

on 28.2·8G. The workers of the 
Depot caught hold of this truck and 
handed it over to police" ••••••••• 

{Translation} 

Tho police, the Government officers­
and the employees of the F. C.1. in conni­
vance with one another committed this 
bungling, but even then no action bas been 
taken against them. Such a state of affairs 
must be looked into seriously. 

(Englllh] 

"It is known that recently a team of 
p. C. I. local officials/staff' came to 
Kburda F. C. I., F. S. D. (Orissa) 
for verification of the stocks of the 
said depot. But the said team is 
reported to have accepted undue 
favour from some staff' and officials 
of the Depot who are indulging in 
misappropriation of foodgrains in 
the said Depot and have comp­
leted the physical verification as an 
eye-wash without doing the actual 
physical verification of the stock" ._. 

{Translation} 

In tbis way, veriftcRtion is not done 
properly. The officers who are deputed to 
verify the stock, do not verify the food­
arains. They send fabricated report. 
Employees from top to bottom are in 
league with them and all are taking undue 
advantage of the situation. 

Whenever foodgrains are despatched 
to Punjab, Assam. Bengal and other 
places, its weight is increased due to humi­
dity in the wea ther. The officials of your 
department say that loss bas occurred.' 
But this is not so. The weight of the food­
crains is increased. Then the' employees 
sell the excess foodgrains sopara.tely and 
,ocket the money. This tbing should also 
be looked into. You cannot have alL such 
information yourself, but th·e members of 
the trade unions have given us this infor­
mation. 

You might be knowing what benefit 
is there in aiving work to the contract 
labour end to the depart.eatal employees. 

The officers might be telling the Govern .. 
ment that its taking over by the Govern­
ment will cause great loss and as a matter 
of fact, the Government will not be bene­
fited by engaging contract labour. 

• 
"The F.C.I. Adminis tration have been 

falsely propagating that departmen­
taJisation of food handling work 
would be more costly and expensive 
than the work of food handling done 
by contract labour. .But according 
to us, the position is just the reverse. 
I am forwarding herewith a state­
ment in respect of F.S.D. Depots 
in West Bengal which will show the 
posltion: the storage and transit 
loss in depot under contract labour 
is Rs. 74.24 per metric tonne while 
such loss in departmental depot is 
Rs. 29.63 per metric tonne; and 
handling cost of foodgrains ;n de­
partmental depots is Rs. 50 per 100 
bags while such hundling cost in res­
pect of depots under contract labour 
is Rs. 70.80 per 100 bags. It would 
thus be seen that in departmental 
depots there is a nct saving of 
Rs. 34.11 and Rs. 20.80 per metric 
tonne and per 100 bags of fO,od­
grains towards transit and storage 
and hantlling loss respectively." 

[Translation] 

If the departmentailsation of foodgrains 
handling work is done in the above-men­
tioned manner, the F. C. 1. will function 
smooth I',' nnd all sorts of misarpropriations 
would l c avoided, thereby ~a\,jng the 
department crores of rupees which are 
presently . being misappropriated by the 
officials of the F. C. 1. The hon. Minister 
has assured that he would look into it and. 
therefore, I am submitting these papers 
for his perusal so that matter could be 
examined properly. 

'lit 

With these words, I support the 
Demands for Grants. 

[English) 

SHRI V. S. KRISHNA IYER (Banga­
Jore South) : Madam Chairperson, I wish 
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to make a few remarks on the Demands 
for G,rants of the Ministry of Food 
and Civil Supplies. In the Report that 
flas been given to us, it is stated that our 
stock position of foodgrains is very, very 
comfortable. 

15.08 hrs. 

[SHRI VAKKOM 'PURUSHOTHAMAN 
ill the Chair) 

Sir, I would like to know from the 
hon. Minister as to what is the demand of 
foodgrains. One of the Starred Ques'lt 
tions was answered in the House on 7th 
March, 1978. This is about total annual 
production of foodgrains in India and 
total annual requirement of foodgrains in 
India, The answl.!r given is : 

"As the demand for foodgrains in the 
country depends on various factors 
sltch as population growth, extent 
of urbanisatIOn, levels of income, 
prices of substitufe foodgrains etc. 
precise estimates of total consump­
tion requirements of foodgrains in 
the country are not avaiJablc." 

You do not know our demand, but 
you say at the same time that we are self­
sufficient, we are very comfortably placed 
so far as foodgrains are concerned, we are 
in a position even to export. That is a 
fact. I admit, that all your godowns are 
full. But what is the reality'? That is 
important. It is known to everyone that 
people living below the poverty line in 
our country are nearly 40 per cent; the 
figure given by the Government is 40 per 
cent. ~How many people get two square 
mea1s a day in our country, let the Mini .. 
ster answer that. Do yo think that what 
we are growing is sutficient for the entire 
population if everyone has to take food 
like me or Mr. Shiv Shanker or Mr. 
Panja, We, Members of Parliament, do 
tak" two square meals a day. But how 
many people do not get that '! 'More than 
lllyself, Mr. Shiv Shanker knows very 
well. When that is the position, what is 
it that YOll have done? Why nave you 
got food st,?cks? That Is because people 
do not have the purchasin~ capacity. If 
you give them purchasina cppac;ity, you 

will not have even a siDlle arain of stock 
left. 

The population is 80 crores or people 
and it is increasing inspite of the family 
planning propaganda. So, it is a misnomer 
to say that the Food Corporation of India 
is increaSingly having the stock. Of 
course, statistics are there to show that 
food production is growing. For the past' 
ten to fifteen years there bas been 200% 
increase; but at the same time the popu­
lation is also increasing and the purchasina 
capacity of people had gone 4own. Even 
accordine to the offiCial figures, it has 80ne 
down. 

Further you are adding fuel to the fir •. 
What is it that you have done 1, On the 
eve of the budget what is that you have 
done? It is a shameful act on the part 
of the Government to increase the adminis­
trative prices of the foodgrains. You say, 
in the garb of gi vjng procurement prices 
you have increased the issue prices of ri('e 
by Rs. 14/- per quintal and Rs. 18/- per 
quintal of wheat. What is it that you are 
giving to the grower? You are giving a 
mere Rs. 5/-. So, I should say, you havc 
actually cheated the people. 

Even with the prices at tile pre-revision 
level, they were not . able to purchase. the 
foodgrains. Then, how do you expect 
them to buy these things after the enhance­
ment jn the issue prices '1 It IS even morc 
difficult for those poor peopJe who have 
got limited income. I have said on a 
number of occasions on the floor of this 
House-and nlany Members are aware-that 
after this budaet, particularly after tbe 
increase in the prices of petroleum pro­
ducts and foodgrains, the famHy budget 
of a middle-class family particularly-in a 
place like Baogalore, the minimum expendi. 
ture, has increased by one, hundred rupees 
per month. That too at a moderate level I 
In Delhi it is much more because tho 
DTC fare itself has gone up by 100% to 
150Yo· 

So, I don't understand how the 
Government is saying and tom-tommiDI 
all ovc\, the world that our food position 
is very comfortable and all our people are 
happy. It will be deceiving ourselves it 
wo saf 'bat. So, I would like to toll tq· 
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Hon. Food Minister to take a bold step. 
1 am only sorry to know that he is holding 

'. the 'additional charge; I wish he had the 
permanent charge of it because it is a very 
important department. Of course, he has 
got a good deputy also. Please see that 
under no circumstances the increase in the 
p~ices of foodgrains will be there in future. 
Of course, you are paying Rs. 1800/· 
as subsidy fol' all the 80 crores of people. 
But what about the poor people? That 
is why I earnestly request Shri Shiv 
Shanker to look into the matter and see 
that what you have done in the case of 
tribal people-you are giving them at a 
very very specially subsidised rate-should 
be extended to al1 those who are below 
the poverty line. 

In this connection I would like to 
inform this House-of course, the House 
is aware-that the Government of Kar­
Dataka has been supplying rice at a rate 
of Rs. 2/- per kg. for nearly 60% of the 
people, especially those who are economi· 
cally weak. So, Govt. of India must take 
a bold step and give foodgrains at a 
apecia1Jy subsidised rate to alJ those who 
are below the poverty line. 

About the enhancement of issue prices, 
what is the effect on the States like 
Karnataka, Andhra Pradesh and Tamil 
Nadu? We are, in addition to the subsidy 
that the Government of India is payjng 
over rice and wheat, also suppJying food­
grains at a further subsidised rate to the 
60% of population. In view' of the 
revision and the enhancement of the issue 

. prices, the effect on the finance of the 
State, particularly of Karnataka is nearly 
Rs. 30 to Rs. 35 crores per year. 

You have not consulted the State 
Governments when you enhanced the 
administrative prices. You have not taken 
them into confidence. Similarly Tamil 
Nadu has suffered and Andhra Pradesh 
also suffered. SOt I strongly protest against 
this. I am sure, Shri Shiv Shanker will 
take some positive action to see .that the 
specially subsidised, rates which are given 
to tribal people are extended to all those 
who are economically weak. 

Sir ,. a. rCluds public di.tri bution 

system I know PDS has been recopisod 
as a permanent reatu.re of the economy for. ~ 
distribution of essential commodities at a 
reasonabJe rate. In the whole of the 
country there are nearly 3.20 Jakh fair' 
price shops. If you want to help the 
people to get good quality food-stuff and 
also at reasonable prices you mus~ streng­
then POSt We have got a number of 
Jaws to control not only the prices but also 
the qua1ity. Unfortunately tbe State 
Govel·n~ents have not been implementina 
those laws. There is Essential Commodities 
Act and Pre\'ention of Blackmarketing 
Act but still we see there are a number of 
instances where there is blackmarketins 
and hoarding. I would ]ike to know 
against how many bJackmarketeers and 
hoarders action has been taken by the 
State Governments during all these years. 
You must convene a meeting of the Food 
Ministers of the State and tell them to take 
stringent action against blackmarketeers 
and hoarders. 

I would like to give an instance. There 
is a law that when. food articles aro sold 
in packages th~ prices should be printed 
on the package. You know what they do. 
They print the price and also say local 
taxes extra. These local taxes can be 
5 per cent or 6 per cent but the traders 
collect more and exploit the consumers. 
So I suggest that there should be an 
amendment so that even local taxes must 
be printed and if there is change then it 
can be written in hand. 

Further, Sir, like public diftribution 
system consumer protection movement is 
also important. Government has been 
paying lip sympathy for this movement. 
You must tell the State Government that 
in every district and tehsil they must have 
a consumer protection organisations. It 
must become peoples' movement. That 
must be strengthened. It is very impor­
tant otherwise people will be cheated. 
particularly those who are illiterate and 
innocent. 

Lastly I would like to say· a word 
about kerosene. Kerosen ~ is a very 
essential commodity the sale of which is 
nationalised. You can &et kerosene only 
at a Fair Price Shop. You cannot get it 
anywhere else. At .Ieast in other articles 
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there is dual system but in kerosene' whicb· 
is availaple only at Fair Price, Shops if 
there is no supply even for a short time 
there will be hardsbip. In my constituency 
we have experienced that there is frequent 
shortage of kerosene. I would like the 
Minister to see that kerosene is given to 
the States well in advance so that even 
tor a minute there should not be aoy 
inconvenience to the consumers. 

With these words J hope when we read 
the next Report we v..ill get the real picture 
of food position in our country. 

MR.. CHAIRMAN: Now, Mr. R.aj 
Kumar. Rai. .. Mr. Rai you have to take 
fu]) responsibility of. the allegations that 
you wish to make. 

SHRI RAJ KUMAR RAI (Ghosi) : 
Sir, some objections have been raised on 
behalf of the Secretariat ••• 

( Interruptions) 

MR. CHAIRMAN: You should not 
refer to the communication. 

SHRI RAJ KUMAR RAI: When 
somebody wants to quote some papers in 
the House he owns tho responsibility. 

MR. CHAIRMAN: As per rules you 
cannot. 

SHRI RAJ KUMAR RAI : SImply 
the question of hours. that is, how much 
before should have given to the House he 
has not explained in the communication. 

[Tram/atio,,] 

Mr. Chairman, Sir, I am thankful to 
you for giving me,an opportunity to speak 
OD the Dema~ds for Grants or-the Ministry 
of Food and Civil Supplies. I support 
the~Ct, Demands for Gra'nts. 

This department. is solely responsible 
for procurement, storage and distribution 
of roodgrains. Therefore, it is a very 
important departme'ot for the people of the 
countr~ The Green Revolation has been 
brought about by the untiring hardwork 
of our farmers and good' policies of our 
Govermnent. Today, we feel proud of 
eur record' aariculturaJ proda~tion. NOw, 

we are self-sufficient in every reapect., but 
our population is growing rapidly at the 
rat~ of about 1.75 per cent. Our Hml'~ 
Prime Minister Shr; R'ajiv Gandhi has' 
shown courage and determination to tak" 
forward our country rapidly into the 21st ' 
century. But if we faU to set right our 
procurement and distribution system, wer 
shaH 'definitely face certain other problems 
in the 21st century. Sir, I have met Shri· 
Panja many a time and he is an efficient' 
and courageous Minister to deal with the 
problems of the department and to provide 
various facilities to the people. 

Sir, whenever we talk about this' 
department, the F.e.1. automatically 
comes to our mind. It is a very vast' 
organisation with various complicatej· 
problems and have various types of 
people. We may have discussion about 
it any number of times in' this aUIU&t­
House and make suggestions or we may 
have efficient Minister like Shri Panja, but· 
it seems that the peopJe working in it win 
relnain totany unaffected and unchanged. 

SHRI MOOL CHAND' DAGA (PaU).: 
You are challenging the Minister. 

SHRI RAJ KUMAR RAI : I. am" 
not challenging the Minister. but making,. 
sonle suggestions. Previously also, I had. 
made suggestions to the hon. M.lDister 
Shri P. Shiv Shanker, but I am sorry to. 
state that my suggestions did not, bav, ,: 
much impact and the c'ondit~ns remaill. 
unchanged. 

I would like to tell you 'that recently 
a case of corruption has come to light. 
One Shri T.L. Basi of Food Corporation 
of India Employees Association bas shown' 
enough courage to send a report to the ' 
Government regarding mis-management 
and corruption of soro,e officers. of,: the 
F.e.I. The report was sent throueh'~. 
through papers and sonle other M .. P';, 
but no action has yet been taken. Th" 
charges were like this. It was' said' nrat 
wine was banned in the FCI; because' the-' 
Government provided subsidies ftom·' aSi 
200 crores to Rt. 300 crores to pro'rid\t,' 
cheap foodgrains to tbe consumers· tbl'o1tlh' 
Fai-r Price Shol's and other· meaDS.; ~ 
fore, the Government pay boa.,,· am ..... " 
from tho public exchequer in th. form or 
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subsidy to the FeI with the hope that 
extravagance like undue expenses on win~ 
and transportation will be avoided. The 
Government impose prohibition on wine 
to reduce the corruption and extravagance, 
becauge it affects the consumer. Due to 
luch extravagance, the Government have 
to increase the price which directly affects 
the consumers. 

Sir. I bave submitted some Bill~ of Kani­
sbka hotel, ASh'oka hotel and some other 
h",tels in the House which show as to how 
these officers of the F.e.I. have lavishly 

[ spent lakhs of rupees on wine and hotel 
charges. The report was sent by an emplo­
yee to the Government and as a result of 
it he was harassed and punished. And the 

I officers involved in the case are still 
enjoying. . They used to say that there 
was no use having discussion on any 
matter in the House and they would 
continue to work in the manner they liked. 
They say that the people may come and 
the people may go, but they have not 
:hanged their methods at al1. This is the 
~eal con4ition of the department. 

Sir, I also want to submit these papers 
~n this august House, but permission is 
lot being granted to me. I take full 
'esponsibility for these papers and assure 
n writing that I shall be accountable if 
my information is found to be false. 
:lictitious payments of lakhs of rupees 
lave been shown as freight and transit 
:harges, whereas no transportation has 
aken place at aJl. 

Sir, a news item ~as appeared in 'The 

lindustan Times' a 19th March, 1986 
lhicb says. 

PROF. MAD'HU DANDAVATE 
., iajapur) Submit all the information 

oldly. 

SHRI RAJ KUMAR RAI : Mr. 
tandavate, I gave in writing very boldly, 

,'. ut permj~sion could not be granted on 
:chnical arounds. As I am not weB 
~rsed with the rules, I could not submit 
1 writing within the speCified time. Hence 
,rmission was not granted to me. 

[En,lIs"J 

MR. CHAIRMAN: Copies of your 
documents have been· given to the Minister 
and I am quite sure the Minister will take 
action. 

PROF. MADHU DANDAVATE : 
On a point of order. As far as the 
procedure is concerned, any Member who 
wants to make specific allegations: if he 
gives a copy of that in writing and takes 
full responsibility, whether the Minister 
likes it or not, whether he has enquired 
into that or not, he has the full right to 
reveal those documents to this House. 
There is no bar. Please tell him that he 
has the freedom. He is under the 
impression that he has no freedom. 

MR. CHAIRMAN: Without reading 
he is sayfng all that. He has said that 
also. He said tbat in Hindi. I cannot 
follow Hindi, I am listening to the 
interpretation. 

PROF. MADHU DANDAVATE : He 
said just now that because he gave that 
document late, thelefore, he cannot reveal 
that. 

MR. CHAIRMAN 
.that. 

[ Tralldation] 

He can say 

PROF. MADHU DANDAVATE : 
Mr. Chairman is saying that you are free 
to speak about it. 

[English] 

MR. CHAIRMAN: Whenever t.here 
is a corruption, it is the responsibility of 
the hone Members to raise that. I do 
agree. You may continue please. 

SHRI RAJ KUMAR RAI: I would 
like to quote from the 'Hindus1an Times' 
of 19th M~lrch, 1986. 

"The Central Bureau of Investi­
gation today raided the residences 
of Delhi Doordarshan controller 
of programmes (Commercial) 
Satish Chandra Garg and a local 
Food Corporation of India zonal 
manaaer A.K. Sinha. The raids 
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were part of the CBl's recent 
anti-corruption drive. 

Highly pJacen CBI sources 
said a case had been registered 
against Mr. Garg for having dis­
proportionate assets. Mr. Garl 
had reportedly bought a self .. 
financing DDA flat in Vasant 
Enclave making a cash.down 
payment of Rs. 2.5 Jakhs for 
which he did not take any loan 
from anywhere. He did not , 
also, intimate competent authori­
ties as a government servant is 
required to if making payments 
above Rs. 2000. 

Dr. Sinha, a Haryana.cadre 
lAS officer was reported to own 
a fleet of cars, a farm house,' 
orchards, fire arms, industrial 
land and an electronic factory in 
the name of his wife. He is one 
of the 18 senior, middle and 
junior level FCI officers against 
whom the CBr has registered 
cases. 

Simultaneous country.wide 
raids and searches on FCI per­
sonnel which were initiated in 
the morning, continued till late 
this evening, CBI sources said. 

Residences of public servants 
and private persons in connection 
with these cases were raised in 45 
places. Searcl}es were also con­
ducted in 10 other cases registered 
in different parts of the country, 
four of which were in Bombay, 
two in Jaipur and one each in 
Cochin, Hyderabad, Madras and 
De-)hi. " 

SHRI MOOL CHAND DAGA: It 
may be property of their ancestors ! 

SHRI RAJ KUMAR RAI: Such type 
ef lame excuses are also given. Naturally, 
they may be concocting such cases and 
they may even be accepted also. 

[TrQnslatlon) 

'J was submitting that so much bad 

happened, but it had yielded DO positive 
resu~t. The cases of those peoplo who 
are having huge assets in the name of I 

their kith and kin and other benaml 
~roperty, are handed over to the CBI. It 
IS ~ mockery that inquiry is conducted by 
their own people. What type of inquiry 
can we expect from a person who is 
conductigg inquiry in his own case? Thero 
cannot be a greater mistake and irregula­
rity than this in our country. Therefore, I 
request Mr. Panja to look into it and 
such thing should not be allowed to 
happen. 

Sir, the discussion on the corruption 
in the FCI can be beld up to any length 
of time. I would request the hone Minis­
ter to listen t9 the complaints of all the 
hon. Members one by one regarding this 
Corporation and proper inquiry should be 
conducted in each case. It will improve 
the conditions in the FCl it will also briol 
about improvements in the entire Corpora­
tion and have positive effect on the econo­
my of our country. 

Sir, I have taken a lot of time, but 
stiIJ I have to raise many Doints. I fulJy 
agree with my friend who had caIJed it a 
white-elephant. 

At some places much work has yet to 
be done. Modern Food Industry bas 
done a commendable job during 1985.86. 
Therefore, they deserve our appreciation. 
The prices of every article has 'been 
increased an over the country, but the 
Modern Food Industry has not increased 
tht! prices of modern bread, Rasika, 
Tinned-Food etc. They did not increase 
their rates whereas circumstances have 
compeJled us to increase the prices of 
every article. It is a sign of its . good 
func!ioning and good servlce to the 
people. The company has earned good 
profit during the current financial year aDd 
has also not increased the prices of its 
products. (lntfrrll pt ions) 

When' an organisation has done a 
commendable job, we must at teast 
appreciate it, if we cannot reward it. We 
should not criticise only. 

Sir, in our country, a lot of foodarains 
are beial wasted, Ther~fore, at Jeast a 
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'wm G'flls. SO lakhs should be allocated 
:to tbe "Modern Food Bakeries to'set up 
,.inned food plants in the tribal and rural 
areas. 'They have sougbt permission for 
many tbings. I, therefore, request the 
hon. Minister to Jook into their demands 
so ,that 'Work could be done properly. Sir, 
'Ra:sika juice is a good drink. Everybody 
has tasted it. Government should en­
c<,urage this Public Sector Unit to expand 
it, business in all the zones. Government 
'sbould render ail possible help to it to 
expand its business so that private sector 
may not indulge in profiteering by manu­
fa~turing this product. I would request 
the Government to accord sanction for 
setting up Rasika plants in an the zones. 
It is 'A very profitable industry. Therefore, 
the' Oovernment should encourage it. The 
'Fair Price Shops in Uttar Pradesh are in 
very bad condition. In most of the 
di-stricts, these Shops have been given to 

Jtbe co'operatives. Shri Pandeyji is our 
'Jeader. In his eonstituency, these Shops 
have again been allotted to the private 
dealers, who feel their responsibility and 
fear tbe prosecution, but it is not the case 
with the cooperatives. So I would request 
Shri Panjaji to find out some way for 
bringing about improvements in the Fair 
Price Shops so that consumers may get 
foodgrains from there. I wou1d also like 
to request that the private godowns of FCr 
should be provided in eastern Uttar 
Pradesh. I once again express my thanks 
to you for giving me an opportunity to 
speak. 

SHRI R. P. SUMAN: (Akbarpur) Mr. 
Chairman, Sir, I rise to support the Dem­
ands for Grants of the Ministry of Food & 
Civil Supplies. There is 00 doubt that 
our Government want to do a lot of work 
and a number of circulars have also been 
issued'for the same rurpose. Government 
arc vigilant about it. Government are 
also vigilant about the subJects under this 
Ministry. There arc some points which 
have already been mentioned by my colle­
ague Mr. Raj Kumar Rai and I do not 
want to repeat them. I fully support his 
views. He has spoken the truth" He 
bas given very little information 
about F. C.1. If we go on discussing 
F.C.I., I am afraid it may take, 
c, en the whole day, but even then you 

. wiU (nGt :he .able to revla:t the details of their 
misdeeds. . (Interq;ptions) 1:bis white 
elephant is indulging in such acts on such 
a large scale that it is consuming crores 
of rupees daily. Whatever ,we may say 
'ltere, w.hatever directives the Oover~. 
ment may issue, but they never bother 
about them at all. I would like to cite an 
example. The time bas come SlOW for the 
procurement of wheat. F.e.I. does this 
work of procurement on a very large 
scale. Now I want to teU you about the 
large scale bungling, particularly in U .P. 
right from procurement of wheat to keep. 
ing it in the godowns. You will be surpr­
ised to know that when the truck reaches 
the godown, then tbe fellow will have to 
pay at least Rs. 150 to 175 per truck in 
order to get in cleared u.p to the room. 
If a person does not pay at least 
Rs. 150 per truck, he will have 
to wait in the queue for the whole 
day and his wheat wilJ not be off loaded. 
He will have to pay another Rs. S to 
10 to the gate.keeper, only then he would 
allow the entry of the truck inside. The 
man who checks the quality of the wheat. 
also demands money. otherwise be does 
not approve the quality of wheat. I 
would Uke to submit most humbly that I 
have seen such fellows who keep sub­
standard wheat in their poc,ketc; and if 
they do not get illegal money, they put 
such wheat in it and tell that the wheat is 
not of good quality and they cannot keep 
it in the godown. This way they are 
harassing and exploiting the people. So far 
as I remember, a number of time raids 
were carried out and the employees of 
this Corporation went on strlke against 
this. They went on strike, because their 
misdeeds were beiog ~xposed. If the 
Government allow them to have thejr way, 
only then they procure wheat and keep it 
there. 

If th'! hon. Minister issues any direc­
tive against their illegal functioning, it will 

-remain on the paper ,only' and they will 
continue to indulge in the misdeeds uniter· 
rtlptedly. I want to say that toe Govorn­
ment should immediately and 'honestly take 
stern action to put a check on the mal­
functioning of such a corrupt orallQisation. 
Such an action may be taken through the 
C',DI or -ao)' othol , •• noy. RaWs mould 
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be carried out to check the incidents of 
thefts aDd pilferages. 

SHRI MOOL CHAND DAGA: 
Vigilance Department is there. 

SHRI R. P. SUMAN: I have raised 
a point in brief, because my colleagues 
have already said a lot a,bout it. 

So far as the purchase of wheat is con­
cerned. there is a great bungling in it. The 
farmers are being exploited. The farmers 
are compelled to wait there with their 
harvest for so many' days and nobody 
cares for them, Unless they are ready to 
pay Rs. 2 to Rs. 5 per bag, their food­
grains are not bought. When the farmer is 
helpless, he sells it to the trader and the 
trader sells it out then and there. 

SHRI MOOL CHAND DAGA : Why 
are you giving the bad name to the tra­
ders 1 

SHRI R. P. SUMAN: Whosoever 
purchases the foodgrains, is a trader. I 
do. not mean to say any particular caste. 1 
mean tbe pers9n who indulges 10 bung­
Jing. 

So far as the functioning of' the 
Public Distribution System is concerned, it 
also comes under it. It may require a 
long discussion to reveal its drawbacks.My 
coJ.Jea·gues have briefly spoken about its 
present condition. The Public Distribu­
tion System is not capable. of providing 
food items in the rural areas. The shop' 
keepers are doing this job in the villages, 
and cooperative societies are also doinp, 
the work of distribution of foodgrains in 
U uar Pradesh. 

SHRI MOOL CHAND DAGA: 
Tb·eir number is 3,20,000. 

SHRI R. P. SUMAN Pre~iousry 
the shopkeepers were local men and out 
of fear they were distributing sugar. Since 
thjs job has been entrusted to the coope­
rative societies, the sugar remains stored 
in the godowns. They do not even bother 
to bring arid distribute it to the people. 
Similarly, kerosene oil is also not being 
supplied in the villages. You have shown 
in t4e fie.ures that you are supplying tyres. 
tubes, soap and oil; but actually these 

items are not available at any of the shops 
in the rural areas. 

I request the Government to take. 
strict action in this regard. You shoula 
see whether the items which you arc supp­
lying for the viJJages are actuaJly rea~nl 
there or not. If you find that tbeso art 
not reaching the \iHlages, than strict a~tioa, 
should be taken against the guilty per.~n~ 
and these commodities should be IUpP.u~ 
there properly. 

This system has recently been sta .. t,~ 
in some districts of Uttar Pradesh tba.t 
besides cooperative societies 'in ov~rJ 
village panchayat, they are also a]Jowins ~ 
private shopkeepers to run the Flar Pr,c., 
shops so that there may be a competition 
between both types of shops and work 
could go on smoothly. (Interruption,) . 

Foodgrains were being distributed earlier 
and they could be distributed even now. 
I want to tell the hon. Minister, thrQuaJi 
you, ttat if a shopkeeper honestly sells 
sugar, which is given to him for distribu­
tion, then he only gets a profit of Rs. 2 
with the empty gunny bag. He does not 
get anytb.ing else, except it. 

SHRI MOOL CHAND DAGA : 1;1, 
does not get even the gunny bag, he ,ttl 
only Rs. 2 as profit. 

SHRI R. P. SUMAN: This is a e..., 
of corruption. 

[Engli3hl 

MR. CHAIRMAN: You will have to . 
finish in 2 or 3 minutes. 

[Translation) 

SARI R. P. SUMAN: It is a Matt .. 
to be looked into that the commoditiel 
which are supplied for the rural areas, do 
not reach there. You should get detailed 
information about it and formulate.' 
policy so that they could work hOMstly, 
because their probJems can also not be·' 
ignored. ~e have also to see to tbis··'tbat 
the required documents are submitted,in; 
the proper office so that individual do. 
not bave to go to each and every counter. 
Otherwise, they will bave to pay R.s. '10 to; 
Rs. 100 at every counter, as a result til 
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which they are compelled to sell the sugar 
in black market. Therefore, there is need 
to improve the entire distribution system,' 
otherwise the conditions will worsen. 

Sir, it· is a very big Department which 
has a very Jarge number of employees and 
officers, but I want to bring this fact to the 
notice of the hon. MiDlster that the quota 
for the people belonging to the scheduled 
tribes and schedu1ed castes has not been 
filled up. There is always backlog in posts 
in tbe class I, class II and class III posts 
and only the posts in the category of 
class IV; the formality of filii ng up the 
quota of reservation is completed. because 
cJeaners of foodgrains are also included in 
this category. This in all, 1 R or 19 per 
cent quota of reservation is fullfil1ed, but 
reservation quota for other three classes 
has not been fullfilled. J want that when 
we have made a provision for the reserva­
tion of posts for the .scheduled castes and 
ICheduled tribes, this must also be imple. 
mented. I want that the hon. Minister 
shou1d pay attention towards this and 
should make necessary arrangements to 
complete the backlog. 

1 also want to make a request regard­
ing promotions. The promotions which 
are made in this Department are discrimi­
natory towards the poor and those belong­
ing to the schedu1ed castes and scheduled 
tribes. Whenever their promotion faJls 
due, their names are withheld on one 
pretext or the other or by making entry in 
their service books and severa) other em­
ployees, who are junior to them, are pro .. 
moted. They lodge protests, hut they go 
unheeded. I would )ike to submit to the 
hon. Minister that wherever such discrimi­
nation takes place. the Government should 
ensure that their quota of reservation is 
fulfilled. 

Sir, this is a very important Depart­
ment and it has great responsibiJity too. 
This Department deals with the problems 
of th~ peop}" and the Quest jon of provid. 
tng relief to the people is Jinked with this 
Department. So, taking all these things 
in vies, steps should be taken to root out 
corruption which is prevalent there so that 
our efforts to provide relief to the people 
Ivccced. W. have to work hard alld 

efficiently so that people may get relief pro- . 
mptJy, WHh these words. I support the 
Demands for Grants ,pertaining to the 
Ministry of Food and Civil SuppJies. 

SHRI DHARAM PAL SINGH MALIK 
(Sonepat): Mr. Chairman, Sir~ I rise to 
support the Demands for Grants of the 
Ministry of Food and Civil Supplies. First 

.of aU, 1 woulu l!ke to congratulate the hon. 
Minister for Food and Civil Supplies for 
the inerease in product ien of foodgrains 
progressively and sJtisfactorily in the 
country. The figures given at page 8 in 
the report for 1985-,86 pertaining to this 
Ministry show that whereas in 1980-81, 
the total production of foodgrains in the 
country was J29.59 million tunnes, it has 
gone up to 146.22 mJlJion tonnes in 1984. 
85. We hope, this year, the prospects of 
the crops are very good and the produc­
tion of foodgrains will increase even 
more. Also, I would like to give some 
constructive suggestions. 

\Vhen we refer 10 this Department, we 
come ro know that whereas previously the 
task of determining the prices of different 
commodities was don~ by the Agriculture 
Prices Commission, now that name has 
been changed and the word 'cost' has 
been included in it. Its scope has now 
been widened and it wiIJ henceforth also 
tuke into consideration lhe cost that is 
incurred in produeing any commodity in 
a particular region. The intention behind 
changing the name is to keep in view the 
cost that .is incurred by the farmer and 
abo while determing the cost of any com­
modity, all these aspects are to he kept in­
mind. hit, in rearity, only t!.(' name has 
been chJI.(!,ed anu th.: real intention behind 
it has not been fullfilled s'o far. You can 
take any commodity. The price of al­
most every commodity has increased 
tremendously. Also the cost of agricul­
tural implements and other inputs has in­
creased man~fold. but the prices of agri­
cuJtuntl commodities have not increased 
much. If you compare the price 
situation of 1947 and 1986, you will find 
that the price of a tractor which was Rs. 
8000 in 1947 has gone up to Rs. lCO,OOO' in 
1986. The salary of an employee has since 
gone up by fourteen, fifteen and even sixs 
teen times, but the prices of foodsra,iu .. 
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produced by the farmer have gone up by 
seven to eight times at the most. I would, 
therefore, like to submit that only chang .. 
ing the name wiH not benefit the farmer. 
Along with the change in name, some 
follow up actIon should also follow. The 
farmer has to work very hard to produce 
agricultural products. His whole life is 
spent 00 doing this work, but he does not 
get remunerative prices for his crops. 
He has ·to face various, natural calamities 
while producing crops. He faces 
every kind of natural calamitly such 
as, hat!storm, cyclone, floods and drought. 
And when he docs not get remunerative 
price for his product, It is most unfortu­
nate and painful for him. I would, there­
fore, like to submit that the farmer .should 
get remunerative prices of his produce. 

Sir, I w{)uld like to submit onc point 
regarding the Fair Price Shops. The hon. 
Members who spoke earlier to me, have 
already . said a lot of things about it. J 
hav~ seen mysefl in Hanana that genera­
lly only sugur, whe,!t and rice are brought 
to the Fair Price Shops for sale and re· 
ll1aimng essential commodities are not 
brought there. I n this connection, I would 
like to submit that the commotiitics of 
daily use in the families in thc villages and 
cities should also be sold ther.::. Such a 
provision should be made. Fair Price 
Shops have been ~et up with the ai.m of 
providing cOll1moJitlcs to the consumers 
at fair prtces. It comnl0dllies are not 
available at these Shops, the existence 
of these shops becomes reuundant. 
The main reason for this situation 
is that the commission which is given to 
the shop owners is vr:.ry meagre. If you see 
the figures regardmg sugar which is sent 
to the Fair Pnce Shops, you will find that 
the commission given for it to the owners 
of the Fair Price Shops a·nd the shops run 
by the cooperative societies is very meagre 
and only empty gunny bag is left with 
them as . profit, wbil:h is worth Rs. 4 only. 
When ne earns only Rs. 4 from it, how 
cen we expect hODt!sty from him in his 
dealins 'l Sir, be has to pay Rs. 10 to 
15 for a bag of sugar to the o1fieer of the 
Department.· Then he has to pay trans­
portation charges for carrying it to the 
village. What I mean to say is that Jf be 
iets permit for ten bags, he bas to spend 
about Rs, 200 for transportation to his 

1986-87 

village and he earns only Rs. 40 as commi­
ssion for it. Now you can imagine which.. 
shopkeep~r would like to bear loss of RI. 
160 and run the, Fair Price Shops. How 
can you expect him to have bonolt dc.­
things? 

16.54 hrs. 

[MR. SPEAKER in tile chair] 

Mr. Speaker, Sir, 1 would like to su.­
mit that the Fair Price Shop. owners 
should be given su1li\;.enc commission so 
that thc:y may be able to maintain tbeir 
famili~s and also tbey lDay be able to I~U 
commodi lies at reasunable rates. ThIs is 
a practical thing that if a Fair Price Shop 
owner IS not able to earn sufllc,ent profit, 
we cannot expect him to invest his money 
in It and sell quality goods to the people. 
This applies to a.l, whether he is a btulia 
or a farmer or any body else ..•.•• 

MR. SPEAKER: You have taken 
double the lime requested tor by you, 
J>Jeasc conclud~ now. 

AN HON. MEMBER: The allotted 
tIme WJll ::,tan after your arrival. 

MR. SPEAKER: From which point 
of time this counting of time has 
started '! 

SHRI DHARAM PAL SINGH MA­
LIK: One th!ng I would like to say about 
the farmers. Earlier a starred question 
was aiso admitted on this subject in my 
name. It was regarding the rejection of 
wheat and rice last year at the time of 
procurement. The F. C. I. and HAFED 
reject the produce of the farmers. The 
same produce is purchased by the middle­
men the following day at any cost. This 
matter was raised earher also by 
me. 

MR. SPEAKER: That was a matter 
of the past. Talk of the coming cropi. 
There shouJd be no bungling in it. 

SHRI DHARAMPAL SINGH MA­
LiK: I have referred to it as an examplo 
that while speaking last year, I had said 
that tb~ then Food and Civil SuppJie, 

~ 
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'Minister, Rao Birendra Singh bad said 
that he had Dot come across any such 
Instance. But I can give instances of 
this type and such things take pJace in 
.very m a"d i every day that the middle­
men purchase wheat after gett.ing it reject­
ed by the 'P. C. I. and the following day 
tbey seJl that wheat in the market in 
collusion with the F. C. I. employees. In 
this way, the profit which should' have 
accrued to 'the farmer in the rea) sense, is 
taken away by the middlemen. The far­
mer is greatly disappointed and' be loses 
'faith in the Government. Government 
lay that they have fixed the prices for pro­
Curement of wheat and rice. But the real 
benefit thereof does not reach the farmers. 
My submission is that proper arrange­
ments should be made for procurement 

-from the farmers an his commodities meant 
'fot marketing and inspectors and other 
bonest offiC'ials should 'be deputed for che· 
~king so that the farmers are not exploited 
and they get full price of their produce. 

Then, I would also like to submit 
that the prices of the agricultural imple­
ments should be reduced. 

MR. SPEAKER: Now you may 
conclude. 

\', 

SHRI DHARAM PAL SINGH MA­
LIK: With these words, I support the 
Demands for Grants and condude. 

DR. G. S. RAJHANS (Jhanjharpnr): 
It is my misfortune that my turn always 
~omos in ,the last. 

Mil. SPEAKER: If you roll' the order 
,.per, then first and last would be joined. 

DR. G.S. RAJ HANS: I wanted to 
laY many things, but what to say 
80W? 

PROF. MADHU DANDAVATE: If 
you remain on your legs today, you will 
b. on your legs till tomorrow. 

MR. SPEAKER: Hear what the Mem­
Mrs ,iUina near the door are saying. 

Ba. 6. S kAJHANS: What I mean 

is that you hav..: written in the first para • 
graph of this Report that: 

"The major thrust of the Go­
vernment policy has continued to 
be on increased production and 
improvement in the management 
of supplies of various c;ssential 
commodities. AccordingJy seve­
ral measures were taken to increa. 
se production, improve availabi­
,ity. strengthen supply manage­
m,:nt and keep in check the 
pric~s of essential commodities." 

[Translation] 

I want to say that all this is incorrect. 
I t is an irony that the plices given to the 
agriculturists in our country are not equal 
to the prices of even their inputs. When 
the consumer purchases those commodities 
he is badJy affected by high prices. 

Whatever you may,say in your Report, 
the fact is th:lt on the one hand the far­
mers are suffering because they are not 
getting cost price of their produce and on 
the other hand, consumers arc being crush 
ed due to spiralling prices. You have 
stated in this Report that it is a matter of 
great happiness that wholesale prices afe . 
coming down. May be wholesale prices 
are coming down, but are the prices paid 
by the consumers in the market are guid. 
ed by the wholesale prices? You say that 
the prices of the commodities have fallen, 
but when I go to the market I have to 
make purchases on hi~her prices. How can 
I say that the prices have come down?One 
should paint a realistic picture and should 
try to go deep in the matter. 

16.00 brs. 

DISCUSSION RE: RECENT 
BOMBING OF TRIPOLI AND BENO­
HAZI BY US AIRCRAFT 

(English) 

MR. SPEAKER: Now we take up disc. 
ussion under Rule 193. 
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Before Professor Sahib starts, I 
would like to request that the HOMe is 
l108111mOIl'S In'its opinion. We have· to 
have' two h~urs. -So, keep within 'bounds 
so that we can finish within two hours. 

SH·J.t1 INDR~JIT GUPTA: Are we 
100na to have'a resolution, Sir? 

MR. SPE*KER: As you like. If 
you can just prepare a camm'on resolution, 
I shall be- happy .•.... 

( l"terruptioffl ) 

MR. SPEAKER: I am at yotlr dis­
posal, Sir, as your servant, your most 
obedient servant. N,o problom. Just dis­
cuss among yourselves. Whatever the 
-Hoose decides •.• 

( Int"rruptiollJ) 

PROF. MADHU DANDAVATE 
Yes, we can adopt a resolution. 

AN HON. ME1\-1 BER: All the time 
like this. 

MR. SPEAKER: A]) the time like 
thi s. - Never dissenting. Wavering mind is 
no mind. I never waver. What I decide, 
I decide. 

PROF. MADHU DANAVATE: Can 
w,e go on to Libya, Sir ? 

. ,MR. SPEAKER : Yes t we can start, 
and let them also know about our stand .•• 

(I"terruptions) 

P~OF. MADHU DANDAVATE: 
,Dr. Krishi Ratna Speaker, Sir. I rise to 
raise the ..• 1I ••••••• f Interrllpt ion.) 

PROF. K. K. TEWARY : What did 
you 'say ? 

PllOF. MAO'HU DANDAVATE: 
He has been given the Award cKrishi 
Ratha" today. That is given not by me" 
but by some well-known organisation. 

PROF. K.K. TEWAIlY : Which oraa­
aisrtio •• ? 

SHRI SOMNATH 
Not by Tewery. 

CHATTERJEE: 

PROF. MADHU DANDAVATE: 
Sir, I rise to initiate discussion on the 
statement made by tne hon. Minister for 
External Affairs on the bambing on Libya 
by United States' Forces. There are 
occasions in the life of Parliament when 
the entire House in one voic~ voices the 
voice of the nation. I think this is that 
occasion. And permit me to say that the 
sentiments that I will express in the 
House today will not divide the Hous.e, 
they will unite the House and tell the 
Americans about the united voice of the 
nation through the sovereign Parliament 
of this country. 

We are committed to the concept of 
non-aJignment which is the accepted 
national goal of our country on the inter­
national plane. Permit me to say, at the 
verr outset, that our concept of non­
alignment is neither neutrality nor neutra­
lism. It essentially means the freedom of 
our country to ,iudge every international 
event on its merits and try to adopt an 
international posture and poHcy on the 
basis of our accepted principles of anti­
imperialism, anti-colonislism, anti-racia­
lism, peace and freedom of nations. And 
if our House the other day condomned 
America's aggression on Libya, it is only 
in consonance with these accepte'd princi­
ples which ha ve been accepted by the 
entire nation and, therefore, we bave 
condemned United States' aggression on 
Libya • 

This particular act of aggressIon is 
not to be conceived as an isolated act but 
that particular action has violated number 
of important concepts and institutions 
which occupy very important and pivotal 
position in the international affairs. It is , 
Dot only a bomb that is dropped on Libya; 
by bombing Libya, there have been a 
number of violations. The intOl'natioaal 
law stands v!olated, the sanctity of UDitec1 
Nations' Charter stands violated, U.N. 
Constitution stands violated and the basic 
princi:ple of n()l'l"alilnment and non-int~. 
vendoR' slands violated, Now, mort 
importam than even the physical attact, 
en the country, the attack on this 1m"_-. 

taot, sacred principles, is a aroat viol.ti •• 
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by the United States of America and that 
it why. no matter whatever be the ideo· 
logies of the nations concerned, there has 
been a world-wide con~emnation of this 
particular act of aggression by the United 
States. . 

Tho other day our friend Shri Indrajit 
Gupta prepared a Memorandum that is to 
be sent to President Reagan through the 
United States Embassy. in Delhi. When 
actually the Draft was prepared, he had 
us'ed the word naked aggress;on. Some 
friends said: You drop the word naked. 
I concede. You d.rop the word naked. 
But even if you cloak the aggression, 
aggression continues to be an aggression. 
And therefore this particular act of aggres- , 
sion by United States of America is one of 
the most heinous steps that the Unrted 
States has taken. 

There is one more aspect which I would 
like to refer through you to the House. 
It is not only a smatl State that has 
committed an act of aggression, Sir, there 
are nations and nations. Unfortunately, 
there ii an international caste system in 
the United Nations also. There are some 
countries which enjoy veto; there are the 
so-called big powers and the small nations. 
There are some nations which are occupy· 
ing a permanent membershi p of the Secu­
rity Council. And United States is privi· 
leged to have that position of permanent 
membership of the Security Council. And 
even with that sense of responsibility, they 
acted in the most irresponsible manner. 
And therefore this aggression becomes all 
the more condemnable because a perma­
nent member of the Security Council has 
indulged in this act of aggression. 

The nature of the operations involved 
in the aggression has been very well 
brought about in the statement brought 
out by the Minister for External Affairs. 
Lot of aspects of this aggression are very 
important. In this aggression and bomb­
ing they have used two aircraft carriers; 
they have used sixteen warships; they have 
used couple of nuclear submarines;' they 
have used Eighteen FB 111 Bombers from 
tho US base in U.K.-that is most impor­
tant-together with aircraft from the Naval 
Taak Force. 

by tJS Alrcralt l3z 

At the same time let us take note of 
the fad that they had to have this round­
about journey. Thank God, countries 
)ike France and Spain did not .agree to 
give the overflight facility. And that is 
the reason why they had to take a circui­
tous route. This aggression is nothing 
else but an international political bJack­
mail. But Americans, must be told that 
whatever is your capacity to blackmail 
small nations, so long as international 
public opinion stands by the side of Libya. 
even the nuclear bombs and atom bombs 
wiJl not be abie to destroy the sovereignty 
of Libya. That is the warning that is to 
be registered through the debate in this 
House. 

Sir, international morality is at stake. 
There are so many ironies and so many 
contradictions. Sir, if you steal a small 
thing you are supposed to be a theif. If 
you try to indulge defiantly in capture of 
a big property you are supposed to be a 
robber. If you Just try to send your army 
across the border you are supposed to be 
indulging in border skirmishes. If you 
drop a bomb on a small territory you are 
supposed to be an aggressor. If you g9 
on bombing lands after lands Ilkc a li~htn­
ing and capture those countries, you are 
supposed to be a world conqueror If 
you send your army to other countries, 
mouthing radical slogans then you are 
supposed to be liberator. Now, these are 
unfortunately the ironies and contradic_ 
tions of international morality and we 
have today witnessed one more illustration 
of this irony of this :nternational morality. 
What is t he rai.Jon d'elre of this particular 
aggression . by the Americans? What is 
their justification? Sir, we are told that 
this bombing is nothing but the retaliation 
to 'the acts of terrorism committed in 
connivance of those who are ruling Libya. 
That is what we are told. Sir, isolated 
terrorist acts, no' matter howsoever despj. 
cable they are, are they to be replied to 
by international terrorism? That is tbe 
basic qu'estion that Americans wi II have to 
reply, and this question which is b~ing 
posed to America, if they do not reply to 
this question in a rational way, probably 
tney will meet the same fate, because their 
hands are not very clean, as far as acts oi 
terrorism are concerned. 
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Sir, 'can the world forget the history 
of terrorism, the history of coup d'etats, 
the history of destabilisation of small 
countries, the history of political murders 
that are engineered through agencies lik-e 
the CIA? And they might have forgotten 
them, but for our information, they them­
selves have put them on a record and the 
CIA's records are available to an concer­
ned. Is it not at fact that in this game of 
destabilisation, there was a toppling of the 
regime of Dr. Mossedeq's in Iran in 1953 1 
They might have forgotten, but we have 
not. And what about Salvador Allendes 
in Chile-l973? And. Sir, even in recent 
times Reagan has recently extended aid 
openly to bring about the fall of MPLA 
Government in Angola and again of the 
Frelimo Government in Mozambique. 
These are the recent occurrences. So, it 
does not sound well in their mouth to talk 
in terms of destabilisation and terrorism. 
They are the people who are at this game. 
They are not only at this game, but they 
are schools for terrorism and in the schools 
of terrorism they are given an international 
perspective to the acts of terrorism. People 
are trained, I do not know whether they 
are giv(!n po·.,t gradu~lte degrees, - but we 
are the recipients of such post-gradu'1te 
degree-holders of terrorism in our own 
country, and we have seen what havoc 
that played. And those who are trained 
in the schoo:~ of terrorism across out 
border, whenever acts of terrorism in 
pJaces )ike Punjab and elsewhere 'take 
place, some of them take a tall credit that 
they are the people who have been trained 
and they take re~ponsjbility for some of the 
heinous acts. Now, what is this if not 
,terrorism? And is it not these forces, 
whIch are responsible for spreading this 
terrorism in ,he international plane? And 
therefore, if we cannot jUstify terrorism 
being replied with the help of arms, for 
instance, if our Government and our 
Prime Mmister gets the information that 
some persons who have been trained in 
terrorism across the borders of Pakistan 
are indulging in terrorism in Punjab, wilJ 
our country be justified in throwing bomos 
across the border 00 the land of Pakistan? 
Sir, I al1} glad that we have not resorted 
to those adventurous games. But if they 
could justify terrorism in some night clubs, 
where some Americans were there· in 
B~rHn, and that too at the niaht cJQb at 

Discotheque, if they are kilJed at tbe hands 
of the terrorists is it the right path to reply 
to terrorism with the hel p of bomblng of 
the innocent people in that country? So. 
this is not at all justified. Morc than that, 
I would like, througb you, to draw the 
attention of tbis House to the economic 
and political roots of this aggression. To 
my mind that' analysis is more important 
than merely the physical fact that bombs 
were dropped and naval forces were used. 

When there was a monarchical regime 
in Libya, U.S. had excellent relations witb 
Libya, there was no problem. In these 
times the United States had a military base 
in Libya, The U, S. oil companies had 
extensive operations in the Libyan oil 
industry. When coup d'c!,tal 'took place 
under Gadaffi on 1st of September, 1969, 
U ,So was ordered to evacuate the military 
bases. That was realJy the point where 
they were disturbed. When they were 
asked and when they were told tbat you 
must evacuate the military bases in Libya, 
they were disturbed. Libyan measures to 
increase the Libyan participation in the 
oil companies affected the American oil 
companies. So" when their financial 
interests, inJustrial interests and economic 
interests were disturbed. America was dis­
turbed about this fact. Libyan leaders 
opposed the U S.A. efforts for Arab­
Israel agreement ignoring the l>alestinian 
issue. U.S. was antogonised by the Soviet 
arms aid to Libya. They can g ve arms 
aid to anyone. But if anyone gives arms 
ald. auy economic or financial assistance 
to others, then that is supposed to be a 
motivated act. Naturally, they are distur­
bed by ~he feefing of jea.Jousy. Reagan 
has tightened economic sanctions against 
Libya and very often we forget this fact 
that a" a part and parcel of the strategy 
of the United States to apply the economic 
s:lnctions to Libya. they tried to freeze her 
assets in the United S~ate'. This is the 
fact of history and' U.S. offered arms aid 
to aU those co~ntries which are inimical 
to Libya and as a result of that, they tried 
to ensure the presence of naval forces in 
the Mediterranean 'Bnd tried to disturb the 
entire atmosphere of Medjtcrranean. Just 
as we Indians want the Indian Ocean to 
remain an ocean of peace or zone of peace, 
in tbe context of the present existin, 
tCQsions, it is extremely necessary tbat. tho 
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tension in the Medherranean is totally 
defuled and Mediterranean continues to 
bo a zone of peace. But the interests of 
Americans were to see that the Mediter .. 
raMan does not become a zone of peace, 
but becomes a ZOlle of naval blackmail. 
Therefore, they have played a strategy in 
that direction. 

, , 

Against the economic and political 
background, we must try to understand 
why tbo ag,ressive pastures were' taken. 
What was the attitude of various nations 
to the U.S. aggression and its design? A 
21-member Arab League had announced as 
early as 13th April, 1936, support to Libya 
in the event of U.S. aggression. They had 
anticipated that the culmjnation of econo­
mic sanctions, the culmination of arms aid 
to the countries which are inimical to 
Libya will one day ultimately result into 
an open hot war against Libya and there­
fore; 21-member Arab League had already 
announced OD 13th April, 1986 that in the 
event of aggression by the United States 
on Libya, they will stand by Libya. Syria 
and Iran bad already pledged their support 
to Libya. Libya was trying to enlist­
very interesting-Saudi Arabia to act as a· 
mediator though they did not succeed. But 
they have made that effort. EQropean 
allies of U.S. were also not very happy 
about the aggressive designs of the Unhed 
States of America and they had already 
cautioned and a warning of restraint wa3 
given t'o the United· States because every 
European country realises' that if the zone 
of tension increases, it will increase at the 
t:ost of the national interest of all these 
countries of Europe. 

Initially, even Margaret Tha tcher, 
hard-boiled Conservative ladv had refused 
U.S. a irforce base. But later on, she 
went back from her original designs and 
already the ~inisler has admitted that in 
the present aggression, U.K. aHowed the 
U.S. base in U.K. to be operated and to 
be utilised, to assist the aggression on 
Libya. West Berlin leaders had opposed 
the economic sanctions or military attack 
as antid"ote to 'international terrorism. 
They.had also warned the U.S. 

. Sir. I welcome the Soviet pco.po~al that 
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all naval forces be· withdrawn from tbe 
Med,iterranoan sea so tat tension is 
defused. 

At the time when the world is talkioa 
in terms of disarmament, I think, . this is 
the correct posture that the Soviet Union 
took that let us try to see that all tbese 
naval forces arc withdrawn trom the 
Mediterr.anean and that becomes the ZODe 

of peace. These are the backgrounds 
which are very important. That shows 
bow isolated the United States stands 
today. 

Government and people are different 
thing'i. I want to remind this House 
through you that on the question or 
Vietnam war, America stood on a criminal 
approach and attitude. But lakhs and 
Jakhs of common men in United States or 
America demonstrated in the streets or 
Chicago. Washington and New York against 
the policy of United States of Am,erica 
regarding the Vietnam war. That spectacle 
we saw. Everywhere we saw the spectacle 
and even today, when Mrs. Tba~cher is 
supporting these aggressive postures in the 
House of Com.mons, the Members of the 
Opposition party, the Members of tbe 
Labour Party and Members of other small 
groups, are stoutly opposing the posture 
that Mrs. Thatcher bas taken. Why UK ? 
Even in the land of America which indulged 
in asgression. even in the Congress itself, 
there is a split and there are sections which 
are opposing the aggressive designs that 
have been adopted by Reagan. That 
must be taken note of. 

Today we arc havj'og a situation In 
which we can be on the brink of a nuclear 
holocaust. But I do not take the 
alarmist view· that nuclear holocaust 
is going to take place.. It is not beca'ttse 
that America does not desire it or bit 
powers do not desire it, You may reeaU . 
on tbe occasion, while initiating a dCMue 
on n·on.alignment policy in this House, I 
had pointed out to the- House that even 
on tho question of nuclear wa-apons and' 
di$armaln.ent, I have adopted alt0settler· a 
different stand ia the context of the prolife­
ration of nut,lear weapons. Whon actueUy 
the Belarade COilferoftce was beld"- that· i. 
the first non.aUpc<1 Summit-and'rlGHtly 
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tb.ro have been new dimensions. There 
has. been a considerable proliferation of 
Ducl.ar weapons. Originally» there were 
only 5,000 nuclear weapons in the world 
aDd now when we have 15,000 nuclear 
weapons, qualitatively and quantitatively 
tbe entire picture bas changed. Nuclear 
capability of big powers has changed and 
today the question is that out of suc·h 
smalJ wars and small aggress; ODS, will the 
nuclear holocaust take place and is America 

, loing to destroy the world. There is only 
one deterrent. If America alone were fO 

b. the monopolist of war, and of aJl these 
nuclear weapons, probably the situation 
would have been different. But the nuclear 
capabilities of the two big powers, Soviet 
RUssia and America, are matching nuclear 
capabilities and, as a result of that, Mr. 
Reagan knows it very well that in a push 
buttOD civilisation, he can just push the 
button and bring the entire world on the 
brink of a nu lear war. But when the 
nuclear holocaust or nuclear war takes 
pJace, in the modern context, who wins 
and who loses is immaterial. The victors 
and those who are completely destroyed 
and the vanquished become irrele-v:ant as 
far as civilisation is concerned, because 
the jnt~Ds;ty of the nuclear war and its 
destructive potential and power wiJI be so 
strong that who wins and who loses will 
b. irrelevant. Those who win will also 
lose and tho~e who are vanquished will 
also lose and the entire human civilisation 
will be on the brink of destruction and all 
the gains of the" industrial civilisation will 

. be destroyed even in the countries that 
wm the nuckar war. That being the 
situatioD. Americans are today frightened 
that there is a matching capability. That 
is the problem before India and, therefore, 
in the strange atmosphere of today, Uniied 
States stands totally isolated. And when 
it sfands totally isolated, we are huving 
discussion not only (or the sake of'satis­
faction, not as a ritual that we have doone 
our duty and we have expressed our 
sympathy for the people in Libya. We 
have met here and we ha V~ discussions 
here just 24 hours when the war has taken 
place, in order to tell the world that this 
sovereign country. India, is totally behind 
Libya and we are not going to tolerate the 
allression by United States on a small 
country like Llbya. 

In d~in& this) we are only standing by 

the heritage which we have preserved for 
years to come. This is the land of Gandhi 
where we have maintained some heritage 
and stiB we are maintaining that berital •• 

Shall I end with one particular rof.­
renee 1 This country under the dynamic 
leadership of Gandhi in 1942 gavo a 
clarion caJI 'Quit India' to tho British. 
Remember that clarion call hQuit India". 
Let this sovereign Parliament tell the 
Americans on the model of "Quit India" 
and the slogan of this Parliament to the 
Americans wiJJ be "Mr. Reagan, quit 
Libya. H Let that be tbe slogan of this 
sovereign Parliament and that will ring in 
tbe ears of the world and that will assure 
that a country like India, Gandhi's India, 
India that has stood against every 
aggression~ even to-day stands against the 
American aggression and true to our tradi­
tions and heritage we sfand by tbe tiDy 
country of Libya which is defending its 
freedom, and 'whlch is defending its 
sovereignty. 

MR. SPEAKER: '-Quit the Meditctr­
ranean", "Quit the Indian Ocean." 

SHRI G G. SWELL (ShiJlong): O. 
this occa'iion I feel my first duty is to 
congratulate the Prime Minister. Yester­
day, soon after the events in Libya were 
known, even before the Foreign Minister 
came to ·the House with the statement, 
the Prime Minister had issued a statement 
in his capacity as Prime Minister, as 
Leader of this House and as Chairman ot 
the Non-aligned Movement condemninl 
American aggression on Libya in no un .. 
certain terms. 

We take this opportunity to rully 
support the stand taken by the Prime 
Minister and we are happy to note tbat 
the Co-ordination Bureau of the Non­
aligned countries which coincidental1y is in 
session in Delhi has also yesterday 
endorsed the statement made by the Pdm. 
Mtnister. Therefore, this country and this 
l-Iouse have not failed in its duty in keep­
ing with its best traditions. 

One might argue whether after what 
the Prime Minister has said,. there is any 
more need for us to say anything here. 
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IShri G. G ·Swell] 
"But, o('coutse~ I think 'there is" a;'se<*$ity 
. to add to the voi«s ~arotlnd,·,to tbe, world 

condemning American ·911t'e&trion. 'It, is 
necessary that the American administration. 
not the American people, should have a 

, earful from' us also. We condemn this 
. blatan t \ 'act of aggression :by America-on 
Libya which we consider a'~totaHy , un­
reasonable, a totally j~d-efensible, a ·total1y 
condemntble. , .• 

"SHRI S{)MNATH CHATTERJEE: 
Totally rel'rehensible. 

SHRI G. G. SWELL: Totally repre­
hensible-I thank you-and may 1 add 
totally se atologicaJ act. 

MR .. SPEAKER : Any other·· ad­

. jective ? 

SARI G. O. SWELL: No other person 
than a fellow American, a scholar diplomat 
who was an Ambassador to this country, 
John' Kenneth' Galbraith,' 'has, in tme of 
his articles published in 'the New' York 
Times de~cribed President Reagan as a 
man who has not yet got over his juvenile 

. illusion and obsessions with -the Stage. 
He still thinks that' the world is a stage 
and he is an actor. swash-buckling' hOrse­

'man riding to the wHd west 10 clobber 
the Indians. 

AN HON. MEMBER 
'smoking gun. 

With a 

PROF. G. G SWELL: Yes, with a 
smoking gun. 

S.r, What President Reagan has done 
to Libya is nothing new. It is new only 
in the sense tbat the act had taken place 
in a very sensitive and in a very crucial 
part of the world which can ·easily . ignite 
a nuclear holocaust, as my hone friend 
Prof. Dandavate said. He-had done this 
in Grenada. The American troops had 
invaded Grenada. He is trying to do 
that by surrogate in Nicaragua to destabi ... 
Use the elected Government of the peopJe 

. of Nicaragua through the' rebels' funded 
and' armed by Preside.f' lteaaan. -An4 

what he.has,4eDI in .. Libya .. ,is i~.",r,,\H~pr 
tb.is;:·ku.d ·of act·,what ,they,")1 c'~ow 
American Mac.ho." If Pfe~ideJlt ':lI.qIilD 
to4ay. I tries to· jPltjfy , his, action bt~.~e 
certain terr.orists ·.have been in l..ibya, ",r 
certaln·acts of terro.r-ism have ,ta~en "' place 
somewhere in .:tbe,w,orld.aod in.",",Otmind 
-of President .. R.Qa&an these terrorjst&,b.ad 
-boen illSpired, Iby Col. G~ddafi, l wou,Jd 
say •. wbo,~are, those :,t.errorists -who ... ro 
beiDI trained on !Amorican soil under ~be 
American Law. Whether it is .F{aok 
Camper school or any ot.her terr~ist 

· scbool, wbat are those terrorist s;ho.ots 
· for 'I Tbey. are·to- teach the·Pf..ople. to .,10 
· to -otlier parts· of the worJdccand ~ommit 
,terrorism. ,And·people from our country 

· also ,have been trained, in theso schools, ·in 
.order to come and commit flg8r~~ion.and 
. to commit terrorism ..in· India. There has 
been a -demand in this House that tbese 
.schools of, ter.corism in America should be 
declared illegal and banned. .-And ) the 
reply .of the American Government is that 
under the Jaw. t.fley could not do it., Well, 
thete are 1he dirty tricks, of the, Adl1)inis­
trat40n of America. There· are certain 
things which,·the Government of America 
cannot do· openly ,and .. overtly. It wants 
to do covertly and ·these terrorists have 
been trained. there for the purpose or 

,destabiJising other countries. It - was 
,ar.gued that becaus.e" certain terrorist acts 
- hadl taken place in- West Berlin and it bas 
,been, alleged ,tbat it ·has been done under 
, the,· .jaspiration· of Col. <Jaddafi, . tberefqre, 
this ,agression ,. was ,launched. With,the 

, ·&ame i "'aument, we .ll;light say ,that. so 
'. many terrorists are being trai.ned.. in 

America and the ·Amcf'icans have accepted 
it as legal. America should also be,Qorubed. 
Col. G:.HIu.afi· a.,lea~t has .said that he :has 
no terrorist school in his soil. that. b~ has 
nothing to do, witht tbe .errorists. Hut 

. .here: the. Americans ~gree, tha t ·tPerc. are 
schools for terrorism and it is. a ~pen 

. secret. that the peopJe 0-1 Gren$, bave 
, been submerged; .the people of I Ni~ar~aua 
... are SQught to be. submerged. Man.y Qther 

such ·thinas have jaken. place in. the world 
" Wlder .the inspir,ation of Americfl. The 

only .,(difforence" here is that Prcs,apent 
. Reagan;soems tQ,think tbat he has power 
to dQ,tbinls: with,impunity. He ~as borses 

J today and a. Jot of, .Mrsos: they ar~ ,the 
F. 111, they 8re the aircr.aft ~ carJricrs •. i they 
.te . tt.e nucloar subrnariaes. Befaulc 
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libya Is 8 smaU. lhtlo country. ,that caotklt· 
flght for itself; altho. it is tryinl~"to fisht· 
very braveJy. it cannot-against the 
Iuperior 8Tmoury of It he United States .. 

Sir, you must have read in the papers 
that the Americans have started saying 
thal' much of the damage that has taken 
place in Tripoli" and Btllghazi was on 
account of tbe' mlssnts fired by the Libyans 
towards the' American aircraft but which 
the Arnt=ricans had jammed" through th'eir 
el~tronic gadgets and·' these mis'Siles had' 
fallen back into Benghazi and TCipo1i'. We 
do Dot know really what had, happened. 
It is quite difficult to say. This is a new 
kind and technological warfare. Just 

, because President Reagan has this kind of 
weapons, he can go arouRd in tho world 
and do .everything that he wants. 

H is gGOO that at this moment the 
'World is united in condemning the Ameri ... 
can action. America has never stood so 
totally isolated as ·it is standing today. As 
far as we can kAOW~ only two other 
'CountTies have supported the action of the 
United States. 

.sHR[ S. JAIPAL REDDY (Mahbub­
Iflagar) : Two other Governments. 

SHRI G. G. SWELL: Yes, two other 
GoVernments-because }esterday in tTie 
iI·louse· of Commons also there was a great 
opp-nsition, a ,great protest. against Mrs. 
Martaret Thatcher. 

PR'OF, MADIiU DANDAVATE 
The 'Opposition is always sensible. 

SH'RI O.G. SW£LL : Only two other 
GOYernments in the wot'd-the Govern­
ment of the United' Kingdom anti the 
Government of Canada-as far as we 
know. No other Government has suppor .. 
ted tb'e' action of President Reaga.n. This 
itself'should be a condemnation of Presi­
dent Reagan. And we in this couatry 
are not surprised. Where are the IncUaD 
terrorists being trained? We bad a debate 
nece Jast year about the danser to tbo . .life 
of our l'rime MlDister wben he was to 
VIsit, tbe United, States because of the 
terrorists beini- trained in America. We· 
HOW . that moat of tb. torrerista "'Who 'ate 

from.. IJldia~:~ or are of Indian origin: bave 
been ,iven shelter and have beon g"till8,.1 
training in these countries. Today one 
of,tb.,main pr·obiems,' ono of the, bones 
that w. aro pickiogl'UP wj.tb<"the~,Goyern" 
ment 01 the United Kingdom, is over its 
barbo,ariDI,' the tertotistS t who are 
from, India or are of Indian orili·n, in tho 
Unit.d KiDl<ilom, and, therefore, we are 
not surprised. 

It is a. pity that the American peo~e 
have a mao' Jike President Reagan as tho! 
President of the United States. It is a, 
pity that tho world bas a man' like Presi .. 
dent Reagan, as tb .. PresideD( of th'c United 
States, one of tit. wealthiest and. the 
strong~lt co.untries in tho world pecause he 
is a limited man;' his daiJy readiD& fare or 
rather his monthly roading fare does not 
go beyond the B.eader~' LI;gesl; he" is a 
man who does not seem to know his own· 
mind. There was nothing more revealing. 
about the personality of this man than 
last year while he was ai,f .. borne from 
Washington to Geneva to meet t.he Secre .. 
tary-General of the Communist Party of 
the Soviet Union, Mr. Gorbachov. While 
he was actuaHy air-borne, his Secretary 
of Defence leaked out a letter from hinl 
to the press warning President R~agaD n0t 
to give way on strategic defence initiative 
or on strategic arms limItation. That 
sort of a thing is inconceivable. 
I t is inconceivable in our cOlllltry 
that, when the Prime Ministl!c will be 
away to attend an im.portant internati onal 
conference, one or' the Ministers wiU leu 
out a letter to the press warning the Prjme 
Minister about certain things. Do you 
think that that is ever possible '1 

(Inl e'T1lpl ions) 

SHR'I S()MNATH CHATTERJEE 
He 'will,then lose his job and bead also. 

SfIlRI',O.'G. SWELL: And yet when 
rtesident ~agan was asked as to what 
ho was going to do to Mr. Weinberger, 
the Defence Secretary. whether he was 
gotes to dismis'S him, his answer was: 
u8,11; NoH. 

MR. S P BAKER: Is it •• Weinbet"aer" 
or "War.beJW,tr" '? 

saal S. JAI.pAL REDDY:, rba, 
tetpl 08 c:bllDli 1tJ. 
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SHRI G.G. SWELL : "Wine and 
burgher". ,. 

SHRI S. JAIPAL REDDY: I thought 
you are also referring to ham berger ! 

SHRI G.O. SWELL: Still going 
strong as one of the strong men of the 
American administration. Then Sir. 
whilo in Geneva his Major Domo, the 
Chief of Security Mr. Donald Reagan 
ridiculed all the women there including 
Mrs. Reagan herself and Mrs. Gorbachev 
laying that these women did not under .. 
stand about all these talks of nuclear wars 
and. nuclear weapons, they are throw­
wOights and the rest of it all. He said 
that and yet when he came back to the 
United States, Mr. Donald Reagan be­
fiJ&me a more powerful person and he saw 
to the departure of another Cabinet 
Minister in the United State" of America. 
It is a pity. 

What I would like to say through this. 
House is, if it is possible to reach to the 
people of America, whether this is the 
kind of position in which they would like 
their country to be placed. By virtue of 
.verything, by virtue of its wealth and 
other things America has been one of the 
leaders of the world. It is a permanent 
member of the Security Council. It is its 
duty to see that this kind of things do 
not happen anywhere. Here that country 
is behaving like a sulking teenager with­
drawing from the UNESCO because it 
does not have its ways in the UNESCO; 
withdrawing from the ILO because it do.!s 
not have its ways in the IL01 withdrawjn~ 

from the International Court of Justice 
becAuse it does not have its ways there 
and now trying to have its way in the 
United Nations by withdrawing 20% of ItS 

contribution and setting that international 
()raanisation in which the hopes of the 
world ar: pinned into a kind of a 
tailspin. 

Is this the kind of piCl ure that they 
would like to present themselves to the 
world? I think the time has come-our 
voice here may be only so many words­
th~ world should stand up and when the 
whole world stands up, the American 
people will understand the folly of thei.r 

actions and may the time come when they 
all wilt overthrow a man like Mr. Rcapn 
at the helm of their affairs. 

MR. SPEAKER: S·hri Ananda Oaja. 
pathi Raju. Please keep in mind the time 
factor. 

SHRI ANAND A GAJAPATHI RAJU 
(BobbHi) : Mr. Speaker Sir, the attack of 
the American fleet on Libya is definitely a 
dastardly act to be condemned by all and 
we also join in this. The attack, in my 
opInion, is something more than just 
organised terrorism. 

Today, the United States feels that 
they are isolated, isolated only because of 
their own action' in threatening sovereign. 
people of other nations and also in threa­
tening the developinE! countries. We find 
that way back in 1971 when Bangladesh 
was formed, at t hat time the American 
7th Fleet came down the Bay of Benaal 
to threaten the Indian Government. 

What President Reagan has attempted 
now is also the same gun boat diplomacy 
which in our opinion and in the opinion 
of th's House is outdated and som !thina 
which is a relic of the past. The bombing 
of Tripoli and Benghazi is definitely an 
act of aggression. In this sense I would 
ljke to mention that the cold war has again 
started with the chillier atmosphere than 
pes¥laps what existed in the fifties. Th. 
action of the American President is totaHy 
unilateral and also infringes upon 'certain 
agreements which were to be arrived by 
the two super-powers, namely, SALT II. 
The strategic arms limitation talks have 
come to a standstill. America went ahead 
with a nuclear test before this and bas 
brought out its contention to fight against 
the wind-mills and this is what they are 
doing today. 

You find that they are trying to 
encircle the whole world. Tbe Indian 
Ocean is being' increasingly militarised. 
So also other parts of the world-the 
Pacific and the Atlantic. What is more 
they are trying to create an ultra-rightist 
movement in their favour which will bind 
the white world against the have-nots. 

In this connection, I would also like 
to rnenti on th H these acts of aggression 
cannot 10 unnoticed, aad tJaN' •• ta of 
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a.,ression will dtfinitely mean a personal 
problem to the American nation. It is 
not the American people whom we are 
condemning but the American Government 
who has taken such an immature stand. 
Every time the Soviets are blamed for 
ba'ving mititarised the area; for having 
provided arms but in a greater sense it is 
the United States which is escalating the 
arms movem llt and they are responsible 
for having increased tensions in different 
parts of tbe world. They are against any 
kind 'of democratic government. They are 
more for dictatorshi p. 

At this juncture, I ~ould like to men" 
tiOD that before Eisonhower left the 
Presidency in 1960 he spoke about the 
emergence of a military ind ustrial complex, 
and this military industrial complex is 
what i! ruling the roost in the United 
States. They are not interested in the 
development of the third world. The 
World Bank is going to be !'Jhortly staffed 
by a former Congressman. who is conser­
vative In his outlook. Other organisations, 
like UNESCO and UNICEF. which help 
the developing world, have been denied 
American participation. The replenish­
ment of IDA is a1so something which they 
are not very happy ahout. The increase 
in international liquidity that we asked 
for was' also denied. So there is an all 
round confrontation b·~·tweell the developed 
countries and the developing countries. 
The developed countries go to the extent 
of sayiny that it is not their responsibility 
to feed the rest of the developing world. 
That is something where they must change 
their stand because we are not asking them 
to feed us. We are asking them to give us 
equal opportunity. So there is need for 
a change in the attitude of Americ~ln 

Government and if it does nbt come to 
that l~ve), then definitely, the NAM-its 
relevance-will come to the forefront and 
all that Libya was asking for is: "Don't 
enter a bay which was formed by. us." 
They had drawn a line and said "don't 
enter this, otherwise, it would be an act 
of .aression". But the Americans them­
stJ'Ves, who had fixed the 250·miJe Rcono­
rric Zone on the Eastern and Western 
coasts of their country uniJaterally way 
~.ck in 1974·75, drew a line and said "it 
il our Eeonomic Zone". When they 
.. uld draw a line, why can't the Libyans 

draw a line, saying that this is aJso an 
area which we consider as vuJnerable and 
which should not be miJitarised. So, it 
is my humble submission to the Hous • 

. perhaps without any .preparation, but. 
because of the mood of the House and ' 
because of the mood of the people or tbis ; 
country. we go all out in condemniog such 
an action, a unilateral action taken by 
the United States of America, as a perma. 
nent Memb~r of the Security CouDcil. ill 
attacking a developing country. which al80 
has a Jot to do with the Third World. 

16.51 brs. 

(MR. DEPUTY SPEAKER. in the 
chair J 

In this connection, let me add just 
one more point, namely, about Oil. Today, 
the Western World is derivina a lot of 
benefit due to reduction in the price of . 
oil. Though they say that they waDt to 
prop up the price a httJe bit tbrouah some 
measure, they ace probably interested in 
keeping it low for geo-poHtical reasons . 
and, therefore, it is in my opinion an 
attack on the Third World. It is an attack 
on what the Third World stands for; it is 
an attack on the Conference at Belarade; 
it is an attack on the Non Aligned Move­
ment; it is an attack on independent 
thinking of the Third World countries 
and. therefore, we, in our humble rilht, 
are ready to face any might because w. 
stand for certain cherished principles tbat . 
have been propagated by Mahatma Gandhi 
and when we stand on such solid 'found, 
t here is nothing that anybody can do to 
destabilise us. 

SHRI R. S. SPARROW (Jul1uDdur): 
Mr Deputy-Speaker, Sir, America" 
attacks Libya. Globally speaking. t: is is 
the most dangerous situation that every. 
body has been put into and whatever may 
be the consequences, we all may bave to 
facc and fight. I will bring before you, 
Sir, and the House four factors coaent t., 
this particular incident. The first factor . 
pertains to the overloading of weapODS of 
all types the world over. Mr. Daadavat •. 
had mentioned sHlhtly about this. But . 
this is somethiol which is very serioUI. ~ 
Everybody bas started playing so very 
fondly with the modern weapODS of war 
which are a very v.ry daol.roul typ ••• 4 
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',j .[S,bd It. S. Sparr.ow) : 
tOme p."le'aatrted.,baftCttl'DI, with rCstrat",' 
n. ~P'DWd ,aDd sorne' simply' caa-t do, 
scsrnii la'·where 'America'staeds condom­
nedt~ tod.,..~ We '" und~staDci, what power'l 
t"'.DoId; >, ami ' wbat: ,tho wotld has' all 
t)1Mit' Of ouolear weapons, ICBMa,' medium:, ' 
ratite' MMa, •• ' 'so maoy others with 4i4f· 
erollb"~pooplel comma"diDl''' controUiUaf" 
eltWH .. bi8l4bem, for, deployment in the· 
tYeU'of'1War,they,cxpect may come: Tho, 
p...,10 "I'Ve .ene a -little 'more ". further in' 
tbis pal1ieai*r lfactor· ... Jaser" ray, bacteric· 
Josical, chemical weaponry and all types 
or weapons galore. Is somebody goini' to 
at art a tinder box into some kind of a 
mesi , This' is one wa) which Ronald Rea­
po has done today. He has D9 business 
to. •• that Car; A. one, of my cGlleaaue has 
q"tte·~i.bfty ~'pointed out., America' is' the,' 
Mem"-r of the' Security'; Covooil of. the' 
UnitM; NatiC)ol"lOrgaaisatioo. PU$h button 
n*,leaf''Warf«pt'is:llot'' going' to holp'8ny" 
bodyJ :If ODe 'studies that 1Jubject in depth, 
0" ca.' easily un.derstand thet. I do' not 
walll to' elaborato "on that. But this is one 
ottb,"factors which one, has, to watch; 
Wh~can be the effect of the boJO¢aust if 
itrcome. to that':1 Therefore, this is one 
preftrite' which all of us have to under­
Italld~ 

My next factor comes to the Ameri­
can "role and this, needs a little' explain­
Ina.' If'has two faces. The· first one J8 that 
America accuses Mobammad Gaddafi that 
ho~ls promotiri8~ boosting, aidi'ng and abe­
tUna'terrorists'. May I remind tho - House 
•• "alto the American administratron wbat 
bas been the role of American administr­
ation in particu1ar in promotinB this parti­
ctil1tf-!ctJlt?Nicaragua, Grenada, Gueternela, 
SI·" Sa!Vador, Hondurus, stretehing from 
Cehtl'al ;American' States' down to' South' 
ArriifiCan'" ~atei upto Chile! everywhere, 
it ii·tbe,; saine'" performance with bagfuls' 
of; m6rt., add weapons; Who dOes 'nbt 
kn\W'l tbid? Is tbis the way' to 
treit, tbeJ wtirld' and put Monroe' 
d08tf1fte upsldd' down;? Is this what tbe: 
AlnrIM 'pedrRe wlnt ? '1 doubt it~ The' 
adftflDfltntfioD' is Dot handJin. itself' 
cdfNCtlt~ It 'il "ndt 8.~~' tryl1lt~ to" be a' 
c~t'~of"'a~ype, which doe'S: Dbt'( aMnY 
tdll1. 1be , ... 1 ahlSC7Jes:-arO'i entirety dHr;. 
4OMt' ftom Ibm.s~j muat'lea. 

Every~ody k1:l0ws J.ck· ~ampcr~. 
8c.,,001 of traininl terrorists; it Is an open 
aec~et. Everybody, knows about it. It bas 
remitication$' and its tontae1es have star­
ted, wprking all round. close to us also. 
Kabuta and other places. Everybody, 
knows it. What is their' contribution? 
ADd they accuse somebody else for 
terrorists activities. This is not, correct. 
The boot is in tbe wrona, foot. 

The ,second aspect is about their ~er­

formance.$ a co,untry, particularly the 
administration. Time and again, they ha.v.e 
let tbe people of America down, let tbe 
world down 0 n various counts. It is not 
the· first'· ,time, American Administration ~s 
dea~inls with her one time iriends d.." not 
10 in consonance with the genera I Arne· 
rican peoples basic character. American 
people are free born, Cree speakins, proud, 
brash, viarous and are formed· from out 
of practically aU adventuresome raoes OD 

earth. These are American people: at 
larae. But how does the administration 
behave '1 When a friendly country is in 
difficulty, without any reason, they jilt 
and leave it high and dry; it may be 
North Korea. South Korea, Vietnam, 
Vietconl, Cambodia. Congo, Katenaa, 
Nigeria. Biafra, Uganda, Ethopia, Iran 
for that matter, Afgbanistan for that 
matter and any other country for that 
matter.' What is the philosopry of your 
foreign affairs 1 Are you working for the 
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progreSt oC the world at large? Is this 
the w'ay to behave'1 Is this tb~ way to 
.llbw your' muscles around? This is 
do.n .. rtght wrong. from any point of 
vieitl. 

Now I give you my third factor. 
There is a resplendent sh'ow 0; one peauti­
'rut ~thing; which is lik'c a silver lining ami .. 
ds't th~' dark clouds obtaining gl'obally at 
the moment as toe situation so reflects. 
W,bat is that ? Oiu hon. Prime Minister 
arid ~'the Foreign Minister and' our Govern­
ment and this House. have condcmd1eci 
withOUt aDY reserva tion the action of 
Ahletica vis~a.vis MUrrimilr Gaddafi. This 
is lomethina about 'which 00.0 should be 
veey ptc)pd. rGe:"Pririic 'Mi'nister has talCen 
ialtlative\;an'd · tbe Prl:me- Mi'Dister 'and 'tb,. 



'49 ~'~IDi'., rt'~"'Hllt bombln, '!".cIMlI"'~. 1 • .... U) ,/11 ,US ~,~,"" ~ ~MG 
of T,IP./J1i and Bcn,h{Jz; 

f~.f~jln ,tdiQ;~tcr ,bave .~~9d~II1~~d t\te 
,Ap;)C1ri~ao ACJio1\ Qot; only in "tll:is, ~q;\lSo 

~ b,ut jn, the ~AM'. MiI\i~~~riat , Le~el ,,-¥~. 
" ~ipi a$, wcoll. Wit,bo~t any reaeryaliQD, we 
I ,~I\ve .co.n~~"lXlqecl the a~t~9g" of, ,A,qler,ica. 

A riabt 'lhipS i, a ~~abt tbi\18 a~d we hayc 
to face it in that manner down to ~rth. 
Why should we be frisbtcned of anyb'ody ? 
We stand on our two solid 'legs. And we 
are self·reliant. The initiative taken by 
our bon. Prime Minist'er is reallY' be.uti­
j'ully shining and it reminds of some-
thing .•. 

{Translation] 

If, you listen to it, perhaps you would 
,like it. 

Kl!helOo Ka Ja/va har bar nahin hOla, 
Har, roj hQSlOn Ka deeda, Nahin Irota. 

,[ ~(lllilh) 

P~OF. MADHU DANDAVATE: 
We did not (ollow it. 'B'ut it is beauti. 
ful ! 

"SH RI 8. S. SP A.RR OW,: It is, : only 
on .very rare occasion, such type' of ,hea­
utifuJ ac_tion is taken by somebody. Here 
is our Prime Minister. Here, js ,t~js House. 
With absolutely single-minded attention, 
we have made up our minds in one direc­
tion. I am very glad to say that today the 
Prime Minister bas given the right diree­
tiop to move and we are all moving to .. 
gethcr in that direction. And this is 
somethtng fantastic. 

My Jas~ factor _pertains to s.o~~hi,nl 
which w~ must take as a lesson. :r.his· is 
n,earer home. I am I going to, \alk 4b.out 
~outh, Asia. ~ostly it concerns us ~ecalJse 
,t.hese . big~igs always keep. their battle 
,fi.elds and war arenas a way frQen tbem-
selves. ,~o you -watch Y9ur fron~ ,aJso .very 
carefully. ..In ,that context, -I want. to refer 
to South 'Asia. W-hy should, the South 
Asia'n' cpmity of countries work like, sur~o­
,sates' 't~ ot_ber~ ~ This' is ·nly· ~~~ble~i ~pjn· 
ion ,and I am p~s~io8 it OQ. ~,epal, Bhu­
tan._,Iodia, p~kistaD, 1\.ur~a, ~anBra "~I?eah. 
~ri1anka, AfghaQistan-.. we aU _have s\lft"cred 
at ~he :ha~d"s of a.lien ,),o,wer.. ',Jl've., not 
,we? We. ,8JL)1~ve' ~ur, .fo~~bb.;:, ~~~j~lo 
~~d. ~t,~,p~caJlr' ~nd )l~st~~~aJJr. ~~" ~r.! ... 

very clo~.knit .. pet?pJe. W •. ~~,v. ~_y~Onllt 
us suftlclent kdOW .. how and ability' in aU 
'coapocta to .. prom0to our oommerce, ... \at 
ownomy. ;a·ad our mutual ·all-roand 'prO­
Iro-ss'.' We ,can -ensure ,each other's I ~iDd •• 
pendence as equal partners ·of lb. "'South 

"Asian bloc4 If there are aoy dtfl'ertncU 
amODI IUS, we oan· also sort ,tbem: out 

" mutuatly"throulh aoed win on. a bilate-
ral' basis. ' . 

"I:here )8 no. reas,on as to why .. dae 
$.outh .. A$,iflO cOQntries .,qlMot fo.rm; a 
co~mpn ~~fence l'lan.in _ J"4SPect .. .,of I<tGI. 
"le~~tr~e,icaUy important ~~aion. 1)bis 
a~,tipn is, bound to contr~bijte , . conad.er­
abJy. .. to bri"g ab.out - pea.cc, a.mity and 
-.~abiUty in tbe comity ,of. I Wodd '. Nadons. 
This way South Asian Bloc will act as a 
.~il .. ti~e deterrent ., .sai,nst any rni~ltantly 
as,ressive bloc .. If. there cou.td be, N.~O 
'~I?ATO, fENTO and. so .on·. w.by ~~'t 
tbere b~ South, Asiato. So we· ha~e, ,to 
,~qrk tosethc~ a.nd this is, _Iso . o~o,. ~~y 
or ttlinkio& witl;lin ,~he peril?hery. of." .ibis 
type,. of cOD81.om~ratjon ·of n~~lear .war. 
Tha,nk you very mucb for ,ivins,. Ole '~ibis 
time and I thank tbe House' ror . that. I 
fully endorse and I am with )'ou Mr .. 
Dandavatc in what you ha.ve,.: Plq;ved • 

. Every word of ~hat ,the Prime .. MilliAter 
and what you have said. as, a} so. ,,,q\ber 
spokesmen, ,we all have to w~rk,.~_.r 
and prove. to the world that this", is'".,9 • 
~ation which stands. firm on to 'hind~~,,:. 
ten and fight anything that is on. . 

. S.6RI SAIFUPDIN CHOWQIiARY 
(K..t~a) :t, Mr~ D~puty Speakcr,.,·,Sir,',t!lis 
discussion is very appropriat~ "" it ,r_octl 
the feelings of the people of our country. 
I ~p~rec!ate the way in which .~he .,~AM 
MlDlsterlal Meet~ng was held to " pjJ~""s 
this. They also rea,cted to. this shuatroD~ I 
appreciate the Prime Minister for .his'reac-

.c. t~on to .this s.~!lafion. A 1,1, the. p~lhica(p,ar­
tIes are one In condemD~ng this .. ~~I~~~ion 
" yesterday many' people I hac\ ,~e~,~~'rat. 
cd before the U.S. Embassy to express our 
feelings ~J;>o~t ~his d~~tardly act. ~od.y 

. also, w.Y .all ~o8ether ,ar~, 100inl, to toll.,Mr. 
~5aaan' ~~a~ I~dian pe~,pl,.e ,a{c t,9,laU"'i.9p. 
'pose4 to. the ,tiod of a~t J~at,. ~bey ",~d 

_ cOTmi~te~, ~ot, only .S1r" !we~:,Pf",~~9Iflve 
'p~9ple A tl\os~ ~~~,.rct ~~~~i~~,lll~'1i.tic, 
b~~ .w,. ~ee ev,oQ. ~~,~lr "~Ii)~.'~I"l~'t~a'l!:'J." 
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OppOSiDI. This aagression was committed 
Bot 'only by defying public opinion worJd 
wide, but also ignoring their supporters VIZ 

European Economic. Community. We bad 
soen that as bAs been mentioned earlier 
that their planes are taking a detour of 
2800 miles because France •. Spain & Por­
tUlal did not allow them to fly over their 
territory. These are very good signs. May 
be for that French embassy in Tripoli was 
also bit. But. I must say that the role of 
Mra. Thatcher is very deplorable. We 
saw two days ago in paper that U.K. is 
Dot loing to anow its bases to be 
used to attack Libya. Sir Hyprocrisy 
ia tbere. From these. basis, originated 
U. S. war planes those attacked Libya. 

Mrs. Thatcher, is known as the iron 
lady_ But, Sir, we also know the iron 
melts but it requires appropriate temperat. 
urea And that temper has to be built thr­
ouah world pub iii; opinion. They think that 
they cannot molest public opinion like 
tbis. This kind of arrogance may lead to 
very serious consequences world wide. 

Nowt the way the attack bas been 
done to take revenge or what they call 
terrorism, they attacked the Presidential 
Palace injuring two sons of President 
Gaddafl killing one adopted daughter. Mr. 
Reagan has no experience what it means 
wben a son is injured or the daughter is 
kiUed. Never in history was American 
land bombej; nor was the White House. 
They think tbat it is in their power; they 
can have wafS elsewhere, and not in thei r 
own country. 

We hear so much about the Libyan 
Suicide Squads, and terrorism aided by 
Libya, But what happened to it 7 In 
retaliation against the U. S. acti on in 
Libya, we have no report that the!r suicide 
squads have gone to the White House, to 
bomb it. These are all iIl·founded. 

U.S·A. is talking about tackling terro. 
rism. Why can~t they bomb "Kha!istan's 
presidential palace; which is there in their 
own land? What about Contras? We 

. all know about ~bis; I am not loing into 
it. What are they doina with the U nita 
lead.r in Angola 1 They arc patronising 

Samviba, the counter .. revolutionary lead.r. 
They are bringing him to tbeir country, 
giving him reception. And what doel this 
man do, with his organization 7 They 
are trying to destabilize the popular, lelal 
Government of Angola. Everywhere, this 
is the picture. 

I must say that at the root of terro­
rism, U. S. A. is there. When they try to 
pin down Gaddafi with charges of terro­
rism, we have to look at the cases cloaeJy. 
We have seen the Malta incjdent, when 
one Egyptian plane was hijacked. It is a 
mystery that the hijackers did not make 
any political demand. They demanded re­
fuelling; and what happened to that? The 
Commandos were sent to destroy the 
plane. to kill the passengers. Everytbina 
was destroyed; and the ~nformation is 
that three U.S. officials were also there 
in the plane' that was carrying the Comm­
andos. The report came later 00. The 
charge USA had made was that in the 
Grand Hotel at Tripoli, in room No. 401, 
this conspiracy to hijack this plane was 
hatched. But what was found? It was 
found that room was long occupied by the 
President of the African Lawyers Associa­
tion, who went there to attend, a meeting 
against Apartheid. 

Now about Rome end Vienna. 
Nobody has been able to gjve any 
proof of Libya's involvement on the 
airport attack. The spokesmen 
of the Italian and Australian govern­
ments said that they could not 
blame Libya. We know that four days 
before the attack, the spokesman of USA·s 
State Department, Charles Redman threa. 
tened to take action against Libya. When 
the journalht asked: "When are you go­
ing to attack Libya, he did not mention 
any date, so .this is a long-planned act 
not an immediate reaclion. Terrorism is 
an 'alibi. Even about the West Berlin 
incident, the West German Government 
s.aid that they could not say tbat there was 
the hand of Libya. There is no proof. 
For argument's sake jf we take it that ' 
there was n1e hand of Libya, then where 
should the issue be taken? There is the 
United Nations; and USA is the member 
of the Security Council. Even if it is true 
that Libya has a band, what risht do~s 
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'USA have to attack & motest that coun­
try?Tbey do not have any right. Otberwise, 
tbey, may charge any country of giving 
lome kind of aid to terrodsm, .and they 
may then attack that country, which will 
be aD attack on jts sovereignty. 

, Now about the Gulf of Sidra. It is 
nowhere' near the coast of USA. It is 
situated thousands of miles away from 
USA. It is contiguous to Libya. What 
is the role of USA? USA has not rati­
fied the Sea Convention. If they say that 
it is an international waterway, they 
should have taken the case to the World 
Court. How can USA itself decide things? 
They are violating every rule. I am "not 
,oing into the details of how they are 
really at the root of terrorism. 

We have to understand the 'savage 
Israeli attack on the headquarters of PLOt 
If tbat happens and as a reaction some 
people take to 'terrorism, I do not,support 
that. But then we have the duty to see, 
this organised state terrorism against the 
countries and the people. When we con­
demn terrorism, that are also restrained~ 
they are also curbed. But after the attack 
on PLO headquarters, Egyptian plane was 
hijacked. In reaction to that, what USA 
did 1 They forcefully landed one Egyp­
tian airliner which was carrying surren­
dered hijackers. This is the kjnd of 
flexing of muscles ~oiog 00. I am oot 
loing back\\'ard more. But the root can 
be traced again in the denial of homeland 
to Palestinians. What is the history? 
The USA is trying to inflame regIonalism 
in that area, to have the dumination on 
that area. They want to keep alive the 
conflict in that area, in the MiddJe East; 
and that is their long-drawn policy; this is 
the policy of ~Iobal gangsterism, I must 
say_ 

Now, we have been told. Mr. Gaddafi 
has told so many times, that Libya has 
no hand in terrorism. But he categori· 
cally says that Libya is a centre of interna­
tional resistance agaist in imperialism, co­
lonialism, reaction and racism in all its 
forms; and he is right and legitimate to 
say that; and that is tbe heart-burning of 
USA. Tben what is the USA policy? A 

1 

former US Secretary 'of State says. "There 

is a good cause to describe Middle Baat 
region as an operating laboratory for mili­
tary political experiments". That is what 
they do. Then Brezinski-one time aid. 
of Cart~r described it-arc of instabiJit, 
comprJslng ] 9 countries of Asia and 
Africa. Now, we can see they tried diffe­
rent ways to have their stooge govern­
ment, to have different kind of coopera­
tion, council, who will act as tbe stoos_ 
of USA imperialism. But when they are 
being failed, they are trying to prop up 
the conflict in this area. 

One Damascus Paper-Tishr;lI-saYI, 
"The desire of Washington and Tel Aviv 
is to prevent at all costs the .. Arabs from 
joining forces and taking counter measures 
against increased American penetration in 
the region." The attack on Libya is not 
an isolated incident. Sovereign countries 
are in danger, more particularly the who). 
Arab world is in danger. 

Now, what has been disclosed about 
Syria? Heritage Foundation. which feeds 
Mr. Reagan with ideology, they have 
said; that "Washington has few carrots it 
can extend to ASSADS Syria. It must 
rely on sticks." That is the kind of poli cy 
that they are taking. 

Ahmed Dearhan of Syrian Baath party 
said, '·Threats against Libya are part or a 
wider imperialist design. We could also 
be made the target for one thing, because 
the US and Israel fear that efforts towards 
peace in Lebanon could lay the ground 
work for the creation of an anti.imperia­
list front in the eastern mediterranean. tt 
Now, that is the position. They want to 
have this conflict there in order to inter­
vene in this area. permanent conflict; and 
the theory t·hat they are giving is that if 
you do not disturb the European Zone, 
then you can have conflict elsewhere; that 
won't lead to nuclear conflict. That fl a 
very wrong theory and that is a dangeroUi 
theory. Any conflict anywhere of this 
nature can lead to n'uclear contlict and 

. can bring the world to disaster. With this, 
I want to refer to two things which are 

, closely connected with one happenings in 
Libya. Despite world wide prottlst and des .. 
pite unilateral moratorium of USSR. USA 
conducted their nuclear test and throuah 
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that tbey have pushed th, world to tbe 
brink· of .disaster. Soine . days •• 0, the 
U.S. Warships' vio,Jated t'be water. 9' 
USSR in Crimea. All these are done ace.. 
ordina to design, they are tes~iDI •. expef­
imenting. These are rrauahi witb danp­
rous consequences. Let \18 see what kind 
9r provocations the USA is giviDS. Cal~iul 
the na'me of President, Mr. Rei lan, Presi­
dent of that COUDtry, big country, where 
tbey have a big heritage of democratic 
~truggle, what did be say about Gaddafl? 
He said, 'He is a ··from the Middlo-East. 
[Inurruption,) That is unbecoming. 

MR. DEPUTY SPEAKER: That will 
not go on record. 

SHltI SAIFUDDIN CHOWOHARY : 
Gaddafi r~p1ied, tHe ~is a third' rat • .. 

. actor'. 

SHRI S. JAIPAL REDDY: He il 
only quoting. 

MR. DEPUTY-SPEAKER: He may 
have said it. He would have said it. But 
we do not want it to ao into our 
record. 

SHR1 S. JAIPAL REDDY: He is 
only quoting. 

MR. DEPUTY SPEAKER: I cannot 
decide like that. I cannot anow it. 

PROF. K. K. TEWARY: This is 
what Mr. Reagan has said. 

(/nterruptl.",'i ) 

Mr. Deputy-Speaker, I am 011 a point ~ 
of order. The Head of State has used a 
certain expression. The bon. Member is 
using that expression within quotation. I 
do not find what is the objection to the 
usc of tho expression used by the Presi. 
"cnt of U~S.A. 

MR. DE.PUTY .. SPEAKE.R : Today, a 
Head or State, somebody bas quoted and 

a.~i~ tbi~ kiQ4, of t~iD'" sq~.QQdy, .y 
say. It is uoparU.m~lltarf. 'We" e~ot 
aUo" it. Somebody mil' quot,e that 10m. 
people bad uae~ it. ' 

MR. DEPUTY .. SPEAKER When 
the word is unpar)jamentary, how can you 
allow tbis kind of thina to 88 into the 
record? 

SHRI SOMNATH CHATTERJ.El1: 
Let it 10 on record. Or, you can say .•• 

( 1, lerr u pllon~') 

SHR!. SAI"FUDDIN CHOWDHARY 
He is suaaestiDI.·· 

Anyway, I am not goiog into the first rat. 
or second ratc ••• (lnlerruPI;ons) . 

I want to quote another thing that 
appeared in the Times oj India yesterday; 
President Reagan's Budget Director. David 
Stockman said which appeared in bis 
book: 

"Th. triumph of poJicies:-why 
the Reagan Revolution failed. H 

He said, "Tho President mi.ht be pt .. 
ting a little., ..•• " M r ReaSon, the Pre­
sident of such a super power gettin.... . 

PROF. MADHU DANDAVATE : H. 
is only quotioa. Quotation should be 
retained, Sir. 

SHRI SAIFUDDIN CHOWDHARY : 
I quote: : ' 

About the White House team, be 
said: 

"No serious le.isJative tXJ)crie­
nee or wisdom.' Most of tbem 
had no comprehension of the 
numbers. Movin. down the 
political resiltence was the SOl, 
purpose of the' ReagaD .Revolu. 
tiob~" I 



Tbis i. wbat b. bas .. Id. (1.,.,"",1.",,) 
ADd we have DOW to-from tbis 80u,,­
wo may appeal to the ~rab countries. 
Firat or aU. they ~a'Ve to cIoN their ra.II". 
They should not waste their eGerty 
iDflabtlnll, and they siao,uJd' Uriitedly ffjht 
this cbaUoalo. This chaUoap. ,it canDot 
be mi'llbnised by I.yinl Libyan- r_d.rs 
aided terrorism. That i. Dotbinl but a 
deiiaa. 

Secondly, I want to mention tbat the' 
1'-1 AM bas reacted quickly and promptly 
but it has a duty also. The USA had 
imposed oconomic sanctions a,ainat Libya. 
(l"t~rrupl;ons) But, ideally, jf all the 
countrici in the world come to,other and 
they 8110' declare a kind of economic sanc­
tions, alainst the' u.s At, where wif) they 
ao? In Latin America' this kind of 're~lina 
has come. I believe, if we pursue tbis, 
and close our ranks we will be' able to 
stop tbese people from doiftl this -kind of 
incidents which may endanger our country 
also some day. 

M'R. DEPUTY ·SPEAKER Prof. 
Tewary. You may also keep in mind the 
time factor. 

PROF. K. K. TEWAIlY: Time fac­
tor is important. 

SHRI INDRAJIT GUPTA: Hew 
many people ha ve spoken in one and a 
half hours? Only four of five Alave, spoken. 

MR. DEPUTY.SPEAKER.: The ini­
tiator is given more time. The otliers can 
take five minutes or so. 

PROF. K. K. TEWAR.Y (Buxar): 
We arc proud of our Prim, Minister and 
the Government aDd tbis House tbat in 
conrormity with our glorious tradition of 
ftabtillJ and rosisting imporialistic agres­
lioo and racial arro,ance" this country 
bas aaain risen as one man jn 
."P )SiD, imperia'l'iac blackmail. naked 
aJl~essioo .Iaalost Libya ,by the 
CDited, States 01 Ameriea. What this act 
or b.-il-odry, tbis -.Qt of state terrorism 
brihp' to 'oQr miod i. the'question of p •• c, 
.ad iDtem_tional security. It is ·Dot a 

mattor tbat we can dismiss out' o(hand by 
quOtiD, , • fevi examples of American 
eXCo$Iei here and there. We' have to take 
iato a~coUDt 'the total perspective, the role 
of imperialism which is fa~t de-senera. 
,tiDa into predatory fascism. I would like 
to ,peak. ro", words about the President 
of the United States of America. How 
~it. Ileaaan, about whom so much bas 
been laid by 'my friends, is described by 
bis own countrymen and the awesome 
enormous power that a person of his 
mental state wields and the threat that be 
p~es to the lurvival of humanity. This 
is what hal been said about Mr. Reagan: 

uHe only works three to four 
hours a day. He does not ,do 
his home work. He does Hot 
read his briefing papers." 

The last sentence is most significant. 

"It is sinful that this maD is 
the President of' the United 
States." 

This statement has been made by no 
J,ss a person than the Speaker of the 
House or llepresentatives, Mr. P. O. Neill 
Jr. Tbe activitj •• 'of Mr. Reaaan all over 
tbe world reveal the mind of the man. To 
me be is a·· 

SHRI S. JAIPAL REDDY This 
should Bot 80 on record. 

Mil. DEPUTY ·SPEAKER It will 
not 10 on record. 

SHRI S. JAIPAL REDDY: Mr. 
Tewary it capable of importing an element 
of controversy ioto an issue on which there 
is no coJitroversy, 

PROF. K. K. TEWARY : If you 
want to defend Mr. Reaaan you can do 
it. But I am not importing any 'element 
of controversy in this debate~ 

··Not rocorded. 
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Thererore, what has ·happened in Li~ya 
i8 utterly outrageous. We have shown 

. this tremendous unity in the House in 
oondemning it. Bu~ we sh~~ld also take 
into account other things which are 
happening. This is just a symptom of a 
whole imperialist system gOing amok. 
Waht Mr. Reagan and his friends are 
"oina, in the White House is to re-affirm 
the policy of jmperiafism. After the 
.uccess of ,NAM and the long struggle of 
countries which were held in chain over 
.:enturies by c010nial powers. they have 
r.alised that the powers to shape the world 
according to their dreams, strategies and 
.yst.m, are crumbling. Therefore, a new 
atrategy. a new doctrine is being propagated 
and that doctrioe is the doctrine of inter­
vention. The U.S. and the We5tern allies 
of U.S. have been planning it. And I can 
ten the House that out of about 78 inter­
ventions since "1947 , United States of 
America hal intervened about 60 times 
in different parts of the world. In this 
manner, what we see today is that a super 
power, armed to the teeth with lethal 
weapons of destruction, of catastrophe, 
is on a warpath. The reasons have been 
mentioned why Libya was attacked ... Libya 
was being harassed since ,198l. Attempts 
were made by CIA to assassinate Gaddafi 
to bring about internal del)tabjJjsation so 
that America gets a friendly regime in 
Libya. And when we look at this inci­
dent, we should also try to understand the 
Ilobal significance, the global importance 
or controlling the Mediterranean. Refew 

rence has been made to the act of terrorism. 
America has retaliated because they suspect 
that Gaddaft and his reg:me have been 
propping up terrorists all over the world 
a,ainst Americans and their Western allies, 
but this act itself constitutes the most 
indefensible act of State terrorism and 
America bas been responsible for growing 
t.rrorism all over the world. In Israel, 
the Zionists' terror. the State terrorism 
unleashed by Zionist regime in Israel 
a.ainst the belpJess patriots of palestine 
and other Arabs, the regime of ap~rtbejd 
in South Africa, that racial outlaw that 
rules over South Africa and the way people 
ar. being butcherf."!d, being ~ubjected to 
... .,cidal terror there, we cannot forget 

the role of America in these areas. 

We have been recipients, as it has been 
said. Of the growing American threat to 
the stability of the Third World because 
Mr. Reagan and his Advisers are Dot pre­
pared to accept, as they call, 'Third World 
trade unionism', that is, Third World 
countries are organising themselves into 
trade unions .against the so-caIJed gJobaUy 
vital interests of America and America's 
allies. Therefore, when we Jook at the 
entire picture, we have to condemn this in 
strongest terms And we cannot forget, 
as a country how ca n we forget in America 
that Hardgrave? This again is somctbina 
very revealing and which has been repeated 
in this House. [have been repeatina 
almost in. every speech. The Americans 
who profess to love democracy and who 
are so much bothered and agitated about 
terrorism, their State Department organised 
that study. That Hardgrave Report was 
prepared at the instance of the Stat, 
Department 0; America about the likely 
picture or lndia in case Madam Gandhi 
was assassinated. This was done by 
American Government. At the behest of 
American Government it was done. Can't 
we draw our own conclusions that 
Americans wanted India to be destabiJised, 
Americans wanted India to be dismembered, 
Americans wanted India to lose its freedom 
and independence and, therefore, a plan 
was underway. a conspiracy ~as hatched 
to remove Madam Gandhi from the scene? 
Affer that we have had reports of conspi. 
racies being hatched in United States of 
America, in Canada, in Britain against our 
Prime Minister when he was visiting United 
States of America. A number of people 
were arrested. Even now almost every 
day reports are appearing that conspiracies 
are being hatched there; and terror,sts are 
being trained there. And whenever we 

. bring this to the notice of this Hous~ or 
whenever Government of Indi~ takes up 
this matter with these, countries the stock 
argument given is that their Jaws do Dot 
empower the Government to close down 
such schools and to bring to book such 
persons who are operating against ditTerent 
countries from their soil. London and 
Washington have become the centres of 
such terrorist activities and . terrorism is 
beinl exported on a Jara. scale from tb ••• 
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two centres. Therefore, if we start argu­
in. like this, or any country for that 
matter-Dot only India-starts arguing 
like this. saying, from your soil a threat is 
emanating and we are entitled to take 
such measures as aggression or attack, 
then they. say t international laws will be 
violated. And in this case, Sir, I . an 
lay-and I am sure you will agree with 
me-that America poses 'a serious threat. 
The President of America, Mr. Reagan, 
is not the person who respects international 
law, He is not the person who respects 
international morality. American authori­
ties have been doing their best not only 
to subdue countries, which do not faJl in 
line, which do not subscribe to their world 
view. They have also been trying their 
best to subvert all internltional organisr­
tions and institutions which have held ihe 
world together and which have so far 
luaranteed peac,e in the world and security 
of mankind. In this situation, we must 
remember the role of Imperialism and the 
role cspeciaJly of American power. 
American power is out to destabihse the 
international system and their plans of 
de-stabilisation and intervention simultane­
ously has been prepared through their 
network of bases all over the world. 
Today it is Libya_ Tomorrow it may be 
any other country; it may be India. We 
cannot forget that only recently the Sixth 
Fleet of America had come up to Karachi. 
It was there in our neighbourhood. We 
cannot also forget that at the time of 
Bangladesh war, Nixon went to the extent 
of contemplating nuclear attack on India. 
We cannot forget that. So this interven­
tionistic syndrome is symptomatic of grow­
ing iwperialist aggression which is growing 
space and we have to take notice of it. 

Sir, it is a good and welcome sign that 
people all over the WOJld who respect 
sanity in international relations. who 
respect international law, who respect 
international institutions, have condemned 
this naked aggression of America. I am 
sure that, 'Public opinion at Jarge in the 
world will be mobilised to isolate American 
aSgression, and the design oi America and 
ultimatety the ugly plans which are being 
hatcbed by A;nericans and America '5 allies 
Uk. Britain and Canada will be exposed. 

These 3 countries constitute the Ireatest 
danger to the developing world because ' 
'in aU the 3 countries, terrorists are beiD~ 
trained and we ha ve been the victims of 
this. Mr. Deputy Speaker, you have 
warned me by rinaina the bell, that I must, 
take my seat. 

T~erefore) Sir, in conclusion I can say that 
thiS attack on Libya is just the beainninIJ 
o~ agg.ressi~n by America and tbis aure.' 
sSlon IS gOing .to affect all peaco~lovlD' 
and all de veloptng countries of the world. 
Therefore, the t~me bas come when our 
country should take tRe leadership as w. 
have ta~en in this House, to cail upon 
developIng countries and the Third World. 

, and the progressive people of the world 
to come together and launch a world-wid. 
campaign for isolating America and to 
Slop or to nip in the bud the tendencies 
which are .rowing and which will ulti­
mately threaten the very existence or 
humanity and the world. 

With these words, Sir, I support tbe 
notice and every word that Prof. Daad.­
vate has said. At Jeast for once 1 find my. 
self in agreement with Prof. Danoavat •• 

r Interruptions) 

MR. DEPUTY.SPEAKER: H. mal 
do it many times. 

SHRI S. JAIPAL REDDY: Prof. 
Dandavate is not feeling comfortable. 

PROF. MADHU DANDAVATE: I 
am feeling comfortable. Let there be many 
such occasions, not aggression. 

PROF. K. K. TEWARY: Thorefore 
this whole House e'lpresses its concer~' 
and its solidarity with the people of Libya 
and a 11 those countries which today feel 
threatened by American imperialism and 
its allies. 

SHRI P. KOLANDAIVELU (Gobi .. 
chettipalayam) : Mr. Deputy-Speaker, Sir, 
first of all, I have to con.ratulat. UI' 
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tbe honourable Prime Minister and the 
FOreirln .Affair,' Minister ror havinl readi­
))* made a 'statement condemnift. the U.S. 
military attack on Libya. And I am also 
very thankful to the honour. hIe Oppsi­
don Leaders. for they have spoteen at 
Jength with regard ,to the military attack 
OD Libya. 

Sir. on behalf of All India Anna DMK, 
I ccmdemn the attack made by the U.S. 
OD Libya. Actually, the history of the 
••• t two decades shows that h .. e State 
torrorism does not curb but breeds lI'ea­
tor terrorism. The ,U .S. military attack OD 

Libya is an outrageous act of I nternati- ' 
onal illegality and Reagan is taking the 
part of a bel1igerent confrontationist. 
Actually Reagan seems to possess Rampo 
• pirit, but we have to remind Mr. Reagan 
tbat the world is not a Hollywood fan­
tasy because Mr. Reagan says that Col. 
Gaddafi is on the wrong path. But supp· 
osin, Col Gaddafi is guilty of any offen­
co, he can take this matter to the United 
Nations and he can expose him and iso­
late him before tbe United Nations. But 
actually Reagan is following the role of 
the JUDgle. What he says is, 'might is 
riabt'. But this is not the world where 
Reagan can say like this and follow the 
rule of the jungle. And this incident shows 
that there is a proloDied acrimony bet­
w~eD Libya and the United States. The 
chronology of major incidents show that 
from 1979 up to this date, so many InCI­
dent. happt'nd between Libya and the 
United States. So, I condemn the a,gre­
ssion committed by the United States 
and I also condemn the terrorist acts by 
United ,States against Libya. ActualJy tbe 
United States want to be a dictator of the 
world. But I can say' boldly that wben 
our young honoLlrable Prime Minister is 
bere to curb all terrorism, they cannot be 
a dictator. This country is not at all for 
the terrorist activities. I strongly conde­
mn ' ,the, m'ilitary action taken' by the Uni. 

, ted States .. ainst Libya. ' 

SHill EDUARDO FALEIRO (Mor .. 
muaao) : Mr. Deputy-Speaker,. Sir, the 
• __ ston of United States a,ainst Libya 
h ... voked.' absolute and calculated con­
duuaatioll of all peace lovinl poople of 

thd'world •. ad bas very' serious .ud ·ltave 
iml'lieatioDs not merely for Libya' but ror 
all tbe small developlbl countries 'of the 
world, for their peace and for ,thefr seeu-

,rity. . 

Last month, the attack was a na\,.l 
attack and the ground wa$ that Libya bad 
encroached on tbe international water io 
the Gulf of Sidri. The 'Gulf of Sidri water 
has been claimed as its territorial water 
by Libya as early as 1973. The United 
Sta tes of America, a permanent member 
of the SecurIty Council, without havina 
recourse to Security Council or any other 
institution of tbe United Nations. Without 
having recourse to the International 
Court of justices, in utter disregard of 
all norms of international Jaw, took to 
a ttack the Li byan forces in the Gulf of 
Sidri, last March. They did not succeed . 
Because they did not succeed, yesterday 
they did their air attack on Tripoli 
and Bengvzi and some other areas. I say 
here that this attack was timed in a pre­
medi'tated manner just on the eye of the 
Non-Aligned Summit to show d'eliberat. 
contempt of the Non-Aligned Movement 
to show disreaard for aU our countries: 
to show that they care nothina for our 
opinion, for our deliberatious. It is bl­
cause, at this nIcet of tbe Ministerial 
meeting of the Non-Aligned Foreign Mi' 
ni~ters, both the questions-the questions 
of international terrorism of which the 
United States accused Libya, as well as 
the libyan question itself-were to be 
discussed. It was therefore, the attack 
was so timed in such a manner as a 
con~empt wo uld be shown for the Non­
Aligned countries, for their deliberations 
and for their opinion at I&rae. 

As bas beeD' said bere, it is claimed 
now on tbis attack that Col. Gadaffi was 
indulging in terrorism. I bold DO brief 
for Col. Gadaffi and most of these Mem­
bers hold no brief for Col. Gadafti. But 
tbe United States AdminiltratioD bal 
definitely mIscalculated, . if· they thouabt 
that boca use Col. Gadafti was Dot one 
of the most popular leaders in tho world, 
the public oploion would not shift ..ai. 
nst them. The public .0pini,oD of tbe 
world, includiq that of tbe United, 'ta­
tes, .xcludisl tbat of Britain-.bout 
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wbicll I have a word or two to say-bas 
cODdemDed lbis action aDd, tberefore, 
today tbo United State. Government of 
Mr' Reaaan staods in that notorious club 
of Soutb Arrica,' and Israel as one of the 
countries for State terrorism. It is becausc' 
what ia it tbat United States hI'S dono-It 
has torrorised the people of Libya a peo­
ple with S millions population,. One of 
the sma)) countries in the, world is beinl 
terrorised by a most powerful nation on 
the face of the earth. The reason is sim­
ple. The United States. the Reagan Admi· 
nistration has now considered tbo 'who'e; 
earth to be their fiefdom aod the ocean 
just to be their private place: This is the 
position .• 

. Wben we condemn the United States, 
let us not foraet and I bea this House 
that you sho\lld also condemn the British 
G.overnment of Mrs. Thatcher, the Con­
servative Government of Mrs. Thatcher 
wbicb, Sir, was the prodecesor of' Mr. 
Reagan in the imperialistic doctrine. The 
whole situation created today in the Mid­
dle East is the result of the 'imperialIst 
practices, of tho imperialist theories of 
divide and rule brousht about by the 
Br~tisb co]ot;lial times. It is not only in 
the question of Palestine, it is not only 
in the question of the middle East but 
the diVIde and rule philosophy bas bee,n 
throuabout iocludins in this subcontinent, 
and the results are now in the action of 
Col. Gadam and now in the action of 
Mr. Reagan .. This is part of a wider 
doctrine, which is now known as" the 
Reasan doctrine. It is not now very com­
plex; it is rather simplistic, I should say. 
I t is as simple i. Reagan himself and 
having the potence of evil and danger and 
tbe doctrine makes it out that today we 
are in the brink or a situation, much more 
than ever beeD since the last world war. 
We find that tbe doctrine, as defined, is 
contail1ment plus meaolDa thereby that 
whilst in the 50s in tbe post-war period 
the theory was tbat Communism must be 
contained and, therefore. we' must inter-

'1 ' 

vene, 'now tbe ltealaD theoreticians ha ye 
lone ~ step further and tbey say' that' it 
is' D,ot eDo~.b to Qont.in Communism. 
We DUlst ·active.ly intervene to se, and I 
.quQtffhere a ,Reaaa~ law, to see that 
.idC!olo,lt,~JI)' cOD8epial, reallnes are est.­
bi~~~dt .al1, Oyti' lbt. wodd bCe.~.. oJtly 

tdeoJogicaJ1y cOD8enial ' 'rclimes aalure 
American security •• It means tb. t if • 
particular Government-aDd tbi' i. 
point-if a particular Government in .ay 
part of the world and particularly iD • 
developed world does not toe the liDO. 
then Americans will interfere. The pur. 
pose of the rapid doplo)'ment force UDder 
the Central Command which is in the 
Indian Ocean is not to confront tho 
States. The purpose of the rapid doploy­
ment force is to put a threat, a military 
threat t to' all the regimes in Indian Ocean 
itself that they will not abide, will Dot 
sUbserve, the American designs. 

This is. as I said" just the begiDninl of 
a 'situation which is created. About 2,500 

, tanks of Israel are at this moment massed 
on the Golan Hej~bts and it will be 
nobody's surprise jf this attack on J,.,ibya 
is just a green signal for Israel to attack 
Syria. Today Libya, tomorrow Syria, dle 
two major 'opponents of the Reaa.n 
Administration and American imperialistic 
designs in that area. 

So, this is the position end we will 
not be surprised if soon Israel attacks 
Syria through the Golan Heights. The 
incursions on Lebanon are in the meaD­
while continuing. 

We have to be careful of the situation 
that is created. This is a situation, in 
whatever language it is clothed; it is the 
same situation, is the same attitude, which 
we hav.~ seen. being followed and put 
forward by the Western powers in tbe 16th 
century, is the doctrine of' world 
domination. What Americans 'Ire doing 

o today is imperialism in its most cruel form. 
in all disregard of the so called buman 
rights about which we talk so much of 
individu.als and peoples of the devefopiDI 
countries and of the so called third 
world. 

Now.. in this context, there is really 
not much that we can do against the State 
terrorism-may I re-peat it ?-'b~causo the 
attack' on Tripoli. for jnsta'oce, was Dot 
against military installations alono. Civilian 
jnstallations w'ere attacked. Diplomatic 
Enclave was attack ed. The Prench 
EOmbassy was hit. The Iranian Embas.y 
was hit. Family membors of Col. Gadqft 
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III • were kUJed and, therefore, if this is not 

. terrorism, then what it is. 

All we can do in this context is to 
build opinion. We are talking 'about a 
resolution to be brought in this House. 
Let us talk as Members of Parliament to 
tbe Members of the American Senate. Let 
UI talk to the Members .of the House of 
Representatives because they are the 
representatives o( the people of America 
and let us bring to their notice our 
feelings. Let us bring to their notice that 
tbero is another picture, which is a picture 
which is not presented by Mr. Reagan 
and his accoyids. Let us communicate 
with them in the interests of world peace 
aDd security. 

It is also important that we must 
exprns moral support to the people in 
the Middle East to the Arab World. We 
have been saying here again and again 
that what is important today for the 
soJution of the problems in that area is the 
question of Arab unity. The difficulty is 
that Arabs are disunited. And that is the 
belief of Mr. Reagan. The belief is 
precisely this that tbe Arabs are not 
supporting Col. Gaddafi and, therefore, he 
will have easy time in building opinion in 
that area. One good side of this reck less 
action has been that the entire Arab 
World alone and the other countries of 
the world have united themselves in 
unequivocally condemning the United 
States aggression. We must lend our 
moral support to the people of Libya and 
Syria and to those who are fighting this 
imperialism and to thos~ who want to 
decide things for themselves and who do 
not want to be dominated by anybody. 
much Jess by those with imperialist, cJear .. 
cut designs, as the present Reagan 
Administration. There is an unfortunate 
aide, a tragic side to this entire affair. 
That is the reports that are coming that 
Libya was made a testing ground of the 
latest weapons by the United States. FHI 
attacked L~bya and F III is one of the 
latest aircraft just next to the strategic 
bomber. It is an aircraft which is f~lIy 
automated with electronic devices, with 

. nuclear capabilities and wlli~h can hit even 
duriol tbe niabt any target without any 
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than 5 metres. These were used for the 
first time in Libya. Just for testing and 
Libya was a testing ground for tbelr 
weapons and also to see what i. 'be 
reaction of t he Soviet Surface-fo-air 
missiles SA·S. This is the way we are 
going. 

All that one can say at this stage is 
that the regional understanding amODS the 
countries of the Third wprld must scow 
and movements such as SAARC must be 
strengthened. We must settle our diffe­
rences and this is the only way in which 
all the countries of this region, all the 
countries of the third world will srow. 
Let ·us say so that we will not allow 
imperialism to prevail. The imperialists 
will not pass. The people of the world, 
the peace· Joving people of the world, the 
people of developing countries win join 
together to reme-mber their sufferings and 
will say that the domination and the 
oppression through which they went 
through will never repeat again, We will 
see to it. 

SHRI BALWANT SINGH RAMOO­
WALIA (Sangrur): This august House 
is discussing a serious issue; that js the 
attack by US imperialists on the peace. 
Joving people of Libya. My Party and 
myself express solidarity with .alJ tbe 
members of t he House and the views 
expressed yesterday by the hon. Prime 
Minister and the hon. Foreign Minister on 
the ,issue. 

My Party derives light through the 
teachings of the great Guru, Guru Nanak 
Devji who taught us the philosophy of 
Live and Let Live. That is the philosophy 
of co-existence. This threat, this attack. 
these inhuman activittes by the US is a 
serious threat to the ideology of co-exis­
tence and the philosophy of Live and Let 
Live. So I strongly condemn the attack 
by the US on Libya. 

This aggression is the reflection of the 
policies of imperialism, Thou,h imperia­
lism is dymg, though ;mperialism has been 
defeated throughout the wo~ld by ~he 
brave fighting forces of civil. Uberties, by 
the forces of independence and by the· 
forces of Hberation throughout the· world, 
thp T Tn1tll'n StAte~ vet want to dictate ita 
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term. to the peace-Iovinl people of the 
world at lun-point. It should not be 
allowed. Not a single person who has 
lot lome .elf-respect will anow sucb 
policies to go. 

I am utterly surprised when the US 
says 'I have been compelled to adopt this 
measure because Libya is supporting 
terrorists. Libya is helping terrorists and 
Libya has sent certain terrorists to Berlin 
and certain solid proof is there." But 
through you can 1 ask these people, can I 
ask the US, uHas it got any moral 
authority to speak 1" 

18.00 hr •• 

Is not that country. herself instigating 
terroriats to destabilise my country and my 
province 1 I fail to understand how 
America says that though every-day we 
have to defend in this way or that way 
because we have to defend the attack 
when it is made against a total community. 
I 'want to put my request before the House 
that let us be one in isolating the bad 
people. Let us isolate those who indulge 
in such bad activities. Now the U.S. says 
"We justify it to teach a lesson to those 
who instigate the terrorists indirectly." 
The U.S. is not only giving direct support 
in ber country to the terrorists but also 
supporting and giving training to the 
terrorists. Tomorrow. if there is a strong 
voice in this country that let this country 
teach a Jesson to that neighbouring country 
who is supporting the terrorists, then what 
will be the reaction of the U.S? It is a 
very serious matter. I strongly stand 
with the people of India, the hon. Mem­
bers of this House in condemming the eVIl 
designs of the U.S. 

SHRI BIPIN PAL DAS (Tezpur): 
Mr. Deputy Speaker, Sir, at the outset I 
congratu.Jate the Prime Minister and the 
Government of India for the very bold 
stand they have taken on this issue. What 
tbe Americans have done undoubtedly is 
most outrageous, heinous and unpardon. 
able crime. It is a naked aggression or 
the worst type that we have seen, not only 
an attack on Libya alone. Let us not 
misunderstand it. Let us not minimise it .. 
It is not an attack on Libya alone. It is 

an attack on tbe entire third world. It il 
an att ack on the entire non-aligned 
movement. It is an .tack on the U.N. 
system itself. It is an attack OD inter­
national morality. Therefore. it is not a 
question that the American committed the 
aggression on Libya alone. We have to 
take a total picture of it. and tbe global 
designs of America. It is most shameful 
for a Super-power and a Member of the 
Security Council to attack such a small 
nation like Libya. And why? I shall 
come to that the U.S. has forgotten. They 
have to be reminded. They h,ave forgotten 
the discomfiture and humiliation suffered 
in Vietnam, Cuba, Angola, Nicaragua and 
so on. Everywhere they have been 
humiliated. They win be humiliated again? 
Because of What? It is not the atom 
bomb or the nuclear bomb which ultima­
tely triumphs or wins. It is the people's 
wil1 to fight for freedom which exists ill 
a1l honourable human beings, that alono 
wins the war. And that is why we have 
seen some shining examples in the recent 
history of the world. They should learn 
from their own experience tbat this 
determination of the people, the urge for 
freedom, however small the country may 
be, is much more powerful than an the 
weapons that the U.S. or any other 
country may possess. They have, no 
excuse to justify this action that they hay. 
commiLted. Now, the question is what is 
the motivation? Why have they done it? 
In my opinion, we can think of three 
motivations. Firstly, they want to teach 
a lesson to Libya because Libya pushed 
them out financially and their capital. 
That insuh they could not swallow, and 
they want to teach a lesson to Libya. The 
second one is, they want, by this kind of 
action, to intimidate, terrorise and brow­
beat the entire third world, the Non .. 
Aligned Movement, into submission, a 
meek submission. This is a very major 
cause and this must be taken Dote of very 
seriously. This is Dot a singular action, 
or an iSQJated action. By th'is action they 
give notice to everybody in the world" to 
all small nations, the entire third world 
and the Non-Aligned Movement: "Look, 
my dear boys; if you misbehave, we sban 
bomb your palace and buildings and also 
.the civilian population". And that i. 
what they have done. Thirdly, they want 
to re-establish the dominant pOSition in 
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: :tbo· Mediterranean regioD. 'In flrat region. 
, Col. Gaddafi hap}'Jllms to b. a thora lo'the 
flesb I, and, there-fere, this fIlao must· be 

,thrown out. The Americans 'bav. proved 
to be not only t,he leader ''Of . international 
terrorism but t'hey have also proved to be 
the leader' of international gangsterism •••• 

SHRI SOMNATH CHATTERJEE 
. The Reagan Administration. 

SHRI BIPIN 'PAL 'DAS: By that I 
mean 'Reagan Administration t. When I 
say 'Americans', I mean the American 
Government. tbe American Administration; 
I do not mean the people. 

They have said that they have done it 
because Libya became a seat of interoa­
tional terrorism. But who has appointed 
'them as the international' policemen? If 
there is any body to combat international 
terrorism, that is the UNO, the Security 
Council. Nobody has appointed America 
as the international policemen 'to deal 
with international terrorism in any part of 
the wor1d. Who are they to talk about 
terrorism 1 As some hon. Members have 
said, when they bave Schools recognised 
by Jaw where terrorists are trained and. 
these terrorists go allover the world, in­
cluding this country, and create conditions 
of destabllisation, who are they to talk 
about terrorism on the part of Libya ? 
They have absolutely no moral· ground to 
talk abottt it. The UNO must take up 
this matter immediately and take the USA 
to task. In any case, it is the duty of 
the UNO to see that such aggressive 
actions are not repeated. If the UNO is 
to survive, they must assert here and now, 
by all means, whatever means possible, at 
their command. 

The Non-Aijgned Movement cannot sit 
idle. We are proud, we are very, h"l)PY, 
t.hat the Chairman of the NOD~JiaDed 
Movement has taken a very bold step and 
given a guide to the entire Movemeat. 
But that is not eno.ugh. It is for the. ent­
ire Movement DOW, all the mombers of the 
Non-Aligned Movement, to .see .that . .Q.O., 

body can: go seotf,ee by attacklJ)l one. of 
their members in tbis IDAQer. Ptilblic 
QpinioJl bas to be cRated tluouabout tu 

. "wNld. ineludinl 'Amorjea, ·f)8rtJcw.dy'tn 
. DOD'"aJi.ned 'countries, .tld ·allO III odIer 
,couDtrie., 10: that 'by force !of p,tbllc ·opi. 
Dion '.uch actions can':bc proveated. 

I now come to the last point. We in 
India cannot take this incident as an isola­
ted. distant inc:ideot. We must· take a 
serious notice of this. Apart fro·m theo. 
retical considerations or analytical cODsi· 
derations, we have not foraotten what 
happened in 1971. 

I know so~e detaiJs; but 1 have. no 
time to tell the House or I can disclose 
anything. But everybody knows what 
happened when the 7th Fleet was advaqc­
ing towards Chittagong. Today I remem. 
ber Smt. Indira GaDdbi, a greatJeaacr­
Dot only a politacal loader, I call bee a 
military leader also. Every-body. was AU­
you,. Mr. SOOlnath Chatterjee, I cloo't 
know whether you were bore or Dot. 

SHRI SOMNATH CHATTERJEE: 
Yes, Yes. 

SHRI BIPIN PAL DAS: Everybody 
was nervous aDd shaking in the Central 
Hall. I do not name them. All leaders, 
Congress, Opposition, everybody was ner .. 
VOUS, when the 7th Fleet was advancinJ. 
But one person was sitting in this Parlia­
ment House, firm and determined knowlol 
her mind quite well and that was Smt. 
Indira Gandhi. 

May I refer to the proceedings of this 
House l' I was not a Member bere. When 
Members were shoutipg saying, what shall 
we do. what is the Governme.nt's poLicy, 
the 7th F'eet is coming, the wocJd waf is 
coming, what shall we do~ .. 

PROF. MADHU DANDAVATE: No­
body ,was:' nervous. 

SHRI' \ BlPIN ,'PAL DAS: . Y.es, I 
will turn' o"t ,the rroceediags of'the Lot 
Sabha aDd I; will show you what happened 
and'w·bat IMr. Jbtj tBa-badur, the then Par­
liamentary affairs' 'MInister had ·to,' •• y. 
Ao)'W.ay., epart from that,: it was ·the pi­
clane •.•• 

" SHRIS. IJAIPAL RBDDY: C~rn 
is net Ute '-.no .s ·Ioar , 
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SH.': 'BIPlNi ,PAL' D:AS: Wby don't 
you .''''''~ a taCt·· as I 'faot'? I 'atn bot 
brintiftl polities heN.' I' am speatms 
ollb' fatts. 

PROP: M'ADHU 'DANDAVATB: Iri 
your Iftxiety to describe someone' as'" coura­
leouS. you need not" consider the entire 
H6use as' coward. Tbat· is all that' I want 
to'teU you. 

SHItI BI).JIN PAL DAS: I did not 
lay coward. The entire House was worri. 
edt Eve.rybody was worried . about what 
was golnl to )'tappen. I was worried, my 
party was worried. 

I have now evidence at my disposal to 
shew that she was the only person who 
was Dot worried. She did what she want­
ed to do on 16th December 1971 When 
Db.lea was capured and the 7th Fleet bad 
to'IO bac·k befote reaching Chittagong. 
That is what happened. 

Therefore, this incident 1s there for us 
as practical experience. What is happen­
ing in Libya today may happen to any 
otbctr country tomorrow. Therefdre', we 
caRot sit idt e and be' complacent. 

Lastly, we are living ;n a dangerous 
werd. WO have to "Jearn to live dange­
rO\ls.ly in a danae-rous world. There is a 
saying that in a daftgerorJ'S world you 
mast learn to Jive dangerously. We cannot 
tall. soy <;banee and we will have to pte .. 
paro ourselves accordingly. 

SHRI DINESH~ GOSWAM'I (Ouwa­
bad): Mr. Deputy Speak-er Sir: W'hile 
initiatieg this debate Mr. DandaY'ate point .. 
ed, out that there are very rare occasions 
when this House, illspite ()r its differences 
In ,percepti6ns on va.rioos national and 
intettaational - situa~}C)fts. spoaks in one 
voioe as has,· be_ done' today to con­
demo ,.the dastardly attack 'Oft Libya. 

I be~ve thM th'ere' is another aspect 
an4· tb. ,is that this Ho'Use has always 
bten very 'Careful whlle tnaking observa­
tions against another Administration. We 
ba.' "''1' .always cautious, w. have been 
caref.~K we have alWays be'en rostraint 
in • .,ro",I1, ., th,c coUC!cdve views. But 

never berore have I come across 5uch 
stRR\l"NioWI beiDa ,pprossed by aU s~tiOSll" 
of·tbia HoUle and :b)i ell the "Memborsf as" 
hu"been done toda,. in' thIS case. ThIS·' 
adtq,Qatclf; .xpteilef the ' feeling of this a..... Even thouah strongest words· 
baw been ~xpres.d, ,we· feel that we have· 
no' :1J.preued !Qur views· adequately bo-

, eau .. we ~re ;sbort of words. 

We stroDII)' condemn this aggression 
bocausc,·;as bas been pointed by a number 
of I, speakers· earlier, the attack 
OD Libya is not only an attack: on the 
torritorial, int.pity of Libya; but it 
is an attack on the non·aligned 
movement and it is a challenge 
to the peaee loving ·peopJe of the worJd. 
At·. time when the world is virtuaHy on a 
brink of. prcwipice and ·at a time when the 
nuclear catastrophe may appear a reality 
OD the horizon at any point of' time this 
attack \On Libya can be eonlpared only to 
the a(:t of a lunatic who plays with fire in 
thatched ho,uses in a dusty and windy day. 

And what ar.e tbe pretexts? Earlier 
alia the American administration interve­
ned ..in number of countries but some sort 
of, pretexts were made. What type of pre­
text has been advanced this time. It is that 
Libya bas harboured or Col. Gaddaii bas 
been instrumental-in some terrorist aeli­
vities.i:n West Berlin and so forth. Even, 
that is· not shared by the allies of America. 
West Oermany bas doubted that state .. 
men,t. Dutch Government has not accept .. 
ed·this statement. So also France. They 
have not perm, tted the United States to 
use. thoir territory for fuelling purpose or 
other .purposes. 

Sir. if tbis pretext is allowed to be a 
around for attac'king another country, 
then no' eountry in this world wiH be safe, 
because any country can be attacked on 
thi5 prete~t, I mean that that country is 
barbeurin,' terrorists or is instrumental to 
terrorist activities. As has been POi'Dtcd 
out by Sari RlmoowaHa,' it is America 
w~cb hal been instrumental in aiding and ' 
ab.tthl'· the terrorists across our bor­
ders-. Of oourso, it is true tbat America 
has no¥ef been' s'bort of pretoxt's rigtit 
from Viehtam to Chile, 'DOW Nicaragua & 
Blab in fbtir • .,e.tOft 'on -frontline States" 
of Africa. 011 ODO ffctext or aDotbc," 
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the American administration is flouting 
the world opinion. Three grounds have 
been stated by the previous speaker for 
the aggression. May. be there is the fourth 
around also, namely, Presidential eJections 
in America. Mr. Reagan himself may 
like to project himself to the American 
people as the cow boy hero in the type in 
which he acted during his filmy days. 
One can imagine the danger inherent in 
luch a situation where one attacks another 
country to fulfil his own domestic political 
ends of winning an election in the presi­
dential election which is only a few months 
away. 

Sir, we strongly condemn Mrs. That­
cher for giving her support when France 
and other countries decided not to give 
their support. May we point out to Mrs. 
Thatcher that world public opinion 
and international public opinIon 
be capable of throwing away might­
ielt leaders. When the bomb was 
tbrown at Egypt Anthony Eden had 
to 80 because of international public opi­
nion and today the situation that we see 
in Libya and Mediterranean is worse than 
tbe situation when the Egypt crisis was 
tbero. 

Everybody in this House has condemn­
.d Reagan. No words can probably 
describe him. I am sure that jf I 
am adequately to describe him then 
you will not permit tho;e words 
to go into the record. But I do 
not think that it is only the individuality 
of Reagan that counts. It is the Ameri­
can administrations approach to the inter­
national problems in the Jast few decades 
bac; been in one particular direction. They 
do not want third world countries to grow 
and assert their independence and play 
their role in the international affairs. I 
believe in this context it is important that 
the third world countrit"s, the 
non .. aligned countries stand together 
as one. It is important today, Sir, when 
America is trying to weaken United Na-

\ dons that we should see that aU our efforts 
'~ let directed to the need that United Na­

.Y 
tions is strengthened further to play its 

~t). riahtful role in the manner that we want. 
:,:' I. fait, a poist was made last time that 

United States is talking of cuttins down 
its contribution to United Nations. I 
think the Non-Aligned Nations should 
stand up and say today that if the United 
States of America cut their own con'ribu .. 
tion to the United Nations or to its diffe-
rent Bodies. then the Non-Aligned Nations 
of the Third World will make up that 108s 
by their own contribution for the cause of 
the world peace. They should say "we 
will suffer in our domestic economy if 
necessity so arises. ,t 

Sir, the Ministerial Conference of the 
Non-Aligned Bureau has taken place at 
this crucial juncture and I am sure that 
the deliberalions wit} help in easing the 
situation. As has been pointed out to us, 
in America, today, there is a very strona 
public opinion against the mad arms race. 

The Six-Nation gave a call for moratorium. 
The Sovj~t Union responded. The United 
States of America, unfortunately, did not 
respond. But they have virtually frustra­
tcd all the efforts of disarmament. If the 
voting pattern of the United Nations is of 
any indication. wh~never the univ rsal 
public opinion brought resolution for edis­
armament, for doing away the mad arms 
race or stock piling of nuclear weapons or 
nuclear proliferation, it IS the United State 
of America's vote which has gone against 
the universal public opinion. I believe that 
it is high time that this House must appeal 
to the people of America, which has the 
greatest democratic tradition, to divorce 
themselves from the decision, the policy 
decision, that has been taken by the Rea­
gan Administration and raise their own 
voices against this diabolic and dastardly 
aggression of Administration, which may 
ultimately lead to the annihilation of the 
whole mankind and tbe world. I am sure 
that this call from our Parliament wiU 
have response from other Parliaments and 
peace-Joving people, and in spite of the 
mighty power of the Reagan Administra­
tion.the Administration will perhaps colla .. 
pse in the hands of the world public opi­
nion. The mighty Reagan Administration 
shan have to bow down to tbe peace 
efforts of the people of the world. 

SHRI SHARAD DIGH! (Bombay 
North Central) : Mr. Deputy • .speak.r, 
Sir, first of all, I conlJratulate t)at hOD, 
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Members, Prof. Madhu Dandavate and 
Mr. Indrajit Gupta for having raised this 
discussion on the External Affairs Minister 
for statement regarding the bombing of 
Tripoli and Benghazi. 1 also heartily 
welcome the statement that was made by 
the External Affairs Minister on 15th 
April 1986, in which be has unequivocally 
condemned the aggression against the 
lovereianty and territorial integrity of 
Libya. He has a'so urged that no precipj .. 
tative action should be taken. Further, 
he has stated that immediate steps should 
be taken to defuse th: situation for inter. 
national world peace. What is further 
significant is that, as far as the statement 
made by the })rime Minister as the Chair­
man of the Non·Aligned Movement, is 
concerned, a very significant addition has 
been made in the last sentence, that is, 
"The Non-Aligned Movement extends its 
firm support and soiidarity to Libya at this 
critical hour". Now, this firm support and 
solidarity to Libya is also necessary at this 
critical bour. 

Now, as I was saying, this attack is 
more serious because the bombing has been 
done of the Palace, the residential quarters 
also in which one of the members of Col. 
Gaddafi's family has been reported to have 
died. So. if I say that the real attempt 
in this bombing was also to murder Col. 
Gaddafi, then it may not be an exaggera­
tion. J would also like to condemn the 
Great Britain equal1y as the United States 
of America because the Great Britain had 
Dot kept up its promise which was given 
by the Prime Minister of that country that 
they would not aJlow to use their air­
base. If that promise had been kept and 
if no cooperation was extended to the 
United States, perhaps this bombing could 
have been avoided. Not only they coopera­
ted, but it has also been fully justified by 
the Prime Minister of United Kingdom by 
saying that it was within their inherent 
right of self-detence. In this situation. 
even the United Kingdom also deserves to 
be condemned as far as this incident is 
concerned. 

The Reagan administration has also 
become so arrogant that whiJe justifying 
this bombing President Reagan ba') said 
"We have done, we had to do, and if 
De~C!Sary, we will do it asain." This is 

the arrogant statement made by the Presi. 
dent of the United State. This is very 
serious. 

Thist attack was made, accordiq to 
Presiden Reagan, because there had been 
direct, precise and irrefutable evidence of 
Libyan involvement in the recent bombinl 
of the West Berlin nigbt club. If that is 
so, it is the duty of President Reagan to 
share with the world as to what i. tb. 
irrefutable evidence which is in their 
possession, otherwise these allegations bad 
already been denied by the Libyan Govern­
ment. They had declared that they bad 
"no relationship with the claims" made 
by US linking it to recent terrorist attack. 
N~)t only that, the Libya's ForeiaD 
Ministry had also said that all terrorist 
operations, hijacking aeroplanes and 
murder of innocents had nothing to do 
with Libya. In "iew of these (acts, if 
there was any positive evidence with the 
President of the Unit ed States, be should 
share that information with the world. 
Only then he could say that because of 
this this bombing had been done. 

Secondly, even assuming that he had 
got any evidence, tbat would not justify 
the bombing of the country only because 
he feels that terrorists have been trained 
there. That point has been fully developed 
by other speakers and I would Dot 10 into 
that question within the short time. 

According to me, the real purpose, as 
has been stated by some of the earlier 
speakers, is to attack the small countries, 
realJy speaking the countries which are in 
the non-aligned movement. It was specially 
so, because Col. Gaddafi was extendina his 
solidarity and lion-hearted support to the 
national Hberation movement of South 
Africa, Nanlibia, Palestine and to the 
regimes of Afghanistan, Kampucbea etc. 
Because of this political stand, they wanted 
to punish him. That was the real purpose 
behind this according to me. 

This is not the first instance. On 25th 
March three vessels of the US Sixtb Fleet 
crossed Col. Gaddafi's tLine of death' off 
the Gulf of Sidra and fired on four Libyan 
boats. At that time .aI80, the Washin.ton 
Post, their popular newspaper, had speci­
fically stated that President Reaaaa watlted 
to harass Gaddafi .ad d .. taltHiH ~. 
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ro.ime and. therefore, that attack was 
made. Therefore, it is very clear as to 

,the real purpose of these attacks. 

I would like only to put before this 
House two or tbree main points which 
arise out of this attack. Firstly, that it is 
Dot only a menace to the security of the 
sm.ll countries, but it has also demons­
trate,d tbe real purpose in establishing 
military outposts. Upto now, USA was 
ju,tiryina military outposts here on other 
~ounds. And they were posing that it 
was not a threat to other countries. But. 
DOW it is specifically demonstrated that 
they use the other outposts only for attack .. , 
ine the small countries. This is onc point 
tbat has been demonstrated by them DOW. 

The second point is this. Uuto now, US 
preferred covert action against tbose 
countries which were not in their camp. 
Now in this case, they did not merely 
attempt to destabiHse or dislodge a govern­
ment by other means which they used to 
do tn other countries. But now tbey 
have directly attacked and left that covert 
pCllicy which tbey were following upto now. 
Tbeao arc very setio~s things, which bave 
CQUlC up on the surface now. As far as 
tbis question is concerned, serious note 
ha&.. to be taken by the small countries, 
espociaUy the deve}oping countries and tho 
non-aligned countries. And solidarity 
must be shown, as has been shown by the 
statement of the NAM. to Gaddafi and 
Libya from this point of view. With tbese 
words, 1 again we}~ome the statement ·of 
the Oo.vornment and the Statement of the 
Chairman of the Non·aligned MovemoBt 
.1,0. 

SHRI INORAJIT GUPTA (Basirhat) : 
Mr. Dc.puty Speaker, Sir, the intentions 
and desi&ns of the United States Adminis· 
tration have been so devastatingly exp,osed. 
through this flagrant a&&reSSiOD that has 
been committed against Libya tbat at leal! 
in my Jiving memory, I do not think this 
Ho .. , has ever spoken with suclt a 
C~Q\ uaitoO voice ·before, on· any issue. 
I .. vert'· preud of tbe ,fact tbat.tlM'lndian 
P .... nt,is abla, today to stand, up before 
t_.,wod4. and 'dedare in ab .. lutely u&-' 
~ :tcrllli its:iudi,Dation, its coedem­
""'DI,;and,,:iq· resolve to se., tbat· ill future 
thetdr_t..,., by ,aU tile tbird wvrkl 

, 

cOWJtriu aad aU Itoeclom )OYiOI" I)lOpl"·. 
tln'rla,ghOIId tt. :world to tbeso expI.ioniat, 
and . ./ &llte_vo.. desip is' ,oing,.· to" bt" 
redoubled.,.' 

I must say one tbina, Sit". This is, of 
course, a coiocidtocc or a Quirk of history 
that this alll'eSsion has taken place Juat 
at· the time whea . the Bureau of tbe ,Non-, 
Alian~d Mov.ment happened to be .an_D, . 
not very far from this buUdinl itself. Tboae 
reprcaontativea .1 wbo bave come there a. . 
our hODour.ed 'Iuosts at the marneat in : 
this country, are seized of ' this problem.;, 
They· have spoke" out yea.terday Beforo . 
their Session concludes. I am sure. they 
will take some further decisions, in thi. 
matter. And it is lood . tbat just at the· 
time when they are here, prnent on our 
soil as our guests, they should al.50 be 
satisfied tbat the representatives of the 
Indian people ex·press the will of the 
people of, India. We are talking conti· 
nuously about small countries and all that~ 
but we arc not a small country, we are a 
very big countrYt but we are also part of 
tha~ community of nations, non-aligned 
nations and developing nations, whom 
they represent and in fact we are the 
Chairman of NAM at the moment, and 
they should be . reassured by the voice of 
this Parliament that we are reprnontin. 
the uDaoimous wilJ of the people of this 
country. 

I would· request Sir that whatever Res­
olution we adopt-I think we are goina 
to adopt a Reao}uti()D. & if it is moved by 
tbe, Chair. it will be more appropriat.,..that 
Resolution ma-y kindly be forwarded with 
an appropria·t. covering le,tter to the Uni­
ted States CongreM so that from one 
Parliament to ,another we can make known 
OUt views. We know. tbat tbere are forces.,: 
not dominant but still qwte strong forct' 
within the United States CODgrass. forees 
within the United States Congress. who 
are al&o in their own· way tryilll to put. up 
some retistance *0 the mad desians of" tbe ' 
Reagan Administration, 8S we ba'Vo leeG 

recently in their refusal to vote the hUie 
ame.llt of funds which he was demandflll 
opel'll" in order to arm and equip tbe 
Conms,in Nicarqua. So they· are also 
tryiul" to strtJ1aJe itt their own way t b~t I 
m .. t· • .,. rhat·, dti&·st·rugfe is 10iol to bt 
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" .• , .. .vcry., cIiIlQ1Jt. :,.r.,.lo. I wHld 'DOt 11lto 
,to,UQ4er .... mat.·tao ,impact 'of .klld ,'of 
iiNOil&io: pro ... aoda w.hich UDfoltUDately 
41 'still ".uite '. I'rool 1D "some "of i'tbue 
~oUDttios. If· you ,Had· \ tbe "Mxt ....... tao ·lull 
"t_'-of .' Pr.sident lle.gan· s br_dealt, 
wbIch lao, ,made just when the attack w.s 
JauDclled" broadcast address to· tbe' Amor;­
can peo,le,-you can ~seo how he is tryiQI 

. to arouse the jioloistic .sentiraeats and 
paelions, amElng bit OWD pOO{t'le. Bot, ooly 
by .attaakiq· Gaddan as ,the arcb viUain or 
the peace"but by. ,assuring them every sinlle 
mao, women & cbitd-,wheoover anywbere 
in tho whole world aDY evil force or· e"it 
porIOn lays a singlo tioaer on, aO)l'08e of 
you, I am here-R.onald alatan to look 
after you and rest assured that we wilt 
cGl'De down with 'heavy -.band. I' ,know 
Marpret Thatcber at the time of the 
Falt lead war. was successful in raising 
jingoi".ic sentiments alDOq the British 
public and it paid off divideocls to ber' in 
the subHq uent eleotion Yety mucb. So 
d()n't Jet us under.est_ate. 

".36 br •. 

[MR. SPEAKER in the chair J 

My friend Prof. Swell was very bope~ 

ful that the day is not· far off perhaps 
when the Amell ;an people reaJise that 
they are In the grip of Mr. Reagan and 
they w.11 see to it that be is relnoved 
from the scene but it is Dot so easy. It ts 
not a question of an individual as it has 
been stated here, you see in tbe days of 
President Nixon or- in the days of Lyndon 
Johnson, we know what the Americans 
were doing In Vietnam. It is a policy of a 
certain imperialist force aod it does not 
change very much, the nuances may cha .. 
nge. the style of functioning may chanle 
with individual· Presid'ents and their per .. 
s,,04Iit:e5, but the basic Jine does not 
change. And Lyndon Johnson, we' know 
under the ftlmisiest of pretexts ordered 
the American Air forces to bomb Laos, 
which was Ilot engaged in that War at 
all, because, he said that Vietnamese for· 
ces were operating through Laos and they 
were findi DI 'sanctuary in the territory of 
Laos. And many years later it was proved 
that 'the whole thins was a complete boax. 
But . a 'poor, weak, cr.1etlceJess COLlotry 
lite Laos was b()tnbtd 'mercilessly'" by the 
;'~lDtttfc'''s J,t tba$ time. I".tef· on, story 

was concocted that the Vietnamese had 
attacked U.S. vessels in the Gulf of Ton­
kin-a very famous ,incidont whicb was 
made an excuse for another big otrcDsll'o 
by tbe Americans. And many years later. 
it was found out that it is a totally con­
cocted "story. There was no truth .in it at 
aU. And similar tbi.ng is sought to. be COD­

cocted now on the basis of alleaed compli­
city of the Libian regime with those terto • 
rists who are operating. Of course we 
are against terrorism. Wo must be a.ainat 
terrorism always, whoever is responsible 
for it, whether it is a individual or whe .. 
ther it is a State. But you cano.ot let 
away like that without any proof or evi­
dence or anything just saying that . tbo 
two incidents have taken place or ,three 
incidents have taken place in Europe, 
Therefore Gaddafi must be beld r,sponsi. 
ble. Therefore tbis huge armada of nuc­
lear sub-marines and aircraft carriers aDd 
everything is moved into the mediterra .. 
nean just to launch a terrific attack on 
this country. 

MR. SPEAKBR: Find a net wh«'e 
tbe DOOse can be fitted. 

SHRI INDRAJIT GUPTA: Anyway 
we have to demand also. I h.ope ,til. 
Non-aligned Meeting wiU demand that 
this huge armada of ships aad aircraft 
carriers, and nuclear s,ub"mariDcs who are 
off the Coast of Libya, are they to re­
maio, there ? What is to happen? They 
want to hlrn tbe Mediterranean into' 88 
American lake. The Soviets bad proposed 
tut all the Navies should be withdrawn 
from the Mediterranean. Tbey dOD't agree 
to ,hat and tbey moved in this huge 'fleet. 
They are armed with such lethal types of 
weapons. but now they may not immedia­
t.ely atta(:k Libya again in, ~ oay or two,. I 
do Dot know, anything may happen. But 
w'llat will' happen? ,Will :tbis fleet remain 
there-oft' tbe c08st-illtimjdating e'N'r)' .. 
body ? ,And the irony of it is tbat . on the 
Northern shore of ,tbe M~ditetr_e.n 
w,bere all. the fJojted States bases {are­
iD Portusal, in Spain. in France., 'in l"ly, 
in Greece-wa.ere it is so easy to come 
across, the ,Metii&oerranean witkin' Ittikia, 
distaneo of Libya, ., be eon{d not :fi_ a 
siagle place from which those Go".,. ... 
ments ,would allow t,Mse basel ~to " 
uaed. The Air fo"o b~d 'to ·CO_' ,j aU 1-. 
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way from the United Kingdom, flying for 
thousands of miles around, making a big 
detour to roach tbe targets in Libya. 

Somebody said here that Margaret 
Thatcher is known as the Iron Lady. But 
iroQ sometimes melts. Unfortunately, we 
could not melt her very much during the 
Commonwealth Conference in Th~ Baha­
mas, on the South African question. She 
did Dot melt there. She remained, show­
ina her mettle as the iron lady very much. 
But the Opposition leader in tbe House 
of Commons has said that when Mr. Rea· 
lao asks her to jump, her reply is: "All 
right; but bow many feet do you want me 
to jump 1" This is how iron is melting 
there. And she has said only two days ago 
that tbe bases in the United Kingdom 
would not be used for sllch purposes. We 
are abo her colleagues in the Common­
wealth. (Interruption) 

So, I will say one thing here: this 
statement which was made here on behalf 
01 the Government yesterday by the Mmi­
ster of External Affairs summed up three 
reasons for our condemning the aggre­
ssion: firstly, it is in total disregard of 
international law; secondly. it is a clear 
act of aggression against the sovereignty 
and territorial integrity of Libya, and 
thirdly, it places the regional security and 
international peace in grave jeopardy. 
These are all very unexceptionable-the 
Founds which have been given. To these 
should be added, the fact that it repre­
sents a grave danger to the non-aJi~ned 
movement. a challenge to the conscience 
of the non-aligned movement -thi,Q attack 
that bas taken pJace. It is a challenge, of 
course, to the United Nations also. It is 
a slap in the face, as ooe Minister in 
Holland has said, for the European 
Community also. But we are more bothe­
red about the fact that it is a direct cha­
llenge to the non-aligned movement and 
therefore, I would say this. I do not want 
now to r.epeat aU the things that have 
beon said bere, I will just finish by say;ng 
1 or 2 points only; The NAM and its 
Chairman hay_' spoken up loud and 
clear: and tbey should continue 
to speak loud and clear. be 
~ause they sbould have the confidence 

that all patriotic and anti-imperialist peo­
ple throughout the world will support 
that. I say this because, as it bas been 
pointed out here, this attack against Libya 
has been planned and prepared for. for a 
long .. long time. It is not something which 
has suddenly deveJoped. My one com· 
plaint is -you can call it a complaint or 
anythinl?~ I do not know what to lay­
that these incidents are showing tbat if 
you take a very mild stand from the beg­
inning. you are perhaps not able to corr­
ectly assess the potential danger or it. 
Then, by taking a very mild kind ot' stand 
in the beginning. these hawks who are 
sitting in the Pentagon only become 
more aggressive and more encouraged. 

What was going on earlier? In 1980, 
the U.S. expelled all Libyan diplomat! 
from the United States. In' 1982, an em­
bargo was placed on the purchases of 
Libyan oil. In 1983, of course, Libya it­
self nationalized about 70% of itc; oil 
industry, thereby hItting the interests of 
Western oil companies. Then in 1983, two 
Libyan planes were shot down off the 
coasts of Libya. They were patrolling 
along the coast. They were shot down. 
In 1985, Libyan officials who work at 
the U. N. headquarters were refused entry 
by the U.S. authorihcs; they were not 
allowed to function from the U. N. head­
quarten. There was a total severance of 
economic relations with Libya. All the 
bank accounts in the U.S. were frozens, 
i.e. of Libyans. One thousand U.S. citi. 
zens working in Libya were asked to 
come home. Most of them refused to d. 
so, of course. Then in March 1986, U.S. 
Fleet deliberately, cold-bloodedly crossed 
what Gaddafi has called the Line of Death 
in the Gulf of Sidhra, and then for five 
days, 200 sorties or more were flown by 
U.S. bombers destroying many installa­
tions, ships, small boats Slnd vessels off 
the Libyan coast. 

I am saying that throughout this 
period, jf the non·aligned movement had 
spoken up, or reacted a little more strong­
ly, then perhaps ... because you see, the 
sovereign right of non-aligned countries 
to determine their own policies, domestic 
policies and international policies, is beiDa 
challenged; challonged with bombs. cball­
en~ed with guns, Therefor,e. we m~st ass",s 
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,~fo1.w:~ ~of Jbc ~,U.tiOD, today. Abo,ut terro ... 
d_m, I do not want to sa) ,a~ythiDI be. 
'cause most memters here ,have spoken 
about it. The arch te.rrorist is described 
,otllers ~s tcrrql'ists. You see tbis is the 

, w~ole poin~ Co~ing to Israel, the crca· 
lion,.of th~ United States Gover.nment, I 

, d,~ ilOt' kn,ow, bow many incidents of 
torrori,sm can be brought against Israel 

'I whi.ch, ~hey have been doing for years 
,tp,~tber., But about th~m, ~residont Rea .. 
.anJlas DO wo,rd to say. 

We are supporters of the PLO and 
SWAPO because they are fighting still for 
iDdependence. They do carry out armed 
activity. But do we put those armed acti· 
vities on the same par as that of terro­
rism ? Can we do it? We cannot do it; 
and certainly they do not justify by the 
counter measures by I srael or by the 
South Africans, as they are doing in the 
southern part of Africa. And now chick~ns 
come home to roost; now we find Jaye­
wardene in the name of fighting terrorism 
is bringing the same Israel agency, British 
agency and other agencies there into his 
country. So, I think I know about it very 
well. Recently, the American movie 
industry and the Anlerican television 
industry has been projecting a figure 
called 'Rambow'. I donot know if you 
have bad the fortune to see him. I have 
read about him. Rambow, tough Ameri· 
can hero, who is shooting from the' hill 
and finishing off all coloUJed people, 
Nesros and others-what do they call 
him.-who tried to cbalJenge the United 
States' misht; and nobody can stand in 
front of him; he is an expert with ali 
weapons; and he knows Karate and he 
can kill anybody and finish oft' everybody. 
So, Rambow-Reagan have appeared on 
the scene now with all their aircraft carri. 
ers and missilies and aU that. This is the 
embodiment of the threat that we are 
facing. I would only say that since now 
we bave at least awakened up to the rea­
lity of the situation, I would respectfully 
advise the Prime Minister, ;f I may have 

. the presumption to do so, that in the 
light of these revelations that are going 
on now at least let us be a little more 
careful in reviewing our relations with the 
United States of America. I do not say, 
cut off relations w.th them. Obviously, 
you cannot do that. We are also a big 

country; we are not so w:eak; 1 n~erthe· 
Jess, in all these economic ~bings, in all 

., these hi$h technology areas, e~en' ~~ 
aid and al1 tbat, that we are DOW very 
hopeful of getting from them". plea:se: be

4 
a 

nule more careful, be cautious about 
,ttJese chaps. 

THE PRIME MINISTER ,.(~~JtI 
RAJIV GANDHI) : I have clarified. tllat 

" " '.H, 

myself; and the ~~nister of St,te . tor 
Defence bas also cl~ri~ed ita ~ll~mber of 
times. 

SHRI INDRAJIT GUPTA: There ~re 
certain spberes in which they are. trrins 
to push you, in. If you resists that; I will 
be very happy. They are trying 'to sell' us 
spme arms. 

SHRI RAJIV GANDHI: We wiJl be 
also happy. 

~ROF. MADHU DANDAVATE: 
He only says that we should be at .0 
'arm's JeQgth. 

MR. SPEAKER: We will keep ~hem 
away. 

SHRI INDRAJIT GUPTA: There is a 
bjg propaganda barrage being launched 
with the heJp of millions of dollars to 
make black look like white. This is going 
on throughout the world. American pro­
paganda machine is very very powerful 
and it tries to influence tbe Press ,of 
other countries also; and we should be 
exteremely vigilant and careful. And there­
fore I will say tbat we should not be at 
all surprised to see that the stand of the 
United States was completely negatived 
on the question of this moratorium on 
nuclear test which was proposed aDd 
which is still being proposed by six Nati­
ons headed by our Chairman of the 
NAM here. The response was totaJJy nega­
tive and they started again having tlleir nu­
clear tests and it is nothing surprising; we 
are not surprised that they do not respond 
to the appeal of the Six Nations; was are 
Dot surprised about the attitud'e they ta,ke 
towards the whole Indian ocean question 
and go on obstructing any attempt to have 
that Conference on the Indian Zone ques. 
tion. So,they arc consistent;I don't see any 
inconsistency in their stand at ,all; incon­
sistency bas OD!Y occun~ed $ometi~ in tbe 
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attitude of other countries who can be 
pressurised or ~et t hemseJves fooled for 
some time by their sweet talk and may be 
by their dollars. 

I have nothing more to say. We are, 
of corse, one, the entire Parliament and 
the country and everybody is one OD this 
question. Let llS speak with one voice to 
the people in our own country also. 
And let us rouse and mobilise people out­
side this House. It is not enouah if only 
a few elected Members do it. You see, 
here 81so, how man) people are present 1 
Then, I saw many people went out to the 
Americen Embassy, Yesterday. 

PROF. MADHU DANDAVATE: They 
have gone to mobilise people. 

SHRI INDRAJIT GUPTA: Let us 
mobilise the people outside also. Let there 
be some hig rallies and demonstration in 
the country, so that the Americans under­
stand the sentiments of the Indian people, 
and the are forced to withdraw. vacate 
this kind of aggression which they have 
committed so blatantly. 

MR. SPEAKER: Shri Ilrajamohan 
Mohanty. 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : Mr, Speaker, Sir. at the outset, I 
have to place before this House that the 
motives of the United States of America 
are welJ known. This type of episode is 
not new. During the last fifty years of this 
century, at least two hundred coups have 
taken pJace and out of tbem seventy have 
been engineered by the C.I.A. So, this is 
not new. And, I have not been surprised 
at what bas been done by the United 
States of America. The policy is very 
straight. Their po)jcy is to gain baraa~n. 
ing power, with strength and for negot,a­
ting from the point of strength. 

So far as this is cc ncerned J , it is not 
the exercise of their right over the inter­
national waters, or that Libya is involved 
in terrorism. That is not the real issue. 
The real issue is, Gaddafi was not follow­
ing the policies of tbe United States 
of America in West Asia. It is a 
Itraiaht tbiAi. So, som,bow Of ottlor 

they have to bring a nation to follow­
them, and not only follow them, tbey 
want to make it 1un:iJe. 

One thing, I want to teU you. So rar 
as Libya is concerned, DO doubt, we COD­

demn terrorism either nationa' or inter­
natonal. No doubt, we do not accept and 
approve the stand of Libya in internatio­
nal wafers. But that does not provoke, 
that does not justify the United States of 
America for armed intervention on that 
massive scale. That is very important. 

On thing, I want to remind the Honse 
is that what has happened. or I want to 
ask, is the United States of America, 
really against terrorism? I am afraid.- they 
are not. Our Prime Minister, when be 
was the General Secretary of the All India 
Congress Committee, he had categoricaliy 
stated that behind the extremists in Punjab. 
behind is terrorism. here in Punjab, tb. 
U.S.A. 's hand is there. It is not there? 
When the American Ambassador 
(InterruptlolJ,t) 

SHRI RAlIV GANDHI : I had also 
pointed this out when I was in the U.S.A. 
talking with the U.S. Government. 

SHRI BRAJAMOHAN MOHANTY: 
Initially you said it when you were .the 
General Secretary, and subsequently you 
said it in tbe U.S.A. 

When Mr. Chauhan, carried on this 
."tremist activity in the United States of 
America. Mr. Berne~t the Ambassador of 
U.S.A. in India, iustified his activity. 
And he justified it on the ground 
that it is like Puerto Rico, (his is a 
national 1 iberation movement. He said, 
"similarly, Khaltstan movement is like 
that." That is quite surprising. 

My submission is, in the United King .. 
dom now also under Police protection the 
Kbalistan flag is being unfurled. They are 
under Police Protection. The extremists in 
U.K. have been given Police protection. 
Khalistan house is fUDctioning tbere 
belped and aided by the Government of 
the United Kingdom. 

AN HON. MEMBER United 
State •• 
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SHRI BRAJAMOHAN MOHANTY : 
In spite of our protest no serious action 
has been taken by the United Kinadom 
apinst these activities. In reply to a 
question, the bon. Minister of External 
Matts said that we were unhappy that no 
serious action had been taken by the 
Government of U.K. aaainst extremism. 
Once upon a time certain political parties, 
when it was alleaed that Pakistan was 
aasistina, helping tbe extremists in Punjab, 
did not agree with us. They said that Mrs. 
Indira Gandhi was raising the bOley of 
Pakistan for political reasons. Today, Mr. 
Barnala repeatedly says that terrorists are 
infiltratina into Punjab from Pakistan and 
they arc working as extremists and terro­
rists in Punjab. It is very clear that what 
is beina done in Punjab has the tacit 
support of the United States of America, 
if not directly through CIA. At the same 
time) it is heartening that all the politic-a) 
parties and the people of India are united 
to condemn the nacked aggression of 
the United States of America. But all 
the same, we should not forget that on 
different occasions we have seriously dis­
aareed. There was the aJlegation that our 
Non-Aligned Movement was tilting-some­
times this side and sometimes that side. 
But we have exhibited our differences. 
Certain political leaders had gone to Paki­
stan to negotiate with the head of the 
mi Utary regime in Pakistan, Mr. Zia-ul­
Haq. This is our experience. The nation 
is in crisis. At least for the unity and 
integrity of this country Jet all of us be 
united. I would remind the friends here 
how the forces are working to destabilise 
us, how some countries of the wor1d are 
conspiring to divide us. We must be very 
careful about that. 

About Non- Alignment Movement, 
efforts should be made to keep all the 
non-aligned countries united. May I know 
the names of those countries which are 
associated with NAM but arc being assis­
ted by dan,gerous ~eapons an d given eco­
nomic and financial aid by the United 
States of America? How wilJ they go with 
you? Whenever there is a crisis\ I am 
afraid they will not be within the NAM. 
R.ather tbey will be used as instruments 
in the destabilising game in different parts 
or . the wor Id by the U niled States of 
Aalorjca. Thore arc some such counties; 

I do Dot want to mention their names. W. 
must be very very careful of them. ~ 

So far as our hone Prime Minister is 
concerned, he bas depicted the foreigD 
policy of India in one sentence only and 
tbat is that India bas neither any beac­
mony over any state nor any indiVidual, 
neither on nature nor on God. This is the 
essence of the Indian foreign policy and 
essence of Indian Constitution depicted in 
one aentence. This is very nicely ex­
pressed by our Prime Minister. Let tbe 
political parties and the people .)f India 
stand by it. We must defend tbe unity and 
integrity of this country. We must stand 
for peace. And we must resist all forces 
which are working to de-stabilise and dis­
rupt the peace of the world. 

19.00 hrl. 

MR. SPEAKER Now we have 
got an important engagement for the 
Foreign Minister himself. He has to host 
a dinner in honour of the Forelgn Mini-
sters and we have got still about ..... . 

r Jnterruptions) 

SHRI ABDUL RASHID KABULI: 
Sir, my party has not bt:en calJed. 

MR. SPEAKER: The question is 
only that the Foreign Ntinister has to go 
and attend to that. But still National 
Conference is there. Mr. Banatwala is 
there. Enough has been said ..... 

( Interrllpliolls) 

SHRI ABDUL RASHID KABULl : 
Only five minutes, Sir .••... 

( Interruptio:13) 

There will be misunderstanding 
amongst our people also. They will 
think that we have not taken any part. 

MR. SPEAKER: What can I do 
about 1t? I cannot create time ...... 

r lnterruptiOl1s) 

MR. SPEAKER : Well~ I can give you 
one minute. You can say that you associ­
ated with this. 

SHRI ABDUL RASHID KABULI: 
Give me five minutes, Sir. 

MIl. SPEAKER: Not five minutes, 
1 caa five you two minute., 

1 
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SHRI ABDUL RASHID KABULI : 
Mr. Speaker, Sir, the President of 
Ameri'ca Shri Regan has said in the' Jast : 

(Engl/sN) 

Today we have done what we had to 
do. If necessary, we will do it apin. 

[Translatioflj 

, Then in the communique released by 
the White House) he has said that -

This is an effort on our part to 
prevent colonel Gaddafi from 
mak ing future attacks on us. 
This is a self-defence move. 

rrroi'lS/alionj 

Mr. Speaker, Sir, I want to say that 
tbis posture of America has hurt the 
feelings of the entire world. Today, in 
this Par1iament. a united stand has been 
taken by the Hon. Prime Minister, the 
Government and the opposition and it is 
the correct expression of our feelings. 
Today, there is a great danger to the 
entire world and this is so because the 
USA is exhibiting her power by sending 
her Sixth and Seventh Fleets sometime in 
Gulf of Sidra and sometime in the Bay of 
Bengal or Indian Ocean and is threaten­
ing small nations, particularly non-a1igned 
nations. I also want to say that today 
the world is facing danger and the way 
the atomic weapons have been stock-pjled 
no one is in a position to combat them. 
But the voice of India is quite powerful. 
We are living in a very big country and 
our Prime Minister should lay emphasis 
on our policies. We should awaken the 
opinion of the people of the world so that 
we are able to face the manoeuvres of the 
big powers. 

Mr. Gaddafi has been charged with 
helping and aiding terrorism. So far as 
Gaddafi. is concerned, the Prime Minister 
has 8upported him and he has said in 
appropriate words that we do not support 
terrorism. Mr. Gaddafi has, in particular, 
made his position very clear about the 

explosion occurred recentiy in a night 
club in West Germany. 

At present, tlie root cause of tension 
and struggle is Palestine. Because ot 
this, the entire world is caught In tho 
whirlpool of war. Lakhs of Palestinians 
are wandering about from one place to 
another and they are not getting ariy 
shelter in Syria. Egypt, Jordan etc., and 
those living jn Lebanon have been attacked 
by Israel and their refugee camps in 
Chhatila and Savra have been destroyed, 
though Lehanon too has been involved in 
a civil war with the result that lakhs of 
people are heading towards destruction.' 
That country is burning. It is the right 
of the Palestinians to struggle for their 
freedom, to get their country back, because' 
the way America, a big power~ is assis'ting 
I srael, it looks that a programme has been 
chalked out to annihilate tbe Palesfinians. 
I ahl of the view that unless this Pales'tine 
problem is sohed. this fight will continue 
and it becomes the moral duty of al J of 
us, be it Gaddafi, Syria, Jordan or India, 
to he~p them. The type of terrorism the 
Palestinians are indulging in, is their reply. 
To achie~'e freedom for their country and 
to liberate themselves from Israel, it is 
their right to use whatever means or arms 
they want to use. Otherwise, America 
should agree t hat the peop'e t here should 
be resett1ed in that country. 

I would also like to submit that the 
United Nations Organisation is facing a 
grave danger. If this process continues 
if America continues her highhandedness: 
you can very well imagine the results. The 
United Nations Organisation is situated in 
America itself. but the way she is adoPting 
policies, the way she has attacked' Gaddafi 
and has killed innocent people in Tripoli 
and other cities, I think these are loi'ng 
to be fatal blows to the existence of the 
United Nations. It is going to end. 

MR. SPEAKER: You must have 
heard the saying which means that we 
shall not sin~ alone, we shan take you 
along. 

SHRI ABDUL RASHID KABUL! ~ 
That is right, Sir. That is why I am 8tib~ 

mitting that if this process continUe., if it 
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is Dot rellsted, tben there is danger to the 
very existence of the United Nations, 
which Is our Jast ray of hope. But I 
would also like to tell that the way NATO 
countries, like Spain, France, etc., have 
told America in clear words that their land 
cannot be used for raids shows that there 
arc differences among the countries in the 
American camp Our policy is an indepen­
dent policy which aims at saving the 
entire world. It is a very hopeful sign. 

[Eng/i.h} 

SHRI G. M. BANATWALLA 
(Podnani) ': M·r. Speaker, Sirt I respect 
tbe constraints of time and I will not take 
much time. 

Sir, when I was participating in the 
Debate on the Demands for Grants of the 
Ministry of External Affairs, I had opened 
my remarks with a reference to the tension 
in the Mediterranean and the evil designs 
of the United SlateS of America against 
Libya. Here now we have this blatant 
ag&r~ssi on. 

Mr. Speaker t Sir, no words are ade­
quate to denounce this act of the United 
States. No words are adequate to con­
demn fuIly the act of aggression-and the 
bJa'tant aggression -of the United States 
against L~bya. It appears as if the United 
States acts like a ~aw unto itself. It acc­
uses Libya of complicity in terrorism and 
then it itself sits to judge the issue and 
acts to punish on the basis of its judgment. 

[Translation] 

MR. SPEAKER: It is said that they 
are mindful of the sins of others whereas 
they' arc· oblivious of ·their own. 

[english) 

SHR.10. M. BANATWALLA: Mr. 
Spea'ker, Sir, this blatant aggression by the 
U. S. represents a flagrant violation of all 
Dorms of civilised behaviour and inter­
national'conduct. Even the allies of the 
U.S. sbould·take a lesson froln the way 
in wblch the U.S. is behaving. They had 
also .'dvi-$ed the U.S. not to take any 
milttaryaction.' But as has'been correctly 
pOinted-out, this 8.sccssion is a slap in 
tho, race-of the' allies of the United· States. 
It i. 'aiab' time· that the allies of tbe U.S. 
should realise/the contomptaous mannor 

in which their own advice to the', U11ited 
States has been held by the Reagan Admi­
nistration. 

Sir, I will not take much time. I will 
conclude by saying :that the, endr. world 
must rise to pronounce the United States 
guitty. We must not rest ·contcmt: by 
merely as'king U.S. not to uDdew.kl:'·; 
any such military action in t'be funa, •. : 
and to desist from such activities in the 
future. We cannot rest content whh 'fllat 
alone. 1 must ~mpb8'Sise tbat we,.' DIU" 
call upon the U.S. to atone for its sins 
by giving due compensation to Libya ferr 
the damages that have been ioflie.ed·· 
upon it against all norms of internalioaal 
behaviour and conduct. 

Sir, the statement that has been made 
by the Ministor I'or Extefnal Aft'airs aHd 
our Prime Minister -every wotd' of'th'2lt 
statement reflects the sentiments of fbie' 
Indian pe()pJe. Every word of tbat . sta~" 
ment echoes the voice of the' Indtaft· 
people. 

Let us march forward with OUt scHld· 
arity with Libya in its defence of 'its' terr­
itorial integrity and sovereignty. 

SHRT PIYUS TIRAKY (Alipurduars): 
Mr. Speaker, Sir, I win take only one 
minute. 

I join this august House in the, 
condemnation of this brutal attack by.,tiao 
U.S.A· Government headed by RI'~ a ...... : 
as President, on Libya. Sir, Amerio. is'· 
a Super Power, the world knows. But it 
does not mean all· the coulltries which Me 

small or the poor countl ies should. ,be 
used as bonous· of America. So. the world· 
opinion is against this American attack 
on Libya, and the Indian people specially 
are very much poace .. loving;J)eopie ad ~as 
the Parliament has joined DOW to'cOlidbma 
this brutal attack, no word is sufficient 
enough to expr'ess tbis bruttl act'~or 
American Government headed· ,by 141\ 
Reagan. At the same time, as~th. ' .. P.~ 
Hament is speakins with ·one VOi4e,itet "".' 
have one voice an ovor tbo, OO~; .*d~ 
the w'orld also to mobilise/tho OpinioDf.ba~ 
Americans shouJd b" lau.bt a. leaoa. tllM: 
the status of Super. Power aed MOtl.y';;, 
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not the only thina that can dictate the 
world. 

MR. SPEAKER: Now, the Minister. 

PROF. MADHU DANDAVATE: 
You can take full time, at dinner I can 
represent you ! 

MR. SPEAKER: He can go on spea· 
kina and you can represent him there! 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT) : 

Ii'. You can go, of course. Yes, you are wei. 
come. 

(Interruption., , 

Mr. Speaker. Sir, it is reaUy a unique 
and momentous experience when we see 
the united strength of Indian democracy 
raising its voice, quiet but a strong voice, 
apinst aggression The house with one 
voice has not only condemned the aggress .. 
ion against Libya, but also has expressed 
it, solidarity with the people and the 
Government of the Libyan Arab Jamahi. 
riya. This is in the glorious tradition of 
tbis Parliament because of our Constitut· 
ion itself enshrines in the Directive Princi­
ples-promotjon of international peace 
and security, respect for international 
law, just and honourable relations bet .. 
ween nations and settlement of inter­
national disputes throngh arbitration. 
These are the principles which our Consti .. 
tution enjoins upon us and the house has 
followed that tradition repeatedly. If I 
may quote the famous statement of our 
leader, the first Prime Minister, Pandit 

- .', JawabarJa1 Nehru, when he addressed 
the United Nations in the early Fifties for 
the first time, he said : 

"India win not be neutral when peace 
is threatened and freedom is in peril." 

These are the words he said and the 
House witnessed, and some of us who were 
in this House since the Fifties have known 
tbat when K.orea crisis began, when Korea 
was threatened, here the House unitedly 
under the Jeadership of Pandit Jawaharlal 
Nehru expressed against aaaression in 
Kore •. , Then, when Seuz Canal was 

attacked by the joint forces of France 
and England and Nasser was attracked, 
Prime Minister Nebru said that 
he must oppose, the world mnst oppose, 
the Parliament must oppose. And he 
opposed what he called.' the lun-boat 
diplomacy. And then, later on, more than 
once the House expressed solidarity 
with the great and heroic people of 
Vietnam and condemned aggression on 
the people of Vietnam by the imperialist 
forces. 

Coming again. I can aive instances 
after instances. But the finest hour of this 
House was the Bangladesh crisis because 
tbat was an 8gsression on us. I have 
given an example of aggression committed 
by other countries. But this \\'as an aggre­
ssion on us. India was threatened 
bymajor powers: they had said, they will 
intervene in this country. The 7th Fleet 
was on the Bay of Bengal and at the mo­
m,~ nt the leadership of the Prime Minister, 
Shrinlati Indira 'Gandhi wa~ unique, bold 
and courageous. And the House gave her 
the name. Ourga. This house itself gave, 
the Opposition gave her that name. And 
no Jess a person then the great formidable 
adversary, Dr. Henry Kissinger writes in 
his memoirs ack nowledging the courageous 
leadership provided by Shrimati Indira 
Gandhi, at that moment,. when our own 
country was threatened. And there was 
this danger of intervention from outside 
power. 

PROF. MADHU DANDAVATE: And 
also our Defence Minister, at that time. 

SHRI B.R. BHAGA T : Recentiy f the 
House had debated the other day on 
Nicaragua. We united with one voice 
against intervention, against agression and 
against destabilising and trying to subvert 
an independent country. 

Weare now on the statement. The 
House has debated today this evenin, 
the statement of the Prime Mnister, Sbri 
RaJiv Gandhi the Chairman of the Non­
Aligned Movement. This statement is in 
that same tradition, glorious tradition of 
the leadership of this country. If Panditji 
would have been today, be would have 
spoken the same words. If IndiraJi would 
bay. been tocla)', abe would have 'poke. 
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the same words. We are fortunate we are 
lucky that we belong to the same traditi­
ODI, the glorious traditions of the Indian 
ParlIament and the united strength of the 
Indian democrrey. S ueb a voice cannot be 
muted. Such a voice will have its effect in 
the world as a whole where even though, 
the voice is mute and which is ranged 
against the brute force of power and nu· 
clear power. But the political win, the 
voice of the people, the millions and 
miJ1ions of people, not only in this country 
but in the world as a Whole -this cannot 
be silenced and this cannot be defeated. 
This is what we saw in the emergency 
me~ting of the Ministerial meeting of the 
coordinating bureau of the Non-Aligned 
countries yesterday where they welcomed 
and they praised the statement of the 
Chairman, NAM and Prime Minister of 
India. And they said that it had given a 
timeJy, bold and correct Jead and has 
spoken against aggression and expressed 
solidarity for the peopJe and the Govern­
ment of Libya. 

Since the last three months when this 
crisis has been building up, we have been 
laying always at all moments since 
January in our statements on 13th January 
and then again on 26th March and later.on 
on the 14th April we spoke against the 
moves, the milJitary confrontation posed 
by the actions of the United States vis­
a-vis Libya and called for restraint. The 
NAM Coordinating Bureau Meeting in 
New York, of which India is the Chair­
man, under our chairmanship issued some 
statements on 6th February and then 
again on 26th March and we condemned 
US actions and demanded an immediate 
cessation of millitary operations by the 
United States. 

Recently, the Jatest development since 
yesterday when I made the statement, as I 
said the Non-alianed Coordinating 
Bareau had an emergency session and it 
strongly condemned the US action and it 
demanded that the United States put an 
immediate halt to its millita.ry operations 
and also demanded that full and prompt 
compensation be paid to Libya. In addi. 
tion, it called on the Security Council to 
take urgent action to condemn this act of 
aDression aDd to prevent the repetition 
of ,ucb act$. It .)$0 ,dftrmod its full 
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support to and solidarity with Lib,a. 
United Nations Security Council is alread,. 
in session at this moment and our re­
presentative there has made a statement 
on the lines of the Prime Minister'. state­
ment here and of my statement in this 
House. 

According to latest reports, the t)nited 
States bombing raid lasted only 11 to 12 
minutes. During the raid, as is known. 
Col. Gaddafi's residence was hit, his baby 
daughter was killed and two sons were 
injured. President Gaddafi himself is saf •• 
Five targets in Libya were hit. These in­
cluded AI-Azzizyah barracks. Tripoli air-

,port, AI-Jammahriya barracks, B"niaa air­
port and Sidi Balal. 

There are very interesting developments 
in the world. There have been popular 
and \ iolent demonstrations against US 
action in United Kingdom and West 
Germany. Prime Minister Mrs. Tbatcber 
has come in for severe opposition lor 
baving permitted US aircraft to have taken 
off from British basis for use against 
Libya in the House of Commons, 

Very interestingly, the House is aware 
that earlier, there was a can for imposing 
economic sanctions against Libya by the 
United States Governmenl. This was not 
followed by any of the European count. 
ries, not even United Kingdom which is 
the only country which is supporting US 
action in Libya. But the European Eco­
nomic Committee whicb met on ApriJ 1<4 
issued a statement which said in the last 
final paragraph: 

"Finally, in order to enable 
the achievement of a political 
solution avoiding further escala­
tion of millitary tension in the 
region with all the inherent daug­
ers, the 12-the 12 Members of 
the EEC-underIined the need for 
restraint on all sides" 

One of the signatories to this is the 
UK Foreign Secretary Sir Geoffrey How. 
and now British is allowing the bases. So,. 
this, if I may say so, is for British con.ist .. 
ency and sincerity. 

PROFa N. O. RANOA: OeIl,ral 
hS8lmbl), sb()uld be convcD,d. 
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SU,"I INDRAJIT 0 UPT A: There 
was a report from some foreign news 
aaency in Tripl)Ji . tbat there bad been a 
further attack. -Have you any information 
"about it ? 

SURI B. R. BHAGA T: There is 
,\apparootly no truth in the report that 
the.re was a .seco(ld US attack on Libya. 

~ROP. N. G. RANOA: They them­
.elves corrected It to have one more attack. 

SIfRl JJ; R. BHAGAT: Thili is the 
report 1 have. 

THE PRIME MINISTER'(SI-lRI RAlIV 
GANDHI): I had a report ~hich said that 
there, was no further attack but there was 

, some firing by anti-airc;raft guns. Nobody 
really knows why. But they believe that 
it was 'at some rec;onnaissance plane which 
,JlliShl have been fairly high up. 

PR,OF. ,MADHU DANDAVATE 
What about ,the Indian Embassy? Any 
news? 

SHRI B. R. BHAG AT: With regard 
to the Indian Embassy we are in contact 
with them. . The Indian Embassy and our 
personnel are safe and luckily the Indian 
citizens living there are not affected. 

PROF. N~ G. RANOA: Is it not 
possible .for. us to take the move and also 

! t~l p,rSUllde .the present conference which 
i~ Spina on to, demand an emergency 
meeting of tbe United Nations General 
Assembly? Certainly we have got majo­
rity tb~re. We. ha vc , no say at all in the 

,SQCurity CQuncil. 

SHRI B. R. BMAGAT : ,Six Euro-
. ~'Joa. couDtries .like FRG, S,pain, France, 

Greeae and. Ne$bcrJands'" have condemned 
. ,tb.. aUack. Spain and France refused 

to allow the US ajrcraft ,to use their airs­
p,-ce for their fljghts from US to Libya . 

. Tbe only countries which have supported 
US ltombing raids are Britain, Israel and 

'- Canada, while the Australian Government 
counselled restraint by both sides. The 
Oraanisation of African Unity and the 
Or&anisati.oJ;l. of IslaQl.ic Countries have 
a1so cODdemned this attack. 

The united voic~ e,xpressed in tbi. 
House condemning the aggression asajolt 
Libya will go a 10Dg way In creatina:,tbe 
political will in the, country, because. tbe 
escalation of conflicts can leads to a 
serious situation and it should be our 
effort to prevent that. The Prime Mini~tcr 
bas already appealed for restr~int by the 
United States and all others concerned in 
this region. In the Non-aligned Bureau 
meetin, of the Fore:gn Mjni~ters we ,aro 
discussing this question and the suggestion 
that has come from the hone Member-we 
are viewing it how to pursue this, wb~t,her 
in the Security Council which is already 
in session or in the General ~ssembJy or 
in some other manner. But the important 
point is that further escalation should be 
prevented so that it should not develop 
into a major conflict involving other po­
wers and this will be a very serious crisis 
and we should direct our attention to 
this. But certainly again I say that I am 
grateful to all the hon. Members {or the 
support they ha ve gi ven and the lead they 
have given. This wiIJ not only enhance 
the prestige of this Parliament but actually 
the world expects the Indian Parliament to 
give a lead of this kind on a critical mat­
ter like this. 

RESOLUTION RE : RECENT BOM· 
BING OF TRIPOLI AND BENGHAZI 
BY US AIRCRAFT 

[ English] 

PROF. N. G. RANGA: I thought ~hat 
thero was going to, be .some r~$ohnion ..• 

MR. SPEAKER: It is com4ns .p.roQto. 

PROF. N. G. RANGA: And then 
kindly convey the sentiments of this House . 

PROF. MADHU DANDAVATE 
You being non-aligned in this House, it 
is better that you move it. 

. MR. SPEAKER: It is coming Pro­
fessor Saheb, pronto. 

PROF. N. O. RANOA: You ~iDdJy 
convey th-= unanimous sentiments of this 
House to tbe leaders of the pele,.tions 
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who are already present bert' 8nd~ also to " 
the, Lc.adOJ ,0" that unfortuDa~: country 
which bas been the victim of this al.res.· 
iOD. 

MR. SPEAKER: Yes, Sit. 

The Hbuse-

Noting with deep' shock aftd itutiaoa'­
tion the recent bombing raids by U.S.A. 
on the territory of Libyan Arab Jamabir,a; 

Convinced that this action' of the 
U.S.A constitutes a tlagra-nt violation of. 
the sovereignty and territorial iot_rity of 
Libya as well as gravely threatens regional 
and global peace aod security; 

(I) Unequivocally condems the U.S. 
action which is in tOla) disregard 
of international law and consti. 
tutes nothing Jess than a c ear act 
oj aggression; 

(2) Expresses complete support for 
and solidarity with the Libyan 
Arab J amahirya in this hour of 
trial; 

(3) 

(4) 

Dema !lds the immediate cessation 
of provocative and hostile acts 
against a non-aligned country; 

Earnestly calls upon U.S.A. a,nd 
all others to exercise the utmost 
restraint and oot do anything to 
further aggrevate the already 
tense situation in the region; 

(5) Endorses the collective stand 
taken by the Don-aligned move­
ment at the Emergency Session of 
Foreign Ministers and Heads of 
delegations at the Mtnisterial 
level meeting of the Coordina­
ting Bureau in New Delhi on 
April 15, 1986; 

(6) Calls upon the U.N. Security 
Council to take urgent action to 
condemn aggression and to 
prevent the repetition of such 
acts which violate the Internat. 
ional Order and U.N. Charter." 

Do 1 take it that the Jle.solutioD is 

passed unanimousiy by thi' , HoUle. ? 

SEVERAL, HON. MBMBBR.S : Yes. 
The· If.,6tJlllfiOll,''' m/D.ptM. 

SHRI INDRAJIT GUPTA (Basirhat): 
Sir, .cqllies of this RcsolutioQ may kindJy 
be forwarded, by you ,to your counterparts 
in tM, Amorican Conaress an,Lth. House 
of Ropresentatives and. also COO"y it to 
the representatives of Libya. 

MR. SPEAKER : SUre. 

THE MINISTBIt OF PkI\LI'AMEN­
TAR¥. AFFAIRS A:ND TOURISM: 
(SHRI H. K. L. BHAGAT): Copies of 
this Resolution may be sent to the Libyan 
Government also and also to Governments 
of all the non-aligned nations. 

MR. SPEAKER: Definitely. Always 
I would like to do that. I know what it 
means. 

PAPERS LAID ON THE TABLE 

Notltkatloos Under SectiODS 1St of 
tbe Customs Act, 1962 

[Eng/ish] 

THE MINISTER OF STATE IN 
THE MINlSTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
1 beg to lay on the Table a copy each 
of the following N o~jfications (Hindi and 
Enghsh versions) under section 159 of the 
Customs Act, 1962 :-

(1) Notification No. 249/86.Customs 
publisbod in Gazette of India 
dated the 16th April, 1986 to­
aetber with an explanatory memo­
randum making certain amend· 
ment to Notification No. 213-
Customs dated the 24th Septem­
ber, 1981 so as to witbdraw tbe 
partial exemption on fatt)' acids. 
all sorts; 

(2.) Notification No. 2SO/86-Cultoms' 
};'J\1btithed" in Gazetft", of· Iodi ... · 
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dated the 16th April, 1986 to­
sether with an explanatory memo· 
randum making certain amend­
ment to Notification Nos. 130/86-
Customs and 136j86.Customs 
dated the 17th February, 1986 so 
as to increase. the standard effec­
tive rate of basic duty on PTA 
and DMT from 150 per cent ad 
valorem to 150 per cent ad 
valorem plus Rupees 3 per kg. and 
the preferential rate of duty on 
DMT from 140 per cent ad 
l'a/ortlm to 140 per cent ad 

(' (lUptl Printina Works. 

A.86] 

valorem plus Rupees 3 per ka. 
[Placed in Library. See No LT 2502. 

PROF. MADHU DANDAVATE: It 
is an anti-cHmax. 

MR. SPEAKER: The House stands 
adjourned to nleet again at Eleven of the 
Clock on Thursday, April 17, 1986. 

19.33 hrs. 

The Lok Sabha then adjourned till E/~"~n 
0/ the Clock on Thursday, April 17, 1986/ 
Chairra 27,1908 (Saka) 




